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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, August 11, 19921 Sravana 20, 
1914(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Surcharge On Superfast Trains 

·491 MAJ. GEN. (RETD.) 
BHUWAN CHANDRA 
KHANDURI: 

SHRI VIJOY KUMAR 
YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the railways are charging a 
special surcharge for travel by superfast 
trains; 

(b) if so, the number of such trains 
presently operating; 

(cl when this levy was introduced and 
the basis for its charging particularly with 
reference to speed tor train and number of 
halts at the time of starting this levy; 

(d) the revenue earned from this 
surcharge during 1991-92, and the special 
allowance paid to drivers etc. for operating 
these trains during this period; 

(e) whether the norms, set initially have 
since been charged; 

(f) if so, the details thereof; and 

(g) the present norms to categories a 
train as superfast? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (g). A statement is 
laid on the table of the Sabha. 

STATEMENT 

(a) Yes, Sir. 

(b) the number of superfast trains on 
which supplementary charge is levied, as at 
present, is 7~. 

(c) the supplementary charge on 
superfast trains was introduced w.e.f. 01-

.04-1973 on the following considerations:-

(i) that the superfast trains are 
comparatively faster on the route; 

(ii) that they are more convenient in 
respect of timings etc.; 

(iii) . that most of the berths/seats in 
these trains are reserved, bringing 
much-needed relief to the long 
distance traveling public. 

(d) the revenue earned from this 
surcharge during 1991-92 (up to February) 
is RS.1131.61 lakhs(approx.). No special 
allowance is paid to the drivers to the superfast 
trains. 

(e) to (9). The norms as initially set in 
1973-74 are by and large being followed. 
however, in relax9tion to the earlier norms, 
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unreserved accommodation 10 II class IS SHRI MALLIKARJUN . Mr Speaker, 
provided In all the superfast trams for the Sir, whateverthe han Member has stated IS 
benefit of those passengers who have to true to some extent When the concept of 
undertake their Journey on short notice and superfast trains was Introduced 10 1973, the 
are not 10 a position to secure reserved speed of such trains was enhanced from 80 
accommodation km to 100 km per hour now the speed has 

[ TranslatIon] 

MAJ GEN (RETD) BHUVAN 
CHANDRA KHANDURI Mr Speaker, Sir, 
facts have deliberately been concealed In 

the replay given to my question FOrlnstance 
the concept of superfast adopted In 1970 
and the speed of It atthattlme was' more than 
100km per hour the train had adequate 
faCilities including an attendant and even a 
library have been changed the reply given to 
It IS-

[EnglIsh] 

By and large, the same norms are being 
followed 

[ Translat,on] 

In my opinion the use of words by and 
large' In the reply do rot convey the proper 
answer to my question It would have been 
better If the hon minister had clearly stated 
what the norms were at that time Under the 
present norms, as the hon minister has Just 
said, the speed of the trains IS comparatively 
fast the replay reflects thatthe trams runnl'1g 
.at the speed of 30 km per hour on a track 
which IS not m a good shape would also be 
conSidered as superfast trams, and thiS not 
Justified 

Part (a) of my question IS whether It IS 
not a f act that the speed of the 's uperf ast tram 
at the Initial stage was more than 80 km per 
hour and 'lad many facilities but now the 
speed has been restricted to 50 km per hOJr 
part (b) IS whether It IS not a fact that the 
speed has been reduced due to the burden 
of hea .. y expenses thus more and more 
coaches are attached to a tram at slow 
speed because the government want to 
eam more revenue Are both these things 
true? If they are not true, the hon minister 
may clarify the matter 

been reduced the reason IS that the halts at 
the mltlal stages were very few but now the 
numberof halts has been mcreased manifold 
A single halt reduces the runnmg time of a 
train by 20 to 25 minutes because the train 
has to be stopped at zero speed, and It takes 
time to Increase the speed from zero to 80 
km per hour 

So far as the earning IS concerned, 
railways can not run wrthouteamlngs earning 
should also be given Importance also with 
the time limit In view of the welfare of the 
people 

MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI Mr Speaker, Sir, I 
do agree that the railways should earn 
revenue but through proper means the 
govern-nent IS earning money by Improper 
means as the concept of superfast trams 
was Introduced for the sake of publiC 
convenience and not Justforearntng revenue 
the hon Minister has not given replay to my 
question I had asked whether the motive of 
redUCing the speed of the tram was to attach 
more coaches Earlier when the speed was 
80 km per hour only 14 coaches were 
attached But now the number of coaches IS 
being Increased conSiderably m order to 
carry more passengers and earn more 
revenue In my OpIniOn, It IS wrong, the hon 
Minister may kindly think over It 

SHRI MALLIKARJUN Mr speaker, Sir, 
It IS not wrong Sir, In view of the continuos 
Increase In the passenger traffiC, It IS difficult 
to get reservation many difficulties have to 
be faced and pressures are also there The 
number of coaches are Increased according 
to the track capacity, hauling capacity 
etc and not Just from revenue earning 
pomts of views A railway enquiry committee 
had been formed In 1977 to decldlt the 
matter ooncernmg the supplementary 
surcharge leVied the comrMtee, after much 
conSideration recommended to conllnue the 
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[English] 

MAJ. GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: I have not asked 
my second supplementary. 

MR. SPEAKER: That was your second 
supplementary. 

(Interruptions) 

MAJ. GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Please allow me, 
Sir. 

MR. SPEAKER: your train' should not 
han at too many please. 

( Interruptions) 

[Translation] 

MAJ. GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Mr. Speaker. Sir. all 
overthe world the Supenasttrains are running 
at a speed of 300 to 400 km per hour. but 
Indian railways has its own problems. Will the 
speed of Supenast trains be increased from 
40-50 km to 80 per hour or a little less than 
that? some othertrains should be introduced 
to pick up the passengers. My submission is 
that eitner levy should be fixed at least at 80 
km per hour. wll the government do this? 

SHRI MALLIKARJUN: Mr. Speaker. Sir. 
the government would make every effort to 
take the passengers to their destination in 
the train running at the same speed. 

SHRI VIJOY KUMAR YADAV: Mr. 
speaker. Sir. the railway department has 
been exploiting the passengers in the same 
way as the landlords exploited the poor or 
the big capitalists used to exploit the poor or 
the big capitalists used to exploit the 
labourers. the govemment has made several 
excuses--(interruptions) 

MR.SPEAKER: You are supposed to 
ask question and not to deliver a speach. 

there are many members who have to ask 
question ... 

( Interruptions) 

SHRI VIJOY KUMAR YADAV: My 
submission is that the passengers board tho 
superfast train with an assumption that they 
would reach their destination in time and that 

. they would have the benefit of the facilities 
provided in those trains. But in the long root 
trains which take two or more days to reach 
the destination. people do not get any facility, 
not even water. Of course in few trains the 
passengers got cold water only on the first 
day-(interruption) 

M8. SPEAKER: You ask the 4uestion. 

SHRI VIJOY KUMAR YADAV: I am 
asking the question I do not talk of vague 
things. Pantry -car or other facilities in the 
train. because passengers like to travel by 
train due to these facilities? will the hon. 
Minister make the provision to retum the 
money taken at surcharge against which an 
agitation is being launched in 
south .. (Interruptions) 

SHRI MALlIKARJUN: Sir, it is the duty 
of the railway department to provide adequate 
facilities to the passengers tothe govemme nt 
to make every effort to do the same. But 
there is no question of retuming the money 
it a superfast train gets late due to certain 

. reasons. 

[English] 

SHRI PAWAN KUMAR BANSAL: Mr. 
speaker, Sir, the introduction of shatabdi 
express train from New Delhi to certain 
important cities, some time back,l would say 
was a big leap forward in the march of Indian 
Railways in providing better services to the 
passengerS. But. of late, we have found that 
there is a marked deterioration in the services 
there also, whether it is in food, or it is in 
providing any reading materiel like news 
papers etc. Sir. I would like to know from the 
hon. Minister whether there is any standing 
committee or would he undertake some sort 
of monitoring to see that the services for 
which the passengers,because they do not 
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have any assOCIation to air their claims and 
also because an Individual cannot yearly 
approach consumer from for that 
purpose. What steps would the minister take 
to ensure that the members of the publiC 
traveling 10 thus trains do not face hassels 

SHRI MALLIKARJUN Mr Speaker, Sir, 
as I have IOformed earlier also to hiS august 
houses, and now also I would like to Inform 
that so far as faCilities to the traveling 
passengers are concerned, It IS obligatory 
on the party 01 the railways to see how west 
they could be provided And we have given 
necessary Instruction also 10 the recent past 
the concerned stall 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI I 
would like to ask a very Simple question 

MR SPEAKER It IS to be seen how 
soon your train reaches the destination 

SHRI RAJNATH SONKAR SHASTRI h 
has been observed that generally the 
superfast train remain Just last train alter 
operating lor about one or two mon.ths, and 
then to fast passenger trains after another 2-
3 months, though the fare remains the same 
I would like to know from the hon MInister 
whether the railway ministry propose to 
reduce the fares of trains when they become 
passenger trains and whether the norms 
referred to In thiS connection In the reply 
would be adhered strictly After 2 3 months 
the halts of such trains are Increased under 
politICal or other pressures Hence the norms 

, should be observed strICtly In orderto achieve 
the mollve 01 running the superfast trains 
the hon MIOIster has pOinted out In hiS reply 
that agitations take place My submiSSion IS 
that the guards and dnvers of trains should 
be gIVen speCial allowances and faCilities 
they are agitating Has the hon Mlnlsterpald 
any attention to It? 

[English] 

SHRI MALLIKARJUN Sir, there IS 
nothing as such as Superfast Drivers The 
same dnvers who run the Mall and exoress 

trains, also run the Superfast trains. There is 
a runOing allowance of Rs 36.10 far every 
100 Kms that he covers We are conscious 
of thiS fact and we are taking necessary 
steps In thiS direction 

[ Translation] 

Rabies Vaccine 

*492 SHRI ARJUN SINGH YADAV 
Will the MIOIster 01 HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) the speCifIC activities of the world 
Health Organisation collaborating centre for 
training In rabies vaccine production and 
quality control since ItS Inception, 

(b) whether any newer rabies vaccine 
and newertechmques In diagnOSIs of rabies 
have been developed by the institutes 
manufactunng anti-rabies vaCCine, and 

(c) If so, the details thereof? 

[English] 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M L FOTEDAR) 
(a) to (c) A statement IS laid on the table of 
the house 

STATEMENT 

(a) Pasteur Institute of India, Coonoor 
has the lollowlng specilic activities as a WHO 
Collaborallng centre 

1 development 01 newer rabies 
vaccines 

2 Rabies diagnostIC work and evaluation 
01 newer technrque In diagnOSIs 

3 Epidemiological data gathering 

4 Quality control testing 01 rabies 
vaccines produced by other Institutions In 
the country 

5 Training 01 SCientist from Within the 
countrY as well as WHO fellows Irom the 
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countries, of the region in the field of rabies 
vaccine production, quality control and 
diagnostic work. 

6. Field trials of the VERO adJuvanated 
rabies vaccine in dogs. 

(b) and (c). A tissue culture Rabies 
vaccine uSing Vero cell Technology has 
been developed by the pasteur Institute of 
India, coonoor, for use In animals and 
released In 1988. A Vero cell rabies vaccine 
for human use has now been developed and 
the first few batches have been sent to the 
nallonal Control laboratory at the central 
Research Institute, Kasaull, forquahty control 
tesllng Necessary licence for producing the 
new vaccine has already been obtained from 
the Drugs Controller (India) 

A Rapid Fluorescent focus Inhibition 
Test(REFIT) has als9 been developed atlhlS 
Institute for detecllon of neutrahslng rabies 
antibodies In the serum samples 01 humans 
and animals. The rapid Detection method of 
rabies virus In the tISsue spOClroons of suspect 
rabid animals and human cases IS also 
developed In cen culture systems. 

[ Translatlonl 

SHRI ARJUN SINGH YADAV: Mr. 
Speaker, Sir, even after being administered 
14 anti-rabies vaccines a person dies ThiS 
may be because of lower quantity of vaccine 
content, use after expiry date or inferior 
quahty of vaccine I would hke to know from 
the hon Minister the reasons of 
ineffectiveness of these vaccines Would he 
be kind enough to hold an enquiry about It? 
It IS happening not only In uttar pradesh, but 
all over the country 

SHRI M L FOTEDAR Mr Speaker, Sir, 
keeping 11"1 view these very Side effects a new 
anti-rabies vacclI~es IS being developed and 
field tnals are being under taken at the 
moment I presume that It Will be put to use 
only after human testing At present It IS the 
latest technology In the pasteur Institute of 
India, coonoor. At present one has to take 10 
to 15 does of the anti rabies vaccine. The 
latest vaccine which IS being developed In 

coonoor will be equally effective in 5 or 6 
doses. The target of this project is to 
manufacture one million doses and it will 
start its production within one or two years. 

SHRI ARJUN SINGH YADAV: Mr. 
Speaker, Sir, it is found that this vaccine is 
given once a week In every distrICt head 
quarters only, which causes a lot of 
Inconvenience to the people. beSides, there 
IS shortage of thiS vaccine. Would hon. 
ITlInistertryto make arrangeroonts to ensure 
that thIS vaccine IS provided at least once a 
week If not dallY,ln Primary Health centres at 
block level In every dlstnct? 

SHRI M.L FOTEDAR: I would hke to tell 
the hon.Member that If the vaccine IS 
administered In tlroo, the vICtim will perhaps 
never die but . 

SHRI ARJUN SINGH YADAV: Sir, my 
Simple quesllon IS that. .. 

SHRI M.L. FOTEDAR: I Will not say 
perhaps, If vaccine IS administered In tlroo, 
the VICtim Will never die. I hope you Will be 
satisfied wrth thiS reply but one thing IS sure 
that dogs are to be found every where and 
they brt e also .. (/nteffuptlOns) 

SHRI RAM VILAS PASWAN. Slr,l have 
an obJection, dogs are note very where,they 
are In certain places .... 

SHRI M.L.FOTEDAR: Andthls IS forthe 
munICipalities to look after. It IS forthe Village 
panchayat to see If there IS a try dog In the 
area and In cases there IS such a dog to make 
arrangeroonts for treatment and roodlCal 
ald. But so far as our duties concerned, we 
proVide these vaccines free of cost every 
where and I assure you that the new vero cell 
vaCCine, which IS being developed, Will also 
be provided free of cost In every government 
hosprtal. 

[English) 

DR. KRUPASINDHU SHOt: Wrth the 
collaboratIOn of the World Health 
OlganiSatlon, the Pasteur institute of India. 
coonoorhasdevelopedaverocelltechnology 
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for developing the new type of vaccine. Has SHRI M.l. FOTEDAR: The permission 
this vaccine been already cleared by the of the drug controller of India to produce this 
world Health organisation Technical experts vaccine was very essential and it has been 
committee? Has the leMR given the granted. This company iin the public sector. 
clearance or not? Now we where importing it, but now we have 

developed technology in this field. 
My second point is most important.. Are 

the human deployed vaccines available in 
our country or are we importing? Has the 
pasteur Institute examined the feasibility of 
indigenisation of this Particularvacdne before 
these VERO cell tissue type vaccines, which 
are undertest ,are cleared by the WHO? Has 
the pasteur Institute developed indigenisation 
of the human deployed vaccine? 

At the same time, I want to new from the 
hon. Ministerweatherthese are for preventive 
purpose or for curative purpose. The AIIMS 
has already spend more then RS.1 crere on 
medical research for curative purpose in the 
department of ahaesthesiology. What I: the 
stage of investigation at the AIIMS? 

SHRI M.L. FOTEDAR: Sir, so far as 
permiSSion for human tnals is concerned, I 
may tell we hon. member as also the houses 
through you that no permission from the 
WHO is necessary or called for. Any 
permission that is to be given in this regard 
is from the drug ~ontroller of India. The drug 
controller of India has clear the project. He 
has also that human trials should be 
conducted Immidiatly. 

(Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. minister weather it IS a 
fact that the Vero cell rabies vaccine has not 
been tested thought I would like to know by 
when Ihese testes wiil be combieted and 
clearance given that it will be use full for 
humans? On the hand it has been stated by 
the hon. minister that neccessary licence for 
produsing the new vaccine 'las been 
obtained. Where as on the other hand tests 
confirming usefulness for human weare yet 
tobecompleated. Was it proper issue licence 
in advance? IS there any defference bet 
ween the imported vaccines and the 
indigenous once? 

(English] 

Pasteur company is in one of the forign 
company. The drug controller of India is 
satisfied that this is a safe vaccine. But we 
are not introducing it tile we have the finel 
human trials. 

[ Translation] 

DR. G.L. KANAUJIA: Mr.Speaker, Sir, 
I wantto submit two things in this regard. One 
is about preventiOn, because the person 
who develops this diceasedoese not survive. 
Therefore, preventive and curative measures 
should be taken. As a precautionary 

. measures previously the municipalities used 
to catch hold of rabid and stray dogs and 
administer them vaccines. therefore, I want 
inform the hon.Minister that it is because of 
stray dogs who are not administered vaccines 
that this disease spreads. The pet dogs are 
generally administered vaccines from time 
to time. The munisipality used to adopt this 
preventive measure earliar. (Interruption) 

(English] 

MR. SPEAKE R: Beyoned a certainlimit, 
don't insullthe dogs also. 

[ Translation] 

DR. G.L. KANAUJIA: The second p.rt 
of my supplementary question is whether the 
govrnment has any control over the 
production of anti-rabies vaccines and wether 
any chart is maintained regarding the vaccine 
does, that administered to stray dogs. What . 
arrangements are made to ensure that the 

. vaccines administered are of adequate dose 
or full potency? I am apprechensive about 
these things' because I am speaking fom my 
37 year personal experience. 

I would like to request the govemmentto 
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supply the vaccine to people at least once a 
week at such centres (depots) Wherever I 
vlosJted these centres were few and far the 
distance bet ween two centres being at least 
70 to 90 Kms and there was no adequate 
supply of medicines too Consequently, the 
people have to face a lot of Incovenlace 
when they are bitten by stay dogs I am 
speaking abuot Bihar 

MR SPEAKER Only two questions 
have been asked Please be brief and ask 
them qUlkly 

[Engltsh] 

SHRI M L FOTEDAR I agree with the 
hon member :hat he himself rad been the 
Directors of the medical health ~ervlces In 
ore of the Important states of the country I 
would like to Inform him that It IS not the 
fupctJon of the Health Department to kill the 
d6gs but t IS the function of tre muniCipality 
and the panchayats So far as Health 
department IS concerned It IS concerne. 
with human beings and we are prOViding the 
ner.cessary anti rabies vaCCines In all the 
hospitals through out the country 

[ Translation] 

SHRI SATYA PAL SINGH YADAV 
Mr speaker Sir, I wan: to ask a very s'11all 
ql.Jestlon the ron mm ster has said Just now 
that a new vaccine IS being developed and II 
may take one or two years before It IS 
launched There aner, as Dr KanauJla has 
asked 

MR SPEAKER You should not go 
through questions of other members please 
ask your own questJon 

SHRI SATYA PAL SINGH YADAV Sir, 
I am concluding I am not In the habit of 
speaking too much when a stray dog bites 
a man and In cace he falls to get anti rabies 
vaccinEI' he falls III The doctors cannot save 
him If he has not got himself vaCCinated In 

time He IS sure to die" you dre the minister 
of Health and Family welfare and there fore 
I want to know from you whether the 
government IS taking any action In thiS field 

so that human lives can be saved 

SHRI M L FOTEDAR I would like to 
Inform the han Member that It every 
developed country thiS new vaccine IS being 
used So far as the cases of a stray dog bite 
are cocemed, It IS not the duty of the Health 
Department to trace him and attend to him 
but It IS forthe patient to go to a hospital and 
get treatment Even then If the hon member 
has a specifiC complaint, I Will certalnlly look 
1'1 to the matter (InterruptIons) 

SHRI TARA CHAND KHANDELWAL 
Th IS IS a very senuos Issue In my constituency 
rabid and stary dogs have bitten 22 children 
dunng the last 15 days (InterrJptlon) 

MR SPEAKER Half an hour has been 
spent on two questions ThiS question IS not 
related to one constituency, butlot'1e supply 
of mediCines and rabies vaccine Please go 
through the question Please sit down Shn 
Nltlsh Kumar 

'493 

( Interruptions) 

Wheat from Canada 
T 

SHRI NITISH KUMAR 
DR MAHADEEPAK SINGH 

SHAKYA 

Will the Minister of FOOD be pleased to 
state 

(a) the quantity of wheat so far received 
from Canada as perthe agreement Signed In 

June 1992, 

(b) the phased programme for receiving 
the remaining quantity of Imported wheat, 
and 

(c) the approximate proposed 
marketable rate for Its supply under the 
PublJ( .. Distribution System? 

[EnglIsh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
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DISTRIBUTION (SHRI KAMALUDDIN detail. Procurement was less In 1992-93 and 
AHMED)' (a) No quantity of wheat from the two proceeding years. This year, the 
Canda has been received at Indian Ports so procurement was 6.37 million tonnes less as 
far. Ho~"ever, 5 vessels carrying 1.84 lac compared to last year. It was 3.3 million 
tonnes of wheat have sailed and are on the tonnes less compared to the prevIous year. 
high seas and the first vessel IS expected to As far as the question of pnce was concemed, 
arnve here In the last week of August, 1992. as compared to last year thiS year the pnce 

(b) According to the tentative plan of 
Food Corporation of India, the Imported 
wheat Will be received In India dunng August 
to November, 1992 

(c) Imported wheat as well as Indigenous 
wheat are Issued at the same central Issue 
pnces by FCI (Ex-FCl's godowns) to the 
States and Union Terntorles for the Public 
dlstnbutlon System The current central Issue 
pnce of wheat IS Rs 280/- perqUintalfor PDC 
and Rs 230/- per qUintal for areas covered 
under the revamped PDS 

[ TranslatIOn] 

SHRI NITISH KUMAR Mr Speaker, 
Sir, wrth your permiSSion I would like to say 
that In the month of April, the then Minister of 
Commerce Shrl P Chldambaram had said 
that 11 the procurement thiS year IS more than 
85 lakh tonnes there would be no need to 
ImpOrt wheat Last year the total procurement 
was 111 lakh tonnes, Mr Speaker, Sir the 
procurement was less because the 
procurement price was less the procurement 
has been compelled to Import what form 
abroad 

According to a report published In 
newspaper Mr Speaker Sir, when the global 
tender was inVited for Import of wheat the 
pnce of wheat In the international market 
was between Rs 351 per qUintal to Rs, 453 
perquyrtal. but according to the recent reports 
In newspaper, wheat IS being Imported from 
Canada at tghe rate of Rs 526 per qUintal 
Mr Speaker, Sir, through you I would like to 
know from the Government that when the 
global tender was Invited what was the price 
of wheat at that tllne and now at what price 
IS It being Imported from Canada? 

SHRI KAMAL UDDIN AHMED 
(Hanamkonda) Sir, I would like to reply In 

has been Increased Bonus has also been 
given and due to thiS, In comparison With last 
year, F.C I had to give Rs 55 per qUintal 
more. As far as the matter of Import price IS 
concemed, I would like to Inform that In the 
month of January a deCISion was taken to 
Import wheat Afterthat tenders were Invited 
There were many tenders, which did not fulfill 
one condition on the tender and were not 
worth consldera]IOn 

Secondly rt IS not correct that the price 
of the kind of wheat which IS being distributed 
through P D S and the price which IS being 
paid for It IS not less ThiS IS correct that 
certain firms had quoted 130 and 131 dollars 
for the wheat to be Imported but we do not 
generally supply that throught P D S ThiS IS 
soft wheat, which only bought for milling 
purpose The price we have paid IS most 
competitive 

The wheat which IS being distributed 
through P D S and IS acceptable was at the 
rate of 147 78 dollars It IS most competrtlve 
price Secondly, thiS contract has not been 
made With any private party ThiS contract 
has been made With the Canadian wheat 
Board of the Government of Canada 

It IS correct that utmost efforts were 
made to procure American wheat at the 
least pOSSible price, and a team went to 
America from here, With thiS intention that 
under the export enhancement programme 
If we get the subSidy, the price of wheat to be 
Imported would be reduced, but the American 
Government did not agree to It Even 
otherwise, the quotation was too much and 
that IS why by negotiation we brought wheat 
from the Canadian Wheat at Board,at the 
rate of 14778 dollars 

SHRI NITISH KUMAR Mr Speaker. 
SI~, Just now, while glclng the reply the hon 
minister said that we are giving Rs. 50 to Rs 
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55 more perqulntal as compared to last year. [Translation] 

Oral Answers 18 

The price of manure has Increas~, the price 
of Inputs has Increased, I.e, the cost of 
production of farmers has increased but in 
proportion to that no increase has been 
made In the procurement price and the 
support price. The result was thatthefarmers 
bumt wheat in the Boat club in Delhi while 

I would like to clarify that 1his export 
contract bas not been awarded to any private 
party 

[English] 

demanding more prices. This vary Entire export has been done by STC 
Government in the beginning of this year,' and MMiC. 
exported 8 lakh tonnes of wheat and after 
that It was imported. God knows what was 
behind this? I do. not know whether kick back 
was received or not. That is a separate 
matter. I had asked in part 'C' of the question. 

[EngliSh] 

The approximate proposed marketable 
rate for its supply under the Public Distribution 
System·. 

[ Translation] 

The reply is correct that imported wheat 
and Indigenous wheat are issued at the 
same central issue price. We would like to 
know that when the issue price is fixed, how 
much subsidy will have to be granted to 
supply ten lakh tonnes of wheat through the 
PDS. 

SHRI KAMAL UDDIN AHMED: First I 
would like to reply to your concluding 
point. .. (/nterruptions) .... The decision to 
export was taken by the Government in 
which of Shri Nitish Kumar was a Minister. In 
August 1990., the decision to export 10 Lakh 
metric tonnes was taken to meet the 
requirement of foreign .exchange. But that 
year, only 21akh tonnes were exported. After 
that, in April 1991, a decision was again 
taken to export 10 lakh metric tonnes of 
wheazt. Out of that, 6. 971akh metric tonnes 
were exported. After that, in September, 
1991 this Govemn'lenl reviewed the entire 
gamut of availability of wheat. As a result the 
procurement declined. permission which was 
earlier given lor 10 lakh lonnes, was reduced 
t 0 eighth lakh tonnes. After that a decision 
was taken in January which stipulated ... thal 
no export should be allowed. 

[ Translation1 

Both of these are Government 
organii>ations. They have exported wheat. 

Secondly you have asked how much 
subsidy is involved in this if the wheat is 
distributed through P.D.S. The hon. member 
might be awarded that the subsidy provided 
In budge this year, is Rs. 2500crores and Rs. 
250 crores is for revamping . So we have a 
subsidy of Rs. 2750 cror1ls. If there is need 
of granting more subsidy after the supply 

. through P .0.5. the Govemmentwould do so 
and you need not worry about it 

DR. MAHADEEPAK SINGH SHAKYA 
(Etah): Mr. Speaker, Sir, it has been stated 
In the reply that the current central issue 
price of wheat for PDS is Rs. 280 per quintal 
and Rs. 230/- per quintal for areas covered 
under the revamped P.D.S. This is very 
good but I would like to draw your attention 
to the statement made by the hon. Minister 
In 1991 that we are self-reliant in the matter 
01 foodgrains and we need not import. But 
inspite 01 this, they exported 1 0 lakh quintals. 
And almost 5-6 bilUon worth 01 goods including 
rice and sugar was imported. 

On one· hand you talk of self-reliance 
while on the other you ask for loans from the 
foreign countries. I would like to know as why 
there is a difference between the policy and 
intentions of the Government? . 

You have stated that the Government 
would distribute the imported wheat at As. 
230 per quintal through public distribution 
system DiStribution is done through two 
agencies. First it comes to Food Corporation 
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of India then It comes to Central Supply Government procures wheat etc from 
centres Underthls system no doubt, you are farmers at low rates while It Imports at higher 
able to dlstnbute properly In cities and towns rates The same thing IS gOing to be repeated 
but yol.. are not able to dlstnbute proper,y 'n thiS year also Would the Govemment give 
hilly and Taral areas properly morepncetothefarmersmsteadoflmportlng 

MR SPEAKER Thlslsnotaquestlonof 
distribution, It IS a question of Import and 
export 

DR MAHADEEPAKSINGHSHAKYA I 
am coming to the same pOint what are the 
steps being taken by the Government to 
ensure proper IS trlbutlon to all parts of the 
country? I have already submitted that the 
Intention of the Government IS not clear 
Would the Government con_ Itute some 
agency to go mto thiS scandal? 

[English] 

MR SPEAKER You need not reply to 
the distribution part It you want, you can 
repl-y to the \lrs\ part 

\Translation) 

SHRI KAMALUDDIN AHMED First of 
all, I must make one thtng clear that neither 
we have gone nor we Will go to any country 
to beg H at all any contingency arISes, we 
can alford to buy But It IS wrong to say that 
we beg from anybody Sometimes we need 
to Import because of climatiC variations and 
failure of monsoon and some untoward 
situation that arises In wheat and rice 
productng areas I e, which damages crops 
These all factors together affect the 
availability of foodgralns In the country We 
try to hnd other way outs to make up thiS 

• shortage 

SHRIDATIAMEGHE Mr Speaker Sir, 
I would "keto submit to the hon Mtnlsterthat 
even thiS year the ratnfall has been very low 
at many places The Government always 
states t'1at thE' country IS self reliant and It 
would not beg from foreign countries but we 
stili go In for Import that too on higher rates 
Our farmers are tOiling hard but even then 
they do not ,get enough to meet their cost of 
production Would you pay more price to 
them Instead of Importmg at higher rates? 

at higher rates? 

SHRI KAMALUDDIN AHMED As far as 
the question of Import IS concerned, 
Government does not feel happy to Import 
We are Importing under the compulSion of 
Circumstances, we can not quote 11 here as 
an precedent 

[English] 

MR SPEAKE!i To aVOid Imports are 
you gOing to pay more to the farmers 

[ Tians/atJon] 

SHRI KAMAL UDDIN AHMED The 
Import IS 

tEnghsh\ 

It IS only to make up the total availability 
of grains In the country 

[ Translation] 

So far as the production of wheat In the 
country IS concemed It was 176 million tonnes 
last year ThiS year there would not be good 
crop 01 coarse grams First listen to me fully 
The production of coarse foodgralns has 
been twenty seven million tonnes as agatnst 
thirty three million tonnes last year The 
production has gone down by 6 million tonnes 
It pressure moves on the wheat 

[English] 

The total availability of wheat and other 
foodgrams has come down ThiS yearwe are 
expecting only 170 million lonnes 

[ Translation] 

SHRI MADAN LAL KHURANA The 
Government has Issued contradictory 
statements dunng the last 5-6 months It has 
stated that It has exported SIX and half lakh 
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tonnes of wheat at the rate of Rs 526 per 
qUintal In June, 1992 I was Just now talking 
about the contradictory statements 

You were saying a shot while ago that 
this decIsion was taken by prevIous 
Govemment, But one of your Minster ISSUed 
a statement on Its January jurma five State 
Hotel, I quote 

[English} 

The stock posItion of foodgralns In the 
Central Pool IS qUite comfortable • 

[ Translations] 

MR SPEAKER Please listen to me 
first, he has said that they had Imported 
wheat because procurement had gone down 

SHRI MADAN LAL KHURANA thiS IS 
wha~ Iwantto say he has slaledlhat recurrent 
has gone down While a statement IS Issued 
on I1s Jam 1992 saYing 

[English] 

"The stock position of foodgralns In the 
Central Pool IS qurte comfortable 

"For the first time, we have allowed FCI 
to deliver sabot 8 lakh tonnes of wheat for 
export • 

[ Translations] 

On first of January government exports 
wheat and 0'1 16th January It ass that 
Governl'Tl'ant would have to Import ten lakhs, 
tonnes of wheat Then In March 'Tender 
Notice For wheat Import' IS Issued I would 
like to ask how IS It spousal that In January 
wheat IS exported at a rate of Rs 2450 and 

, then within the months penod dunng the 
same August session Government had steed 
It has Imported wheat at a rat of Rs, 525 per 
qUintal I would like to know If there was any 
urgent need to Import wheat? why was t not 
Imported In the month of March when the 
international pnce was very low 

MR SPEAKER ThiS question has too 

been answered That qualrty was different 

SHRI MADAN LAL KHURANA I have 
heard the reply I would like to know from the 
hon MInister whether he would like to bet rt 
investigated though a Parliamentary 
Committee as a number of regulars have 
been committed (InterruptIOns) 

SHRI KAMALUDDIN AH:.1ED Mr 
Speaker Sri get firsthand when the Hon 
Member speaks In a very high r .'Id forceful 
vOice Nothing of the sort has happened that 
would reqUire parliamentary committee 
probe Every ttung IS clear No contradictory 
statements have been Issued I have clanflE>u 
the whole Situation In detail 

MR SPEAKER Every thing nas oofln 
clanfled In the prevIous reply 

SHRI KAMALUDDIN AHMED to clar y 
the prove sltuallOn would like to tell the hon 
member that If was not true that the pnc(}s of 
wheat were verv low In the month of march 
If the member wants I can give him the copy 
of Internalional pnes quoted every month 
( InterruptIOns) 

SHRI MADAN LAL KHURANA At lest 
he should clar'ly thiS much, whether the 
wheat has been bougrt form those form 
whom tenders were inVited 

MR SPEAEKR You ha\ e not heard the 
full reply, t'lat IS why you are asking thiS 
question 

( Interruptions) 

SHRI KAMALUDDIN AHMED The 
tenders you are talking about were not 
acceptable 

MR SPEAKER Thei did not fulfil the 
condition 

[English) 

C::very th ng IS explained 

PROF UMMAREDD'l \JENKA1E
SHW ARLU WhIle I\ns'Nenng \'ne o,ues\\Qn, 
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the hon. Minister has said this. 

MR. SPEKAER: Now, plese ddirectly 
come to the question because we hve 
covered only three to four questions. 

PROF. UMMAREDDY 
VENKATESWARLU: While answering the 
qeustion,the hon. Minister has said that USA 
has not come forward to give subsidy; and 
that is one of the reasons why the procurement 
cost outsdie the country is very high .. 1 would 
like to know from the hon. Minister whether 
withdrawing subsidy by USA is part of the 
present strategy that the USA is expensing 
on the Indian Government to accept the 
Dunked proposal. 

MR. SPEAKER: No, no, this kind of a 
question will be answered either by the 
Ministry of Commerce or by the Foreign 
Ministry. You ask a question which can be 
replied to by the Food Ministry or Agriculture 
Ministry. 

PROF. UMMAREDDY VENKATE
SWARLU: What was the subsidy that had 
been extended by the USA earlier; and 
how much has been withdrawan, as far as 
USA is concemed? 

MR. SPEAKER: O.K Do you have the 
figures? 

SHRI KAMALUDDIN AHMED: It is not a 
general rule. they do not give subsidy as a 
matter of general rule. Only in selective 
cases if hey so decide, then he subsidy is 
given. It is not a subsidy; it is export 
enhancement programme under which they 
give some sort of assistance. 

, Electrification of Railway Line between 
New Deihl and Trivandrum 

°494. SHRI P.C. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any scheme fir 
doUbting and electrification of railway line 
betwo~ I'.:ew Delhi and Trivandrum; 

(b) if so, the defails thereof including 
sections which ever already been doubled 

and electrified; 

(c) the details of the progress made In 
this regard; 

(d) whetherthere is anyproposalto start 
more feast rains on this route; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRf 
MALLIKARJUN): (a) to (e). A statement is 
laid on the Table of he House. 

STATEMENT 

(a) to (c). the position in respect of 
doubling and electrification of railway line 
between New Delhi and Trivandrum is as 
under: 

(i) DOUBLING 

The distance between New Delhi
Trivandrumvia Kerala Express route is 3055 
Km. Out of this 2645 km is already doubled. 

OnEranakulam-Kayamkulam (15 km 
via Kottayam), an altemative 1 00 km BG line 
via'Alleppey has already been taken up. On 
completion;2single lines would be available
one via Alleppy and the other via Kottayam 
the existing one. 

doubling of 108 km in patches GT route 
and 106 km on Kayamkulam-Trivandrum m 
route is in progress. 

Gifur-renigunta (83 Kms.) is the single 
line section on this route and traffic on this 
section does not justify doubling. 

(Ii) ELECTRIFICATION 

New Delhi to Erode (2588 Rams) has 
. already been electrified. Electrification of 
Erode-Eranakulam has been included in the 
budget for 1992-93. there is no proposal at 
present to electrify Eranakulam -Trivandrum 
section. 

(d) and (e). Introduction of more fast 
trains is an ongoing exercise, depending on 
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the traffic needs and the avilabilrty of stock sufficient traffic 
and locomotive alongwith line capacity. There 
is no specific proposal under active 
consideration at present. 

SHRI P.C. THOMAS: The journey to 
Kerala is almost a nightmare. It IS not a pious 
wish that there must be one more train to 
Kerala. At present. thorugh ther are eight 
lakh Keralltes living in Deihl, the only regular 
dally train IS the Kerala Express. The journey 
In that is almost Impossible because in one 
boggy where 72 persons can travel, almost 
3 or 4 times more people are traveling. 

I would like to ask you that taking Into 
consideration the dire need to the SituatIOn, 
Will the hon. Mlnlsterfor Railways be pleased 
to agree that one more train IS absolutely 
necessary and will the hon. Minister grant 
one more there In to Kerala In the Interest of 
such large number of persons liVing In Deihl. 

MR. SPEAKER. I do not think. It IS a 
relevant supplementary 

SHRI MALLIKARJUN' Apart from the 
Kerala Express, at present there are two 
Pemer to trains between Deihl and Kerala 
However the demand lor the Introduction 01 
a new tin Irom New Deihl to Kerala at thiS 
moment IS not possible forthe Simple reason 
that there are no faclltles at New Deihl and 
Nizamuddin Stations 

MR. SPEAKER" At lest. we expect a soft 
answer Irom)'ou 

SHRI MALLIKARJUN Howecver, at 
the end of 1993 when the Nizamuddin 
Complex IS commissioned then we can think 
terms 01 IntrodUCing another train to Kerala 

SHRI PC THOMAS I think hon shn 
Jaffer Shnve supposed to-give by about 10, 
000 people In Kerala 

MR. SPEAKER thiS IS about 
electrilication of trains gOing to Kerala. 

SHRI P.C. THOMAS: It IS an actual 
necessity. Hon MInister has answered that a 
new train Will be considered only II there IS 

MR. SPEAKER: Please leave that aside. 
ThiS is question relating to the eletnficatlon of 
the trains. 

H there IS any supplementary on this, 
you can ask. 

SHRI P.C. THOMAS: Sir, part (d) and 
(e) relate to It. It IS a specific question 
regarding another trains to Kerala. I would 
planed With the hon. Minister for Railways 
that an assurance may be given that in view 
of the strong trust and real need of the people 
a new train may be allowed to Kerala. 

MR SPEAKER. thiS does not come 
from thiS question 

THE MINISTER OF RAILWAYS (SHRI 
C.K JAFFER SHARIEF): So far as the 
doubling and electnflcatlon are concerned, 
the woli<: IS Ingress I am glad to say that the 
link between the north and the south IS well 
established by the railway net-work. 

As far as tf-Je question of Introduction of 
one mortaring, In addition to what we have 
tOday, IS concerned, the hon. Member of 
Par:lament has coalesced number of 
signatures and presented the othe day the 
documentation giVing the demand. At the 
time of introdUCing the next Time-Table, we 
Will conSider meeting such demand by 
mobiliZing our resources. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker Sir, the hon. Minister of State for 
Railways gave an excuse, which is hardly 
acceptable To say that there are heady any 
faculties available In Deihl and Hazarat 
Nizamuddin for a new train to be started from 
there, It not correct. there are many trains, I 
do not want to mention any, which have been 
Introduced recently and they were not as 
Important as essential as the taint to 
Tnvandrum. why do not you curtail one of 
these train and prOVide one extra Toronto 
Tnvandrum? Because faciltles can be given 
there and the Railway Board and the Railway 
Minister can always find some 
accommodalion In Nizamuddin and also in 
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Trivandrum and introduce a new train. this is MR. SPEAKER: Every station on the 
hardly a justification. route will be connected by the train. 

SHRI MALLIKARJUN: Our hon. senior 
Member as reformed to the faculties art New 
Delhi station. These faculties have become 
saturaedl the work is in progress. In 
Nizamuddin, further terminal facilties are 
going to be completed. In that light I have 
mentioned about it. It is not that one train 
should be cut and another should be 
introduced. It is nit done like that. It is equally 
important for all routes and for ail the people 
of he country. Therefore, Hon'ble Shd 
Chandra Shekahar will bear with the me that 
the line capacity is also saturated, but still we 
take certain things into account and we try to 
meet the pope's demands. That is how, in 
the next time-table, as our senior colleague 
has mentioned, we will consider it. Even at 
Trivandrum and Cochin terminal facilities 
are not adequate. We have to take 
consonance of it when we do certain things. 

SHRI V. DHANANJAYA KUMAR: 
Though the question is regarding doubling of 
the tack and also electrification of the line, 
the demand for the introduction of a new 
transfuse fustified. There is reasons for this. 

formerly in 1977 a new tan was 
introduced between Hazard Nizamuddin and 
Mangalore serving the needs of he people of 

• the northern part of Kerala as well as 
Mangalore, by name J ayanti-Janata Express. 
Probably the Congress Govemment is allergic 
to the word 'Janata' and so that train was 
stopped. The Jayanti-Janata Express and 
the tbtln Kerala Express were combined and 
now-it ios Kerala Managalaur Express, a daily 
serviec being opeeated between New Delhi 
and Trivandrum. Abut six bogies are 
detached at Plagatandtheygoto Mangalore. 
So, there is a justifiable need for the 
introduction of a new train. 

Regarding doubling if he tack, there is 
so much of congestion between Shoranur 
and Mangalore and there is a need for 
doubling this track. I want to know form the 
hon. Minister whether the doubling work 
between Shoiranur and Mangalore will be 
taken up shortly. 

SHRI V. DHANANJAYA KUMAR: the 
name of the train is Kerala Express. From 
Palaghat one section goes to the north and 
reaches Mangalore. So, will the doubling 
work be taken up soon, as also electrification 
of he section? 

SHRI MALLIKARJUN: Sofarasdoubfing 
is concerned, from New Delhi to Trlvandrum 

. via the Kerala Express route it is 3053 route 
kilometers and out out of these 3053 repute 
kilometers 2645 route kilometers are already 
doubled and only 408 route kilometers- a 
stitch which Is on t he G.T. traffic route 
remains to bee doubled for which work in 
progress. Work along another 196 kilo tress 
between Kayamkulam and Trivandrum also 
is in progess, shomur to Mangalore we are 
not contompaiting toi take up at this time. 

MR.SPEAKER: Sir Tej Singh Bonsai, 
Nagpur will become by this train. 

[ Translations] 

SHRI TEJSINGHRAO BHONSLE: MR. 
Speaker sir question has been raised grading 
the introduction of Superheats trains. At 
preens Rajdhani Spiffiest taina re running 
between Delhi and Bombay and Delhi and 
Calcutta. Rajdhani Express have not been 
run for Fourcapital cities of Southern States. 
Rajdhani Express have no been introduced 
for Madras the capital of Tamilnadu 

. Hyderabad the capital of Andhra Pradesh, 
Bangalore the capital of Karnataka and 
Thurnant pura the capital of Kerala I would 
like to know if tho Goverrnment is 
contemplating to intrude a new Superheats 
train for South via Nagaur (Interruptions) 

MR.SPEAKER: This question relates to 
rains between Delhi Trivandrum 

[English] 

MR. SPEAKER: this is about the train 
between Delhi and Rrivandrum Briefly you 
can reply. 
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SHRI MAlLiKARJUN : The main (b) whether the filed of operations ofthe 
question dons ntpertain to this. However, I Kendras are being expanded; 
may say, that we are contemplating to 
introduce a Rajdhanl Express between Deihl 
and Bangalore and also thinking of extending 
a similar severe to Madras and Trivandrum 
as and whom It Is possible at a lather stage. 

SHRI E. AHAMED: Sir, what the hon. 
Memberfrom Mangalore has said was correct 
and very relevant. The Kerala tains are going 
to Trivandrum. These also go to Mangalore 
via Plight between Mangalore and Shoranur 
has not been doubled. This proposals is 
there with the Government. But still this has 
not been competed. The reply given by the 
Minister of State in the Minstry of Railways is 
not correct according to me because this is 
now under process. 

As far as introduction of another tain to 
Kerala is concemed, it is quite justifiable. the 
only difficulty for the people of Kerala is to 
reach Delhi and go back by train. I want a 
posHive reply from the hon. Cabinet Minster 
wHh regard ot introdyction of one more new 
train to Kerala How many tans have you 
been introducing in different parts of the 
country? Why not- one for Kerala? 

SHRI MALLIKARJUN: Sir, already the 
Cabinet Ministerhas replied that introduction 
of new train to Kerala wil be considered atthe 
introduction of new tie-treble. 

WRmEN ANSWERS TO QUESTIONS 

[English] 

Nehru Yuva Kendras 

·495 SHRI G. MADEGOWDA: Will the 
Minister:>f HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of. new Nehru Yuva 
Kendras proposed to be opened during 1992-
93 in the country, State-wise; 

(c) if so, the details thereof; 

(d) the amount allocated to these Kendra 
and expenditure incurred during the last 
three years,"State-wlse; and 

(e) the amount proposed to be spent on 
these Kendras during 1992-93 in each State? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SI~GH): (a) to (e). A statement is 
laid on the Table of the House. 

STATEMENT 

part (a): 15 new Kendras are expected 
to be opened during the year 1992-93. The 
opening of these Kendras, however, will be 
subject to avaiiabilHy of funds. 

part (b) and (c). The Nehru YuvaKendra 
Sangathan was set up to provide for 
development of non-student rural youth. The 

. Kendras have, however, with the passage of 
time undertaken additional developmental 
activities considering the local needs, desires 
anq aspirations of the people and availability 
of local resources. The Kendras have been 
conducting vocational training programmes, 
organislng National Integration Camps, 
propagating local arts and culture through 
festivals. conducting National literacy 
Mission projects and also other campaigns 
for creating awareness amongst youth. 

part (d). The figuros for 191-92 are 
under audit and will be placed on the Table 
of the House as soon as they are ready. 
Funds released and expenditure incurred for 
1989-90 and 190-91 are as follows: 
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Part (e) Amount proposed to be spent during 1992-93 for programmes 

State Budget 

2 

Andhra Pradesh 54,16,800.00 

Arunachal Pradesh 3,48,769.00 

Assam 8,50,497.00 

Bihar 72,54,152.00 

Goa 3.76,800.00 

Gujarat 34,48,350.00 

Haryana 25.23.700.00 

Himachal Pradesh 27,61.750.00 

Jammu & Kashmir 23,02.650.00 

Karnataka 30.80.850.00 

Kerala 30,27,400.00 

Madhya Pradesh 90.04,060.00 

Maharashtra 50.33,575.00 

Manipur 14.65,225.00 

Meghalaya 5.02,000.00 

Mizoram 1,71,475.00 

Nagaland 3.67.475.00 

Orissa 27,84,475.00 

Puniab 28,01,700.00 

Rajasthan 63,77,075.00 

Sikkim 63,77,075.00 

Tamil Nadu 42,14.100.00 

Tripura 6,59,475.00 

Uttar Pradesh 1,64,37,600.00 
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State 

West Bengal 

A& Nisland 

Chandlgarh 

Deihl 

Dadra & Nagar Havell 

lakshadweep 

Pondicherry 

Replacement of Steam Engines by 
Diesel Engines 

*496. SHRI RAM CHANDRA DOME: 
Win the Minister of RAILWAYS be pleased 
to state: 

(a) whetherthe Govemment propose to 
replace steam engines by diesel engines in 
certain trains during 1992-93; and 

(b) • so, the names of such trains 
aIongwlh their routes? 

Budget 

2 

58,86,423.00 

2,48,000.00 

2,72,225.00 

5,05,425.00 

2,29,225.00 

1,70,050.00 

2,38,850.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlUKARJUN): (a) and (b), Replacement 
of steam locomotives by diesel locomotives 
is an ongoing process subject to availability 
of diesel locomotives and importance of the 
train. niis is done normally once a year at 
the time of revision of Tirne-table or at the 
time of closure of steam lceo-sheds. 
Occasionally trains based on Individual merit 
are dieselised to improve running" During 
the current year I.e. 1992-93,72 trains have 
been dieselised (upto July , 92) as per 
statement enclosed. 

STAlBIENT 

Ust of trains dieselised thlring t 992-93 (Upto July'92) 

1. 150511506 Bina-Katni Mixed Passenger. 

2 .. 4151416 Jamalpur-Gaya 

3. 139/140 ~amalpur-Gaya 

4. 137/138 Jamalpur-Gaya 

5. 1KGI2KG Kiul-Gaya 

6. 3KG/4KG Klul-Gaya 

7. 141/142 Danapur-Varanasl 
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8. 1331134 Danapur-Varanasl 

9. 307113072 ~urdhwan-Jamalpur 

10. 3511356 Burdhwan-Rampurhat 

11. 1 JMl14JM Jamalpur-Monghyr 

12. 1KGl6KG Kajra-Jamalpur 

13. 150/650 Jamalpur-Sultanganj 

14. 1351136 Klul-Mughalsaral 

15. 3891390 Kiul-Mughalsaral 

16. 4141409 Klul-Mughalsaral 

17. 430/427 Klul-Mughalsaral 

18. 4719/4720 Delhi-Sirsa Haryana EXpress 

19. 1RDI2RD Rewan..Delhi Passenger 

20. 5611556 Bastl-Gorakhpur Passenger 

21. 5551556 Bastl-Gorkhpur Passenger 

22. 520715208 Amritsar-Baranui Express 

23. 501315014 Gorakhpur-Varanasl Express 

24. 5631564 Katlhar-Samastipur Passenger 

25. 3211326 Jaynagar~arl)hanga 

26. 524 Sonepur-Muzaffarpur 

27. 5211522 Sonepur-Muzaffarpur 

28. 5271528 Muzaffarpur-Slwan passenger 

29. 544/543 Gorakhpur-Slwan Passenger 

30. 3301329 Howarh-MuzaffarpurPassenger 

31. 71n2 AlIahabad-Sonepur 
fast passenger 

32. 554115542 Katlhar-Jaynagar 

33. 454514546 Delhl-Saharanpur 
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34. 2AJ13AJ Jaunpur-Allahabad Passenger 

35. 1AJ12AJ Jaunpur-Allahabad Passenger 

36. 4SU1SL Lucknow-Sultanpur 

37. 141/142 Partapgarh-Mughalsarl 

38. 3491350 Hardwar-Amritsar Passenger 

39. 3371338 Qelhi-Jalandhar City Passenger 

40. 916519166 Varanasi-Ahmedabad Exp. on 
F aizabad-Varanasi 

41. 21/22 Katihar-Siliguri 

42. 191/192 Chaparmukh-Silghat Town 
Mixed passenger 

43. 195/196 Chaparmukh-Silghat Town 
Mixed Passenger 

44. 407/408 Chirimiri-Katni Passenger 

45. 334A1334 Kantabanji-Titlagarh Shuttle 

46. 333133A Jharsuguda-Titlagarh 
Passenger 

47. 1JS/3JS Jharsuguda-Sambalpur 
Passenger 

48. 3JS/4JS Jharsuguda-Sambalpur 
Passenger 

49. 77178 Surat-Bhusawal fast Passenger 

SO. 75176 Surat-Bhusawal Passenger 

51. 113/114 Surat-Bhusawal Passenger 

52. 141/142 Ujjain/Guna (Nadga-Guna 
Passenger) 

53. 189/190 Kota-Bammo Passenger 

54. 41/42 Ahmedabad-Viramgam 
Passenger 
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55. 87/88 Indore-Nagda passenger on 
lndore-Uliain etc. 

56. 89/90 Indore-Bhopal Passenger on 
Indore-Uliain Sec. 

57. 207/208 Viramgam-Okha fast Passenger 

58. 2031204 Viramgam-Okha mixed 
passenger 

59. 201/202 Rajkot-Khambhaliya fast. 
Passenger on 
Viramgam-Ahmedabad Section. 

60. 2091210 -do-

6l. 464 Rajamundry-Bhimavaram 
Passenger 

62. 3291330 Hyderabad-Wadi Passenger 

63. 3591360 Hyderabad-Wadipassenger 

64. 3471348 Hyderbad-Secunderabad 
Passenger. 

65. 581/582 Ajmer-Kacheguda fast 
Passenger on 
Purnea-Secunderabad Sec. 

66. 545/546 Wadi-Ralchur Passenger 

67. 527/528 Raichur-Guntakal Passenger 

68. 2931294 Londa-Castle Rock mixed 

69. 349/350 Parlivaijnaath-Hyderabad 
Passenger 

70. 465/520 Narsapur-Rajahmundry 

71. 759117692 Sacunderabad-Pumea Exp. on 
Nizamabad-
Purnea 

72. 513/496 Narsapur-Vijayawada 
Passenger. 



51 Written Answers AUGUST 11, 1992 Written Answers 52 

Reimbursement of Expendltura on Govemments based on the Statements of 
Family Welfara Scheme. Expenditure duly certified by the Accountant 

Generals. 
·497. SHRI RAJENDRA KUMAR 

SHARMA: 
SHRI ASHTBHUJA PRASAD 

SHUKLA: 

WiU the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the expenditure incurred by 
the State Governments on Family Welfare 
Schemes is reimbursed by the Union 
Government; 

(b) if so, whether any arrears for 
reimbursement against the expenditure 
incurred buy the U.P. Govemment on such 
programmes are pending clearance with the 
Union Govemment; 

(c) if so, the .details thereof; and 

(d) the time by which it is likely to be 
cleared? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) to (d). A statement is laid on the Table of 
the House. 

STATEMENT 

The Family Welfare Programme has 
been a cent percent Centrally Sponsored 
Programmes since its inception in 1951-52. 
The entire expenditure iocurred by the State 
Governments for implementation of this 
Programme, in conformity with the approved 
pattern/norms, is reimbursable by the Central 
Government. The provisions available in the 
Central Budget are released to the State 
Governments as grants-in-aid during the 
course of a financial year. The expenditure 
incurred by the State Governments is audited 
by the Accountant Generals concerned. The 
reimbursement claims are filed by the State 

Based on the claims received from 
different State Governments, including the 
State Government of unar Pradesh, and 
examination of the audited Statements of 
Expenditure, an amount of Rs. 300.55 crores 
has become available as arrears under the 
Family Welfare Programme upto the period 
ending March 31, 1991. This includes Rs. 
78.92 crores in respect of unar Pradesh. 

During the current financial year, there 
is a provision of Rs. 100.00 Crores for part 
settlement of the arrears payable to the 
States. The said amount has already been 
released to different State Governments on 
2nd July, 1992. Rupees 28 corers has been 
released to unar Pradesh. 

Taking into account Rs. 28.00 crores 
. released to the unar Pradesh Governments 
on the 2nd July, 1992, as much as Rs. 50.92 
crores is still payable as arrears for the 
period ending March, 1991. 

The balance amount of arrears payable 
to the States, including unar Pradesh, will be 
settled as and when additional funds become 
available for which purpose all out efforts are 
being made. 

Over-Crowdlng In Suburban Trains In 
Sealdash Division 

*498. DR. ASIM BALA: 
SHRITARITBARAN TOPDAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the steps taken to minimise the over
crowding in the Suburban trains in Sealdah 

. Division of Eastem Railways; 

(b) whether the Government are 
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STATEMENT 
54 

considering to introduce a new additional 
peak-hour train in Sealdah Division; 

(e) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) In the last 6 years, 72 
additional suburban trains have been 
provided in Sealdah Division and the load of 
all rakes has been increased to 9 cars .. 

(b) No, Sir. 

(b) Does not arise. 

(c) Lack of resources including EMU 
coaches. 

Village Health Guide Scheme 

'499 SHRIMATI MAHENDRA KUMARI: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of districts not yet covered 
by the Village Health Guide Scheme, State
wise; 

(b) the criteria of selection of Village 
Health Guides and the remuneration paid to 
them; 

(c) whether any assessment has been 
made about the commensurable 
achievement of the scheme against the 
expenditure Incurred since its inception; and 

(d) If so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) to (d). A statement is laid on the Table of 
the House. 

The Village Health Guide (VHG) Scheme 
is being Implemented in all States and Union 
Territories, except Arunachal Pradesh, Delhi, 
Goa, Daman & Diu, Jammu and Kashmir, 
Kerala and Tamil Nadu. The Central 
Govemment does not maintain district -wise 
records of V.H.Gs. 

The VHG is a voluntary worker selected 
by the village community. He/she should 
preferably be about 30 years of age, He/she 
must be literate and preferably have formal 
education upto class VI. The VHC is paid an 
honorarium of Rs. 50/- per month. 

No study has been·undertaken with a 
view to assessing the achievement of the 
scheme commensurate with the expenditure 
incurred on the scheme from the date of its 
inception. However, thhe last evaluation of 
the scheme was undertaken in 1984. The 
evaluation revealed that the scheme was 
largely accpeted by the comunity and was 
found to be essentially sound. 

Computer Facilities in Colleges 

"SOO SHRI HARADHAN ROY: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants 
Commission has formulated any plans for 
develop'ment of computer facilities in 
universities/colleges; 

(b) if so; the details thereof and estimated 
expenditure to be incurred on its 
implementation; 

(c) whether universities/colleges in West 
8engaJ are likely to be covered by the scheme; 

(d) if so, the details thereof; and 
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(e) the names of universities where 2. 
computer centres are being set up? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) and (b). According to 
information furnished by the UGC. the 
Commission is implementing a scheme of 
providing computers to universities mainly 
for use in Research, teaching of computer 
science courses and for management. 

Under the scheme universities are 
provided financial assistance for installation 
of computers on the recommendation of a 
Committee of Experts. keeping in view the 
requirement of the universities and the 
resources available with the Commission. A 
scheme was also initiated in 1986-87 for 
providing computers in colleges forpromoting 
awareness of use of computers and for 
management purposes. 

During the 7th Plan period. the 
Commission incurred an expenditure of Rs. 
11.60 crores for provision of computers In 
universities and Rs. 3.03 crores for provision 
of computers colleges 

(cl and (d). So far the Commission has 
provided computers 7 universities and 76 
colleges in the state of West Bengal. 

(e) The UGC has so far prOVided 
computer facilities to 109 universities as per 
list attached as statement. 

STATEMENT 

Usto! Universities Provided with Computers 
under UGC Scheme 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

o. 

1. 

12. 

1. 

2. 

1. 

2. 

3. 

Written Answers 

Andhra University 

56 

Centrallnstt. of English & Foreign 
Languages 

Hyderabad University 

Jawaharal Nehru Technological 
University 

Kakkatiya University 

Nagarjuna University 

Osmania University 

Sri Sathya Sai Instt. of Higher 
Learning 

Sri Krishna Devaraya 
University 

Sri Padmavati 
Vishwavidalya 

Mahila 

Sri Venkateswara University 

ASSAM 

Dibrugarh University 

Gauhati University 

BIHAR 

Bhagalpur University 

Bihar University 

Indian School of Minies 

4. K.S. Darbhanga University 
Name of the University/Deemed 

University 

ANDHRA PRADESH 

1. Andhra Pradesh Open University 

5. Magadh University 

6. Patna University 

7. Ranchi University 
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GWARAT 
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KERALA 

1. Bhavnagar University 1. Calicut University 

2. Gujarat UniVersity 2. Cochin UniVersity of Sc. and Tech. 

3. Gujarat Vidyapith 3. . Kerala University 

4. M.S. University of Baroda 4. Mahatma Gandhi UniVersity 

5. Saradar Patel University MADHYA PRADESH 

6. Saurashtra University 1. Awadesh Pratap Singh University 

7. South Gujarat University 2. Barkattullah UniVersity 

3. Devi Ahilya Vishwavidyalaya 
HARYANA 

4. DR. Hari Singh Gaur 
1. Kurukshetra University Vishwavidyalaya 

2. Maharishi Dayanand University 5. Guru Ghasi Das UniVersity 

HIMACHAL PRADESH 6. Jiwaji University 

1. Himachal Pradesh University 7. Rani Durgavati University 

JAMMU AND KASHMIR 8. Ravi Shankar UniVersity 

1. Jammu UniVersity 9. Vikram UniVersity 

2. Kashmir University 
MAHARASHTRA 

KARNATAKA 1. Bombay UniVersity 

Bangalore University 2. Marathwada UniVersity 

2. Indian Instt. of Scienee 3. Nagpur University 

3. Kamataka University 4. Posna University 

4. Mangalore University 5. S.N.D.T. Women's UniVersity 

5. Mysore University 6. ShiVaji UniVersity 

6. Gulbarga University 7. Tata Instt. of Social Sciences 
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MANIPUR 7. Madras Unlvelllty 

1. Manlpur University 8. Madural Kamara/ University 

MEGHALAYA 9. Tamil University 

North Eastern Hill University 10. Mother Terasa University 

ORISSA 11. Avinashllngam Instt. of Home 
ScIence & Higher Education for 

1. Berha"l>ur University Women 

2. Sambalpur University 
TRIPURA 

3. Utkal University 
1. Trjpura University 

PUNJAB 

1. Guru Nanak Dev University UTTAR PRADESH 

2. Punjabi University 1. Agra !Jniverslty 

3. Punjab University (UT- 2. Allgarh Muslim University 
Chandhigarh) 

3. Allahabad University 
RAJASTHAN 

4. Banaras Hindu University 
1. Bina Instt. of Tech. & Science 

5. Dayalbagh Educational Institute 
2. Jodhpur University 

6. Gorakhpur University 
3. Mohan lal SUkhadia University 

7 .. Gurkul Kangri Vishwavidyalaya 
4. Rajasthan University 

8. H.N. Bahuguna Vishwavidyalaya 
TAMllNADU 

9. Kanpur University 
1. A1lagappa University 

10. Kumaon University 
2. Anna University 

11. lucknow Univeristy 
3. Annamalaih University 

12. Meerut University 
4. Bharathidasan University 

13. Roorkee Unlveristy 
5. Bharathlar University 

14. Sampurnanand Sanskrit 
6. Gandhlgrama Rural Iostt. Vishwavidyalaya 
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1. Burdwan University 

2. Calcutta University 

3. Jadavpur University 

4. Kalyani University 

5. North Bengal University 

6. Rabindra Bharatl University 

7. Visva Bharati University 

DELHI 

1. Delhi University 

2. Jamia Millia Islamaia University 

3. Jawahar1a1 Nehru University 

GOA 

1. Goa University 

PONDICHERRY 

1. Pondicherry University 

Total nurTtler of Universities to whom 
CoJ'll)Uters have been provided = 109 

[ Translation] 

Improvement of School Education In 
Deihl 

-SOl. SHRI VllASRAO 
NAGNATHRAO 
GUNDEWAR: 

OR. RAVI MAlLU: 

WiUthe Ministerof HUMAN IilESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Senior Consultant 
. appointed to study the causes of low 
performance of Secondary and Senior 
Secondary School students In the 1990-91 
examinations In Deihl hassubmlltedlts report; 

(b) if so, the findings thereof; 

(c) the measures suggested for 
qualitative i"l'rovement of school education 
including the performance of the teachers; 
and 

(d) the action taken by the Government 
thereon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. The Senior 
Consultant has submHted the report to the 
Delhi Administration on 7tH July, 1992. 

(b) anq (c). A statement is laid on the 
Table of the Sabha. 

(d) Some measures have already been 
Initiated, viz. common examination at Class 
VIII; revision of pupil promotion rules; 
measures to ifTl)rove coordination between 
Directorate of education and SCERT In 
Inservlce training; advance planning for the 
following; year; filling of vacant posts; lottery 
system tor admission In CQf'I1>Oslte model 
schools; coaching classes; recruitment of 
TCTs on subject basis ratherthan forculste~ 
of subjects; etc. As the problems are deep-

. rooted, measures to if11ll'Ove the quality of 
schools have to be acontlnuous, cumulative 
process. 

STATEMENT 

Some of the significant findings listed in 
the study report on Govt. Schools in Deihl are 
as below: 

1. Thepasspercentageat~1 
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senior secondary level has gone 8. The students coming from MCD 

schools, Jhuggi-Jhompri clusters 
and re-settlement colonies are"ery 
weak so far as attainments in 
different subjects are concerned; 2. 

3. 

down in 1991 in all the districts 
separately as weD as taken together. 

The pass percentage in English, 
Maths, Hindi, Social Science, 
Science and Sanskrit subjects has 
gone down in the year 1991 at the 
secondary level except in a few 
zones which have shown a marginal 
improvement 1990. 

The pass percentage in Physics, 
Biology, Mathematics, Geography, 
Pol. Science, Economics, 
Commerce, Hindi (core), Sanskrit 
and Chemistry subjects has gone 
down in 1991 at the senior 
secondary level in almost all the 
zones except in a few zones which 
have shown a marginal 
improvement over' 990. 

4. In the subjects of Mathematics and 
English at the secondary stage the 
performance was the poorest. 

S. Lack of awareness aboutthe latest 
changes in the syllabus on the part 
of the teachers, non-availability of 
text books and supplementary 
reading materials have led to the 
poor performance of the students 
in Mathematics at the secondary 
stage. 

6. Lack. of familiarity with the latest 
pattern of CBSE question papers 
on the part of the teachers and 
insufficient practice in the subject 
of Science. 

7. 30% of the teachers took remedial 
classes in the subjects of 
Mathematics, English and Science. 
No teacher took remedial classes 
for Social Studies and languages; 

9. 

10. 

11. 

12. 

13. 

Non detention policy of the 
department; 

Inadequacy of staff position in some 
of the schools; most of the newly 
upgraded schools were found to be 
without PrinCipals and Vice
principals; 

Over-crowded classes; 

Teachers are not devoted to their 
profession; 

38.46% of the students come from 
first generation ofeducated persons 
whereas 61.54% from the second 
generation; 

14. Lack of physicalfacilities for studies 
at home; 

1 S. Lack of needed infrastructure, 
p~ysical facilities, equlprnents, 
laboratories,libraries and adequate 
staff to the subject requirements; 

16. Changed pattern of question 
papers at the fag end of the 
academic session and lack of 
awareness of these among the 
teachers; 

17. Making 5 subjects compulsory in 
1991 Instead of 4 subjects; 

18. Dependence on cheap books and 
guides; 

19. Practical In Science subjects were 
not conducted as per rules; 
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THE MAIN SUGGESTING GIVEN IN THE in the schools should be filled up. 
STUDY REPORT ARE AS BELOW: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8 

9. 

Study comer schemes should be 
undertaken for students Jiving in 
Jhuggi Jhonpri clusers, slums and 
resettlement colonies. 

Common examination at least at 
the end of 8th class should be 
conducted. There is also a need for 
periodical monitoring and evaluation 
regarding syllabus coverage. 

Moderation Committees may be 
set up at ZonaVSchool cluster level 
to improve the quality of question 
papers so as to enable the students 
to have sufficient practice before 
appearing in the final public 
examinations. 

Promotion rules should be reviewed 
by the Deptt. so that weak students 
could be retained in lower classes. 

There should be eJfectlve 
coordination between training 
colleges, SCERT, NCERT, DIETs 
and the Directorate of Education. 

Proper plan forfuture requirements 
of the schools be prepared. 

Orientation programmes 
conducted by SCERT and DIETs 
shoufd be continuously examined 
and a;;~sed in great depth and 
detail. 

There is a need to prepare teacher 
who would function as a facilitator 
of learning, curriculum developer, 
investigator, evaluator and resource 
person for community. 

Allthesanctioned posts of teachers 

10. There shOUld be no external 
interference in admission and 
promotion of students, 

12. 

13. 

14. 

15. 

HO!'Tle Exam. papers should be 
prepared on the style and pattern of 
the Board. 

The competencies, skills, attitudes, 
values and levels of required 
knowledge of those desirous of 
becoming teachers will have to be 
assessed at the time of recruitment 
and selection of teachers. 

The SCERT and DIETs should pay 
attention to the need for constant 
updating of curriculum, training 
materials, media software and 
availability of necessary 
infrastructure support. 

Use of educational technology 
wherever possible and feasible, 
should be encouraged. 

Evaluation should be continuous 
and comprehensive. It should be 
spread over the total span of 
instructional time, both in scholastric 
and non-scholastic aspects of 
education; 

16. Coaching classes for meritorious 
stl!dents belonging to poor and 
scheduled castes and scheduled 
tribes should be conducted tor 
preparing them for competitive 
examinations; 

17. A disqueting trend in the last year's 
results was that most students had 
failed in Sciences and Mathematics. 
Effons should be made to improve 
the teaChing of Science and 
Mathematics. 
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Tuberculosis research Centre, 
Madras (Tamil Nadu) 

Control of Filaria 
(B) National Institute of Communicable 

·502. SHRI N. DENNIS: Will the Minister Diseases 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the number of Research Centres 
engaged in the Filaria Control Programme. 
location-wise; 

(b) whether the Government 
propose to set up more such centres to 
constrain the disease especially in Filaria 
prone areas; and 

(c) if so. the details thereof? 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) to (c). A Statement is laid on the Table of 
the House. 

STATEMENT 

(a) to (c). The Research Centres. 
institution-wise and location-wise, engaged 
in research in different aspect of filariasis 
that would help in more effective 
implementation of the Filaria Programme 
are:-

(A) Indian Council of Medical Research, 

1. Vactor Control Research Centre, 
Pondicherry (Pondicherry) 

2. Regional Medical Research 
Centre. 
Bhubaneswar (Orissa) 

3. Regional Medical Research Centre, 
Jabalpur (Madhya Pradesh) 

4. Regional Medical Research Centre, 
Port Blair (A & N Islands) 

1. Regional Filaria Training and 
Research 
Center 
Calicut (Kerala) 

2. Regional Filer Training and 
Research 
Centre 
Rajahmundary (A.P) 

3. Regional Filaria Training and 
Research 
Centre . 

. Varanasi (U.P.) 

(C) Indian Council of Medical Research 
is at present supporting research 
projects in filarasis in the following 
institutions:-

L.S D. College, 
Muzaffarpur (Bihar) 

2. SSL Jain College, 
Vidisha (Madhya Pradesh) 

3. T.D. Medical College & Hospital 
AIleppey (Kerala) 

4. Post-Graduate Institute, 
Chandigarh (Chandlgarh) 

5. Thanjavur Medical Col., 
Thanjavur (Tamil Nadu) 

6. . Central Drug Research Institute 
Lucknow (U.P) 

Besides the above, the Central Drug 
Research Institute. Lucknow (U.P) School of 
Tropical Medicine, Calcutta (Govt. of West 
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Bengal ) and Mahatma Ghandl Institute of 
Medical Research, Wardha (Maharashtra) 
are also engaged in research activities 
relating to filaria. 

The above net work of Research Centres 
Is considered adequate for region specific 
and subject related research on filaria and, 
therefrom there Is no proposal at present for 
establishing any more Centres. 

Selection of Hindi Vldyalayas 

*503. SHRI UDDHAB BARMAN: Will 
the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state: 

(a) whether some anomalies in the 
selection of Hindi Vidyalayas for propagation 
of Hindi In Assam come to the notice of the 
Government during the last three years; 

(b) if so, the details thereof; 

(c) whether any inquiry has been 
conducted during the above period; and 

(d) if so. the outcome thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d). Complaints have 
been received in May, 1992 from two Hindi 
Vidyalayas in Assam alleging discrimination 
by Asom Rashtrabhasha Prachar Samlti, 
Guwati. a voluntary agency, in selection of 
institutions for giving g rants. These 
complaints are being looked into. 

Child Welfare Programmes 

*504. SHRIDHARMANNAMONDA VYA 
SADUL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pieased 
to state: 

(a) whether any of the schemes 

submitted by the welfare Bodies and 
approved by the state Governments 
regarding child welfara programmes are 
pending for consideration and approval of 
the Union Govemment; 

(b) If so, the details thereof, state-wise; 
and 

(c) the steps taken for speedy clearance 
of thOse schemes? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUNSINGH):(a)Thereisnonewproposal 
for scheme regarding child submitted by any 
welfare body and approved by the state 
Govemments pending for Clearance with 

. the Government. 

(b) and (c). Does not arise. 

Resource Mobilisation 

"50S. SHRI SANA T KUMAR MANDAl: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a> whether the Railways propose to 
mobiles and gear up their resources position 
to implement Its annual plan for the current 
year in view of their Inability to raise market 
borrowings; 

(b) if so, details ofthe steps proposed to 
be taken in this regard; 

(c) the estima,ed capital outlay involved 
in the Railway' current year's annual plan, 
its important components and the extent to 
which It falls short of the Railways' present 
resources; and 

(d) the manner In which the Railways 
propose to meet this shortfall without 
jeopardising the reliability of fleet and 
equipment? 
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THE MINISTER OF STATE IN THE corals from over exploration and preservation 
MINISTRY OF RAILWAYS (SHRI of fauna of marine eco-system? 
MALLIKARJUN): 

STATEMENT 

(a) and (b). The current market position 
is not conducive to raising bonds immediately. 
It is hoped that the position will improve in 
near future and the Railways will be able to 
mobiles resources from the market. 
Nevertheless, an Action Plan has been 
launched on all the zonal railways to augment 
eamlngs and reduce working expenses so 
as to generate additional resources intemally. 

(c) and (d). Out of the annual plan size 
of Rs. 5, 700 cr, the estimated Capital outlay 
is Rs. 3,125 cr. and its major components are 
Rolling Stock, Gauge Conversion, 
Electrification andWorkshops. The Railways 
hope to meet their annual plan targets. 

Destruction of Corals 

*506. SHRI B. AKBER PASHA: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether corals are being
indiscriminately destroyed in Andaman & 
Nicobarlslands and coral pieces transported 
to the mainland: 

(b) the number of bags of red corals 
seized recently by the Wild Life Officers in 
Great Nicobar Island; 

(c) the action taken against the persons 
found guilty; 

(d) the reasons for not checking such 
annihilation of marine fauna; and 

(e) the steps taken by the Government 
to prepare management action plan and to 
constitute setting committee at the Union 
Territory level to ensure conservation of 

THE MINISTER OF STATE OF THE 
MINISTRY. OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Under 
the Andaman & Nicobar Islands Fisheries 
Regulations read with the Andaman & Nicobar 
Islands Shell Fishing Rules, 1978, thete is a 
total ban on the collection and destruction of 
corals iri the islands. 

(b) to Cd). About 200 kilogrammes of 
Red Corals were seized by Forest Department 
officials on 7.4.92 and 8.6.92. No action 
could betaken againstthe offenders as they 
could not be identified. With a view to prevent 
and check recurrence of such incidents in 
future, patrOlling in the coral-rich areas has 
been intensified and check posts halle been 
set up. 

(e) Management action plan for the 
conservation and effective management of 
corals in the islands is being finalised and a 

. Stearing Committee has also been 
constituted. 

New Loco Workshops 

*507. SHRI RAM SINGH KASHWAN: 
PROF. RITA VERMA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
establish new loco workshops during the 
Eighth Plan; 

(b) if so, the names of places. nature of 
workshops and funds allocated for the 
purpose; and 

(c) the details of workshops likely to be 
completed and commissioned during 1992-
93? 
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THE MINISTER OF STATE IN THE, (a) whether the National Institute of 
MINISTRY OF RAIL WAYS (SHRI Naturopathy held its first awareness training 
MALLIKARJUN): (a) No, Sir. programme at New Delhi recently to educate 

(b) and (c). Do not arise. 

Pollution Control Nonns for 
Automobile Manufacturers 

·508. SHRI GEORGE FERNANDES: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether guidelines on the pollution 
control norms are being defied by the 
recalcitrant automobile manufactures; 

(b) whether such vehicle producers are 
pressing the Government to accept its own 
emission standard; 

(c) if so, details thereof; and 

(d) the reacti0rr'O' '1IIe Governg19nt 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. All the automobile manufacturers are 
complying with the mass emission standards 
both for conformity of production any type 
approval; for petrol-vehicles from April, 
1,1991 and for diesel-driven vehicles from 
April 1,1992. 

(b) and (c). Do not arise. 

(d) The policy statement for the 
abatement of pollution states that 
progressively, more strict emission standards 
will be evolved to deal with environmental 
hazards caused by vehicular traffic. 

Promotion of Naturopathy 

·509. SHRI MANORANJAN 
BHAKTA: 

SHRI PRATAPRAO B. 
BHONSLE: 

Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to state: 

the people for curing various ailments; 

(b) if so, the details thereof; 

(c) whelherlhe Government propose 10 
hold Similar awareness training programmes 
at other places in future; and 

(d) If so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.l. FOTIOAR): 

STATEMENT 

(a) and (b). National Institute of 
Naturopathy (NIN), Pune had arranged its 
first training programme in Naturopathy at 
New Delhi form 20th July to 4th August, 
1992. The main objective of this programme 
was to educate people about basic concepts 
of Nturopathy and its potential for better 
health managementthrough the involvement 
and understanding of the patient himself. 
The programme was organised by enlisting 
the support of practising Naturopaths in 
Delhi. 

(cl and (d). For 1992-93 the programme 
has been planned in Delhi. Similar 
programmes can be planned at other places 
in future in the light of the experience gained 
in Delhi and subject to availability of funds. 

Integrated Child Development 
Schemes 

·510 SHRIMATI VASUNDHARA RAJE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
idontified 180 districts where Integrated Child 
Development Schemes are to be particularly 
focused; 
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(b) If so, the reasons therefor; and S.No. DIstricts 

(c) the names of those distrids identified 13. Hyderabad 
therefor, State-wise? 

ASSAM 
THE MINISTEROFHUMANRESOURE 

DEVelOPMENT (SHRI ARJUN SINGH): 14. Cachar 
(a) to (c). A Statement is placed on the Table 
of the House. 15. Nowgong 

STATEMENT 16. Kamrup 

The Government have identified 180 17. Goalpara 
districts in the country. The intention is to 
focus on priority basis services given under ARUNACHAL PRADESH 
the Integrated Child development Services 
(ICDS) Scheme in areas of greatest need. 18. Upper Subansiri 
The names 01 these districts (Statewise) are 
as follows:- BIHAR 

S.No. Districts 19. Gaya 

ANDHRA PRADESH 20. Palamau 

Nellore 21. Nawada 

2. Rangareddi 22. Aurangabad 

3. Adilabad 23. Vaishali 

4. Mahaboobnagar 24. Nalanda 

5. Warangal 25. Hazaribag 

6. Nalgonda 26. Rohtas 

7. Prakasam 27. Samasthipur 

8. Kumool 28. Saharsa 

9. Khamman 29. Monghyr 

10. Krishna 30. Muzafrarpur 

11. Anantpurh 31. Patna 

12. Cuddapah 32. Paschim CharJl>Clran 
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S.No. Districts S.No. Districts 

33, Darbhaanga 
JAMMU AND KASHMIR 

34. Shojpur 

53. Jammu 
35. Begusaral 

KARNATAKA 
36. Giridih 

54. KoJar 
37. Madhubanl 

55. Gulbaraga 
38. Sitamarhl 

56. Chikmagalur 
39. Purnia 

57. Sellary 
40. Gopalganj 

58. Shimoga 
41. Saran 

59. Raichur 
42. Bhagalpur 

60. Dharwar 
43. Siwan 

61. Dakshin Kannada 
44. Katihar 

KERALA 
45. Ranchai 

62. Palghat 
HARYANA 

63. Indukki 
46. Sirsa 

64. Malappuram 
GUJARAT 

65. Cannore 
47. Kutch 

66. Wynad 
48. 3anaskhanta 

MADHYA PRADESH 

49. Anierli 
67. Daita 

SO. Panch Mahala 68. UDain 

51. The Dangs 69. Chhatarpur 

HIMACHALL PRADESH 70. Shajapur 

52. Solan 71. Tikamgarh 
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5.No. Districts S.No. Districts 

72. Bhind 
94. Dhule 

73. Sagar 
95. Beed 

74. Damoh 
96. Raigarh 

75. Gwalior 
97. Bhandara 

76. Pannaa 
98. Aurangabad 

77. Vidisha 
MANIPUR 

78. Sehore 
99. Manipur South 

.79. Morena 
MEGHALAYA 

80. Shivpuri 
100. Jaintia Hills 

81. Guna 
ORISSA 

82. Raisen 
101. Phulbhani 

83. Hoshangabad 
102. Balasore 

84. Jhauba 
103. Cunack 

MAHARASHTRA 
104. Dhanekanal 

85. Osmanabad 
105. Ganjam 

86. Nanded 
106. Koraput 

87. Nagpur 
107. Puri 

88. Chandrapur 
108. Kenojhar 

89. Nasik 

90. Amravati PUNJAB 

91. Jalgaon 109. Jalandhar 

92. Akola RAJASTHAN 

93. Yavatmal 110. Sri Ganga Nagar 
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S.No. Districts S.No. Districts 

111. Sawai Madhopur 132. Sitapur 

112. Bharatpur 133. Unnao 

113. Tonk 134. Hardoi 

114. Churu 135. Uttar Kashi 

115. Jalora 136. Rai Baralli 

116. Jaipur 137. Jhansi 

117. Bahswada 138. Bara Banki 

118. Dungarpur ,139. Jalau 

TAMILNADU 140. Banda 

119. Chengalpet 141. Khari 

120. South Areot 142. Etawah 

121. Thanjavur 143. Azamgarh 

122. Nilgiri 144. Hamirput 

123. North Areot 145. Allahabad 

124. Ramanathapuram 146. Faizabad 

125. Pudukkottai 147. Lucknow 

126. Tirunelveli 148. Fatepur 

127. Madurai 149. Sultampur 

128. Dharamapuri .150. Agra 

129. Kanyakumari 151. Saharanpur 

UTIAR PRADESH 152. Pratapgarh 

130. Lalitpur 153. Gorakhpur 

131. Mirzapur 154. Bulandshahr 
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--------------------------- ----------------------------
S.ND. 

155. 

156. 

157. 

158. 

159. 

160. 

161. 

162. 

163. 

164. 

WEST BENGAL 

165. 

166. 

167. 

168 .. 

169. 

170. 

171. 

172. 

173. 

174. 

175. 

176. 

Districts S.ND. Districts 

Jaunpur 

Ghazipur 

Almora 

Aligarh 

Bijnor 

Bast; 

Moraadabad 

Badaun 

Rampur 

Ghaziabad 

Coach Bihar 

Jalpaiguri 

Birbhum 

Bankura 

West Dinajpur 

Nadia 

Bursdhawan 

24-Parganas 

Hugli 

Purulia 

Maida 

Howrah 

177. Midnapur 

178. Darjeellng 

179. Murshidabad 

DELHI 

180. Deihl 

Railway Land In Jamnagar 

5147. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the railway track land 
measuring about 17.72.993 sq. metre was 
handed over to Jamnagar Municip·al 
Corporation. few years back; 

(b) whether there is public demand to 
handoverthe remaining portion (about 20756 
sq. running metre) of the land to the 
Corporation for building' Indira Gandhi Marg 

(c) if so. whether the Government have 
accepted the demand; 

(d) if so, the details thereof; and 

(e) if not. the18asons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Surplus railwa~ land 
measuring 1.77,299.30 Sq. metre was 
relinquished in favour of Jamnagar Municipal 
Corporation in 1986. 

(b) Yes. Sir. 

(c) and (d). Railways have agl8ed 10 
consider reljnquishment of a strip of land 
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measuring 750 metre long and 15 meter 
wide to Jamnagar Municipal Corporation at 
market value of land as per extant rules. 

(e) Does not arise. 

Malaria In Deihl 

5148. SHRI NAWAL KISHORE RAI: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a number of complaints of 
malaria cases have been received by the 
Delhi Administration especially in Vacant 
Kunj in particular; 

(b) the reasons for continuous rise in • 
mosquito breeding even in posh colonies in 
addition to settlement colonies of Delhi even 
after spraying of D.D.T. 

(c) the reasons for failure in curbing 
mosquito menace despite spending huge 
funds every year; and 

(d) the number of times in various areas 
of Delhi where the Government sprayed 
D.D.T. during 1991 and since January, 1992 
under Malaria Eradication Programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI O.K. THARA DEVI 
SIDDHARTHA): (a) According to the 
information from Delhi Administration, two 
complaints of malaria cases have been 
received by them. 

(b) There is no DDT spraying in the 
Union Territory of Delhi. However, reasons 
for increase in the mosquito breeding are 
attributable to stagnant water in desert 
soolers, discarded tyres, tins, water 
containers, open over-head tanks, etc. 

(c) The malaria control programme is 
mainly a disease control programme under 

which the main thrust Is to contain malaria 
and malaria vector. The mosquito menace is 
only caused by post mosquito, namely, 
Culex, which does not spread malaria. The 
failure to ,curb mosquito menace can be 
attributed to water collection in storm water 
drains and construction sites, insanitary 
conditions and inadequate water/sewerage 
disposals, etc. 

(d) DDT spray is not undertaken in 
Union Territory of Delhi. However, three 
rounds of BHC were sprayed in rural areas 
and in re-settlement colonies of Delhi during 
1991 and one round of BHC spray has been 
complet~d during 1992. 

Malaria Eradication Programme 

5149. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleasedlo state: 

(a) whether the Malaria Eradication 
Programme has suffered a set back in some 
States; 

(b) whether some States have shown 
their inability to provide a matching share for 
buying insecticides for this purpose; and 

(cl if so, the steps the Government have 
taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE: (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) No, since inception of 
the Modified Plan of Operations under 
National Malaria Eradication Programme in 
19n, the malaria incidence has been, brought 
down from 6.47 million cases in 1976 to 
about 2 million cases during 1990. However, 
the number of malaria cases in the country 
has been ranging between 1.6 million to 2.0 
million for the last few years. In the States of 
Assam and Orissa, the malaria cases are 
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maintaining Increastng trend for three last [English] 
three years 

(b) and (c) The National Malana 
Eradication Programme IS betng 
Implemented as a Centrally Sponsored 
Category II Scheme tn 50 50 cost shanng 
basIs between the Central and the State 
Governments 

[ Translatton] 

Establishment of National Lung 
Institute of Industrial Disaster 

5150 DR LAXMINARAYANPANDEY 
Will the Minister of HEALTH AND F,AMIL Y 
WELFARE be pleased to state 

(a) whether the Union Government has 
given direction to the Government of Madhya 
Pradesh to set up a ' National Lung Institute 
of Industnal Disaster M,magement 'In Bhopal 
keeptng In view the Bhopal gas tragedy, 

(b) If so, whether the Committee of 
Secretary set up under the auspices of 
Indian Council of Health Reservation has 
also recommended the name of Bhopal for 
this purpose, and 

(c) If so, the action taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMA fI D K THARA DEVI 
SIDDHARTHA) (a)to (c) The Indian Council 
of Medical Research (ICMR) had formulated 
a proposal for the establishment of National 
Lung Institute for Industrial Disaster at Deihl 
with th ree satellite Regional centres at Bhopal, 
Ahamadabad and Pune In However, Rs 
5 00 crores has been allocated to the ICMR 
for contrlt,ltng studies related to the SfJopal 
Gas D,.,.aster 

Old Libraries 

5151 SHRI RAM NARAIN BERWk 
Will the MInister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether Government have received 
'any representation for taking over the old 
libraries In view of the deteriorating condition 
of these Ilbranes, 

(b) If so, the details thereof and 

(c) the time by which It IS likely to be 
taken over by the Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA) (a) No, Sir 

(b) and (c) Do not anse 

Physical Education Teachers 

5152, SHRI SANOTSH KUMAR 
GANGWAR Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state 

(a) whether uniform poliCY had not been 
followed by the Directorate of education, 
Deihl, while absorbing Instructors of formerly 
NFC Directorate of the Union Government In 

November, 1972 as Junior Physical 
Education Teachers, 

(b) whether some of them were absorbed 
In higher scale, and 

(c) If so, the reasons therefor? 

THE DEPUTY MINISTER IN Tl-lE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) No, Sir 
II IS not a fact 
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(b) No, Sir. All the NDS instructors were the notice of the Government; 
granted the replacement scales of pay with 
effect from the various date indicated in 
Deptt. of Youth Affairs & Sports letter No. 21-
3/86-YS. IV dated 4.8.1988. 

(c) Does not arise. 

Rehabilitation of Children of Oevdasls 

5153. SHRI PRAKASH V. PATll: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any 
scheme to rehabilitate the children of 
Devdasis in Maharashtra and other parts of 
the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) and (b). Information is being 
collected and will be laid on the Table of the 
House. 

[Trans/ation] 

Assistance for Child Welfare 
Schemes 

5154. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the financial aid provided 
by the Government to the State Governments 
and voluntary organisations forchild Welfare 
during the last three years and during the 
current year. State-wise; 

(b) the amount and the purposes for 
which it has been spent by the State 
Governments and such organisations and 
the number of children benefited therefrom; 

(C) whether some cases of misuse of 
funds by these organisations have come to 

(d) if so; the details thereof; and 

(e) the concrete steps proposed to be 
taken by the Government to check such 
irregularities and to promote child welfare? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMAR I MAMATA 
BANARJE£): (a) and (b) There are various 
scheme which financial assistance is provided 
by the Government to State Governments 
and voluntary organisations for child welfare. 
The major schemes are Integrated Child 
Development Service, Wheat Sased Nutrition 
Programme, Salwadi, Nutrition Programme, 
Early Childhood Education, Creches for 
children of working and ailing mothers. The 
details of the financial assistance during the 

. last three years and current year, alongwith 
the number of children benefitted under 
these schemes are in the statement. 

(c) to (e). A complaint regarding misuse 
offunds by Mobile Creches, New Delhi, who 
are implementing the schemes of Creches, 
had been recveived byCSI. Afterenquirythe 
CSI in its reports has statedthatthe allegations 
could not be proved. However, the CSI has 
recommen.ded that the grarlts to the 
organisation may not be released till audit of 
the accounts of the organisation is conducted 
by the Ministry. 

Similarly, State Government of Himachal 
Pradesh has conducted a vigilance enquiry 
into alleged misutilisation of grant under the 
Scheme of Assistance to Organisations for 
Disabled by Himachal Pradesh State Council 
for Child Welfare Schemes. Grants have 
been withheld in these cases. The 
Government also insist upon the utilisation 
certificates and statement of Accounts before 

. considering release of grants-in-aid in next 
financial yeC!r to the State Governments or 
Non-GovernmentaIOrganisations. 
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ANM Training Centres In Hili Districts 
of Assam 

5155. DR. JA YANT A RONGPI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Auxiliary Nurse Midwife 
training centre inthe hill districts of Assamfor 
the tribal candidates has been closed; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHIRMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The information 
is being collected and will be laid on the Table 
of the House. 

[ Translation] 

Construction Work in Indian School of 
Mines, Dhanbad 

5156. SHRILALIT ORAON: 
SHRI RAMDEW RAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent on construction 
work in the Indian School of Mines, Dhanbad, 
during each of the last three years; 

(b) whether the Government have 
received any complaints of alleged 
irregularities in the construction work; 

(c) if so. details thereof; and 

(d) the action taken/proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR!. SELJA): (a) Indian 
School of Mines, Dhanbad is funded by 
University Grants Commission who released 
grants for construction purposes to the School 
during the last three years as follows: 

Year Rs. in lakhs 

1989-90 56.00 

1990-91 5.00 

1991-92 NIL 

(b) to (d). No complaint has been 
received about any irregularity in the 
construction projects in the School. 

[English] 

Family Welfare Insurance Scheme 

5157. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have 
formulated any proposal to introduce Family 
Welfare Insurance Scheme and Old Age 

. Social Security Scheme to promote small 
norms in th~ country; and 

(b) if so, the details thereof and when 
they are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE.(SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). No such proposal 
to promote small family norms in the country 
has so far finalised. 
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Production of Electric Locomotives at THE MINISTER OF STATE OF THE 
CLW MINISTRY OF ENVIRONMENT AND 

FORESTS (SHRI KAMAL NATH) (a) to (c) 
5158 SHRI PURNA CHANDRA MALIK 

Will the MInister of RAILWAYS be pleased 
to state' 

(a) whether Chlttaranjan Locomotive 
Works has manufacturedelectnc locomotives 
of 5000 H P with electronic control system. 

(b) whether those electnc locomotives 
are being successfully operated, 

(c) whether those locomotives can haul 
super fast e"press trams and the heavy 
haulage goods rakes, 

(d) If so, whether the Government are 
consldenng to produce such locomotives to 
save foreign exchange, 

(e) If so, the details thereof and 

'(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) No Sir 

(b) to (f) Do not anse 

Widellfe Population 

5159 SHRI PARAS RAM BHARDWAJ 
Will the MInister of ~NVIRONMENT AND 
FORESTS be pleased to state 

(a) whether the number of animals and 
birds has decreased m certain Wildlife 
sanctuaries and naltonal parks dUring the 
last three years, 

(b) If so, the reasons therefore and 

(c) the names of such Sanctuaries' 
National Parks? 

Wild life conservation machInery of almost 
all protected areas close to human 
settlements are under stress due to disturbed 
conditions, Increased blolic Interference and 
poaching However, there are no reports 
form protected areas of any general decline 
In the population of birds and animals as 
such 

[ TranslatIOn] 

Bahghlbardiha Station (Gaya-Quit 
Section) 

5160 SHRI PREM CHAND RAM Will 
the Minister at RAILWAYS be pleased to 
state 

(a) whether there IS no platform at the 
Baghluardlha Station on Gaya-Quilitne and 
there IS on faCility of water and electnclty at 
the station 

(b) whethertheGovernment propose to 
construct a platform In nearfuture and provide 
water and electnclty faCilities for the 
passengers and 

(c) If so the details thereof and If not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) to (c) Baghlbardlha 
station IS prOVided With a rail level platform 
122 metre long and a hand pump for water 
supply The Station was electrtfled In 1969 
Power supply has been disconnected to thiS 
station due to theft of BSES's overhead 
electnc supply lines Matter has already 
been taken up With SSES for restoratlOrt of 
supply 
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Land for Konkan Railway Corporation 

5161. DR. D. VENKATESWARA 
RAO: 

SHRt R. SURENDER REDDY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
acquired a special landforthe Konkan Railway 
Corporation; 

(b) if so, the total area thereof; 

(c) whetherthe funds were disbursed by 
the Indian Railway Finance Corporation; and 

(d) by what time this land is likely to be 
put to use? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No. Sir. 

(b) to (d). Do not arise. 

[Translation] 

HabibganJ Station 

5162. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the works proposed to 
be undertaken for the development of 
Habibganj Railway Station during 1992-93 
and the financial provision made therefor; 

(b) the various works which have been 
completed so far and the amount spent 
thereon; and 

(c) the time by which the development 
work'of the station is likely to be completed? 

THE ~INJSTER OF STATE IN THE 
LUNISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) During 1992-93, 
Improvementto station building and provision 
of various passenger amenity works are 
planned to be carried out at Habibganj. An 
outlay of Rs. 5.21 crores has been made 
during 1992-93 for these wor1<s. 

(b) None of the works have so far been 
co"l>leted. Amount spent upto iOth June, 
1992 is Rs. 2.95 crores. 

(c) June, 1994. 

[English] 

Plrtala Halt Station 

5163, SHRI ZAINAL ABEDIN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
convert the Pirtala Halt Station in the Sealdah
Lalgolla station of Eastern Railway into a flag 
station; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir 

(b) Does not arise. 

(c) The proposal was examined and not 
found financially justified. 

[ Translation] 

Konkan Railways Bonds 

5164, ·SHRIMATI PRATIBHA DEVI 
SINGH PATIL: Will the Ministerof RAILWAYS 
be pleased to state: 
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(a) whether the Government are THE MINISTER OF STATE IN THE 
contemplating to Increase the Interest rate of MINISTRY OF RAILWAYS (SHRI 
Kookan Railways Bond; MALLIKARJUN): (a} Yes, Sir. 

(b) if so, the existing rate thereof and the 
rate by which the Govemment propose to 
increase It; 

(c) whether the Government propose to 
give benefit of new rate to those who have 
purchased the said Bonds earlier, 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAJLWAYS (SHRI 
MAlLIKARJUN): (a) A proposal is pending 
before the Government to raise the Interest 
rate of tax-free bonds. 

(b) the existing rates are 9% tax-free 
and 13% taxable. No decision has yet been 
taken about any increase. 

(c) No, Sir. 

(d) and (e). Do not arise. 

[English] 

Double line form Tarakeswar to 
Sheoraphuli (ER) 

5165. SHRI ANILBAUS:Willthe Minister 
of RAILWAYS be pleased to state: 

(a) whethel" there is a long standing 
demand of the people of West Bengal for a 
double line between Tarakeswar and 
Sheoraphuli of Eastem Railway; and 

(b) if so, the action taken or proposed to 
be taken by the Government In this 
regard? 

(b) Doubling of the existing single line 
sections Is taken up when the carrying 
capacity Is saturated freight-intensive 
sections being given priority. The level 
of traffic in Sheoraphull-Tarakeshwar 
bra~ch line" does not justify doubling at 
present. 

Improvement In Education 

5166. SHRI RAM NAIK: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether parents forum in the Capital 
have represented for an improvement in 
education; 

(b) if so, the details of their demands; 
and 

(c) the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DI;VELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI. SELJA): (a) The 
Government have received a Memorandum 
from an organisation with the name of • 
Parents' Forum for Meaningful Education· 

" giving some suggestions for improvement of 
teaching-lea.rning process and examination 
system in the schools. 

(b) The details of suggestions are given 
in the statement attached. 

(c) The suggestions are being regard to 
the CBSE for examination and advice, after 
hearing the representatives of the Forum, it 
considered necessary. 
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Thorough review of textbooks to 
eliminate factual errors. 

The Memorandum received from 
Parents' Forums for Meaningfui Education 
• contains following suggestions:-

(i) Improvement of external 
examinations at school stage. 

(a) 

(b) 

Giving due credits for creatively in 
language subjects. 

Careful evaluation is Science 
subjects and Mathematics. 

(c) More originality in paper setting. 

(d) 

(e) 

(f) 

(g) 

(h) 

(ii) 

Doing away With word restrictions 
in answer scripts but giving credit 
for ability to concise. 

Rechecking of answer scripts by a 
special panel of examiners in 
presence of representatives of 
concerned schools., the students 
of which have applied for scrutiny of 
marks. 

review olthe decision to experiment 
with the multiple sets of question 
papers only for the class XII 
students of Delhi and making crucial 
decisions like this afterconsultatlon 
with teachers, parents and 
students. 

Returning answer scripts to the 
concemed schools after evaluation 
to make the students learn from 
their misiakes and the examiners 
accountable and more careful. 

Stricter inviglltlon and absolute 
secrecy of question papers. 

Suggestions on improvement of 
teaching-learning process in 
schools. 

(b) 

(c) 

(d) 

Discouraging use of guide books 
and encouraging self-thinking and 
analysis. 

Autonomy to SChools and giving 
weightage to intemal assessment. 

Periodic orientation programme for 
teachers compulsoraly in all 
subjects. 

[ Translation] 

CABE Committee on Gnanam 
Committee Report 

5167. SHRI VILAS MUITEMWAR: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
~eply given too Unstarred Question No. 7240 
on April 21, 1992 and state; 

(a) Whether the CABE Committee to 
examine the Gnanam Committee report has 

. been constituted; 

(b) if so, the details thereof; and 

(c) the time bywhich its report is likely to 
be submitted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
yes, Sir, In pursuance 0: the devision taken 
by the Central AdviSOry Board of Education 
(CABE) in its meeting held on 8th-9th March, 
1991, the Minister of Human Resource 
Development, in his capacity as Chairman of 
the CABE constituted a CABE Committee on 
9th December, 1991 under the Chairmanship 
of Dr. Karshandas Soneri, Minister of 
Education, Gujarat, inter-alia, to consider 
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the recommendations of the Gnana AND FAM ILY WELFARE be pleasedto state: 
Commltt99 taking into account the views of 
the State Govemments, the UGC and in the 

light of the NPE - 1986 and other 
developments, since the formulation of the 
Policy; and to suggest for consideration of 
CASE the modalities for implementation of 
the recommendations. 

(c) The CABE Committee has since 
submitted its Report. 

[English] 

Modernisation of Sugar Mills 

5168. SHRI RAMACHANDRA 
VEERAPPA: Will the Minister of FOOD be 
pleased to state: 

(a) whethermodemisation of sugar mills 
have been undertaken in the country; and 

(b) if so, the states covered under this 
programme and funds allocated therefor 
during 1992·93, State·wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
OISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). Modernisation is to be 
undertaken by sugar mills themselves. 
Govemment of India Financial assistance 
from the Sugar Development Fund for saute 
modernisation schemes submit~d by the 
sugar mills. A provision of Rs. 70.00 crores 
has been made in the Budget Estimates for 
1992-93 for grant of loans from the sugar 
Development Funds for rehabilitationl 
modernisation of sugar undertakings State
wise allocation is not made in the Budget for 
this purpose. 

Suicide Gene 

5169. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of HEALTH 

(a) whether the researchers form Ireland 
and U.S.A. have identified a ' suicide gene' 
which could help doctors to fight against 
AIDS and Cancer; 

(b) if so, the details thereof; 

(c) whether Govemment propose to 
utilise these research works forits application 
in the eradication of AIDS and Cancer; and 

(d) if so; the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATI D.K. THARA DEVI 
SIDDHARTHA) (a) to (d). It is understand 
that two papers regarding , Programmed 
Cell Death' or Cell Suicide' w8represented 
in the VIII International Conference on AIDS, 
held in Amsterdam during July, 1992. 
Requisite details have been sought for to 
consider tho issue. 

[ Translation] 

Facilities to Green Card Holders 

5170. SHRI BHEEM SINGH PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the facilities provided to green card 
holders by the Union and StateGovemments; 
and 

(b) the number of green holders who 
have been provided jobs during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF HEALTH AND FAMILY 
WELFARE( SHRIMATI D.K. THARA DEVI 
SIDDHARTHA) (a) and (b). States like Orissa, 
Gujarat .. Kamataka, U.P., M.P., Himachal 
Pradesh, Punjab etc. have Introduced the 
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Green Card Scheme under which cards are 
issued to the acceptors of terminal methods. 
having one or tow living children. as a mark 
of recognition to them. The Card enables 
these acceptors to be accorded preferential 
treatment in the areas decided by the States 
Government concemed. Some of the areas 
where such preferential treatment could be 
feasible are sanction of loans. grants and 
subsides. house allotment. educational 
benefits. etc. The Union Govt. does nor give 
any benefit to the hoders of these Cards. 

[English) 

CCHS Dispensaries In Deihl 

5171. SHRI K.V.R. CHOWDARY: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Govemment propose to 
open more Allopathic. Ayurvedic and 
Homeopathic dispensaries under CGHS in 
Delhi. especially in east and north-east 
(ShalimarBagh. Pitampura. etc.) Delhi in the 
year 1992-93; 

(b) if so, the names of places where 
these are to be opened; and 

(c) the details of the facilities likely to be 
provided to in these dispensaries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATI D.K. THARA DEVI 
SIDDHARTHA) (a) to (c). There is a proposal 
to set up a CGHS Allopathic Dispensary in 
Dilshad Garden, Delhi during the year 1992-
93 subject to availability of resources, There 
is no proposal to set up any Ayurvedicl 
Homoeopathic dispensary in Delhi during 
1992-93. The areas of Shalimar 8agh and 
Pitampura etc. are already covered under 
the Jurisdiction of CGHS Dispensary Pitam 

Pura (No. 81). 

The faCilities likely to bee provided in 
Dilshad Garden dispensary include OPO 
patient care, Domicilary visit. family we Hare 
and matemity and Child Services etc. 

[ Translation] 

Mortality Rate of Infants In Deihl 

5172. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the mortality rate of infants 
in the slums of Delhi is the highest in the 
country; 

(b) if so, whether any survey has been 
conducted to ascertain the reasons therefor; 
and 

(c) if so, the findings thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATI D.K. THARA QEVI 
SIDDHARTHA) (a) to (c). The sample 
Registration System (SRS) of the Registrar 
General of India does nor provide separate 
estimat~ of infant Mortality Rate (IMR) for 
Urban a slums of Delhi. However, a survey 
conducted by the Maulana Azad in Medical 
College in September, 1991 in 150 Jhuggi 
Jhonpari (JJ) Clusters of Delhi, covering a 
sample of 22,000 households., cocluded 
that the. Infant Mortality rate for these JJ 
Clusters was 100 per thousand live British. 
The study !llso concluded that there is an 
evidence of decline in both infact and unde, 
five mortality in these areas. 

According to Delhi Administration, the 
major initiatives taken to reduce the Infact 
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Mortality Rate In the J.J. Clusters Include:-

Control of diarrheal diseases (gastro
enteritis) through provision of oral 
rehuydratlon Salt (ORS) packets to prevent 
dehydration due to diarrheas, augmentation 
01 sate drinking water supply , construction of 
Sulabh Shauchalayas to Improve 
environmental sanitation, regular cleaning 
01 lanes and construction of drains and 
dustbins and distribution 01 chlorines tablets. 

Provision of Family Welfare and Material 
bad Child Heaith Services by ensuring proper 
ante-natal and per-natal care of pregnant 
women through Mobile Heaith Scheme" 
Immunization of pregnant women and 
children, distribution of Iron & Folic Acid 
tablets to pregnant women and Vitamin' A' 
to Children. 

In addition, health education is 
propogated through mass media, inter
personal meetings, through workers of the 
Urban Basic Services (UBS),lntegrated Child 
Development Services (ICDS) and through 
mobile heaith clinics. 

[English] 

G .... nOelhl 

5173. SHRI SHASHI PRAKASH: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether his Ministry are working in 
coordination with the Ministry of Urban 
Development fOmlaking Delhi green; 

(b) If so, whether CPWD have Issued 
notices in Govemment colonies of Delhi, 
especially R. K. Puram (Sector 12) to remove 
potted plants although no damages are 
caused on floors by them, 

(c) If so, the reasons therefor; 

(d) whether to encourage natural 
surrounding and make children 
environmental conscious, his Ministry 

. purpose to take up the matter to ensure that 
aesthetic J:>eauty and greenery are 
encouraged In Delhi; and 

(e) the steps taken to make Deihl green 
by encouraging potted flowering plants in 
this regard by withdrawing the clrcularalready 
Issued? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NA TH): (a) Delhi 
Administration Is coordinating with the 
concerned Central MinislrieslDepartments, 
including the Ministry of Urban Development 
for implementing the Green Delhi Campaign 
launched at the instance of the Ministry of 
Environment and Forest. 

(b) and (c). Notice have been served by 
the Central Public Works Department 
(CPWD) to those allottees who have made 

. flower and vegetable beds on the terraces of 
houses causing damage to the roofs of 
buildings and also making the structure weak. 
No resident has been asked to remove 
potted plants. 

(d) and (e). The Ministry has brought out 
a booklet· A Cleaner and Greener Delhi· as 
a part of the carTllaign to creates concem for 
the environr:nent and for beautHication which 
inter alia Includes growing terraclbalcony 
gardens with potted plants, use of window 
boxes for flowering plants etc. 

In view of reply at (b) and (c) above the 
question of withdrawing the circular does not 
arise. 

Golden Jubilee of Tamllpatra National 
Government 

5174. SHRI SATYAGOPAL MISRA: WiU 
the Minister of HUMAN RESOlJRCE 
DEVE~OPMENT be pleased to state: 
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(a) whether the Government have (c) if so, the reaction of theGovemment 
chalked out any programme for celebration thereto? 
of the golden jubilee of the establishment of 
theTamilpatra National Government 
(Tamluk, Midnapore, District, West Bengal); 

(b) if so, the details thereof; and 

(c) if nol, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
The Govemment have constituted a National 
and a Steering Committee forthe Celebration 

• of the Golden Jubilee of the Quit India 
Movement. All StateGovemments, including 
the Government of West Bengal have been 
requested to set up State Level Organising 
Committees with the Chief Minister as 
Chairman and Governor as patron to flaw up 
and implement suitable programmesl 
functions during the Golden Jubilee Year. 
They have also been requested to organise 
suitable programmeslfunctions at the very 
places and on the very dates, albil during the 
Golden Jubilee Year, where various events 
of the Quit Indian Movement took place. 

(c) Does not arise. 

Change In name of Naugarh 
Station 

5175. SHRI RAM PAL SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Union Govemment received 
anyproposalfrom Uttar pradesh Govemment 
in August 1989 to change the name of 
NaugarhStation of North Eastern Railway as 
'Siddharth Nagar' ; 

(b) whetherthere is also any proposal to 
beautify the station on the line of Sarnath; 
and 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN): (a) A proposal to change 
the name of naugarh Station as ' Siddharth 
Nagar' waS received in March, 1990 from 
Shri Mulayam Singh Yadav, the then Chief 
Minister of Uttar Pradesh Government. The 
proposal was examined in consultation with 
the Ministry of Home affairs who have not 
agreed to this suggestion. 

(b) Naugarh railway station is already 
being maintained regularly and is kept is a 
clean and tidy condition. There is no proposal 
for its further beautification. 

(c) Does not arise. 

District Blood Banks 

5176. SHRISYEDSHAHABUDDIN:WiII 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of districts in the country 
which do not have a district hospital; 

(b) the numberof district hospitals in the 
country which do not have a blood bank; 

(c) the number of districts in the country 
which do not have a blood bank in the public 
or the private sector; 

(d) whether the Govemment have set a 
dead line of the establishment of a fully 
equipped blood bank, with adequate capacity 
to meet the requirements of the people olthe 
district; and 

(e) if so, the programme for the 
establishment of blood banks in districts, 
district hospitals? 
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THE MINISTER OF STATE IN THE (II)Dwaraka..Jodlya In GUJarat 
MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATI D K THARA DEVI 
SIDDHARTHA) (a) According to the 
Information available, there are 451 districts 
In the country and all of them have a district 
hospital each. 

(0) A lGIaIeI 16 cIiaarid heIpiIaIs in the 
OIMIMIyGe not have ........ 

(c) There are a total of 47 districts In the 
county which do not have a blood bank In the 
public or private sector 

(d) ana Ie) The Government has started 
modernisation of blood banks In a phased 
manner In the first phase 138 Blood Banks 
have already been provided assistance for 
modernisation 90 blood banks would be 
modernised With assistance from the World 
Bank dUring 1992·93 The remaining Blood 
Banks, In the publiC sector. espeCially the 

• District level. would be upgraded dUring the 
next five years 

Environmental Management Plans for 
Coastal Areas 

5177 SHRI GOPI NATH GAJAPATHI 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether Government have 
conducted studies relating to Environmental 
Management Plans for the coastal areas of 
the country. 

(b) If so. the objectives thereof, and 

(c) the findings thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) The 
Ministry had sponsored studies relallng to 
preparation of EnVIronmental Management 

. Plans for four coastal stretches of the country. 
namely· 

(I) PUrl·Konar In Orissa 

(III) 

(IV) 
Tamil Nadu 

Dlgha In West Bengal and 

Madras·Mahabaltpuram I 

(b) The main objectives of these studies 
Included· 

(I) analYSIS of the environmental 
problems In coastal stretches, 

(1I)ldentlflcalion of ecological sensitive 
areas, areas for preservalion. conservation 
and development along the coast. and 

(III) Preparation of EnVIronmental, 
Management Plan for the above stretches 

(c) The studies have Identilledthe major 
environmental Impacts In the respective 
coastal stretches A strategy for preparalion 
of environmental Management. Plans 
Indicating the basIc methodology and 
approach relevant to specific local all 
enVIrons In these areas have been pro\ Ided 
The findings can be used by the State 
Governments In preparing the status report 
and Environmental Management Plans for 
their coastal areas 

Incentives to Employees in Private 
Sector Under FPP 

5178 SHRISURYANARAYANYADAV 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whetherthe Government propose to 
proVide incentives to the acceptors of the 
family plan nln9 methods In the private sector 
on the 3'lalogy of benefits proVided to the 
Government servants under the new Family 
Planning Programme. and 

(b) II so, the details of steps being taken 
to Implement It more effectively? 
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THE MINISTER OF STATE IN THE [Translation] 

MINISTRY OF HEALTH AND FAMILY 
WELFARE( SHRIMATI OK THARA DEVI Gandhi Peace Foundation 
SIDDHARTHA) (a) and' (b). There is no 
proposal at present too provide incentives to 
the acceptors of Fa,mily Planning methods in 
the private sector on the analogy of benefits 
provided to the Govemment servants under 
the Family Welfare Programme. 

5180. DR. RAMESH CHAND 
TOMAR: 

SHRI DE VI BUX SINGH: 
SHRI RAMKRISHNA 

KUSMARIA: 

Upper Indravati Multipurpose Will the Ministerof HUMAN RESOURCE 
Project ' DEVELOPMENT be pleased to state: 

5179. SHRI SRIBALLAV PANIGRAHI: (a)thetotalamountgiventotheGandhi 
Will the Minister of ENVIRONMENT AND Peace Foundation during the lastthree years; 
FORESTS be pleased to state: 

(a) whether environmental clearance 
has been accorded to the upper Indravati 
multipurpose project of Orissa; 

(b) if so, the conditions prescribed at the 
time of granting clearance and how far they 
have been implemented; 

(c) whether any environmental impact 
study has been conducted recently by the 
Government in this regard: and 

(d) if so, the out come thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS SHRI KAMAL NATH): (a) and 
(b). Yes, Sir. The Upper Indravati 
Multipurpose' Project was accorded 
environmental clearance in January, ..,979 
subject to formulation and effective 
implementation of such action plans as 
Rehabilitation Master Plan, Compensatory 
Afforestation Scheme, anti·poaching 
measures etc. 

(c) and (d). The project authorities have 
taken u; studies and surveys on various 
environmental aspects for evolving 
comprehensive Environmental Management 
Plan. 

(b) whether it has come to the notice of 
the Government about the alleged financial 
irregularities and the malfunctioning of the 
foundation: 

(c) if so, the steps taken or are being 
taken by the Government to check the 
administrative and financial irregularities in 
the foundation: and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
'MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (d). 
The information is being collected and will be 

. laid on the Table of the House. 

[English] 

World Development Report, 1992 

5181. SHRI SHARAVAN KUMAR 
PATEL: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether attention of the Government 
has been drawn to the World Development 
Report 1992 of the World Bank, stressing the 
need to integrate environmental 
considerations into development policy
making; and 
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(b) If so. the specific steps contemplated THE MINISTER OF STATE IN THE 
under the Eighth Plan for such Integration of MINISTRY OF HUMAN RESOURCE 
environmental considerations into (DEPARTMENT OF YOUTH AFFAIRS AND 
development policy? SPORT.S AND WOMEN AND CHILD 

DEVELOPMENT· (KUMARI MAMATA 
BANARJEE): (a) to (c). The Government 
regards the incidence of marrying minor girls 
and taking them out of India bay foreigners 
with grave concem. The economic. social 
and cultural upllftment of women is considered 
to be a basic requirement for preventing 
such Incidents. Towards this end, the 
Government has been implementing several 
schemes for their economic empowerment, 
education and awareness generation. The 
Ministry of Home Affairs has altered the 
irrigation officials at the exit points to exercise 
more vigilance while scrutinising the travel 
documents of girts so as to note nay false 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) The Government have already 
announced the ' National Conservation 
Strategy and Policy Statement on 
Environment and Department", which lays 
down the guidelines for weaving 
environmental considerations into the fabric 
of national life and the development process 
and for formulating development policy from 
environmental perspectives specially in 
sectors like agriculture animal husbandry, 
energy, Industry, mining and quarrying, 
tourism and human settlements. The 
approach of the Eighth Five Year underlines 
the need for decentralised approach to 
Incorporate environmental considerations in 
project/programme formulation in all 
development sectors. 

[ Translation) 

Legislation of Export or Minor Girls 

5182. SHRI CHINMAYANAND 
SWAMI: 

SHRI DEVI 'SUX SINGH: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government are 
contemplating to formulate any legislation to 
check the export of the minor girls to the guH 
countries after marrying In India; 

(b) if so, the detaUs thereof; and 

(c) if notthe other steps the Govemment 
propose to check such unethical practice? 

. entry on their passports regarding their age 
etc. As regards legislation to check the 
incidence of marrying minur girts and taking 
them out of India by foreigners, there is no 
such proposal under consideration. 

[English) 

Thermal Power Project In Thane, 
Bombay 

5183. PROF. RAM KAPSE: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether his Ministry had sent one of 
its Advisers in May, 1991 to visit the site of 
the 500 MW Thermal Power Project being 
constructed by the Bombay Suburban Electric 
Supply Co. in Dahanu Taluka of Thane 
district (Maharashtra); 

(b) if so, whether the report has been 
submitted by the Adviser; 

(c) if so, the details thereof; and 

(d) the reaction of the Govemment 
thereto? 
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THE MINISTER OF STATE OF THE (c) and (d). The second shift experiment 
MINISTRY OF ENVIRONMENT AND has not yet been withdrawn, butthe Kendrlya 
FORESTS (SHRI KAMAL NATH): (a) and Vidyalaya Sangathan intimate that so far no 
(b). One of the AdvisEirs of the Ministry admissions have been made in the second 
visited the site and submitted report. shift in classes I and II, this year, as a majority 

of parents and sought transfer to the first 
(c) The report raised the issues regarding shift. 

likely impacts of the project. 

(d) The issue have been examined in 
consultation with the State Govemment. 

Second Shift In Kendrlya 
Vldyalayas 

5184. SHRI UPENDRA NATH 
VERMA: 

SHRIRAMASHRAY 
PRASAD SINGH: 

SHRI RAM NARESH 
SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Second shift has been 
introduced in Kendriya Vidyalayas; 

(b) if so, the reasons therefor; 

(c) whetherthe first and second classes 
have been withdrawn from the second shift; 
and . 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR' SEWA): (a) and (b). 
Second shift was started in Nine Kendriya 
Vidyalayas in Delhi in 1990, on an 
experimental basis, keeping in view the heavy 
backlog of children of transferable Central 
Govemment employees. 

Complaints Reg. Malfunctioning of Dr. 
R.M.L HospHal, New Deihl 

5185. SHRI KALKA DAS: 
SHRI PRATAPRAO B. 

BHONSLE: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(al the number of operation theatres ir 
. Dr. Ram Manohar Lohia Hospital, New Delhi 
and the number of them which are aC'ually 
working; 

(b) the number of operations per10rmed 
during 1989, 1990, 1991 and upto June IS, 
1992; 

(c) whether any complaints of negligence 
have been received and were inquired 
into; 

Cd) whether there were also complaints 
in November 1991 about the rats menace in 
wards of the hospital; and 

(e) if so, the steps taken in this regard 
and the action taken in regard to rat chewing 
the patient's gadget in November, 1992 
incident in particular? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARADEVI 
SIDDHARTHA): (a) There are 13 Operation 
TheatreslTables in Dr. Ram Manohar Lohia 
Hospital, 10 of them are functional at 
present. 
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(b)The operations performed year-wise FAMILY WELFARE be pleased to state: 
are as under: 

Major Minor 

1989 4737 42032 

1990 5841 40674 

1991 5376 42677 

1992 2483 18687 

(c) Two complaints were received. 
However, on investigation, allegations were 
not substantiated. 

(d) and (e). Yes, Sir. The matter was 
investigated by the Directorate General of 
Health Services and it has been reported 
that the rat bite caused to the patient was 
adequately managed by the Hospital. 

• However, this was only a stray incident and 
it is not true that the wards of the Hospital ar 
fullof rats. Adequate measures are regularly 
being taken to ensure optimal hygienic 
conditions in the Hospital which inter-alia 
include regular deployment of Sanitary staff 
and mangaement of a specialised Pest control 
agency. 

Creche Near All India Institute of 
Medical Sciences -

5186. SHRI MOHAN SINGH 
(DEORIA):Will the Minister of HEALTH AND 

Period Income 

1990-91 1,99,330 

1991-92 2,45,850 

(a) whether the Creche (Baby sitter) 
running in the compound of All India Institute 
of Medical Sciences is under the control of 

. Government; 

(b) the agency under whose supervision 
this Creche is being run within the compound 
of All India Institute of Medical Sciences; 

(c) whether the goveming body of the 
Institute has given permission to run the 
Creche; and 

(d) the details olthe income/expenditure 
made by the authority running the Creche; 
during 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMATI D.K. THARADEVI 
SIDDHARTHA):(a)to(d).lthasbeenreported 
by the AIIMS, New Delhi that a crechel 
Shishu Mandir is being run by the side of the 

. Nursing Hostel in the compound of AIIMS, by 
a committee under the auspices of the 
Hospital Welfare Society as one of the its 
welfare activities. The Hospital Welfare 
Society is a body registered underthe Society 

Registration Act and was established in 1974 
with the approval of the Goveming Body of 
the Institute. No money is sanctioned by the 
AIIMS lo~ the running 01 the creche. The 
details of th~ income and expenditure during 
1990-91 and 1991-92 are as under: 

(Rupees) 
Expenditure 

1,95, 152.35 

2,46,130.00 
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Deaths of Animals In NZP, DELHI 

5187. SHRI SURENDRA PAL PATHAK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of animals died untimely 
in the National Zoological Park, Delhi during 
each of the last three years; species-wise; 

(b) the reasons therefor; 

(c) whether the Government have 
conducted inquires from time to time in this 
regard; 

(d) if so, the findings of such inquires; 
and 

(e) thE! measures takenlbeing taken by 
the Government to check untimely death of 
animals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). it is very difficult to determine in respect 
of Zoo animals whether their death is timely 
or untimely. However, the list of animals 

which died In the National Zoological P8Ik, 
Delhi during 1989-90, 1990-91 and 1991-92 
because of injury, wounds, predation and 
drowning is given in the Statement 
annexed. 

(c) to (e). Deaths due to injuries of 
infighting, predation and other accidents are 
not uncommon in Zoos. Therefore, nodetailed 
inquiry is ordered normally in such cases. 
However, between 8th and 9th June, 1992, 
stray dogs could manage to enter stealthily 
into enclosures of Black Bucks as a result 
stealthily into enclosures of Black Bucks as 
result of which 21 Black Bucks died. Detailed 
inquiry in the Park on the night of the incident 
accentuated the extent of the mortality. 
Disciplinary proceedings have been initiated 
against the Security Staff for laxity in their 
duties. Action taken to prevent recurrence of 
such incidents include-

(i) reinforcement of the boundary walls 
of the Zoo and improvement ofthe enclosures 
barriers; 

(Ii) elimination of stray dogs from the 
campus of the Zoo; and 

(iii) strengthening of the security in the 
Zoo. 



141 Written ,i\nswers SRAVANA 20.1914 (SAKA) Written Answers 142 

t)) 
1::.50 
~i "-

~e ",,1:) - Q..co 
01 
0 
~ ~ 

• II) I:: 

:c: ~.~ 5 co ;g> t:I).~ 3:: 
..5 :§ ·s oa 

II) 
I:: 
0 
II) ?§ 10 \tl '"'" "<t 0 N (\l 

~ ~ 
II) 
::::. .g 
~ 
E II) 

Cll '-
I:: 
0 '<t "<t 0 N -6 Cll II) -s (\l 

I- 'C 0 ~ 
z ~ w t;j 
~ -s 
I-

~ C:l 4 01 
t; .5: d! Ql 

'C ~ c::01 
I:: - ~'i C') 
(\l 

..!!! {go 
(\l e'5 
.S; Q..eo 
c:: 
"( -0 
'-

~ 
~ Oleo 

t\I ~II)~ M "<t (J) 
~.Cll c:: 
.2' § 5 :s :5' :r 

..!!! 

.~ ..... t:: CD 
"( =;; fJl 
Ci .... I! fJl Q.~ (\l 

~ 
S ~ .8 0 

:B IQ 0 c:: > ~ 
Cii 

CD 'c CD 
~ 8.--

c:: :!2 "8 ~ > :c .... .t:: 
"C CD 0 0..2 ~ 

111 5 
~ 

0.. C CD 111- 111 a: a: (.) 
oS;:: 
(!)C::~ 
~<t£.m 



143 Written Answers AUGUST ", 1992 Written Answers 144 

c: o~ 
,g~ "-
~o -6 - o...~ 

Ol 

~ 
Ol 

~ - , '" § 
~~o~ ~ (C 

:s;§ :~~ 

'" .... c: 
Q) 0 '<t I'- <0 C') C') 

'" N -s I1:S 
C ~ 

0 
Ol 
Q, 

~ c:~ - ,g 03: CO) 

~o 
e-6 
o...~ 

Ja 
I1:S 

oS .... 
2 c: 

::i2 ~ "'( 
Oi ..... 0 CI!I) 

0 ::l LI.!~ .c 
~ 

~ 
c Q '" 0 "i ~ .~ 
o~ 

c-o iii c '" 0'" 0 0 

~ '" 
QI-

'-'0 C 3: '0 ~ 
3: tV "5 >. ..!!l en~ Ql c ::l !I) 

117 a ,_ Cl:l Ins en lD u: ~ 
0 

Ql 
cr 



145 WIftM Ans...,.. SRAVANA20, 1914 (SAKA) Written Answers 146 

t: .~ 
~~ "-
jo -5 

.... o...ocs 
01 
0 
01 
01 

~ .... 
, tI)§ 

.c:: -.....~ 0 co ~ti)~ :it 

.s~S'Q(5 

M o 

tI) 

.... 5 "'I' N N ,.._ CD ,.._ 
<Il II) ..... U) -s C'G 
Q l!! 

0 
01 
c:1 
to <::0, 01 

~.~ .... (") 

~o -6 ... o...ocs 

N 

.!!.! 

.§ Ul 'iii <:: >- CI < ns ::J 
:::::- c: 

~ .... =t: 0 Ul 

~ .! ns c: 

~ 
ns g 0 e 

Q) 13 ~ 
Q) iii 

i !! .J::. c: Q) as 0 ~ 
t3 

::E 01( ::I: c... c... 



147 WrIlten Answers 

CI) 
... § 
IIICI) 
-Sqs 

~ oe C') III 

0, 
c::S 
~~ 
j~ 
1l.."O 

-tg 
c:: 
:;, 

~ 
0,"0 
SCI) 
l::~ 
~:;, c ss -

Ul 

Ci s 

~1 ~ ... 
CI) 

"C CI) 

~ a.. 0 
qs-
(.)~ ~ 

AUGUST 11, 1992 

I"- C') 

N 

~ 
~ ... 

Q.~ III U) 

.8 ~$~ C 0 

~ :>~ 8.- c: ;g :E o 00 a: ~ a: ID IlI -Cii 
oSs 
£!.~CD 

N 

N 

(/) 

I!! 
Ul 0 

:> ~ 
E ~ III 
0 a: 

Written Am:wers 148 

'<t 

tI) 

Cii ~ 0 .... Ql 

C') 
N 

l"
N 

CD 
N 

c: ,g 
~ 



149 Written Answers SRAVANA20, 1914 (SAKA) Written Answers 150 

.., 
.... 1: 
ClIo 
s13 C\j II') oe - C\I CO) II') 0) C\I 

I:~ 
~i 
~~ -Il..I1C1 - CO) '<t 

~ 
~ 

I: 
::::I - ~ 01 

01 ~IICI - .6", 
l:: .~ 
~.~ <:) ss - C\I II') 0) 

. C\I 

o 

~ til iii >-
~ :s ... cu ::I 

0>", CII '5i :c g ;:) ~~ .s::. 
~ ~.l!l til 0 "i 0 .9! cu c 

cUi (ij "t: Cl. 

~ 
cu e c I!! 

~ e-c 0 0 cu Q) :3 0 Q) 

~ o.l! cu cu c :; >-
j: e! ... ~ .s::. j: Q) Q) c ;:) 

~ c Q) ca 0 r.~ (/)1- J:cu (/) CD u: 2 < J: Q.. Q.. I-

~~ ~ 



151 Written Answers 
[English) 

AUGUST 11, 1992 Written Answers 152 

SClst Members In U.G.C. 

5188. SHRI M. V. V.S MURTHY: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any Scheduled Castes/ 
Scheduled Tribes persons have been 
appointed as Members to the University 
Grants Commission; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
Appointment of UGC members is made in 
accordance with the provisions of section 5 
of the UGC Act, 1956. One of the present 
members of the commission, namely, Prof. 
D.A. Gadekar, Professor of Geology in M.S. 
University of Baroda belongs to Scheduled 
Caste. 

(c) Does not arise. 

Unauthorised Constructions at 
TollyganJ 

5189. SHRI MANABENDRA SHAH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether unauthorised constructions 
have been made at Tollyganj Railway Station 
beside the traclt; and 

(b) if so, the steps the Government 
propose to take to clear the track of such 
Bncroachments? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) The encroachers were removed a 
number of times earlier, but they have re
occupied the premises. The matter has been 
taken up with the State Government of West 
Bengal for extending necessary Police help 
for removal of encroachers. 

F.C.I. Offices in West Bengal 

5190. SHRI JITENDRA NATH DAS: 
Will the Minister of FOOD be pleased to 
state: 

(a) the number of offices of the Food 
Corporation of India at present in West 
Bengal; 

(b) whether there is any proposal to 
close these offices; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) There are 25 District Offices of 
the Food Corporation of India in West Bengal 
region, including one District Office in Sikkim. 

(b) and (c). The transfer of work of retail 
distribution from Food Corporation 01 India to 
State Government has necessitated 
reorganisation of District Offices in West 
Bengal whiCh is under consideration of a 
Committee of Fel officers. The question of 
closure of any District Office would be decided 
after receipt of report of the Committee. 

Mobile Libraries 

5191. ~HRJ MUMTAZANSARI: Will the 
Minister of HUMAN RESOURCE 
DEVElOPMENT be pleased to state: 
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(a) the total number of mobile libraries 
being operated by the Govemment in Delhi; 

(b) the places where these libraries visit; 
and 

(c) the reasons for not operating these 
libraries in South Avenue North Avenue and 
other WIP areas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) The Delhi 
public Library, Delhi runs in two shifts, five 
mobile libraries for general readers and one 
mobile library for the visually handicapped. 
The PunJabi Academy, Delhi administration 
also runs two mobile libraries. 

(b) A statement is enclosed. 

(c) Due to resources constraint these 
areas could not be taken up earlier. 

STATEMENT 

Delhi PubliC Library: 

Places visited by five mobile libraries for 
general readers 

Gandhi Nagar; 

Krishan Nagar; 

Lakshmi Nagar; 

Yojana Vihar; 

Kingsway Camp; 

Model Town; 

Gujrawala Town; 

Jawahar Nagar; 

RoopNagar; 

Ashok Nagar-3; 

Ashok Nagar-1; 

Greater Kailash; 

Kalkaji; 

Pushp Vihar; 

Malviya Nagar, 

Jangpura; 

Lajpath Nagar-1; 

l.ajpath Nagar-4 

Amar Colony; 

Subhash Nagar; 

Rajouri Garden Extn.; 

Rajouri Garden; 

Sadar Bazar; 

Pandara Road; 

Inder Puri; 

Narayana; 

lagore Garden; 

Indian Airlines Colony; 

Princes Park Hostel; 

Janakpuri D-Block; 

Janakpuri C-3; 
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Jia Sarai; 

Gulmohar Park; 

RK. Puram, sector-4; 

Ketwara; 

Danya Pur; 

Bakhtawar Purl; 

Burari; 

Karala; 

Muhammadpur Majari; 

Pootkalan; 

libas Pur; 

Siras Pur; 

Old Police Lines; 

Rajpur Road; 

Timar Pur; 

Rana Pratap Bagh; 

Shakti Nagar; 

lajpat Nagar-3 

lajpat Nagar -2; 

Sewa Nagar; 

Tn Nagar; 

Rampura; 

Jai Dev Park; 

AUGUST 11, 1992 Written Answers 1 SIS 

Shakur Sasti; 

Janakpuri C-2 B; 

Janakpuri, B-1 ; 

RK. Puram, Sector-3; 

Aya Nagar; 

Ghitomi; 

Fatehpur Beri; 

Chattarpur; 

P.T.S.; 

Places/Institutions visitsdby OfI&mobiIe 
library for the visually handicawed. 

Bhartiya Blind Educational Cultural 
Welfare Society, Telewara, Shahadra. 

BHnd Boys College Govlng Hostel, Sewa 
Kutir, Kingsway Camp. 

Govt. I3lind Boys Secondary School, 
Sewa Kutir, Kingsway Camp. 

R V. A.K. Primary School, New Rajinder 
Nagar. 

Institution forthe Blind, Panchkian Road. 

Andh Maha vidyala Panchkuian Road. 

Jyashtha Nand Training Centre forSIind 
Women. Laipat Nagar-Ill. 

Andh Vidyala Blind Boys, amar Colony, 
. lajpat Nagar-IV. 

Blind School, K-Block, Kalkaji. 
(Fortnightly). 

Janta Adrsh Vidyala Shiri fort Road, 
Sadiq N.agar. 
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National Industrial Institute forthe Blind, 
Begam pur, Malviya Nagar. 

Bharat BlindTechnicalWelfare Society, 
Madangir. 

India Confederation of the Blind, Rohini. 

R.V. AKS.S. School, Vikas PurL 

Akhil Bharatiya Netraheen Sangh. 
Raghuvir Nagar. 

II. Punjab; Academy 

1 . Govt. Press Colony 

2. Meenakshi Garden 

3. Shiv Nagar 

4. Inder Puri 

5. Maya Puri 

6. Hari Nagar Clock Tower 

7. Varinder Nagar 

8. Pratap Nagar 

9. Lajwanti Garden 

10. Kiran Garden 

11. Hastsal DDA Flats 

12. Kachha Tihar 

13. D.B. Block Hari Nagar 

14. Vikas Puri AG-I 

15. Rathen Park 

16. Vikas Puri Side III 

17. Menon Garden 

18. DESU Colony Najaf Garh 

19. Nangloi JJ Colony 

20. Nan_gloi Post Office 

21. Nagloi Syed 

22. Fateh Nagar 

23. 'CC BloCK \-\ari Nagar 

24. Subhash Nagar 

25. Uttam Nagar 

26 Janak Puri (P& n 

27. Janak Puri G-4D 

28. Vikas Puri Extn. 

29. Janak Puri 8-1 

30. Mukhe~i Park 

31. Karam Pura 

32. Sudershan Park 

33. Vikas Kunj 

34. J.G. II Vikas Puri 

35. Ch~nd Nagar 

36SamayPur 

37. Nehra Vihar 

38. Timar Pur 

39. Modal Town III 

40. Vijay Nagar (SS) 

41. Vijay Nagar (OS) 
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42. Bharat Nagar 

43. Ashok Vihar (P.C.) 

44. Lawarence Road 

45. Shalimar Bagh (A.S) 

46. Sangam Park 

47. Ashok Vihar III 

48. Nirankari Colony 

49. B. Paramanad Colony 

50. MCD Dhaka Colony 

51. Rohini Sec. 3 

52. Rohini Sec. 7 

53. Rohini Sec. 8 

54.Nimari Colony 

55. Lawrence Road B -4 

56. Keshav Puram 

57. Paschim Vihar 

58. Rani Bagh Rly.Colony 

59.Thana Sarswali Vihar 

60. Awantika 

61. Rohini Sec 6 

62. Prashant Vihar 

63. Shalimar Bagh 

64. Pitam Pura 

65. Income Tax Colony 
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66. lahangir Purl K-Block 

67. Jahanglr Puri B-Block 

68. Adarsh Nagar 

69. Subhadra Colony 

70. Gulabi Bagh 

71. Inder Lok. 

Godowns of Central Warehousing 
Corporations In Andhra Pradesh 

5192.SHRIDATIATRAYABANDARU: 
Will the Minister of FOOD be pleased to 
state: . 

(a) whQther the godowns of the Central 
Warehousing Corporation in Andhrapradesh 
are lying vacant since January this yea;; 

(b) if so, the reasons therefor; and 

(c) the 'Storage Policy' of the Union 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). The Godowns of the 
Central Warehousing Corporation (CWC) in 
Andhra pradesh are not lying vacnt since 
January, 1992. However, the utilisation of 
their storage capacity as on 1.6. 1992 was 
64% which was below break-even utilisation 
of 75%. The reasons forthis under utilisation 
are due to less availability of stocks of Food 
Corporation of India ·(FCI), stoppage of 
procurem~nt by State Civil Supplies 
Corporation and reduction in the utilisation of 
space by Fertiliser manufacturing company 
{marketing Agencies. 

Cc) Food Corporation of India is the main 
agency which provides the Storage capacity 
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for storage of foodgrains. Besides 
constructing its own godowns, it hires storage 
capacity from other sources such as CWC, 
State Warehousing Corporations (SWCs), 
State Governments and private parties, The 
mainfunctions of CWC andSWCs are storage 
of agricultural produce, fertilisers and certain 
other commodities The storage facilities at 
talukaJblocklvillage level are provided by the 
Cooperatives under the purview of the 
Ministry of Agriculture and the State 
Governments. The Government are alive to 
the need for Coordination in management of 
storage requirements of public Sector at 
particular locations and have set up Central 
Storage Committee at the Centre and Stage 
Level Coordination Committees in the States 
to ensssure that there is no overlapping or 
duplication of construction efforts at the same 
place by different agencies. 

Change In Location of sugar Factory In 
GUJarat 

5193. SHRI $OMJIBHAI DAMOR: Will 
the Minister of FOOD be pleased to referlo 
the reply given to usa No. 5341 on March 
31, 1992 regarding new sugar factory in 
Gujarat and state: 

(a) the present stage of the proposal for 
change of location of new sugar factory in 
Gujarat; and 

(b) time by which it is likely to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). The present stage 
regarding the 6 proposals tor change of 
location of new sugarfactories in the State of 
Gujarat re'erred to in the reply given to usa 
No. 5341 on March 31, 1992 is as follows:-

Three (3) proposals for change of 

location of (i) MIs. Shree Khedut Sahakari 
Khand Udyog mandli Ltd .. , (i1) Shri Ukai 
Vibhag Asargrast Sahakari Khand Udyog 
Mandli Ltd .. and (iii) MIs. Vadodara District 
Coop. Sugarcane Growers Union Ltd., have 
been cleared by the Central Government. In 
respect of two (2) proposals, viz; (i) MIs. Shri 
Narmada Khand Udyog Sahakari Mandli 
Ltd., and (i1) MIs. Damanganga Sahakari 
Khand Udyog Mandli Ltd., certain information 
has been called for from the State 
Government in receipt of which these 
proposals would be preocessed further. As 
regards the 6th proposal viz; MIs kaveri 
Vibhag Sahakari Khand Udyog Mandli Ltd. 
it is under consideration. 

Unauthorl~ Construction on Railway 
Land In Punjab 

5194. SHRI MOHAN SINGH 
(FEROZEPUR): Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any survey has been made 
in regard to unauthorised occupation of 
railway land in Punjab; 

(b) the number of unauthorised 
constructions on the railway land come to the 
notice during the last three years; 

(c) the number of unauthorised 
constructions removed so far and the number 
of those yet to be removed; and 

(d) the time by which allthe unauthorised 
constructions are likely to be removed? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) The number of unauthorised 
constructions existing as on 1.4.90, 1.4.91 
and 1.4.92 is 4227, 4040 and 3810, 
respectively. 
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(c)964encorachementswererempved Minister of HUMAN RESOURCE 
during the last three years including 547 DEVELOPMENT be pleased to state the 
freshencroachmentswhichtookplacedurlng . steps taken by the Government to proted, 
this period. There are 3810 encroachments develop and propagate classical music? 
yet to be removed. 

(d) As removal of encroachments also 
depends on various factors outside Railway's 
control such as assistance from local Civil 
and Police authorities, disoposal of cases by 
Civil Courts, etc., no time frame for removal 
of all encroachments can be given. 

Koraput·Rayagada Railway Line 

5195. SHRI RABI RAY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Koraput-Rayagada 
railway line has been completed and 
commissioned for traffic; 

(b) if so, the details thereof; and 

(c) if not. the reasons for the delay and 
the steps being taken for its early completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) The line was targetted forc!llTl>letion 
by June' 92. However, the work has been 
delayed due to untoreseen geological. 
collapse during the excaoation of tunnel No. 
23 which has necessitated extensive soil 
stabilisation treatment. It is expected to take 
one more year for its completion. Full funds 
and other assistance as required by the 
Railway have been provided. 

[ Translation] 

Ctasslcal Music 

5196. SHRIMATIGIRIJA DEVI:Willthe 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SEWA): A statement 
is annexed. 

STATEMENT 

The Department of Culture has a number 
of schemes which have been formulated for 
the purpose of preservation propagation 
and development of Indian classical music. 
It has also established some autonomous 
organisations like Sangeet Natak Akademi 
Centre for Cultural Resources & Training, 
Zonal Cultural Centres, etc., who are engaged 
in the task preservation, propagation and 
development of classical music. 

Out of the Departmental Schemes, five 
schemes are meant for promotion of talent 
among the various age groups. the Centre 
for Cultural Resoruces & Training operates 
scheme of the Department entitled Cultural 
Talent Search Scholarship Scheme for the 
age group of 10 to 14 years. Under the 
scheme of Award of Scholarships to Young 
Workers in Different Cultural Fields, financial 
assistance is provided to young artists of 
outstanding talent in the age group of 18 
years for advanced training within India in 
different cullural fields including classical 
music. 

The Department has also a scheme for 
awarding fellowships to outstanding artists In 
the filed of performing arts including classical 
music. They are given to enable the 
outstanding artists in the age group of 25 tol 
65' years for very advanced training of 
individual creative efforts. 
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Emeritus Scholarship, is awarded to subsequently broadcast by All India Radio. 
those artists who have achieved a high All India Radio also conducts music 
degree of excellence In their respective fields competitions to discoverfresh talent among 
but who have since retired from the young artistes,. All India Radio is continuously 
profession. releasing archival material discs/cassettes 

Financial assistance to persons 
1istinguished in letters. arts etc., is awarded 
o those who may be in indigent 
~ircumstances, for achieving the goal of 
j)reservatlon and propagation of Indian art 
forms, including classical music. 

The Department of Culture has two 
schemes under which financial assistance is 
given to well established performing arts 
institutions which are giving training in classical 
music in the form of salaries to their gurus 
and artistes to help them become national or 
regional resource centres fort heir respective 
fields. The objective of the second scheme 
are to provide financial assistance to 
professional groups and individuals for 
specified performing arts projects in different 
fields including classical music. 

The Building Grants Scheme of the 
Department of Culture helps cultural 
institutions including the one in the fleid of 
claSSical music to build their own buildings 
for the activities. These institutions include 
those run by local bodies municipalities, 
corporations that work exclusively in the 
cultural fields 6f dance. drama music. etc. 

The All India Radio andthe Doordarshan 
are also active in propagation and 
preservation of Indian classical music. All 
India Radio has constructed substantailly 
over the years to bring about an awareness 
and appreciation of Indian music, including 
classical music. Classical music gets special 
partonge through All India Radio's network 
programmes, like National Programme of 
Music. Chain Concerts and the Annual 
Akashvani Sangeet Sammelan, Akashvani 
Sangeet Sammela In Hindustani and Camatic 
music are arranged every year and are 

on an average of two releases per quarters. 
The total number of releases done underthis 
scheme till now is 32. 

Sangeet Natak Akadami - the National 
Academy of Music, Dance and Drama - was 
founded in 1953 for the furtherance of the 
performing arts of India, a task in which It 

. cooperates in the States and volutary 
organisatiorrs all over the country. Through 
sponsorship, research and dissemination It 
seeks an enhanced public appreciation of 
music dance and drama, together with a 
rapid exchange of Ideas and techniques for 
the common gain of performing arts in India. 

The important schemes forpropagation, 
development and protection of classical 
music, being implemented by the Akadaml 
are as follows: 

(1) Eminent artists Inthefieldofclassical 
music, Hindustani and Camatic (vocal and 
Insfurnental) are honoured with the Akademi 
Awards and Fellowships. 

(2) Documentation of eminent musicians 
In another filed of Its main activities. Sound 
recordings video recordings, 16mm films of 
all aspects of Indian classical music, 

. interviews with veteran artistes are a 
significant part of SNA's archives. Amongst 
the artists of eminence some of the 
prestigious holdings of Akademi's archives 
are Allauddin Khan. Hafiz Ali Khan, Anjani 
Bai Malpekar, B.A. Deodhar, Thakur Jaldev 
Singh, Dabir Khan, Papanasam A. Sivan, P. 
Sambamoorthy, M.S. Subbulakshmi, 
Semmangudl R. Srlnvasa Iyer to name a 
few. Archival holdings of Indian classical 
music run to approximately 2000 hours of 
audio recordings (tapes and wire), 300 hours 
of U -matic video recordings and over 20000 
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ft. 16 mm film material including two (8) A large number of publications have 
documentary films produced by the Madami been brought out on classical music and 
on Ustad AUaduddin Khan and Ustad Bade musicians of India covering various aspects 
Ghulam AU Khan. of Camatic and Hindustani music by eminent 

(3) The Madami Under Its scheme 
Preservation and Promotion of Rare Forms 
of Performing Arts provides financial 
assistance to eminent gurus and trainees to 
take up training programmes in Hindustani 
and Camatic classical music keeping the 
Guru-Shishya Parampara alive. Some of the 
eminent gurus covered undarthis programme 
are SIShri Mani Madhava Chakyar, 
Ammannur Madhara Chakyar, Siva Ram 
TIWari, Purushottam Das, Ram Shankar Das 
Pagal Das. Hafizullah Khan T.S. latchappa 
Pillai, Ghulam Mohd. Qalinbaf, Altan 
Khan,Sabri Kha Inder lal, etc. 

(4) Financial grants to eminent 
institutions engaged in imparting training in 
classical music are also provided under its 
another scheme Financial Assistance to 
Cultural Institutions 

(5) Holding Festivals of classical music 
in various parts of the country is a major 
activity going on a reg ular basis. The festivals 
under this programme are organised by the 
Madami itself and in collaboration with State 
Akademies, Zonal cultural Centres, State 
Department Culture and other major cultural 
instuions/organisations. 

(6) The Madami under its scheme of 
Inter-State Cultural Exchange Programme 
prOvides opportunities to classical musicians 
from one State to perform in other States. 

(7) The Akademi also organises music 
festivals fesaturing eminent artistes as well 
as upcoming artists under various 
progrqammes and schemes. The festivals 
featuring young artistes known as "Yuva 
Utsavs· have introduced many young artistes 
who gained recongnition on a national and 
intemationallevel at a larger stage. 

authors. The Akademi also provides 
Publication Grants to various Publishers and 
authors for. bringing out and periodicals on 
Indian classical music. 

(9) Apart from a library which caters the 
needs of students and research scholars on 
classical music, Sangeet Natak Mademi 
alsoprovideslisteningfaciltiesforlisteningto 
classical music and also viewing of films free 
of charge. 

Further, over the years, the Zonal 
Cultural Centres. set up by the Government 
of India. have held numerous festivals and 

. programmes of classical music in different 
parts of the country. 

The Indian CouncilforCultural Relations, 
an autonomous organisation under the 
Ministryof External Affairs is also sponsoring 
classic",1 musicians fortheirperformances in 
various foreign countries. 

[English] 

Tourism Facilities to Archaeological 
Sites In Madhya Pradesh 

5197. SHRI ANANDAHIRWAR: Will the 
Minister of HUMAN RESOURCE 
DeVELOPMENT be pleased to state: 

(a) whether some of archaeological sites 
in Madhya Pradesh have not been provided 
adequate tourism facilities; 

(b) if so. the details thereof; and 

(c) the steps being ti\lken by the 
Government to provide adequate tourism 
facilities at those sites? 
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·THE DEPUTY MINISTER IN THE RaH Unk between New Deihl and 
MINISTRY OF HUMAN RESOURCE Santinlketan 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)( KUMARI SEWA):(a) to (c). At 
Important archaeological monuments under 
central protection in Madhya Pradesh; which 
are visited by large number of tourists, 
essential facilties like drinking water, toilet, 
historicaVcultural notice boards, etc. are 
available. 

Grievances of Employees of Central 
Council for Research In Ayurveda and 

. Siddha 

5198. SHRIBASUDEB ACHARIA: Will 
the Minister of HEALTH AND FAMILY 

• WELFARE be pleased to state: 

(a) whether he has received a 
representation from the Research 
Employees' Welfare Association regarding 
the service matters of the employees of 
Central Council for Research in Ayurveda 
and Siddha; 

(b) If so, the details thereof; 

(c) the action taken by the Government 
on their demands; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAUlL Y 
WELFARE'S (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (d). A number of 
representations have been received from 
Research Employees' Welfare Association 
from time to time. They are mostly connected 
with service conditions and other personnel 
matters of Group ·C· and '0' employees. 
Such representations are examined for 
taking decision according to administrative 
norms by government or Council as is 
appropriate. 

5199. SHRI RAMCHANDRA DOME: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe Govemment propose to 
connect Santiniketan with New Deihl direct 
by rail; 

(b) if so, the details thereof and the time 
by which it is likely to be connected; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) ()pWcItional reasons and lack of 
traffic. 

Computerised Reservation 
Facility 

5200. SHRI PROBIN DEKA: 
KUMARI PUSHPA DEVi 

SINGH:-

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the names of stations, particularly in 
Assam, where works for providing 
computerised passenger reservation facility 
are in progress; 

(b) the stage at which these works! 
projects stand at present and the time 
by which these are likely to be completed; 
and 

(c) the siations selectedforthis purpose 
to be taken up during the next phase? 
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THE MINISTER OF STATE IN THE [Translation) 
MINISTRY OF RAILWAYS (SHRI Scholarshlpl for Higher EduC8llon 
MALlIKARJUN): (a) Computerised 
passenger reservation facility has already 5201. SHRI GAY A PRASAD KORI: WUI 
been provided at Guwahatl In Assam. the Minister of HUMAN RESOURCE 
Currently no work Is In progress In DEVELOPMENT be pleased to state: 
Assam. 

Works are In progress at Agra Cantt., 
Waltalr, Vadodara, Sural and Nagpur. 

(b) The CIvH and Systam design worlts 
have been taken up. TheWOttts in all respects 
will be cofT1lleted by Dec' 93. 

(c) Twelve Stationsttave'been selected 
for provision of corfl)Uterised reservation 
facility In the next phase. These 
are Mangalore, Tatanagar, Gwalior, 
Indore, Ludhlana, Tirupathi" :Bilaspur, 
Vljawada, Ranchi, Jabalpur. Simla and 
Chandigarh. 

(a) the total number of scholarships 
awardedbytfle Union Govemment forhigher 
education during each of the last three years; 

(b) the amount provided under each 
scholarship; and 

(c) 1he subjects for which scholarships 
are granted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (D£PARTMENT OF 
EDUCATION AND oe.pARTMEN:r OF 
CUL TURE)(KUMARI SELJA):(a) and (b). 
The information is given in statements-I. 

(c) The informationisgiven instatement 
-II. 
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Production of diesel Locos at CLW 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

5202. SHRI TAR IT BARAN TOPDAR: CUI.. TURE) (KUMARI SELJA): (a) and (b). 
Will the Minister of RAILWA YSbe pleasedtGI The information Is being collected and wiD be 
state: laid on the Table of the House. 

(a) whether the govemmenthavetaken [EngA'sh] 
adecision to phase out production Gl'diesel 
locollOOtives at he Chittaranjan 1000000000tive Bridge Near Vapl (Western Railway) 
wotts; 

(b) whether this will immedlately render 
about 700 workmen surplus; and 

(c) if so, the alternatives proposed tor 
absorption of these work91'S? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAllWAYS (SHRI 
MALLIKARJUN)~(a) Yes, Sir. 

(b) and (c)_No staff would be rendered 
surplus as the &alII released, would be suitably 
utilized for augmenting the electric loco 
production. 

[T rans/atioll'{, 

Stucltnts Seleetad for Research 
fellowship 

5203. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of candidates appeared 
in competitive examinations held by University 
Grants Commission for Research fellowship 
during each of the last three years, Stat. 
wise; and 

(b) the number of candidates quaRfied 
therefrom during the above period, 51ate
wise? 

5204. SHR~ PRABHU DAYAL 
KATHERIA: 

SHRI CHHITUBHAI GAUlT: 
SHRI KASHIRAM RANA: 
SHRIMATI BHAVNA 

CHIKHUA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whe.ther there is any proposal for 
construction of an owrbridge at Vapi Station 
on Westem Aailway; and 

(b) if so, the details thereof and the 
action takan so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI 
MALUKARJUN): (a) and (b). Construction 
of a ~ad overbridge In lieu of level crossing 
No: 80 near Vapi Is an approved work in 
1992-93 Works Programme of Railwar at an 
estirnatedcost of Rs. 171.60 lakhs (Railway's 
share). detailed estimate for which is under 
scrutiny for sanction. 

Molestation of Tribal women In Trlpura 

5205. PROF. MALINI 
BHATIACHARAYA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to s~ate: 

(a) whether the National'Women's 
Commission visits Trlpura recently to 
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Investigate charges of rape and moestatlon 
of tribal women; 

(b) if so, whether the Commission has 
since submitted its report; and 

(c) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) Members of the National 
Commission for Women have visited Tripura 
to investigate the allegations of rape and 
molestation rt tribal women. 

(b) and (c). The report on the matter is 
in the process of being finalised. 

Regularlsation of Forest Lands 

5206. SHRITHAYILJOHNANJALOSE: 
Will the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherthe Union Government have 
received any representation from the State 
Governments particularly from the 
Government of Kerala regarding 
regularisation of the forest lands occupied 
prior to enactment of Forest (Conservation) 
Act,1980; 

(b:) if so, the details thereof; and 

{c} the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). proposal for diversion of 28588.159 ha 
reserve forest for regularisatlon of 
encroachments taken place priorto 1.1.1977 
on forest land in 5 districts of Kerala has been 
received from Kerala State government 

under the Forest (Conservation) Act, 1980. 

(c) Certain essential information has 
been sought from the Kerala Stale 
govemment on 2. 4.1992 which is yet to be 
received. 

[ Translation] 

Scheme for Prevention of Pollution In 
Betwa River 

5207.SHRIMATISUMITRAMAHAJAN: 
Will the Minister of ENVIRONMENT AND 

. FORESTS be pleased to state: 

(a) whether the Government have 
received any Scheme for making riverBetwa 
pollution free; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
M!NISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) the Scheme is concerned with the 
control of Industrial pollution at Mandidaep 
and Vidisha and domestic pollution at Vidisha, 
Ralsen Gangbasoda and Kurwal. 

(c) The pollution stretches of this river is 
not within the critically polluted river stretches 
identified by the Central Pollution Control 
Board and has, therefore, not been included 
in the proposed National River Action Plan. 

[English] 

Railway Enquiry Telephones 

5208. SHRI RAJESH KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 



205 Written Answers SRAVANA20, 1914 (SAKA) Written Answers 206 

(a) whether the railway enquiry (c) whether the Government propose to 
telephones remain constantly engaged/or construct a permanent building for this 
kept engaged all the time depriving Kendriya vidyalaya at DeyhnearPalwalwhere 
passengers to inqUire aboutthe latest position sufficient land was donated by the Gram 
in the waiting list; Panchayat for thIS purpose; and 

(b) If so, the steps proposed to be taken 
to remove the hardship faced In thiS regard; 

(c) whether there IS any proposal to 
open more centres In Deihl to Case 
congestion at reservation counters; 

(d) If so, the details thereof; and 

(e) If not, ttJe reasons therefor? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). A very large 
numberof reserv<.ltlon enqUines on telephone 
IS handled at Important railway reservation 
offices resulting In extensive use of the 
telephones provided for thiS purpose. Steps 
are taken to provide additIOnal telephones 
wherever Justified 

(c) and (d) Yes, Sir Two more 
computensed Reservation Centres are 
proposed to be opened at Naya Azadpur and 
Ghazlabad 

(e) Does not anse 

Building for Kendrlya Vldyalaya 
Palwal 

5209. SHRI BHUBANESHWAR 
PRASAD MEHTA. Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state. 

(a) whether a Kendnya Vldyalaya at 
Palwal IS running In a rental bUilding since 
1986; 

(b) If so, the total amount of rent paid so 
far, 

(d) If so, the reasons for delay and the 
time by whICh a permanent building is likely 
to be constructed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMAR I SELJA). (a) and (b). 
Yes Sir. The amount of rent paid upt031.7.92 
fortemporary accommodation IS Rs. 2559391 
• including execution of the rent deed. 

(c) and (d) The construction of ttle 
school bUilding can be taken up by the 
Sangathan after the land IS transferred In 

favour of Kendnya Vldyalaya Sangathan. 

[ Translation] 

Claims for Short Delivery of Coal 

5210 SHRI A VT AR SINGH BHADANA: 
Will the MInister of RAILWAYS be pleased to 
state 

(a) the number of claims filed with the 
Railways regarding short deilvery of coal 
dunng 1991·92. 

(b) the lime taken to dispose of the 
claims and the amount paid to the claimants; 
and 

(c) the number of such claims under 
consideratIOn as on June, 1992 and the 
efforts being made for early disposal of the 
such claims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 532 cases. 
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(b) On an average 34 days were taken (a)thenurrt>erofaocldentcofl1)8nsation 

In disposing of a case. A total amount of Rs. claims filed with the RailWay Claims Tribunals 
17.291akhs was paid to the claimants during and the number of such cases settled during 
the period. the last three years; 

(c) 35 cases as on June, 1992. Late 
submission of original documents is the main 
cause of delay in disposal of claim cases. As 
such efforts are always made to get these 
earty from the claimants for expeditious 
settlement of claims. 

[Eng/ish] 

Under-Bridge at Mehsana (Gujarat) 

5211. DR. AK PATEL: Wltlthe Minister 
of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
construction of a railway under-bridge at 
Mehsana in Gujarat (Westem Railway); 

(b) if so, the details thereof; and 

(c) the action taken for early completion 
of the bridge'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN)': (a) to (c}. On the request of 

• the MUAicipal Authorities, the existing under 
bridge at Mehsana is being widened at an 
anticipated cost of As. 75 lakhs on Deposit 
terms. A portion of the cost has been 
deposited by the Municipality In July, 1992. 
Work of preparation of tender papers and 
plans has been taken up. 

Accident claims 

5212. SHRI ANANTRAO 
DESHMUKH: 

SHRI MOHAN RAWALE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(b) the average timetakenforsettlement 
of these cases; 

(c) the total amount of compensation 
paid during the above period; 

(d) whether there is any proposal to 
have separate insurance cover for the 
security of railway passengers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 1839cases for accident 
compensation claims were filed with and 
1284 cases were settled by Railway Claims 
Tribunals during the last 3 years. 

(b) The average time taken for settlement 
of a case is around 9 months. 

(c) An amount of Rs. 261.16 lakhs was 
paid as compensation during the above 
period. 

(d) No, Sir. 

(e) Does not arise. 

[ Trans/ation) 

Grants to Voluntary organisations for 
FPP 

5213. DR. LAL BAHADUR RAWIIT: 
SHRILALIT OMON: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the voluntary organisations in each 
State which were provided grants-in-aid b) 
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the Government for family planning towardsmaklngthecountryselfreUantlnthe 
programmes during the last three years and cIIrec:tionof manufacturing aexles anclwheels; 
the current year; and 

(b) the amount provided to each such 
Organisation, State-wise; 

(c) whether the Govemment keeps a 
check on proper utilisation of the grants; 

(d) If so, the details of measures followed 
, in this regjilrd; 

(e) whether any Irregularity or 
misutilisation of the grants has come 10 the 
notice of the Govemment; and 

(f) If so, the details thereof? 

TIiE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (f). Information Is 
being collected and will be laid on the table of 
the House. 

Wheel and Ax'- Factory, Yalahanka 

5214. SHRI SATYA DEO SINGH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have 
,formulated any scheme to Increase 
production In the Wheel and Axle Factory at 
Yelahanka (Bangalore) 

(b) II so, the outlines of the scheme; 

(c) whether the Government have 
formulated any scheme for providing 
incentives to the workers of the factory to 
ensure Increase in the production; 

(d) If so, the details thereof; 

(f) the total amount of foreign exchange 
saved during last three years by Import 
substitution of wheel sets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlliKARJUN): (a) Yes, Sir. 

(b) The output is.pJannedto be increasecl 
from the present1arget of 77,000 Wheels to 
95000 wheels per year at a Cost of Rs. 31 
Crores approximately. This work was 
Included in the works Programmes Of 1989-
90. . 

(c) and (d). Yes. Sir .aprodudivlty linked 
group type of incentive :scheme has been 
Introduced. 

(e) Yes, Sir. 

(f) As. 211. 71 CRores. 

Commltt .. on coastal Regul8tJona 

5215. SHRIMRUTYJAYANAYAJC 
SHRI BARE lALJATAV: 

Will the Minister of ENVJRONUENT 
AND FORESTS be pleased to stale: 

(a) whether the Committee constituted 
. for reviewing the present regulations and 
nonns regarttlng setting up of tourism and 
hotel facilities in. the coastal areas has 
submitted Its report to the Government; 

(b) If so, the main recommendations 
made by the Committee; and 

(c) the action taken by the Government 
(e) whether the factory Is working thereon?' 
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THE MINISTER OF STATE OF THE . waiting halls, adequate number of benches, 

MINISTRY OF ENVIRONMENT AND sufficient m,rmber of drinking water taps, 
FORESTS (SHRI KAMAL NATH) : (a) No, electric lights and fans platform shelters and 
Sir. The Committee has not yet submitted its lavatories for ladies and gents. The amenities 
report to the Government. so available at the station are considered 

adequate for the present level of traffic. 
(b) and (c). Does not arise. Stoppage of Ganga-Gomtl Express at 

Phaphamau is not justified. 
Phaphamau Junction 

5216. SHRI RAM PUJAN PATEl: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether he has received any 
representatidn regarding the expansion of 
Phaphaman Junction and providing a halt to 
Ganga-Gomta inter-city (Allahabad
Lucknow) train at Fatamau Station; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Expansion of a Railway Statio'n is 
considered based on the volume of traffic 
dealt with and subject to availability offunds. 
The station building at Phaphamau Junction 
is in900d condition and is provided with two 

Expenditure on Aerial Seeding 

5217. SHRI BARE LALJATAV:Wilithe 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state the expenditure incurred 
on aerial seeding measures in afforestation 
programmes during each 01 the last three 
years State-wise particularly in Chambal 
region? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): Aerial 

. seeding lor afforestation purpose has been 
carried out in the last three years in the states 
01 Andhra Pradesh, Haryana, Karnataka, 
Madhya Pradesh, Rajasthan. Tamil Nadu 
and West Bengal. This includes the Chambal 
region in the states of Madhya Pradesh and 
Rajasthan. The details 01 state-wise 
expenditure on aerialseding during the last 
three years is given in the statement. 
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Eucalyptus Plantation 

5218. SHRI SHYAMLAL KAMLAL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Eucalyptus Forests lower 
the ground water level; 

(b) if so, the details thereof; 

(c) whetherthe Government propose to 
impose ban on its plantation; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. 

(b) to (d). Do not arise. 

Track between Alleppey -'Kayamkulam 

5219. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

la) whether attention of theGovernment 
has been drawn to the press reports that 
serious defects have been discovered in the 
track of the new Alleppey-Kayamkulam 
broad-gauge line on the SOuthern Railway; 

(b) whether slippages have been notJced 
recElntly in certain sections of the track; and 

(c) if so, the remedial measures taken 
so far to set the track right? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAllWAYi (SHRI 
MALlIKARJUN): (a) and (b). Yes, Sir. 

(c) SUitable remedial measures were 

embankment. The work on embankment 
has been completed and the track has been 
linked. 

[ Translation] 

Maintenance of Temples and Mosques 

5220. ACHARYA VISHWANATH DAS 
SHASTRI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount spent on building of 
national if1l)ortance, temples and mosques 
by the Archaeological Survey of India during 
Seventh Five Year Plan and the amount 
provided for this purpose in the Eighth Five 
Year Plan; and 

(b) the details of the amount spent on 
the maintenance of historical buildings, 
temples and mosques located In Mathura, 
Vrindawan, Kashi, Delhi, Puri, Agra and 
Ayodhya? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND 'DEPARTMENT OF 
CUl TURE)(KUMARI SELJA):(a) The 
expenditure incurred on the conservation of 
the Centrally protected Monuments/Sites 
under plan during the Seventh Plan Period is 
Rs. 1442.21Iakhs. The allocation proposed 
for the Eighth Plan Period is Rs. 3200.00 
lakhs. 

(b) the expenditure incurred on the 
Manitenance and structural Conservation of 
the Centrally protected Monuments/sites, 
located in the regions mentiGned below, 
during 1991-92, are as under:-

(I) Mathura Rs.1,1S,9161-

taken during the construction of the (ii) Vrindawan Rs.1,2O,754/-
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Rs. 6,81, 890/-

(Iv) Deihl Rs. 115, 69, 666/-

(v) Purl Rs. 5, 58, 479/-

(vi) Agra Rs. 36, 01,686/-

(viii) Ayodhya RS.1 Nil 

Grant-In -aid to Voluntary 
organisations In Gularat 

5221. SHRI KASHIRAM RANA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether recurring grants-in-aid is 
not being proceided to any of the voluntary 
organisations by the cultural Department in 
Gujarat; 

(b) if so, the reasons therefor; and 

(c) the number of such applications 
~eceived during the last three years and the 
action taken by the Union Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SEWA):(a) No, Sir. 
Two voluntary organisations namely Darpana 
Academy of Performing Art. Ahmedabad 
and Kadamb Centre for Dance and Music 
have been provided grants towards salary of 
their artists on recurring basis forthe last few 
years. 

(b) Does not arise. 

(c) Nil. 

English] 

Production of Loco Wheel. 

5222. SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the target fixed for the production of 
. dieseVelectric loco wheels during the Eighth 
Plan; 

(b) whether there has been a wide gap 
between the demand and production of 
wheels; 

(c) H so, the steps proposed to be taken 
in the Eighth Plan to bridge the gap between 
the demand and availability; 

(d) whether some private sectors are 
interested to set up wheel and axle plants; 

(e) if so, the details of the proposals . 
under the consideration of the Govemment; 
and 

(f) the steps taken to clear those 
proposals? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF RAILWAYS (SHRI 
MALLIKARJ!JN): (a) Nil inthe Railway Sector. 

(b) As there is at present no indigenous 
producer of loco wheels, the entire 
requirement is bring met by Imports. 

(c) The following steps are being taken 
to bridge the gap between demand and 
availability of loco wheels: 

(i) Modemisation of Durgapur Steel Plant 
to enhance their wheel production. 

(Ii) Setting up of new wheel 
manufacturing facilities for loco and other 
wheels in Private Sector. 

(d) Yes, Sir. 
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(e) and (f). A tender for procurement of THE MINISTER OF 'STATE IN THE 
loco wheels was advertised in the month of MINISTRY OF RAILWAYS (SHRI 
February 1992 with a view to help MALLIKARJUN): (a) No, Sir. 
development of indigenous manufacture of 
loco wheels. A number of parties have (b) Does not arise. 
submitted their offers against this tender 
which was opend on 15.7.92. (c) No, Sir. 

Loss Due to Unauthorised felling of 
Trees and Forests Fires 

5223. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state the total financial loss incurred by the 
State Governments due to unauthorised 
felling of trees and forest fires during the last 
three years, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): The 

• information is being collected from the State 
Govts. and the same will be laid on the table 
of the Houses. 

[ Translation] 

Coach Factory In Rajasthan 

5224. PROF. RASA SINGH RAWAT: 
Willthe Ministerof RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
set up a major coach factory in Rajasthan to 
meet the necessity of broad gauge in the 
State; 

(b) jf so, the details thereof and allocation 
made therefor; 

\c) whether the Government propose to 
expand the present loco and carriage factories 
at Ajmer to meet the need of broad gauge 

• line; and 

(d) if so, the details thereof? 

(d) Does not arise. 

Open Universities 

5225 .. SHRI VIJOY KUMAR YADAV: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
reviewed the achievements of the Open 
Universities; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

. CULTURE) (KUMARI SELJA): (a) No. Sir. 

(b) Does not arise. 

[English] 

Repon Presented by Commission on 
developing countries and Global 

Changes at Earth Summit 

5226. SHRIMATI BIBHU KUMARI 
DEVI: 

SHRI SHRAVAN KUMAR 
PATEL:' 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Commission on 
Developing Countries and Gobal Changes 
had presented a report entitled 'For Earth's 
Sake' at the recent UN Conference on 
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EnVIronment and Development held at RIO, 

(b) If so, the main observations and 
suggestions made therein, and 

(c) the response of the develooment 
countries thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) No 
report It led "For Earth's Sake" by the 
Commission on Developing Countnes and 
Global Changes has come to notice 

(b) and (c) Do not arise 

Hospitals/Centres for mentally 
Retarded children 

5227 SHRI SAPU HARI CHAURE Will 
the Mlr.lsler of HEALTH AND FAMILY 
WELFARE be pleased 10 state 

(a) the number of hospitals/centres set 
up for the treatment of mentally retarded 
children In different States at present, 

(b) the estimated number of such children 
In different States at present, 

(c) whether there IS any proposal to set 
up more hospitals/centres for such children, 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI 0 K THARADEVI 
SIDDHARTHA) (a) to (d) InformatJon Will be 
collected from the States and laid on the 
table of the House 

Bharat Bhavan Trust 

5228 SHRIMATIGEETAMUKHERJEE 
Will the MInister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state 

(a) the amount contnbuted by the 
Governmentforthe cultural centre of Sharat 
Bhavan Trust dUring 1992, 

(b) whether the Government have 
nominated representatives In the said trust, 

(c) If so, whetherthe said representatives 
were Invited to take part In the proceedings 
of the said trust dUring 1991-92, and 

(d) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA) (a) No grants 
were released or sanctioned to the Bharat 
Bhavan Trust, Bhopal by the Department of 
Culture dunng 1992 

(b) the Government of India nominated 
Smt Pupul Jayakar as ItS representative In 

the said Trust with effect from November, 
1987 She nas however since resigned 

(c) and (d) There IS no record with thiS 
Department of any Invlstatlon to a 
representative of the Government of India to 
attend any meeting of the Trust 

Self-Financed Higher Education Policy 

5229 SHRISHANKERSINHVAGHELA 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale 

(a) whether the Government propose to 
pursue the policy of self financed hlgt'>er 
education, 

(b) If so, the details thereof, 

(c) whetherthe Government propose to 
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arrange soft loans from banks for the poor 
and middle class meritorious students to 
pursue their studies; 

(d) H so, the details thereof; 

(e) whether there is any provision of 
concession in fees for girl students in the 
policy; and 

(f) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)( KUMARI SEWA):(a) and (b). 
The government's policy on financing of 
Education by raiSing resources is spelt out in 
the National Policy on Education 1986 (NPE) 
which includes, among others, raiSing of 
fees, effective use of facilities, mobilising 
donations; levying of cess or charge on the 
user agencies etc. 

(c) and (d). Commercial banks are 
already providing need based finance under 
the "Educational Loans· system to students 
who wish to undertake any type of Certificatel 
DiplomalGraduate/Post-Graduate Courses 
subject to guidelines issued by the Reserve 
Bank of India. 

(e) and (f). Elementary Education is free 
in all Government and Government aided 
schools. In most States Secondary Education 
is free for girls in all Government and 
Government aided schools. 

[ Trans/ation] 

New Indore-Dahod Railway line 

5230. SHRI SURAJBHANU SOLANKI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Indore-Dahod railway 
line Is an approved project; 

(b) If so, the details thereof alongwlth the 
work completed so far and steps being taken 
for Its completion as per schedule; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) and (c).lndore-Dahod is apart of the 
new line project between Godhra-Dahod
Indore via Sardarpur, Dhar and Jhabua and 

. between Dewas and Maksi (316 kms. ) 
which had been approved and included in 
the Railway Budget for 1989-90 at an 
estimated cost of Rs. 297.14 crores'. An 
allocation of Rs. 1 crore has been made 
during the year 1992-93. The work is in 
progress on Dewas-Maksi section and the 
progress is 19. 5%. Further progress of the 
work will depend upon availability of funds in 
the coming' years. 

[Eng/ish] 

Digha -Tamluk Railway line 

5231. SHRI SUDHIR GIRl: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the progress of construction as on 
June 1992, of new railway line from Digha to 
Tamluk in district Midnapore under South 

. Eastern Railway; 

(b) thetotal expenditure incurred thereon 
so far; 

(c) whether any hurdle has appeared in 
the way, of the construction work; 

(d) whether lands required forthe railway 
line have been acquired in fuK; and 
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(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLiKARJUN): (a) Overall progress upto 
June '92 is 12. 25%. 

(b) Rs. 17.64 crores upto June '92. 

(c) Yes, Sir. Constraint of resources. 

(d) No, Sir. 

(e) Does not arise. 

Science Museum at Vljayawada 

5232. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of HUMAN 
RESORUCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government has 
received representations for setting up of a 
Science Musum'Centre At Vijayawada, in 
Andhra Pradesh; 

(b) If so, whether the proposal has been 
approved; and 

(c) if so, the time by which '~s likely to 
be set up? 

national Council of Scinece Museum 
Calcutta an autonomous Organisation under 
the Department of Culture, had received a 
proposal for setting up of a Science Centre 
in Vijayawada from Andhra Pradesh Council 
of Scinece, and Technology, an Andha 
Pradesh government Institution. 

(b) The proposal has been approved by 
the goveming Body of National; Council of 
Science Museums. 

(c) Normally whithin a period of 18 
months the Centre can be set up. 

Railway Projects In Maharashtra 

5233. SHRI ANKUSHRAO MOSHEB 
TOPE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) details of railway projects taken up 
during the Seventh Five Year Plan in 
Maharashtra but not completed so far; 

(b) the stage at which these projects 
stands at present, project-wise details 
thereof; and 

(c) the steps proposed to be taken to 
expedite the completion of these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Following 
Railway Projects were taken up during 
Seventh Five Yearin Maharashtra, but have 

THE DEPUTY MlNrSTER IN THE 
MINISTRY {)F HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUl TURE)(KUMARI SELJA):(a) The . not completed so far: 

Name of Year of Cost Pro- Target 
Project Approval (in crs. gress 

& of Rs.) 
Length 

Doubling of 1989-90 40.90 . 75% 30.6.93 
Metpanjra-
Bharatwada 
(38.38 km) 



227 Written Answers AUGUST 11. 1992 Written Answers 228 

Name of Year of Cost Pro- Target 
Project Approval (in crs. gress 

& of Rs.) 
Length 

Loubling of 1990-91 40.56 
Narkher-
Metpanjara 
(34.34.km) 

(c) Materials and funds required to 
complete these projects by the target dates 
have been made available to the Railway. 

[ Translation] 

State Education Institute 

5234. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether State Education Institute a 
branch of the SCERT of Delhi Administration 
has been given on autonomous status; 

(b) If so, the reasons therefor; 

(0) whether the staff recruited for State 
Education Institute through UPSC is 
proposed to be shifted to the autonomous 
body; 

(d) whetherthe transfer of employees to 
an autonomous body is likely to affect their 
service conditions; and 

(e) if so, the remedial steps proposed to 
be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

19% 31.10.93 

CUL TURE)(KUMARI SELJA):(a) and (b). 
Consequent on the setting up of SCERT as 
an autonomous body, the activities of the 
State Institute of Education (SIE) which was 
a part of the Education Department of Delhi 
Administration were transferred to this new 
body. 

(c) to (e). There is a proposal to send 
such staff of State Institute of Education, 
who could bot be adjusted in ;he Directorate 
of Education. on deputation to the SCERT. 
SincetheywilibeondeputationtotheSCERT, 
their service conditions will NOT BE affected. 

[English] 

Monuments In Kamataka 

5235. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a)then numberof historical monuments 
under Archeaological Survey of India in 
Karnataka; 

(b)the amount ~pentforthe preservation 
and protection of these monuments during 
1991-92; 

(c) the amount earmarked during 1992-
93 forthe repairs, preservation and protection 
of historical monuments in Karnataka; 
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(d) whether these hlstoncal monuments 
lack facilities due to Inadequate fund, and 

(e) the steps being taken to provide 
more funds and make them places of tounst 
attraction by providing all facilities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA) (a) There are 
505 centrally protected Momments and site 
In Karnataka 

(b) The expenditure Incurred on the 
maintenance and conservation of the 
centrally protected monuments In Karantaka 
dunng 1991-92 IS Rs 77,79,76200 

(c) The allocation made for these 
purposes dUring the year 1992-93 IS Rs 
74,56786,00 

(d) and (e) No Sir Baise faCilities like 
drinking water, tOilets, cultural notice boardS, 
etc, are provided at the Important 
momuments/sltes by the Archaeological 
Survey 01 India 

Assistance to voluntary Agencies 
under Grants-In-Aid Scheme 

5236 SHRI V S VIJAYARAGHAVAN 
Will the Minister of ENVIRONMENT AND 

FORESTS be pleased to state: 

(a) whether the Union Government have 
provided financial assistance to voluntary 
agencies under the Grants-in-aid Scheme 
lor involving them In the process 01 
afforestation In Kera:a, espeCially to the 
'Parklrltl Samrkashana Samlthl' 

(b) If so, the details thereof dunng the 
each olthe I astthree years agency -wise and 

(c) the details olthe projects undertaken 
by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH)' (a) to (c). 
Some voluntary agencies In Kerala have 
been provided financial assistance under 
the Grants In-Aid Scheme for undertaking 
tree plntalng and wastelands development 
activities The details of the financial 
assistance provided to these voluntary 
agencies dUring the penod 1989-90 to 1991-
92 IS given In the statement attached. 

No project has been sanctioned for the 
voluntary agency known as "parklntl 
"Samrakshana Samthl" 
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Export of SUgar and Foodgralns 

5237. SHRI HARIN PAlHAK: Will the 
Minister of FOOD be ple~ _to state: 

(a) whetherthe Government propose to 
export sugar and Foodgrains during the 

current year; 

(b) if so, the quantity proposed to be 
exported; and 

o 
(c) the details of negotiations being 

carried out in this regard? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). As regards sugar, a 
quantity of 5. 72 lakh tonnes has been 
allocated till yet for commercial export mand 
preferential quota to USAlEEC from 1991-
92 season's production .Further allocation 
for export sugar would be considered after 
assessing the likely production, requirement 
etc., for the next seasons 

Government itself does not propose to 
export any foodgrains during the current 
year. 

(c) .The commercial export of sugar is 
being handled by the Indian Sugar and 
General Industry Exportln1M>rt Corporation 
as per their commercial judgement. 
Government is not Involved in the 
negotiations. As regards foodgrains also, 
1he question of negotiations does not arise. 

[English] 

Madras Central Station 

5238. DR. SHRIMA TI K. S. 
SOUNDARAM: Will the Minister 01 
RAILWAYS be pleased to atate: 

<a) the details of the plan for 
modemisationll'8novatlon of Madras Central 
RauWay Station; 

(b) the funds allocated for this purpose 
during last three years, year-wiN; 

(c) the additional facilities provided 
there so far during this period and the 
expenditure incurred thereon; and 

(d) the details of the works being 
undertaken there during 1992-93 and the 
expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The scheme for 
modemisation/renovation of Madras Central 
Station includes provision of a specious 
concerns a second class waiting hall and the 
wort< of bridging up of Buckingham Canal for 
a length of 1-0.5 metre. The wort< is estimated 
to cost Rs. 220.84 lakh. 

(b)theyearwiseallotm&ntottundsduring 
the last three years is as under:-

Year AJlotlTl9nt (Figures in lakh of Rs.) 

1989-90 95.41 

1990-91 55.23 

1991-92 47.70 

(c) and (d). The work of provision of 
waiting hall accommodation and concourse 
has been taken up and the actual expenditure 

, on the work was As. 121.16 lakh. During 
1992-93 the remaining wolks wUI also be 
taken up and the anticipated expenditure 
during the year is As. 44.42 Iakh. 

Train Accldent in Bombay 

5239. SHRI K. PRADHANI: 
SHRIK.P.REOOAIAHYADAV: 
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for road users and train drivers; 
and 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item captioned 'Bumbaee me local tranon ke 
takker me 25 mare appeared in' Jansatta' 
(Delhi) oated July 19, 1992; 

(b) if so, the facts and details thereof; 
E1d 

(c) the steps being taken to avert such 
'rcldents? 

THE MINISTER OF STATE IN THE 
f41NISTRY OF RAILWAYS (SHRI 
Mlu.lIKARJUN): (a) Yes, Sir. 

(!» On 18.7.92 K!75 Down EMU Local 
frdin 'unning between Bombay V.T. and 
KalYdn collided with A/56 Up Ambernath -
Bombay VT Local at Kalva station of Central 
Railway In this collision, I person got killed 
~21 per-sons received Injuries. 

(c) some of the important steps taken to 
reduce :;1ccidents are: 

(i) induction of technical del/ices to 
aid human element; 

(ii) monitoring the performance of 
staff of critical safetycategnries 
such as drivers, guards. station 
masters etc. 

(iii) intenSive training of staff in 

(iv) 

operational categories; 

intenSive 
inspections 
installations; 

and frequent 
of sensitive 

(v) proviSion of whistle boards/speed 
breakers and road signs at the 
approaches of unmanned level 
crossings and improving visibility 

(vi) monitoring of maintenance of 
assets. 

[ Translation] 

Alleged Misbehaviour with MPs In 
Central Railway 

5240. SHRI SHIV RAJ SINGH 
CHAUHAN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government are aware 
that some conductors of the passenger 
trains of Central Railway division misbehave 
with the ex-members of Parliament travelling 
in upper classes; 

(b) the number of complaints received 
by his Ministry in this regard; 

(c) whether any such complaint of 
misbehavior at Bhopal Junction has beel1 
received: and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c)_ One complaint 
of misbehaviour by a conductor of Central 
Railway with an ex. M.P travelling from 
Bhopal to Bidisha on 14.5.1992 has been 
received. 

Disciplinary action has been initiated 
agair:it the concerned staff. 

Ticketless Travelling 

5241. SHRI PHOOL CHAND VERMA: 
SHRI B.L. SHARMA PREM: 

Will the Minister of RAILWAYS be 
pleased to state: 



237 Written Answers SRAVANA20, 1914 (SAKA) Written Answers 238 

(a) the total number of persons 
apprehended travelling without ticket on 
each of the Railway-Station in Delhi during 
1991 and 1992 so far; and 

(b) the amount of fines recovered from 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). A statement 

Is attached. 

STATEMENT 

(a) and (b). The number of persons 
. travelling without ticket or with improper 
ticket apprelJended by the Ticket Collectors 
posted at Railway Stations in Delhi and the 
railway dues realised from them during 
1991 and from January 1992 to June, 1992, 
were as under:-
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Streamlining of Reservation Bookings Pradesh; and 

5242. SHRI R. SURENDER REDDY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the railways have planned 
to streamline reservation of bookings through 
its central computer system hooked to 350 
terminal.country Wide; 

(b) if so, the cost involved In the scheme; 

(c) whether this systems Will help to 
eliminate touts; and 

(d) the time by which this system IS likely 
to be introduced? 

MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The passenger 
reservations have been streamlined to a 
large extent through the 5 passenger 
reservallon computer systems VIZ. Deihl, 
Bombay, Calcutta, Madras ana 
Secunderabad and thel(termlnal numbenng 
about 1000, spread over the major 
reservation bookmg points. The aforesaid 
reservation system has been prOVided at a 
cost of Rs. 160 crores approximate. 

(c) The system has helped In leduclng 
the activities of the touts 

(d) The system IS already In progress. 

[English] 

Dravidian Culture 

5243. SHRI M. G. REDDY: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(r) whether the Government have 
received any proposals to set up National 
Institute of DraVidian Culture from Andhra 

(b) if so, the action taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI. SELJA): (a) One 
Prof. 8. Ramachandra Rao from Andhra 
Pradesh has sent a proposal for Central 
assistance for setting up an Indian Institute 
of Dravdlan stUdies stating that the State 
Governments of Andhra Pradesh, Tamil 
Nadu, Karnataka, and Kerala have also 
agreed to assist the proposed Institute. 

(b) The concerned State Governments 
have been asked to send comments on the 
proposal. 

Saturation of Railway Routes 

5244. SHRI VIJAY NAVAL PATIL: Will 
the Minister of RAILWAYS be pleased to 
state. 

(a) whether the several major railway 
routes are getting saturated, 

(b) If so, the routes that have reached 
saturation pOint; 

(c) whether Government have 
alternallve plans to tacKle the saturallon In 

major railway routes, and 

(d) If so, the details thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) A statement IS attaChed, 

(c) Yes, SIr. 

(d) Problem of saturation of routes is 
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planned to be tackled by construction of new 
lines, d('ubhng of routes and conversion of 
alternative routes to broad Gauge Works 
for construction of 1810 Kms of New Lines, 
doubling of 1 083 Kms and gauge conversion 
of 5758 Km are In progress 

STATEMENT 

Major RaJlway Routes that have reached 
saturation pOlrt 

2 

3 

4 

5 

6 

Delhl-Mathura-Vadodra-Bombay 

Vadodra -Ahmadabad 

Delhl-Agra -Jhansl Itarsl- Bombay 

lIarsl - Nagpur -Kazlpet 
Vljayawada -Madras 

Madras -Jolarpettal -Shoranur 

Madras -Renlgunta -Wadl- Daund
Pune- Bombay 

7 Bombay- Bhusawal Nagpur 

8 Deihl - Kanpur - Mughalsaral -
Dhanbad -Howarah 

Admissions In NCERT School Mysore 

5245 SHRI V SREENIVASA PRASAD 
Will the MInister of HUM.AN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether any irregularities In 
admlsslonslnD M SchoolofNCERT,Mysore 
have come to the notice of the Government 
dunng thiS academic year. 

(b) If so, the details thereof. 

(c) whether the teaching staff have also 
pOinted out the Irregularities and 

(d) if so, the corrective steps proposed to 

be taken In the mater? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI M SEWA) (a) No 
Sir 

(b) Does not anse 

(C) No, Sir 

(d) Does not arise 

Indian Council of Historical Research 

5246 DR Y S RAJASEKHAR 
REDDY 

SHRI GURUDAS KAMAT 

Will the Mlnlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) the latest pOSItIon of Indian Council 
of Historical Research Project "Towards 
Freedom", and 

(b) the steps taken by the Government 
for completion of the Project within the 
schedule? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI. SELJA) (a) The 
Government funding of the Project was 
completed on 31 st March, 1992 The first 
volume came out In 1986 The manuscnpts 
for the remaining nine volumes already 
prepared by the Editors are being process"d 
for the press and the General Editor's 
introductions are 1'1 preparation The 
Government has given Instructions that aU 
the volumes should be published by 31 sl 
March, 1994 and In no case shall the 
publlcallon of any volurre be delayed beyond 
31 st March, 1997 
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(b) An Advisory Committee composed (b) A statement Is attached. 

of representatives of the Govemment and 
the Indian Council of Historical Research as STATEMENT 
also eminent historians has been set up to 
monitor the progress. Apart from this, the 
progress is reviewed in every meeting of the 
Council. 

Retiring Room FacllHles In Madhya 
Pradesh 

5247. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government have expanded 
retiting room facilities in some stations of 
Madhya Pradesh; and 

(b) If so, the names of such stations 
alongwith the zones under which those 
stations fall? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) Yes, Sir. 

(b) Bina and Bhopal on Central Railways 
and Oongargarh on South Eastern Railway. 

Passenger AmenHles Scheme In 
Trains 

5248. SHRI K. P. SINGH DEO: Wi!! the 
Mlnisterof RAILWAYS be pleased to state: 

(a) whether the Government have any 
proposal to introduce ·Zero missing 
amenities fitting"scheme to ensure amenities 
In certain trains; and 

(b) If so, the details thereof enclosing 
the names of those trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) Yes, Sir. 

In the pilot scheme the following trains 
have been covered Zero Amenities Scheme: 

1. 211312114 Bombay 
Indrayani Express. 

Pune 

2. 213312134 Bombay VT Lucknow 
Pushpak Express. 

3. 144911450 Jabalpur Nizamuddin 
Mahakoshal Express. 

4. 230112302 Delhi Howrah Rajdhani 
Express. 

5. 2381,23031238212384 Delux 
Express. 

6. 314313144 Sealdah New 
Jalpaiguri Darjeeling Mail. 

7. 200112002 Shatabdi Express 
Between New Delhi -Bhopal. 

8. 200312004 Shatabdi Express 
between new Delhi -Lucknow. 

9. 200512006 Shatabdi Express 
between New Delhi-Kalka. 

10. 262112622 Tamil Nadu Express. 

11. 262512626 Kerala Express. 

12. 262712628 Kamataka Express. 

13. 801318014 Steel Express. 

14. 801118012 Ispat Express. 

15. 900119002 Gujarat Mail. 

16. . 295112952 New Deihl Bombay 
Raidhani Express. 
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17. 290512906 Ashram Express. help of Govemment Railway .police and 

18. 290112902 Pink City Express. 

Direct Train Between Deihl end 
Ramnagar 

5249. MAJ. GEN (RETD.) BHUVAN 
CHANDRA KHANDURI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment have 
received a demand for running a direct train 
betw~n Delhi and Ramnagar; 

(b) if so, the actior: taken thereon; 

(c) whether complaints have been 
received about inadeqaute arrangements In 
trains destined for Ramnagar; 

(d) whether unauthorised passengers 
also travel In reserved sleeper coaches In 
this train; 

(e) if so, the raaction of the Govemment 
thereto; and 

(1) the remedial action taken or being 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAUIKARJUN): (a) Yes, Sir. 

(b) Examnedbut not found operationally 
feasible. 

(c) complaints arise generally about 
missing fittings due to theft piiferage which 
are made good during scheduled 
maintenance. 

(d) Some cases of unauthorised entry in 
raserved coach have come to notice. 

(e) and (f). Surprise chec:ks and drives 
ara conducted from time to time with the 

unauthorised Passengers found traveUing In 
raserved coach ara detrained and fined 
under the prOvision of the Railways k1. 
Punishments ara Il1l>Osed on Condudors! 
Coach AttendantslTravelllng Ticket 
Examiners found responsible for deraliction 
of duty. 

Arabian and Persian Manuscript. In 
LIbraries 

5250. SHRI RAM NARAIN BERWA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether thera is any proposal to 
declare some of the Ubraries which have 
richest collection of ArabIan and Persian 
manuscripts as institutions of national 
Il1l>Ortance; and 

(b) it so, the details thereof alongwith 
names of those libraries State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY 0: HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SEWE): (a) No, Sir. 

(b) Does not arise. 

( Translation) 

Cutting of T ..... ln Deihl 

5251. MAJ. GEN ( RETD.l BHUWAN 
CHANDRA KHANDURI: WiU the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whetherthetrees have been cut in 
Delhi for widening of roads during the last 
three y&3IS; 
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(b) K so, the number of trees cut in Deihl Cc) If not. the reasons thereof? 
for construction of roads during each of the 
last three years; 

Cc) the condition of which permission to 
cut trees had been granted; 

(d) whether those conditions have been 
complied with; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) Delhi Administration has informed 
that no such record has been maintained. 

(c) As perthe new system effective from 
October 1991, permission for cutting of trees 
is accorded by the Lt. Governor of Delhi, 
p~ovided there is provision for planting of tall 
seedlings atJeast double the number of tress 
required to be felled. 

(d) Yes, Sir. 

(e) Does not arise. 

[English] 

Doubling and Electrification of Line 
from Katwa to Farakka 

5252. SHRI ZAINAL ABEDIN: Will the 
Minister of RAIL WAYS be pleased to state: 

(a) whether any programme has been 
drawn out for electrification as alsQ laying 
double track from Katwa to Farakka via 
Azinganj in the Eastern Railway; 

(b) if so, when these works are likely to 
be taken up; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Doubling of the existing single Une 
sections is taken up when the carrying 
capacity is saturated, frieght-intenslve 
sections being given priority. The level of 
traffic of Katwa to Ferakka via Azimganj 
section does not justify doubling at present. 

Due to constraint of resources and 
relative priorities for electrification of other 
high density routes, there is, at present, no 
proposaitoelectricityKatwa Farakkasection. 

Financial Assistance to Voluntary 
Organisations 

5253. SHRI N. DENNIS:Willthe Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether Government have extended 
any financial assistance to various voluntary 
organisations forthe prevention of pollution; 
and 

(b) if so, the number of such voluntary 
organisations and the amount provided to 
them during each of the last three years, 
state-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). Financial Assistance is given by the 
Government under several schemes to 
ensure. compliance of the prescribed 
standards by the industries. No specific 
assistance to voluntary organisations forthe 
prevention ·of pollution has been given so 
far. 
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Environment Clearance to Head 
Quarters of the Asherles Department In 

Bombay 

5254. SHRI RAM NAIK: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the project for construction 
of Head Quarters of the Fisheries Department 
at New Sassoon Dock Fishing Harbour, 
Borrbay is pending wHh his Ministry for 
environment clearance: 

(b) if so, since when this project is 
pending and the reasons for delay in 
clearing it; and 

(c) the steps taken to clear this project 
early? 

THE MINISTER OF STATE OF THE 
MINISTRYOF ENVIRONMENT & FORESTS 
(SHRI KAMAL NATH): (a) No, Sir. The 
Proposal for construction of facilities requiring 
waterfrontage by Fishery Survey of India 
at Sassoon Fishery Harbour, Bombay has 

• been accorded environmental clearance in 
October, 1991. 

(b) and (c). Do not arise. 

Pollution Causing Industries 

5255. SHRi SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether attention of the government 
has been drawn to the newsHem captioned 
"500 polluting units may receive closure 
notices by January 30· appearing 10 the 
'Economic Times' New Delhi dated the 
January 3,1992; 

(b) if so, the units which have decided to 
set up treatment plants and have been given 
time till 31.12.1992 and who have been 

asked to furnish bank guarantees of 50%; 

(c) the units given time till 31.12.1993; 
and 

(d) the units given closure notice? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 

FORESTS (~HRI KAMAL NATH): (a) Yes, 
Sir. 

(b) and (c). Thedetailsinthis regard are: 

(i) An industry, operation or process 
· which has commenced production 
on or before 16th May, 1981 and 
has shown adequate proof of at 
least commencement of physical 
work for establishment offacilHies 
to meet the specified standards 
within a time-bound programme, to 
the satisfaction of the concerned 
State Pollution Control Board, 
shall comply with such standards 
latest by December 31, 1993. 

(ii) An industry, operation or process 
which has commenced production 
after the 16thdayof May, 1981, but 
before the 31 st day of December, 
1991, and has shown adequate 

proof of at least commencement of 
physical work for establishment of 

· facilities to meet the specified 
standards within a time-bound 

· programmes, to the satisfaction of 
the concerned State Pollution 
C~ntrol Board, shall comply wHh 
such standards latest by the 31 st 
day of December, 1992. 

(d) According to the infonmation provided 
by the Central Pollution Control Board, so far 

legal action has been initiated against 7 
units for not cOl'llliying with the prescr1bed 
standards. 
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5256. SHRI N. J. RATHVA: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of persons died of Kala 
Azar in the country during the last three 
years, State-wise; 

(b) the amount of assistance given by 
, the Union Government for the eradication 

of Kala Azar during the last three years. 

State 1989 

Bihar 477 

West Bengal 20 

Assam o 

(b) Assistance given by the Union 
Government forthe eradication of Kala-azar 

Bihar 

Year Cash 

1989-90 100 

1990-91 

1991-92 102.27 

WestBengaJ 

1989-90 

1990-91 

(c) the step proposed to be taken by the 
Governmentforthe eradication of Kala Azar 
from the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O. K. THARA OEVI 
SIDDHARTHA): (a) As per reports received 
from the State Governments, the number of 
persons who died of Kala-azar In the country 
during the last three years State-wise is as 
under:-

1990 1991 

589 865 

16 03 

during the last three years, State-wise Is as 
follows: 

Kind Total (Rs. in laJchs) 

270.20 370.20 

389.49 389.49 

1423.72 1525.99 

n.79 77.79 

1991-92 DDT supplies made under NMEP wel8 utilized by the State 
for Kala -azar control also. 
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The assistance In kind Included . RAILWAYS be pleased to state: 
Insecticides and anti-Kala-azar drugs. 

(c) The following measures have been 
taken/proposed to be taken for the 
eradication of Kala-azar:-

(1) Regular monitoring oft he supply and 
production of anti Kala-azar drugs, viz., 
Sodium Antimony Gluconate (SAG) by 
Central and State Govemments. h has been 
Impressed upon the manufactures to increase 
the production and MIs Indian Orugs and 
Pharmaceutical Limited, a Public Sector 
Undertaking has Indicated that it will 
endeavour to supply SAG initially at the rate 
of 20,000 Vials per months. 

(2) Govemment has allowed import of 
'Gluconic Acid and Tartaric Acid- the two 
important ingredients required for 
manufacture of SAG to the indigenous 
manufactures. 

(3) Adequate quantities of both 
indigenous Sodium stibo Gluconate and 
imported Pentamidine Isothienate are a 
bieng made available to the State 
Government. 

(4) Orientation and Training of Medical 
and Paramedical Personnel for early 
detection and treatment of Kala -azar cases. 

(5) Intensification of Health Education 
activities for disease prevention. 

(6) Interruption of transmission through 
vector control by undertaking residual 
insecticidal spray in affected areas with with 
two rounds of DDT. 

Alleged Corruption Cases in the 
Directorate of Commercial Publicity, 

Northern Railway 

5257. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of 

(a) whether his Ministry have made any 
Inquiry Into the corruption cases in the 
Directorate of Commercial Publicity, Northem 
Railway New Delhi in regard to alleged huge 
loss caused to Railways; 

(b) if so, the details thereof; 

(c) whether any responsibility has been 
fixed in regard to a number of files taken for 
scrutiny; and 

(d) if so, the action taken or proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. Sir. 

(b) and (c). Enquiry has disclosed 
. some irregularities on the part of certain 
non-gazetted and gazetted staff as well as 
certain advertising agencies. Full rental 
charges were not realized from the delinquent 
agencies who indulged in display of over
sized hoardings and their sub-letting. 

(d) Advice of eve has been obtained 
and disciplinary action is contemplated 
against the ,delinquent staff. 

Use of Railway Land 

5258. SHRI SYED SHAHABUDDIN: 
Will the Minister of RAILWAYS be pleased 
to refer to the reply given to usa No. 2050 
on 21.7.1992 and state: 

(a) the break -up of the total area of the 
railway land by the mode of utilisation at 
present;' 

(b) the income derived the railway land 
by the Railways, zone-wise, during 1991-
92; and 

(c) whether there is any proposal for 
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utilisation of railwaylandonbothsldesotthe THE MINISTER OF STATE IN THE 
railway track where over possible for MINISTRY OF RAILWAYS (SHRI 
agricultural production and/or development MALLIKARJUN): (a) to (c). A statement Is 
of forestry? attached. 

(a) 

(i) 

(Ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(b) 

Mode of Utilisation 

Land under track and 
structures including 
Colonies. 

STATEMENT 

Under commercial licensing 
including plots licensed 
for loading/unloading of 
goods carried by Rail. 

Under licence for cultivation 
under GMF Scheme. 

Under afforestation. 

Under pisciculture and 
other miscellaneous uses. 

Under encroachment. 

Land lying vacant. 

Railway 

Central 

Eastern 

Northern 

North Eastern 

Northeast Frontier 

Southern 

Area _of land (In hectares) 

2.971akh 

0.04 • 

0.19 • 

0.35 • 

0.01 • 

0.02 • 

0.61 • 

4.191akh 

Income from Railway land during 
1991-92 (In Rs.) 

158.7Iakh 

42.50 •. 

267.75 • 

208.44 • 

120.42 .. 

294.30 • 
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(b) Railway 

South Central 

South Eastern 

Western 

(c) There is no proposal for utilisation of 
railway land for agricultural production. 
Railway have already taken up afforestation 
on vacant railway land on massive scale. 

Nutrition Security System 

5259. PROF. RITA VERMA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
SHRI MOHAN RAWILE: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have 
proposed and action plan for building a 

, sustainable nutrition security system for the 
country; 

(b) if so, the main features thereof; and 

(c) the amount proposed to be spent 
thereon during 1992·93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) to (c). The Department 
of Women and Child Development is 
developing a national policy on nutrition. 

Income from Railway /and during 
1991·92 (In Rs.) 

103.97 • 

56.51 " 

404.40 " 

1657.26 lakh 

. [Translation] 

Maternity Hospitals at Lodhl Colony, 
New DeIhl 

5260. SHRI VILAS MUTTERMWAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news· 
item captioned ·Panch Saal Main Nursery 
Chalu Nahi Ho Saki" appearing in "Rashtriya 
Sahara' dated May 19, 1992; 

(b) if so, the reasons for not starting the 
nursery so far; in the Maternity hospital at 
Lodhi Colony; 

(c) the value of equipments purchased 
forthis purpose and the time by which these 
are likely to be used; 

(d) whether the Government have 
appointed some experienced paediatricians 
for care of infants in the said hospital; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE. (SHRIMATI D.K THARA DE VI 
SIDDHARTHA): (a) and (b). Yes, Sir. 
However, N.D.M.C. have informed that the 
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Nursery in Palik Matemity Hospital at Lodhl Advert/"""'" of Clgarlltt.'n 
Colony is wolking smoothly and normally. TelephoM Dlr8cfory 

Cc) No extra equipment was purchased 
forthe nursery. Equipments already available 
in other health unit of N.D.M.C. were made 
available to this hospital and are utilised in 
nursery and labour room of this hospital. 

(d) and (e). Experienced Paeditrician Is 
already working in this hospital. 

[English] 

Complaints Against Staff on Western 
Railway 

5261. SHRICHANDRESHPATEL: Will 
the Minister of RAILWAY be pleased to 
state: 

(a) whether his Ministry has received a 
nurrber of complaints against railway staff 
of Jamnagar, Hapa and Rajkot stations; 

• (b) if so, the details of such complaints 
received during January 1, 1991 to June 30, 
1992; 

(c) the details of the action taken against 
the staff found guilty; and 

(d) the remedial steps proposed to be 
taken in future in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (d). 4 complaints of 
rude behaviour against one staff each of 
Jamnagar and Hapa Railway Station and 2 
against staff of Rajkot station were received 
during 1.1.91 to 30.6. 92. These complaints 
were investigated and suitable disciplinary 
action has been taken against the staff 
concerned. Railway staff have been 
instructed to be courteous while dealing with 
the public. 

5262. SHR' ARJUN CHARAN SETHt 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Mahanagar Telephone 
Nigam limited has published a fuU-page 
colour advertisement for a particular brand 
of cigarette on the inside coverof its recently 
published Delhi Telephone Directory, 1992; 

(b) if so, the reaction of the Govemment 
ther€'to; and 

(c) the action taken or proposed to be 
taken against the officers accepting such 
advertisel'T!ents against the established 
Govemment policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) Yes, sir. 

(b) and (c). The Dapartment of 
Telecommunication has informed that the 
Delhi Telephone Directory is printed through 
contractors and as per the agreement they 
are entitledto pnnt advertisements. However, 
Mahanagar Telephone Nigam Limited has 

. already advised the contractor not to publish 
such advertisements which are against the 
declared policy of the Govemment. 

Payment for Levy Sugar to States 

52q3. SHRI CHINMAY ANAND SWAMI: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the payment for the levy 
sugar procured from each State has been 
made to the respective State Govemments; 
and 

(b) if so, the details thereof, State-wise? 
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THE MINISTER OF STATE IN THE (c) it not, the reasons for the delay? 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHEMED): (a) and (b). The levy sugar for 
distribution through PDS is procured from 
the sugar factories directly and payment is 
made to them when sugar is lifted. 

Investment of Glucose Case by CBI 

5264. SHRI DATTATRAYA 
BANDARU: 

SHRI DEVI BUX SINGH: 
PROF. RITA VERMA: 
DR. REMESH CHAND 

TOMAR: 
SHRI CHITAN P.S. 

CHAUHAN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Central Bureau of 
Investigation has submitted its report on the 
glucose case to his Ministry; 

(b) if so, the action taken so farthereon; 
and 

THE MINISTER OF STATE IN THE 
MINISTRY· OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K THARADEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. Based 
on the recommendations of the C.B. I., 
necessary action has been initiated against 
the officers concerned. 

Scientists 

5265. SHRI JITENDRA NA TH DAS: 
MAJ. GEN. (RHO.) BHUWAN 

CHANDRA KHANOURI: 

WUI the Minister of ENVIRONMENT 
AND FORESTS be pleased to state the 
number of scientists in his Ministry and in the 
instlutionsl organisations under his Ministry 
separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): A 
statement giving the number of Scientists in 
the Ministry of Environment and Forests and 
the institutions/organisations under H is 
annexed. 
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New Education Policy, 1986 

5266. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the MInister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether representation have been 
received against Implementation of the New 
Educational POliCY, 1986, 

(b) if so, the details thereof Including the 
drawbacks hlghhghted, and 

(C) the steps contemplated by the 
Govemment to Improve upon the pohcy 
basIs of suggestions received? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 

'EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) to (e) A 
memorandum from All India Save Education 
Committee was received on 15th May, 1992 
The memorandum, mter alia, cntlclzed the 
National Policy on Education (NPE), 1986 In 

areaS of untversahsatlon of eleme'1tery 
education, total hteracy, vocatlonahsatlOn of 
education. Privata Initiatives etc The 
Govemment. however,ls of the view that the 
NPE. 1986 has stood the test of time Based 
on an In-depth review of the whole gamut of 
the education Situation and formulated on 
the baSIS of a national consensus, It 
contained a comprehensive framework to 
gUide development of education In Its entirety 
Thatframework continues to be of relevance 

However, the developments during the last 
few years and experience in the 
Implementation of the Pohcy necessitated 
certain modifications. These modifICation 
were tabled In the House on 7th May, 1992. 

[English] 

Labourers Working In Fe. 

5267. SHRI P.C. THOMAS: Will the 
Minister of FOOD be pleased to state: 

(a) the total number of employees. 
category-wise, worklOg 10 the Food 
Corporation of India, State-wise; and 

(b) the number 01 labourers engaged as 
head load and manual workers connected 
With the Food Corporation of India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIERS, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHEMED) {al As on 31st March, 1992, a 
total number of 67,788 employees were 
working In the FCI Their category-wise and 
State-wise breakup/details are given In the 
Statement attached 

(b) Number of labourers engaged In the 
FCI for handling foodgralns vanes from day 
to day depending on the volume of work 
Involved BeSides that, the Corporation has 
no control over the number of labourers 
engaged through the Mate/Workers 
Management Committee. Cooperative 
Society and Contract systems Exact number 
of labourers engaged IS, therefore, not 
available However It IS estimated that 
presently about two lakh labourers are 
engaged In the Food Corporation of India 
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Computerised Reservation FacilHy ~o Investigate the alleged Irregularity? 

5268. SHRI HARADHA ROY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
connecting the Asansol Computer with that 
in Howrah so that return reservation tickets 
could be available there; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). the 
Computerised reservation office at Asansol 
is connected to Howrah Main computer and 
has already become functional from Feb' 92. 

(c) Does not arise. 

Swami Dayanand Hospital, Shahdra 
Delhi 

5269. SHRI ViLASRAO NAG 
NATHRAO GUNDEWAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Swami Dayanand 
Hospital, Shahdara, Delhi has neurology 
department; 

(b) if not, whethera 'Cat Scan' machines 
has been installed in the hospital; 

(c) if so, reasons for installing the 
machine in advance; 

(d) whether any case of alleged 
irregularity in the purchase of said machine 
has come ~o the notice of he Government; 

(e) if so, the details thereof; and 

(I) whether the Government proposed 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRtMATI D. K. THARA DEVI 
SIDDHAATHA): (a) No, Sir. 

(b) and (c). A Cal Scan machine is being 
installed as Orthopedic, MediCine, Surgery, 
Paediatrics and other clinical disciplines 
require the help of C.T. Scan facilities for 
diagnostlc purposes of multipurpose 
conditions. 

(d) No, Sir. 

(e) and (f). Do not arise. 

Assistance Under World Bank Scheme 
'Education for AU' 

5270. SHRI DHARM.6,NNA 
MONDAYYA SADUL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the World Bank provides 
financial assistance under the schema 
'Education for All' 

(b) if so, whether any assistance was 
provided to Maharashtra under the scheme 
during last there years; 

(c) if so, the total amount therefor; and 

(d) if not, whether there is any proposal 
to provide such assistance during 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) to (d). 
The World Bank does not have a Scheme 
'Education for Ali'. However, the World Bank 
provides loans for different types of projects 
including educational projects. A World 
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Effluents and emission standan:ls 
have been prescribed under the 
Environment (Protection) Act, 
1986; 

Bank assisted project for modernisation and (i) 
upgradation of Technician (Polytechnic) 
Education is under implementation in the 
State of Maharashtra which envisages an 
outlay of Rs. 123 crores in Maharashtra for 
the period 1990-99. The estimated outlay for (ii) A network of ambientairquallty and 

water quality monitoring stations 
have been set up; 

the projects for the year 1992-93 is Rs. 12 
crores. 

Environmental Crlaes In Chandlgarh 

5271. SHRI RABI RAY: WilitheMinister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the attention of the 
Govemment has been drawn to the newsitem 
captioned" City on Verge of environmental 
crises· appeanng in the 'Tribune' dated July 
20,1992; 

(b) if so, the facts thereof; and 

(c) the steps taken by the Government 
in this regard? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) Yes. 
Sir. 

(b) and (c). The Government has taken 
all measures to preserve the green city 
concept in Chandigarh and plans of tree 
planation have been initiated in the wetlands 
around Chandigarh. Further, steps 'have 
been initiated for rehabilitation of people 
residing in labour colonieS and to provide 
basic amenities to them. Though the number 
of vehicles have increased in the city, the air 
quality, including noise, is well within the 
prescribed ambient air quality standards laid 
down by the Government. No farmer is 
permitted to use semitreated untreated 
sewage for irrigation. 

Steps taken to control pollution by the 
major ~ing industries, include the 
following; 

(iii) Industries have been asked to 
c011l>1y with consent requirements 
of the State Poaution Control Boards 
to keep the discharge of effluents 
and emissions within the stipiJlated 
limits; 

(Iv) Fiscal incentives are provided for 
installation of pollution control 
eqUipment and shifting of polluting 
inqustries from congested areas; 

(v) A scheme is In effect to give 
assistance to clusters of small 
scale industrial units for setting up 
common effluent treatment 
Facilities; 

(vi) Standards on water conSUf'1l>tion 
for Major polluting categories of 
industries have been notified under 
the Water (Prevention and Control 
of Pollution) Cess Act, 1977; 

(vii) Environmental audit for industries 
have been made mandatory from 
1993. 

BrIdge Over Brahmputre et Boglbll 
(Dlbrugarh) 

5272. SHRI RAM SINGH KASHWAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether a survey for a bridge over 
the Brah~ at BogibilnearDibraugarh 
had been conducted; 
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(b) if so, whetherthere is any plan for its Deogiri Expresses at Niphad Station, Central 
Construction; and Railway; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) and (c). The work is not yet approved. 
I! can be taken up after completion of 2nd 
Brahmaputra bridge atJogighopa now under 
construction, which is expected to be 
completed in 94-95, subject to availability of 
resources. 

Alleged Irregularity In the Purcflase of 
Boyles Apparatus 

5273. SHRI BASUDEB ACHARIA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any case or irregularity in 
the purchase of Boy-Ies apparatus by the 
Safdarjung Hospital has come to the notice 
of the Government; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) No, Sir. 

(b) and (c). Do not arise. 

Halt of Panchvatl and Oeoglrl 
Expresses at Niphad 

5274. PROF. RAM KAPSE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether representation has been 
received to provide a hal! of Panchvati and 

(b) if so, the reaction ofthe Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Representation 
have been received to provide the stoppage 
of 1001/1002 Pahchvati Express at Niphad 
and the same has been provided w.e.f. 
1.7.92. There is no train by the name of 
Deogiri Express. 

[ Translation] 

Environment Plan Forwarded by 
Madhya Pradesh 

5275. SHRIMATI SUMITRA 
MAHAJAN: 

SHRI SATYANARAYAN 
JATIYA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government of Madhya 
Pradesh has forwarded a plan for prevention 

. of pollution in Kshipra river and environmental 
improvement of Indore city: 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) to (c). 
A proposal for the pollution abatement of 
river Kshipra at an estimated cost of Rs, 
37,50 crores and for pollution abatement of 
River Khan at an estimated cost of Rs. 8.46 
crores including environmental improvement 
of Indore city at an estimated cost of Rs. 
2.63 crores has been received from the 
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Madhya Pradesh Government in January, 
1991. The State Government have been 
informed that pollution abatatent of rivers 
other than Ganga would be considered 
under the proposed National River Action 
Plan which is under formulation. 

Contracts of Catering Services 

5276. SHRI A VT AR SINGH BHADANA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of ,new contracts of 
railway catering service awarded during 
1991-92; and 

(b) the details ofthe improvement made 
in the catering services during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 52. 

(b) Railways strive to improve quality of 
food and level of service. This is an on-going 
and continuous process. Steps taken! 
proposed to betaken include, introduction of 
casserole service, modernisation of base 
kitchens, use of modern kitchen appliances, 
preparations offood of regional taste, training 
to catering staff, regular/surprise inspections, 
automatic vending machines, etc. 

[English] 

Inclusion of Yoga as a Subject 

5277. SHRIANANTRAODESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to 
introduce Yoga as a subject in . schools at 
national level; 

(b) whether NCERT propose to prepare 

syllabus and courses of study for introducing 
Yoga; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) The 
National Council of Education Research and 
Training has recommended components 01 
yoga as a part of health and physical 
education at the school stage. 

(b) and (c). The draft syllabus in yoga 
from classes Ito XII has been prepared b~ 
NCERT and is in the process of being 
finalised. 

[ Translation] 

Fake Tickets 

5278. SHRI SRIJ SHUSHAN 
SHARAN SINGH: 

SHRI SATYA DEO SINGH: 
DR. SUDHIR RAY: 

Will the Minister of RAILWAYS be 

pleased to state: 

(a) the number of cases of bogus 
reservations and sale Fake tickets detectec 
during 1991-92, zone-wise; 

(b) theactiontaken againstthepersons 
apprehended in this regard; and 

(c) the effective measures taken by the 
Government to check such activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) A statement is 
attached. 

(b) Persons found travelling on 
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transferred tickets are treated as without 
properticket and penalty is recovered. Sellers 
of Fake tickets and touts are sent for trial 
before the Court. 

(c) (i) Surprise checks and raids are 
conducted by the Vigilance Organiation of all 
Zonal Railways including Vigilance (Special 
Squad), Railway Board, throughout the 
Country to curb such activities. 

(ii) Under the Railway Act, 1989, the 
punishment for touts who illegally purchase 

tickets in bogus names and later on sell the 
same to other persons, has been 
substantially' increased. 

(iii) PubliC are educated through press, 
T.V. ,Posters, etc. not to buy tickets from 
unauthorised persons. 

(iv) Special concerted drives to check 
malpractices in the reservation offices are 
intensified during summer rush and during 
Ourga PoojalOussehralOeewali periods. 
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Hindi Teaching Scheme also provides financial assistance on 100% 
basIs to non-Hindi State slUTs ,for 

5279 SHRIRAM PUJANPATEL Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether there IS any scheme for 
teaching Hindi In the non-Hindi speaking 
States of the country, 

(b) If so, the details thereof, 

(c) II not the reasons therefor, 

(d)whetherthe Government propose to 
constitute a committee to ensure the Hindi 
-teaching In the Interest 01 the national 
Integration, and 

(e) If so the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I M SELJA) (a) and 
(b) Yes, Sir There IS a scheme of assistance 
to Voluntary Organisations for Promotion 
and Propagation of Hindi, under which 
finanCial assistance at the rate of 75% of the 
approved expenditure IS prOVided to the 
Voluntary OrgaOisations mainly In non Hindi 
speaking States for undertaking vanous 
activities such as running Hindi Teaching 
Centres Libranes Hindi Shorthand and 
TYPing Classes, Training and appointment 
of Hindi teachers, and PublICation of Books 
and Periodicals etc 

In addition, the Central Government 

appointment and tralnlng of Hindi teachers 

(c) Does not anse 

(d) No, Sir 

(e) Does not anse 

[English] 

Allocation of Funds for Museums 

5280 DR LAXMINARAYANPANOEYA 
Will the MIOIster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

the amount allocated for archaeologICal 
museums and monuments dUring 1992-93 
In each State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) The 
ArchaeologICal Survey of India does not 
allocate funds lor the maintenance of the 
Slte-Mvseums and the Centrally protected 
monuments, Statewlse 

The allocations are made to the 
Museums Branch and different Circles and 
concerned Branches, as per the actual 
reqUirements of the Site-Museums and 
monuments respectIVely The details of 
allocatton tor the year 1992-93 are as per 
statement below 

STATEMENT 

Conservation and preservation of Monuments dunng 1992-93 

51 No Name of Clfc/e Rupees In Lakhs 

Agra 5650 
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S/. No. Name of Circle Rupees in Lakhs 

2. Aurangabad 38.50 

3. Goa . 10.00 

4. Bangalore 56.25 

5. Bhopal 46.25 

6. Bhubaneswar 31.00 

7. Calcutta 35.50 

8. Chandigarh 39.00 

9. Delhi 98.50 

10. Gauhati 28.50 

11. Hyderabad 32.00 

12. Jaipur 33.00 

13. Lucknow 35.50 

14. Madras 46.00 

15. Patna 27.50 

16. Srinagar 27.00 

17. Vadodara 28.00 

18. Director Science 35.00 

19. Chief Horticulturist 91.00 

795.00 

Reserves 25.00 

820.00 

II. Museums Brand (For 31 Site Museums) Rs. 27.39 Lakhs 
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Publication of Books by NCERT 

5281. SHRIMATI GIRIJA DEVI: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT he pleased to state: 

(a) whether there is any proposal to 
publish all the books on various subjects 
prescribed by Central Board of Secondary 
Education through Council for Educational 
Research and Training; 

(b) if so, the details thereof and 

(c) the time by which proposal is likely 
to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) No, Sir. 

(b) and (c). Does not arise. 
[English] 

Yamuna Action Plan 

5282. SHRI SRIBALLAV 
PANIGRAHI: 

SHRJ N.J. RATHVA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have 
received any financiaJltechnical assistance 
from other countries particularly from Japan 
for Yamuna Action Pian; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). No assistance has been received from 

my country for the Yamuna Action Plan so 
far. 

Afforestation In Railway. 

5283. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(al the salient features of the 
afforestation programme of the Railways 
and the area of surplus railway land on which 
plantation has been carried out; 

(b) the amount spent thereon during 
each of the last three years; 

(c) whether fruit yielding and firewood 
trees have also been planted under this 
programme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (e). A statement is 
attached. 

STATEMENT 

(a) Afforestation on vacant railway land 
in colonies, yards, near station workShops, 
major level crossings, etc. Is carried out by 
Railways departmentally. Plantation on 
railway land along the track in between 
stations Is also done by Forest Department 
of State Government, to whom the land is 
licensed forthis purpose at a nominallicenoe 
fee. The area of railway land on which 
plantation has been carried out is about 
35,000 hectare, which is, however, required 
for Railways' future use. 
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(b) 1989-90 
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- Rs. 9.57 crore. the Minister of RAILWAYS be pleased to 
state: 

1990-91 - Rs. 8.52 crore. 

1991-92 - Rs. 8.78 crore. 

(c) Yes, Sir. 

(d) Fruits trees such as mango, guava, 
jamun, tamarind and jackfruit and firewood 
trees such as subabool. neem. kekar and 
shisham have been planted. 

(e) Does not arise. 

Level Crossing Accidents 

5284. SHRI MOHAN RAWALE: Will 

(a) the number of accidents occurred on 
unmanned level crossings, zone·wise,during 
last three years and upto July 31,1992; 

(b) the number of persons killed and 
injured as a result thereof during the above 
period in each railway zone; and 

(c) the compensation given to the victims 
of these accidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). A statement is 
attached. 
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Afforestation Programme Under 20 -
Point Programme 

5285. ACHARIA VISHWANATH DAS 
SHASTRI: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether Union Government propose 
to substantially expand afforestation in new 
areas during the Eighth Plan; 

(b) if so, the details thereof, State-wise; 
and 

(c) the amount proposed to be allocated 
by the Union Government under 20 -points 
Programmes forthe Eighth plan, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) to (c). 
Afforestation and tree planting are continuing 
activities under different on-going schemes 
in the Central and State Plans. It is proposed 
to expand the coverage of these activities 
during the Eighth Five Year Plan, which is 
under fanalisation. 

[English] 

Indo-US Wor1<S,lOP on Genetic Drugs 

5286. DR. RAMESH CHAND TOMAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether three-day Indo-US 
workshop on genetic drugs' was held in the 
Capital; 

(b) if so, the details thereof; 

(c) whether some recommendations 
regarditlfJ genetic drugs have been made in 
this wori<shop; and 

(d) If so, the details thereof? 

THE.MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D. K THARA DEVI 
SIDDHARTHA): (a) and (b). No Indo-U.S. 
workshop on Genetic drug was held in new 
Delhi. However, an Indo-U.S. workshop on 
Genetic drugs blo -equivalence and 
pharmaco-kinetics was organized by the 
University College of Medical Sciences, New 
Delhi in February 1988. This workshop had 
been recommended by the 91h Meeting of 
the Indo-U.S. SUb-Commission on Science 
& Technology held in New Delhi in Nover:1ber 
1987. 

The workshop attempted to bring 
together different viewpoints of drug 
manufactures, regulating and enforcing 
agencies concerned with the necessarity of 
laying common ground. 

(c) and (d). No recommendation on 
genetic drugs emerged from this workshop. 
The workshop essentially reviewed the 
historical perspective and current laws of the 
U.S. Food & Drugs Administration and as 
also the enforcement of Drugs legislation in 
India. 

The basic requirement and regulatory 
aspects of bio-equivalence in the U.S.A. and 
Indian requirements for bio-availability study 
were discussed. Other aspects considered 
were the technique and evaluation of bio
equivalence studies, pharmaokinetics of 
drugs used in tropical diseases, effect of 
food on drug bio-availability etc. 

Children Suffering From Polio In Deihl 

5287. SHRIMATI OIL. KUMARI 
BHANDARI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether lakhs of children residing in 
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Jhugglbt~t'jajaas of Delhi are sutfering from Development of Oral Contraceptive 
polio; and 

(b) if so. the steps taken by the 
Government to tackle this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) and (b). In the year 
1991; 406 children residing in Delhi were 
reported to have sutferedformpolio. Facilities 
have been provided in Delhi. including the 
Jhuggi Jhopriclusteres. under the Universal 
Immunisation Programme (UIP). to immunise 
all infants against poliomyelitis with 3 doses 
of oral polio vaccine at 6, 10 and 14 weeks 
of age followed by a booster dose between 
15 to 18 of age. In addition, a dose of oral 
polio vaccine (zero dose) is given at birth in 
children born in medicaVhealth institutions. 
Special campaigns to immunise children 
under 3 years age against poliomyelitis were 
also launched on 26th April and 24th May, 
92 in all Jhuggi Jhopri clusters of Delhi. 

Project Elephant 

5288. SHRI GOPI NATH 
GAJAPATHI: 

SHRI M.G. REDDY: 

Will the MINISTER 0 ENVIRONMENT 
AND FORESTS be pleased to state the 
amount earmarked in Eighth Five Year Plan 
under the Project Elephant scheme, 
Statewise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NA TH): The State
wise allocation of Projects Elephant under 
the Eighth Five Year Plan have not been 
finalised so far. 

5289. SHRIMATI BIBHU KUMAR I 
DEVI: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether a scientists of Calcutta had 
developed an oral contraceptive with 500/0 
success without side affects with matter dal; 

(b) if so, the details thereof; 

(c) whether any further research to 
increase its efficiency has been conducted; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) The possible antifertility effect of 
Pisum Sativum (the common pea) has been 
the subject of various ,studieS for several 
decades. Most of the studies were carried 
out by Dr. S.N. Simyal and associates. They 
isolated a chemical compound 
metaxylohydroquinone (MXHQ) from the oil 
of the plant which showed abroatifacient. 
anti-progesterone and anti-implantation 
activities in female rats and anti
spermatogenic effects in male rats. However, 
results obtained by certain other group of 
workers on the same plant were conflicting. 
Clinical studies conducted by Sanyal and his 
associates on the contraceptive/abortifacient 
activity olthe essential oil ofthe plant as well 
as MXHQ were preliminary in nature. In one 
such human study (which was not controlled). 
MXHQ was reported to cause 50 per cent 
reduction in the number of spermatozoa the 
count reverting to normal levels in about 4 
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days. There are a number of plants natural 
products claimed to have contraceptive 
activity. While a large number of them do 
reveal some positive results in animal studies, 
so far none of them have shown consistant 
and convincing effect in human beings. 

(c) and (d). In view of the low efficiency 
rate of extract from Pisum Sativum, the 
necessity of conducting further trials was not 
felt by the Indian Council of Medical Research. 

Sate Women Commissions 

5290. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the States which have passed 
legislation for establishment of State 
Women's Commission; 

(b) the States in which the Commission 
has come into existence; and 

(c) the achievements made by these 
commissions in their respective States, 
State-wise? 

THE MINISTER 01" STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMEND (KUMARI MAMATA 
BANERJEE): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

Congestion on Howrah-Kharagpur 
Section 

5291. SHRI S4TYAGOPAL MISRA: 
Will the Minister of RAILWAYS be pleased 
to state the steps Government propose to 
take to remove the problem of traffic 
congestion on Howrah-Kharagpur Section 

of S.E. Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): At present there is no 
congestion on the Howrah-Kharagpur 
Section of S.E Railway. 

Oral Tablet for Women 

5292. SHRI M.V.V.S. MURTHY: 
SHRI ANNA JOSHI: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the oral tablet Is more 
favoured as a contraceptive by women in the 
country; 

(b) if so, the estimated number of oral 
tablets used by women during 1991-92; and 

(c) the steps taken to popularise the 
tablet among the rural people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) This is one of the 
contraceptives offered in the National Family 
Welfare Programme and its acceptance is 
gradually increasing. 

(b) During 1991-32, about 43 million 
cycles of oral pills are estimated to have 
been distributed underthe Free Distribution 
as well as Social Marketing Schemes. 

(c) The Government have taken the 
following steps to popularise the oral pills: 

(i) In orderto provide easy accessibility 
to the users, Mala 'D' and Mala 'N' 
have been brought under 
Scheduled K of the Drugs and 
Cosmetics Rules, which enables 
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the sale of these pills without a (b) 'if so, the details thereof; and 

(ii) 

(iii) 

doctor's prescription and outside 

chemist shops, 

Advertisement and publicity for oral 
Contraceptive pillS for birth-spacing 
and Information, Education and 
Communication efforts for the 
purpose have been intensffied, 

Social marketing of oral 
Contraceptive pill has been 
expanded through marketing 
companies and voluntary 

organisations. 

Kengerl Station in Bangalore 

5293. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Kengeri Railway Station a 
suburb of Bangalore city is in a dilapidated 
condition; 

(b) whetherthe Railways have taken up 
the construction of new railway station at 

Kengeri; and 

(c) if so, details thereof and the amount 
spent so far during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). No, Sir. 

(c) Does not arise. 

Museum In Palakkad Fort 

5294. SHRI V.S. VIJAYARAGHVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up a museum in Palakkad Fort; 

(c) the measures taken/proposed to be 
. taken by the Government for the protection 
of this ancient monument construction by 
Tipu Sultan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
During the current financial year there is no 
proposal to set up a museum in Palakkad 
Fort (Kerala). 

(c) It is being maintained and conserved 

by the Archaeological Survey cf India. 

Anaparthy and OWarapudl Stations 

5295. SHRI K.V.R. CHOWDARY: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal for 
expansion of Anaparthy and Dwarapudi 
Station in South Central Railway; 

(b) if so, the details thereof; and 

(c) ff not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Expansion of 
Stations is a continuous process and the 

same is done when so warranted by traffiC 
requirements subject to availability of funds. 
Accordingly, at Dwarapudi a work comprising 
construction of a new statton building, a low 
level platform and provision of cover over 
platform has been sanctioned at a cost of 

Rs. 51.68 lakh. 

At Anaparti, the existing facilities are 
commensurate with the traffic requirements. 
Additional amenities will be provided when 
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so warranted by growth in passengertraffic. 

[Translation) 

Production of Sugar In Madhya 
Pradesh 

5296. SHRI SHIV RAJ SINGH 
CHAUHAN: Will the Minister of FOOD be 
pleased to state: 

(a) the share of Madhya Pradesh in the 
total production of sugarin the country till the 
month of July this year; and 

(b) the percentage of increase in 
production thereof as compared to that of 
last year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). During the current 
1991-92 seasons, the sugar factories located 
in Madhya Pradesh produced 1.27 lakh 
tonnes (Provisional) of sugar out of 131.41 
lakh tonnes (Provisional) of sugar produced 
in the country up to 15th July, 1992. which 
was 0.97% of the total sugar production. The 
sugar production in Madhya Pradesh upto 

15th July has increased by 23.30% during 
the current 1991-92 season over the 
corresponding period in the previous 1990-
91 season. 

[English) 

Diesel Workshop at Patiala 

5297. SHRI SHASHI PRAKASH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Diesel Component 
Workshops. Patiala has shown considerable 
improvement during 1991-92; 

(b) if so, the details of improvements in 
its production; and 

(c) the steps taken to further improve/ 
increase production levels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) and (c). The improvement made by 
Diesel Component Works, Patiala during 
1991-92 when compared with the previous 
years is as follows: 

1989-90 1990-91 1991-92 

(i) Spare manufacture and 
Components repairs 
(Rs. in erores) 23.48 34.04 49.27 

(ii) Loco rebuilding 

Improvement in productivity is a 
continues process and the production is 

3 26 53 

expected to improve further during 1992-93 
to the following: 

(i) Spare manufacture and Components repaires ....... Rs. 54.89 Cr. 

(ii) Loco rebuilding ....... 72 Nos. 
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Cosmetic Surgery 5 Armed Forces MedICal College, 
Poona 

5298 DR SHRIMATI K S 
SOUNDARAM Will the Min Ister of HEALTH 
AND FAMILY WELFARE be pleased to 
state 

(a) the Medical Colleges/Institutions 
which provide specialised course In cosmetic 
surgery, and 

(b) the steps taken or proposed to be 
taken by the Government to make available 
course In other Medical Colleges/Institutions 
for Its application In the society? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI 0 K THARA DEVI 
SIDDHARTHA) (a) and (b) The Medical 
Council of India has not prescnbed cosmetIC 
surgery as a speciality In Its recommendations 
on post-graduate medical education 
However, cosmetic surgery IS usually done 
by plastiC surgeons and the plastiC surgery 
course IS run In 23 Medical Colleges/ 
Institutions In India as per the statement 
attached The Medical Council of India 
conslderthe requests made by the Colleges! 
Institutions through the UniverSities 
concerned for starting these courses based 
upon the adequacy olthe facilities prOVided 

STATEMENT 

S No Name of the. Medical 
Co/leges/Institutions 

Grant Medical College, Bombay 

2 Seth G S Medical College, 
Bombay 

3 T N MedICal College, Bombay 

4 MedICal College, Nagpur 

6 Christian Medloal College 
Ludhlana 

7 Postraduate Institute of Medical 
Education and Research, 
Chandlgarh 

8 Safdal')ang Hospital, New Deihl 

9 Osmanla Medical College, 
Hyderabad 

10 Patna Medical College, Patna 

11 MedICal College. Baroda 

12 Tnvandrum Medical College, 
Tnvandrum 

13 MedICal College, Calucut 

14 Madras MedICal College, Madras 

15 Stanley MedICal College, Madras 

16 Chnstlan MedICal College Vellore 

17 Kllpauk MedICal College. Madras 

18 ThanJavur Medical College 
TanJavt.:r 

19 MadurCil MedICal College, Madurat 

20 MedICal College, Bangalore 

21 Government MedICal College. 
Patlala 

22 S M S MedICal College, Jatpur 

23 Institute of Medical Sciences. 
VaranaSl 



311 Written Answers AUGUST 11, 1992 Written Answers 312 

Bal1yatra to Indonesia 

5299. SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government of Orissa 
had requested to provide fund to undertake 
Baliyalra 10 Indonesia; and 

(b) il so, the amount sanctioned to 
Government of Orissa therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Yes, Si,. 

(b) the quantum of financial assistance 
to be extended is still under discussions with 
the State Government. 

Grant for Birth Anniversary of Dr. B.R. 
Ambedkar 

5300. SHRI K. PRADHANI. Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of amount of grants 
sanctioned to orgarisations in Orissa for 
celebrating the birth centenary of Dr. B.A.· 
Ambedkar; 

(b) whether the Government have 
inquired about the proper utilisation of the 
grant; and 

(c) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) Ministry 
of Welfare, the nodal Ministry 'for this 

celebration have Informed that no amount 
has been sanctioned to any organisation in 
Orissa for celebrating the Birth Centenary of 
Dr. B.R. Ambedkar. 

(b) and (c). Does not arise. 

Wagons for Hili Areas 

5301 MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the total number of wagons/rakes 
provided by Railways for transportation of 
foodgrains in hilly areas of Uttar Pradesh 
during last year and how this transportation 
had been made in each station; 

(b) whether transportation service of 
foodg rains has been reg ularised by Kotdwara 
Railway Station; 

(c) if so, since when; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) During 1991-92, 52 
rakes equivalent to 374B wagons of 
foodgrains were loaded for Stations serving 
hill areas 01 Unar Pradesh as under:· 

Wagons 
(in 4-wheeler units) 

Rushikeh 1460 

Dehradun 1344 

Haridwar BB1 

Kotdwara 663 

Total: 3748 

(b) Yes, Sir. 
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(d) Does not anse 

Difficulties of Train Passengers of 
Kerala 

5302 SHRI P C THOMAS Will the 
Minister of RAILWAYS be pleased to state 

(a) whether he has received a 
memorandum from Keralltes In Deihl relating 
to difficulties being faced by them while 
travelling by trains from Deihl to Kerala, 

(b) If so, the details thereof, and 

(c) the acliOn taken or proposed to be 
3ken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) Yes, Sir 

(bJ The flowing demands have been 
made In the memorandum -

(I) IntrodUction of additional superfast 
train from New Deihl to Kerala 

(II) Stoppage of 2626 Kerala-Mangala 
Express at Fandabad 

(III) Improved freight movements facIlities 
to Kerala 

(IV) ProvIsion of well maintained 
compartments and Improved catering 
faclilltes In Kerala-Mangala express 

(c) Introduction of additIOnal tram to 
Kerala IS not feaSible at present due to 
operational and resource constraints 
Stoppage of 2626 Kerala-Mangala Express 
at Fandabad IS also not Jusltfled 

Freight movement demands for Inward 
and outward traffiC for Kerala In block rakes 

are being met In full Demand of wagons for 
piecemeal movement IS met by clubbing of 
Indents and by forming twol'lhree point rakes 

The coaches of the Kerala-Mangala 
Express are maintained to the prescribed 
standard. and scheduled maintenance IS 
earned out at Pnmary and Secondary Depot 

Pantry car has been provided In Kerala 
Express to met the catenng reqUirements of 
traveling public Meals are pICked up from 
the base kltches enroute Continuous efforts 
are being made by the Railways to maintain 
the standard of meals etc 
[ Translation] 

Environment Development AuthorHy 

5303 SHRI N J RATHVA Will the 
Mlntsterof ENVIRONMENT AND FORESTS 
be pleased to state 

(a) whetherthe Government propose to 
constitute any environment development 
authOrity for North- West Himalayan region, 

(b) If so, the details thereof, and 

(c) the objectives thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) No, 
Sir 

(b) and (c) Do not anse 

[English] 

Chlorinated Water 

5304 SHRI SANAT KUMAR 
MANDAL 

SHRI PANDURANG PUNDLIK 
FUNDKAR 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state 
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(a) whether the attention of the [Translation) 

Government has been drawn to the news-
items captioned "Chlorinated water can 
increase Cancer risk' appearing in • THE 
HINDU' Madras edition dated 22July, 1992; 

(b) whether according to a new study 
recently made people who drink chlorinated 
water have an increased risk of developing 
bladder or rectal cancer, compared to people 
who drink untreated water; 

(c) if so, whether Government has seen 
this study and looked into this aspect; 
and 

(d) the methods the Government are 
looking for eliminating pathoge.ns and 
examine the process called chlorination to 
minimise the formation 01 chlorine by
products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). The study referred to in the 
news report from the American journal of 
Public Health has given a summary analysis 
of published work on association of 
chlorinated water with development of 
cancer. Since no such study has been 
undertaken in our country, the linkage 
between drinking of chlorinated water and 
increased risk 01 Cancer in our conditions 
cannot be considered to be conclusively 
established. 

(d) There are alternative methods like 
boiling of water, ozanisation and ultra violet 
rays exposure for destruction of pathogens 
in water. However, these methods are very 
expensive and not suitable for application to 
public water supply systems. 

Production and Crushing of Sugarcane 

5305.SHRI CHINMAYANANDSWAMI: 
Will the Minister of FOOD be pleased to 
state the total quantity of Sugarcane produced 
and the quantity out of it crushed in the Sugar 
mills during 1991-92 in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): The total production of sugarcane 
in the country during 1991-92 is estimated to 
be 244.9 milUon tonnes (Provisional) and out 
of this quantity, sugar factories are reported 
to have crushed about 130.5 milliorl tonnes 
(Provisional) upto 15th July, 1992 during the 
current season. 

[English] 

Meetings Conferences on 
Environment 

5306. SHRI JITENDRA NATH DAS: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of invitations received by 
the Government from Internatiorial 
Organizations for attending its meetings/ 
conferences on environment during the last 
three years; and 

(b) the numberof generalist and scientist 
delegates sent to each of the meetings! 
conferences? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) and 
(b). Information is being collected and will be 
laid on the Table of the House. 
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Expenditure on Education 

5307. SHRI NITISH KUMAR 
DR MAHADEEPAK SINGH 

SHAKY A 

Will the Mlntsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether the attentIOn of the 
Government has been drawn to the news 
report regarding per capita expenditure on 
education appeanng In the "Hlndustan Times 
" dated July 1 0, 1992, 

(b) If so, the reaction of the Government 
thereto, 

(c) whether any conference with the 
Universities has been convened recent!y, 

(d) If so, the'detalls and the outcome 
thereof, and 

(e) the grants earmarked for the 
Universities dUring the currentflnanclal year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) and (b) 
Yes, Sir The Nalional PolICY on Education 
(NPE) 1986 (as modified In 1992), has noted 
thatthe actual level of Investment In education 
has remained far short of the target 01 6% of 
the national Income laid down In NPE 1968. 
The Policy has, therefore, envlsagedthatthe 
outlay on education would be stepped up to 
ensure that dUring the ElQhth Five Year Plan 
onwards It Will uniformly exceed 6 per cent of 
the naltonal Income 

(c) and (d) The MInister of Human 
Resource Development held consultations 
on July 7-8,1992 With Chairman UGC and 

VIC8-Chancellors of Central Universities to 
consider measure to mltlQate the finanCial 
difficultieS being faced by them. On the baSIS 
of these consultations, the UGC have 
withdrawn the Commission's earlier orders 
In regard to freeZing of the maintenance 
grants 01 Central Universities Deihl Colleges 

(e) In the approved Budget Estimates 
1992-93 of the Department of Education, a 
sum of Rs 247.09 crores under Non-Plan 
and Rs 124 crores under Plan has been 
made for prOViding grants-in-aid to UGC for 
meeting the Commission's own expenditure 
as well as disbursement to Universities. 

Educationally Backward Districts of 
Maharashtra 

5308 SHRI VILASRAO NAGNA THRAO 
GUN DEWAR Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state 

(a) the names of the educationally 
backward dlstncts In Maharashtra whose 
literacy average IS below the average literacy 
level of the State, and 

(b) the steps being taken by the 
Government for removing their 
backwardness? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR! SELJA)' (a) A 
statement IS laid on the table of the House. 

(b) There are a nurnberof programmes 
under Implementation In the areas of 
Elementary and Adult Education Further 
underthe Centrally sponsored schemes SlJch 
as Operation Blackward. Teacher's 
Education. Non-Formal Education and Adult 
Education programmes fmanclal assistance 
IS provided to the State Governments for 
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educational development. The State Total Literacy Campaigns have been 
Governments/UT Administrations have been launched in three of the districts including in 
advised to concentrate on backward the Statement viz. Aurangabad, Nanded 
districts. and Parbhani. 

STATEMENT 

Educationally Backward District of MalJarasIJtra 

List of Districts having Literacy Rate below the Average Literacy level of the State 47.18% 
(All persons) as per 1981 census. 

Name of State S.No. Name of Districts Literacy Rate 

Maharashtra Ralgarh (Ku!abo) 45.59 

2. Naslk 44.36 

3. Dhule 37.51 

4. Ahmadnagar 43.16 

5. Sangli 46.87 

6. Solapuf 40.68 

7. Kolhapur 45.36 

8. Aurangabad 35.80 

9. Parbhani 30.33 

10. Bid 31.79 

11. tl:lndcd 29.78 

12. Osmanabad 35.36 

13. Buldana 44.64 

14. Yavatmal 39.29 

15. Elhandara 43.92 

16. Chandrapur 34.69 
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Research Project on Cancer 

5309 SHRI RABI RAY 
SHRIMATI DIL KUMAR I 

BHANDARI 

Will the Minister of HEAL TH AND 
FAMIL Y WELFARE be pleased to state 

(a) whethr the AIIMS, Nalional Cancer 
Institute and Nalional Institute of Health
Bethesda, USA, are JOintly carrying on a 
prolect on cancer research, 

(b) If so, the details thereof, and 

(c) the application of the said research 
work In the treatment of cancer In India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D K THARA DE VI 
SIDDHARTHA) (a) to (c) It has been 
reported by the All India Institute of Medical 
SCiences New Deihl that an agreement for 
, Charactensatlon and Treatment of Lymphoid 
Neoplasls, has been signed between the 
Nallonallnstltute of Health, USA and AIIMS, 
New Deihl The total grant sanclloned fort he 
project IS approximately Rs 177lakhr and a 
sum of Rs 431akhs approximately has been 
received by the AIIMS on 14 7 1992 as the 
first Instalment of the grant for the penod 
from June 1992to May 1993 The project 
has been sanctioned for research In Lymphoid 
Mallgancles and IS funded from the US held 
Rupees Fund (PL 480) for a duration of five 
years The project would lead to beller 
understanding of Lymphoid Neoplasia In the 
Indian Sub-continent and Improvement In 
treatment modalities 

Vavatmal-Pulgaon and Achalpur
Murtzapur Sections 

5310 PROF RAM KAPSE Will the 
Minister of RAILWAYS be pleased to state 

(a) whether the Government are 
operating Yuvatmal-Murtzapur-Arvt-Pulgaon 

and Achalpur-Murtzapur sections on lease 
baSIS, 

(b) " so, the details thereof and the 
amount paid to owner company (Kllilck Nixon 
& Co ) dUring the last three years therefor, 

(c) whether the tracks and coaches of 
these sections are In dilapidated condition 
and the passengers are faCing a lot of diffICulty 
as a result thereof, and 

(d) If so, the steps proposed to be taken 
for renewal and modernisation of tracks! 
coaches on these sections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) and (b) These lines 
are being operated by the Central Railway In 
terms of an Agreement, the salient features 
of which are given In the statement attached 
The payments made to the Company dUrl'1g 
the last three years are as under -

Year Amount (Rs) 

1988-89 7,65,534/-

1989-90 7,40,3881-

1990-91 9,04,643/-

(c) The coaches are around 35 years 
old, and while all safety stipulations are met 
the Intenors are nto upto the mark 

(d) The POSSibility of replaCing the 
coaches IS being explored 

STATEMENT 

Salient features of the Agreement 
entered Into between the Central Govemment 
and the Central ProvIsions Railways 
Company Ltd, on 23-7-1916 

I) The Central Railway retains 45% of 
the gross earnings of these hnes to 
meet the working expenses 
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Ii) The left over balance (55%) of the scheme duri.ng the last two years; and 

iii) 

iv) 

gross earnings is treated as net 
earnings of the branch lines. 

If the net earnings are less than 5% 
of the paid up share capital of the 
Company, a rebate to make up an 
amount equal to 5% of the paid up 
share capital is paid to the 

Company. In addition, Rs. 15,0001 
- are paid towards office expenses 
of the management. 

If the net earnings are more than 
5% of the paid up share capital, 

then out of the excess over and 
above the 5% limit, an amount of 
Rs. 21,000/- is paidto-the Company 

as office expenses and expenses 
of management and the balance is 
dividedequallybetweentheCentral 
railway and the Company. 

[ Translation] 

Railway Claims 

5311, SHRIAVTAR SINGH BHADANA: 
Will the Minister of RAILWAYS be pleasod 
to state the total number of appeals filed In 

the High-Courts and in the Supreme Court 
against the decisions of the Railway Claims 
Tribunals dunng the last three years? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): 297 

[Engfish] 

National Sports talent Contest 

5312. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of children selected 
under the National Sports Talent Contest 

(b) the disciplines inwhichthese students 
are undergoing training? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND THE DEPARTMENT 
OF SPORTS AND WOMEN AND CHILD 
DEVELOPMENT (KUMAR I MAMATA 
BANARJEE): (a) The number of children 
selected under NSTC Scheme are asunder: 

Year of selection No. of students 

1990 328 

1991 199 

(b) Following are the disciplines in which 
the NSTC students are undergoing training: 

(I) AthletiCS 

(II) Badminton 

(III) Basketball 

(IV) Football 

(v) Gymnastics 

(vi) Hockey 

(vii) Swimming 

(VIII) Table TenniS 

(IX) Volleyball 

(xl Wrcstllng 

[ Translation] 

Medical Centre of SAl 

5313. SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI SATYA DEO SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slate: 
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(a) whether there is any proposal to THE DEPUTY MINISTER IN THE 
provide modem facilities and to increase the MINISTRY OF HUMAN RESOURCE 
number of beds and staff in the physio- DEVELOPMENT (DEPARTMENT OF 
therapy department of Sports Science EDUCATION AND DEPARTMENT OF 
Medical Centre of the Sports Authority of CULTURE) (KUMARI SELJA): (a) No, Sir. 
India in New Delhi for providing adequate 
facilities of Physio-therapy to the Indian (b) and (c). Do not arise. 
Sportsmen; and 

(b) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND THE DEPARTMENT 
OF SPORTS AND WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANARJEE): (a) The Physiotherapy Unit 
having modern facilities was established by 
Sports Authority of India at J.N. Stadium, 
New Delhi, in 1985-86. The staff and the 
number of beds in the Unit are sufficient to 
provide the requisite facility of Physiotherapy 
to the sportspersons attending coaching! 
training at Delhi. There is no plan to increase 
the staff and the beds in the Physiotherapy 
Unit. 

(b) Does not arise. 

Kendrlya Hindi Sansthan In A & N 
Islands 

5314.DR.LAXMINARAYANPANDEYA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up a branch of Kendriya Hindi sansthan with 
computer facilites in Andaman and Nicobar 
Islands with a view to improve the standard 
of teaching and training in Hindi language; 

(b) if so, the deiails thEfreof; and 

(c) the estimated expenditure Is likely to 
be incurred thereon? 

[English] 

Meeting Demands of Commodities to 
Critical and General Users 

5315. SHRI RAM NAIK: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether attention of the Government 
has been drawn to the newsitem captioned 
• Rail sector outlay low, says plan panel" 
appearing in the ' Indian Express' Bombay 
datl;ld May 29, 1992; 

(b) whether it has been reported that 
during Seventh Plan period the Railways fail 
to meet the demand in respect of commodities 
to critical users and general users; and 

(c) if so, the steps takenlproposed to be 
taken to meet the above demand during 
Eighth Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) Yes, Sir. 

(b). Yes, Sir. 

(b) The de~nd for freight traffic in the 
Seventh Plan was originally assessed at 340 
million tonnes; revised to 345-348 million 

. tonnes in mid-term appraisal and finally 
carried 334.3 million tonnea. Demands of all 
sectors were by and IaIge met; Ihortfal was 
on account of the lack 01 CIftIIIng from some 
COf8 sedOfl. 

(c) AddItionaIdingsaock andassociated 
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traffic facility works are planned to meet (a) 'whether the Government provides 
target of the Eighth Plan. financial assistance to the Non-Government 

Organisations inVOlved in the Ganga Action 
Battery Powered Loco Plan; 

5316. DR. RAMESHCHANDTOMAR' 
SHRI BALRAJ PASSI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whetherthe Government have taken 
alrialtest of the battery powered locomotive 
deSigned by BHEL; 

(b) if so, the details thereof and the 
comparative pertormance of this locomotive 
against steam locomotives In terms ot 
economy and efficiency; 

(c) whether there IS any proposal to 
adopt this locomotive for haliylage on narrow
gauge tracks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, SIr. 

(b) Locomotive did not meet the 
performance requirements as speCified In 

the tribal order on BHEL. which has since 
been cancelled. Under the CIrcumstances, 
the queslion of evaluating the comparative 
performance of this locomotive against steam 
locomotives In term of economy and efllciency 
does not anse. 

(c) No. SIr. 

(d) Does not arise. 

Non-Government Organisations 
involved in Ganga Action Plan 

5317. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
10 state: 

(b) If so, the quantum of fund provided 
:0 these organisations during each of the last 
three years and for 1992-93; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) 
Financial assistance IS provided to the Non
Government Organisations which participate 
in Public Awareness Programmes under the 
Ganga Artion Plan. 

(b) and (c). Thefunds released to NGOs 
in the last three years and for 1992-93 IS 
given below:-

Year Amount Released 

1989-90 Rs. 22,500.00 

1990·91 Rs. 3,25,629.00 

1991-92 Rs. 3.34,150.00 

1992-93 UPIO 
31.7.92 RS.68,480.00 

Credit Card for Purchase of Tickets 

5318. SHRI M.V.V.S. MURTHY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a scheme to accept 
credit cards for purchase of reserved tickets 
at rallwClY stations; 

(b) if so, the details thereof and the 
zone-wise number of stations where such 
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(c) whether it has been implemented in 
Visakhapatnam, station also; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) A statement if attached. 

(c) to (e). No nationalised bank has 
come up with a request for accoptance of 
their Credit Cadres for purchase of tickets at 
Visakhapatnam station. 
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Bharathapuzha Station (Southern 
Railway) 

5319. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a)whetherthe BharathapuzhaRailway 
Station in the Palaghat division of Southern 
Railway is run by a private contractor on 
commission basis; 

(b) if so, the reasons therefor and when 
his contract is due to end; 

(c) whether Government have taken 
any decision to post regular railway staff to 
run the station instead of giving it on lease to 
private contractors; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Yes, Sir. In 
view of meager traffic and for reasons 10 

economise Railway expenditure, 
Bharathapuzha station was converted into a 
contractor-operated halt with effect from 
4.4.92, with currency of contract till 3.4.97. 

(c) to (e). On 27.6.92 the halt contractor 
desert the station without notice. Hence this 
station is currently being manned by railway 
staff till a new contractor is appointed. There 
is, however no proposalto deploy permanent 
staff at this station for economy reasons. 

Loss of Foodgralns In FCI Godowns 

5320. SHRI SYED SHAHABUDD!N: 
SHRI UPENDRA NATH 

VERMA: 

Will the Minister of FOOD be pleased to 
state: 

(a) the total quantity and value of 

foodgrains, grain-wise, lost in warehouses 
and depots of the Food Corporation of India 
during the last three years, year-wise and 
zone-wise; 

(b) the depot where the loss, in quantity, 
has been recorded highest for a particular 
year, year-wise; and 

(c) the reasons therefor and the steps 
taken against the persons found responsible 
for the loss? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) The total quantity and value of 
foodgrains lost in storage (owned and hired) 
during the lastthree years (1988-89 to 1990-
91), Zone-wise and Commodity-wise are 
indicated in the statements I, II & III attached. 

(b) The depot-wise shortages are not 
maintained at HeadquarterslZonaVRegional 
level. 

(c) The storage shortages occur due to 
the reason detailed below:-

(i) Loss in moisture during storage. 

(ii) Rodents and Birds trouble in 
storage. 

(iii) High Metabolic rate during storage. 

(iv) Long period of storage. 

(v) Use of Iron Hooks by Handling 
Labourers resulting in difficulty for 
retrieving spillages. 

(vi) Multiple handling of bags. 

(vii) Cap Storage underact.terseclimatic 
condition. .Ic. Disciplinary 
proceedinga where called for are: 
initiated against the erring I 
e"l>loyees and penalty ifTlxlsedj 
depending upon the findings of the l 
proceedings. 
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5. 

(d) the action being taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) Yes, Sir. 

(b) The workshop was organised to 
prepare a teachers' Guide forteaching Hindi 
as third language in class VII. The details of 
the participants are given in the statement 
attached. 

(c) and (d). The workshop discussed the 
framework for developing the Teachers ; 
Guide. The first draft of the Teachers' Guide 
was also prepared for publication by the 
NCERT. 

STATEMENT 

Details of Participants 

2. 

3. 

4. 

Dr. Su'raj Bhan Singh, 
Chairman, 
Commission of Scientific and 
Technical Terminology, 
R .K. Puram, Delhi. 

Dr. V. R. Jagannathan, 
Professor (Humanities). 
Indira Ghandi national Open 
University, 
Maidan Garhi, Delhi. 

Dr. Mukand Dwivedi, 
Reader, 
Bhagat Singh College, 
Delhi University, Delhi. 

Dr (Km.) Vasumati Daga, 
Reader, Calcutta University, 
Calcutta. 

6. 

7. 

8. 

9. 

10. 

11 

12. 

13. 

14. 
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Dr. G. Bal Subramanian, 
Ex-Director, Central Hindi 
Directorate, 
776, Pocket 5, Phase-I, 
Mayur Vihar, New Delhi - 58. 

Dr. R .P. Srivastava, 
Professor, Jamia Mlllia Islamia, 
Delhi. 

Dr. K .C. Bhatia, 
Ex-Director, Virandavan Shodh 
Sansghan, 
'Nandan' Bharati Nagar, Marris 
Road, Aligarh 

Dr. (Mrs.) Manju Gupta, 
Reader, Indira Ghandi National 
Open University, 
Delhi. 

Dr. Miric1ula jagram, 
Reader. H. N. Bhuguna Garhwal 
University, 
Snnagar, Garhwal (U.P.) 

Dr. Kusum Aggarwal, 
Reader, H. N. Bahuguna Garhwal 
University, 
garhwal (U.P.) 

Dr. K. B. Budhori, 
Professor, H. N. Bahhuguna 
Garhwal University, 
Garhwal (U.P.) 

Dr. Han Mohan, 
Reader, H. N. Bahuguna Garhwal 
University, 
Garhwal (U.P.) 

Dr. Poonam Sehgal, 
Mansa, Madhya Pradeesh. 

Shri V. S. Thakur, 
ADIA, Langi, Mahdya Pradesh. 
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Dr. Suraj Bhan Singh was the only inspection in the presence of the police and 
Government official who took part in the has ascertained that the seals on the iron 
workshop. Two academiC staff members of safe, one almirh and one wooden cabinet 
the NCERT - Dr. H. L. Bachotia and Dr. S. C. where the valuable coins and plates have 
Pandey organised the workshop. been stored are intact, which means that 

there is no loss of these valuables. The 
[English] Society has already replaced the existing 

locks of the strong room to ensure that no 
Missing Keys of Asiatic Society unauthorised persons (s) can get in. 

5323. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
received any proposal from Asiatic Society. 
Calcutta for setting up heritage museum; 

(b) rt so, the reaction ofthe Govemment 
in this regard; 

(c) the amount being allocated for the 
purpose; 

(d) whether the "missing keys' to the 
'1reasure trove" of the Asiatic Society have 
been found; and 

(e) rt not, action taken in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) Although 
no formal proposal has been received from 
the Society, the matter has come to the 
attention of the Government, 

(b) The Government has already 
requested the society to keep proposal in 
abeyance in view of financial constraints. 

(c) Does not arise. 

(d) No, Sir. 

(e) The SOCiety has conducted an 

Wo,bhop on Science Writing In Hindi 

5324. PROF. RAM KAPSE: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Indian Institute of 
Technology, Kanpur had organised a 
workshop on science writing in Hindi; 

(b) if so, the details thereof and the steps 
suggested by this body to develop the art of 
writing literature of science in Hindi; 

(c) the details of training programme, 
strength material training centres forteachers 
and a subject at the graduate level in basic 
sciences, engineering and medical sciences 
on communication skills development in Hindi 
or Indian languages; and 

(d) in what respect the curriculum of 
science texts in Hindi would bedifferentfrom 
the course on " communication skills 
development" being offered in U. K. and 
U.S.A? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEWA): (a) and (b). 
A seminar on Science writing in Hindi was 
held on October 25 and 26, 1991 at this 
Institute underthe joint auspices of centre for 
Creative Writing and Publications of the 
Instit~te and National Books Trust, New 
Delhi. No workshop was organised on 
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be brought out In Hindi and 
other Indian languages 

SCience wrrtlng The recommendations are 
enclosed In the Statement 

(c) and (d) The Seminar has pOinted 
out that quality-wise and quantity-wise 

sufficient literature IS popular SCience writing 

In all the Indian languages Including Hindi IS 
available No other details are available 

STATEMENT 

Recommendations made In the 
seminar -

It was felt that for the allround 
development of the National Popular SCience 
writing would be helpful In developing a 

SCientific outlook As far as our country IS 
concerned, qualitywlse and quantltywlse

both ways we do not have sufficient I terature 

In popular SCience wntlng In all the Indian 
languages Including Hindi Besides, number 
of problems are hnked with SCience writing 

After a detailed diSCUSSion of all these 
problems the following recommendations 

were made 

2 

MaXimum number of chapters on 

SCience should be Incorporated In 
the textbooks of langu3ge tC3ching 
at elementary and second;:!1 y level 

MaXimum matenal on SCience 

should be given a place In 

newspapers and journals For 11115 
purpose, regular columns on 

SCience related subjects could be 

started 

3 For encouraging talent In SCience 

writing, the follOWing measures are 
suggested 

(a) On the pattern of liT l<anpJr 
creallvewntlng centres should 
be set up In other technical 

Institutions also Journals on 
SCience and Literature should 

(b) 

(cl 

Teaching of the subject of 

Improvement of skills of 

communication should be 

Incorporated at degree and 
post-graduate levels sin 

Engineering. mediCine and 

BaSIC SCiences 

In the syllabus of Fine Art 

College, Paintings on SCience 
related subjects should also 

be Included, 

(dl Workshop may be organised 
forSclencewntersandSclence 
Artists 

4 With a Vlel'/ to encouraging SCience 
writers and Translators, the follOWing 
suggestions are made 

(a) 

(bl 

Greater finanCial assistance 

snould be prOVided to tne 
\', rite rs for preparing, 
manuscripts on SCience 

rel3tcd subjects, undertaking 
journlcs interviews, collection 
of rcference literature and 

stationery, tYPing etc 

The rate of honorarium for 

SCience Writers and 
TI anslators should be uniform 

In so far as SCience Wnling In 

English and other Indian 

lanauaaes IS concerned 

(cl There should be a provIsion 
for honounna the expert who 
gives gUidance to writers for 

SCience '" IItlng on technical 
subJocts 

5 Research and Training Centres should 
be sot up for autllcnllc SClonco writing Such 
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Centresshouldbeprovldedwlththelollowlng Education as reported In the Statesman 
facilities dated July 19,1992, and 

(a) SCience writers work stations 
should be made available lor 
all Indian languages Such 
stations should be equipped 
with facilities like work 
processing, data bank, 
management Software for 
Improvement In the style 
dictIOnaries for Idioms, 
Software of evalualion for the 
writings 

Stoppages of Trams 

5;325 SHRI JITENDRA NATH DAS 
Will the Minister of RAILWAYS be pleased 
to state 

la) whether stoppages of certain trains 
at various railway stations In North Bengal 
have been Withdrawn, and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) and (b) Stoppages of 
North-East Express at Jalpalgurl Road and 
Kamrup at New Maynagurl, 
Harlshchandrapur, Samsl and Aluaban Road 
were Withdrawn from 01 07 1992 due to poor 
patronlsallon but restored from 02-07-1992 
due to public demand 

Study on Secondary Education by 
NCERT and NIEP 

5326 SHRIRABIRAY Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state 

(a) whether the National Council of 
Educational Research and Training and the 
National Inslltute of Educational Planning 
have undertaken any study on secondary 

(b) If so, the details thereof and the 
outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA) (a) and (b) 
The NatlonalCouncl1 of Educational Research 
and Tralnlng(NCERT) and the National 
Institute of EducatIOnal Planning and 
AdministratIOn (NIEPA) have oeen 
conducting In-depth studies on various 
aspects of Secondary Education Irom time 
to time Secondary Education IS a vast aren ... 
encompassing many Issues and areas of 
concern which have engaged the attention 
olthe above-menlloned autonomous bodies 
for research and diSSemination The details 
and outcomes of such studies can be given 
II speCIfiC areas of Secondary Educallon are 
mentioned 

Draksharma Bhlmenwama Temple 

5327 DR LAXMINARAYANPANDEY 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether Draksharma Bhlmeswarne 
Temple' In Andhra Pradesh IS under the 
protection of Archaeological Department, 

(b) whether illS In dilapidated condition, 
ana 

(c) If so, the steps being taken lor Its 
proper upKeep and maintenance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) Shn 
Bhlmeshwara Swamy Temple at 
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Draksharma in East Godawarl District of THE DEPUTY MINISTER IN THE 
Andhra Pradesh ;s a Centrally Protected MINISTRY OF HUMAN RESOURCE 
Monument. DEVELOPMENT (DEPARTMENT OF 

(b) and (c). No. Sir, Besides maintenance 
structural repairs as per archaeological 
norms, are carried out as per the actual 
needs of the monument and the resources 
available. 

Extension of Nllambur-Shoranur Train 
upto PaJakkad 

5328. SHRI V. S. VLJAYARAGHAVAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have any 
proposal forthe extension of 544 Nilambur
Shoranur passenger train upto Palakkad 
Junction; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Operational reasons and lack of 
traffic. 

[ Translation) 

Kendrlya Vldyalayas Running In Tents 

5329. SHRI A VT AR SINGH BHADANA: 
Will the Minister of HUMAN RESOURCE 
DEVelOPMENT be pl~ased to state: 

(a) whether a number of Kendriya 
Vidyalayas are being run in tents; 

(b) if so, the details thereof, State-wise; 
and 

(c) the reasons therefor and the time by 
which buildings are likely to be constructed 
for those Vidyalayas? 

EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (c). 
The Information Is not readily available and 
is being collected. 

Project TIger 

5330. SHRI N. J. RA THVA: Will the 
Ministerot ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the objectives of the Project 
Tiger scheme have been achieved; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor? 

Cd) the number of tigers in the country at 
present, State-wise; and 

(e) the total expenditure incurred on the 
Project rlger scheme during each of the last 
three years, project-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENTAL AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). The broad objective of the Project rlger 
was to create condition which would lead to 
conservation of tiger population at a viable 
level and to conserve large areas of 
biodiversity. This objective has been achieved 
as can be seen from the fact that the total 
tiger population in the country has risen from 
the threatened level of less than 2000 in 
1972 to more than 4300 in 1989 and that the 
number of project tiger areas as repositories 
of biodiversity has increased from 9, covering 
an area of 14000 sq. kms. in 1973 to 18, 
covering an area of 28,609 sq. kms. in 1991. 

(c) Does not arise. 

(d) The ifOll'Tlallon Is gNen il Staanert-l 

(e) The IrIormafion is gMIn il.....,..,.-I 
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The population of Tigers state-wise as per latest all India Tiger Census carried out in 1989 
are as under: 

Name of th.e State/Union Territory No. of Tigers 

Tamil Nadu 95 

Maharashtra 417 

Kerala 45 

West Bengal 353 

Orissa 243 

Karnataka 257 

Bihar 157 

Assam 376 

Rajasthan 99 

Madhya Pradesh !:Ie 5 

Uttar Pradesh 735 

Andhra Pradesh 235 

Meghalaya 34 

Manipur 31 

Mizoram 18 

Nagaland 104 

Arunachal Pradesh 135 

Sikkim 4 

Gujarat 9 

Goa Daman & Diu 2 

Total: .1334 
-----
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Financial Autonomy of Railways 

5331. SHRI SANAT KUMAR 
MANDAL: 

SHRI R. SURENDER REDDY: 
OR. D. VENKATESWARA 

RAO: 

Will the Uinister of RAIL WAYS be 
pleased to state: 

(a) whether there is a move to prune 
Railways' financial autonomy; and 

(b) if so, the details thereof and the 
rationale behind this move? 

TI-fE UINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
IUIlltKARJUN): (a) No. Sir. 

(b) Does not arise. 

(a) whether the dictionaries and 
terminological dictionaries on scientific and 
technical subjects have been prepared; 

(b) if so, the details thereof alongwith the 
number and date of publication; 

(c) whether such dictionaries are not 
easily availa~le to the students; and 

(d) if so, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): (a) Yes, Sir. 

(b) So far, 54 glossaries/dictionaries 
have been published on scientific and 
technical subjects, details published on 
scientific and technical subjects, details of 
which are given in the statement annexed. 

(c) All loose glossaries/dictionaries 
Dictionaries on Various Subjects except those marked as .. In Press/Out of 

Print .. in column 4 nf the statement are 
5332. DR. lAXMINARAYANPANDEYA: avai1able to students. 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: (d) Does not arise. 
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Manufacturing Units Running in Loss 

5333 SHRI SHIVENDRA BHADUR 
SINGH W," the Mlntster of RAILWAYS be 
pleased to state 

(a) the name of factones or units under 
the Ministry of Railways running In loss, and 

(b) the details of loss/profit of sleeper, 
carnage and coach manufactUring untts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) Nil Sir 

(b) There are only two departmental 
concrete sleeper manufactunng Untts at 
Khaltspur and Allahabad While the cost of 
production at Khallspaurls more competitive 
compared to non railway units the cost of 
productton at Allahabad untt IS marginally 
higher due to Imported technology and plant 
and machinery 

Coaches are transferred on 
manufactured cost b;iSIS to the Railways 
without any profit or loss The profits are 
charged only when suppltes are made to 
non-railway customers However, the cost of 
manufacturer In Railway production units IS 
less than the cost of procurement form non
railway sources 

Greenary Over Dumped Ash 

5334 SHRI K P REDDAJAH YADAV 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether the attention of the 
Governmenthasbeendrawntothenewsltem 
caplloned Rakh ke dher par ugegl hanyalt' 
appeanng In the Janasata dated July, 2, 
1992, 

(b) If so, whether the Government are 
aware of the expenments being made by the 
Forest Department of U P for development 
of greenary over dumped ash yards of the 
thermal power plants, 

(c) If so, the facts there, and 

(d) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENTAL AND 
FORESTS (SHRI KAMAL NATH) (a) and 
(b) Yes, Sir 

(c) and (d) Experimental tnals for 
afforestation on flyash dump-yards near 
Pankl Thermal Power Plant, Kanpur 
conducted between 1989 and 1991 indICate 
that With suitable treatment, flyash can be 
used for tree plantallon of certain species 
I,ke Subabool, Deshl Babool, Kala Sins, 
Shlsham, Vulaytl Babool and Kanji The 
findings on utilisation of flyash for tree 
plantation have been communicated to 
concerned agencies 

Transfer of Wealth and Jewellery by 
Ex-Rulers 

5335 SHRI N K BAllY AN Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether the ex-rulers of pnncely 
States In India are permitted to translerthetr 
wealth and Jewellery (including antiques) out 
of India as well as their disposal, 

(b) If so, the details thereof, 

(c) whether the Government propose to 
regulate such transfer In future, and 

(d) II not, the reasons therefor? 
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THE DEPUTY MINISTER IN THE been decided not to change the decIsion to 
MINISTRY OF HUMAN RESOURCE transfer the National Wastelands 
DEVELOPMENT (DEPARTMENT OF Development Board from the MIOIstry of 
EDUCATION AND DEPARTMENT OF Environment and Forests to the MIOIstry of 
CULTURE) (KUMARI SELJA) (a) There Rural Development 
are no special nghts and pnvlleges to former 
rulers consequent upon the Constitution (26th [ Translation] 
Amendment) Act, 1971 The law of the land 
IS as much applICable to them as to the other Utilisation of Bagasse 
Citizens olthe country Sofaras the antlqurtes 
are concerned, they are to be governed In 5337 SHRIMATIGIRIJA DEVI Wilithe 
terms of the Antiquities and Art Treasures Minister of FOOD be pleased to state 
Act, 1972 

(b) to (d) Question does not anse 

National Wasteland Development 
Board 

5336 SHRI UDAY PRATAP SINGH 
Will the MIOIster of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether It IS fact that the 
30vernment s proposal to transfer the 
~atlonal Wasteland Development Board from 
the Emllronrnent and Forests Ministry to the 
rural Development Ministry has attracted 
sharp CritICism from many environmentalists, 

(b) whether rt IS also a fact that Pnme 
Minister has received a letter from the 
environmentalists urging the Government to 
reconSider the proposed bifurcation and 

(C) If so, the decIsion taken by the 
Government In thiS regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) to (c) 
Some enVIronmentalists addressed a letter 
to the Pnme MInister suggesting that It was 
deSirable to retain of National Wastelands 
Development Board In the Ministry of 
EnVironment and Forests The contents of 
the letter have been considered and It has 

(a) the approximate quantum of bagasse 
left as reSidue from sugar mills In the country, 

(b) whether the Government propose to 
use thiS bagasse for power generation orfor 
paper production, and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBLITION (SHRI KAMALUDDIN 
AHMED) (a) After utilisation of a portion of 
the bagasse produced as fuel by the sugar 
mills about 3 to 5% bagasse on sugarcane 
crushed IS left as residue 

(b) and (c) The Government IS 
encouraging the utilisation of surplus bagasse 
for generation of power, manufacture of 
paper, etc About 60 to 70 paper mills In the 
country are already uSing agro-resldues, 
Including bagasse 

[English] 

Peacock Throne 

5338 SHRI BAPU HARI CHAURE 
SHRI PARASARAM 

BHARDWAJ 

Wtllthe MinISter of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 
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(a) whether the Government have 

approached Iran for the retum of 'peacock 
Throne ' which was taken away by Nadir 
Shah, 

(b) If so, the details thereof and the 
response of Iran thereto, and 

(c) If not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA) (a) No Sir 

(b) and (c) Question does not ar~e 

Science Books 

5339 PROF RAM KPSE Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) what IS the mechanism to ensure 
proper coordination of preparation, 
publication and distribution of sCience books 
In Hindi and other Indian languages 

(b) the efforts being made to ensure 
harmony In their priCing, and 

(C) the details of the programmes to 
bring out sCience Videos and software 
package In Indian languages?· 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE)(KUMARISELJA) (a)to(c) The 
reqUisite informatIOn IS gIVen In he statement 
attached 

STATEMENT 

The NCERTbnngs out scl9ncetextbooks 
andsupplementarysctence readers In Hindi, 

English and Urdu for classes I-XII For other 
Indian languages free copynght permission 
IS gIVen to State agencies to adopt/adapt! 
translate the NCERT books 

2 Where the scaence textbooks are first 
developed In EnglISh, they are translated 
Into Hindi by persons competent In the subject 
of SCIence as well as In Hindi The translated 
version IS further reviewed with the help of 
experaenced teachers teacl'tlng In Hindi 
medium Thus finalised, the manuscripts 
are published and distributed through the 
Publication Department of the NCER Some 
sCience textbooks are prepared directly In 

Hindi by competent sCientists especially 
commissioned by the NCERT for thiS 
purpose They are revl9wed and ftnallsed by 
subject exports of the NCERT In consultation 
With the commISsioned sClenttsts Finally, 
manuscnpts are sent to the Publication 
Department of the NCERT for publication 
and dlstnbutlon 

3 As a policy, the NCERT brings outthe 
translation s olthe sCience textbooks In Urdu 
also The translation work IS done by TaraqUi 
Urdu Board 

4 For the sale and dlstnbutlon of the 
NCERT published sCience textbooks and 
other books, 14 wholesale agents In Deihl 
and 24 wholesale agents In different States 
have been appOinted by the NCERT 

5 The NCERT textbooks are prICed at 
no-proftt-no-/oss baSIS bul all Items of 
expenditure (both direct and indirect) are 
taken Inlo account While fiXing the sale pnce 

6 There IS an educational teleVISion 
servICe to the primary schools, five days a 
week for fortyflve minutes dally In the 
languages-Hindi, GUjarat, Marathl, TelO9u, 
Ortya The subjects covered are 
environmental SCience, languages and 
maths, the service broadly alms to enrICh 
and support the eXisting curnculam In 
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addition there IS a supporting servICes for 
teachers on Saturdays From time to time 
selected programme matenals partICularly 
for teacher training are made available on 
video In different languages 

7 A package of 33 programmes In Hindi 
and English IS under preparation for 
distributIon to the DIstrict InstItutes of 
Educational technology, Language versions 
wll be made avaIlable at a latter stage 

8 According to University Grants 
CommIssIon (U G C) as far as hIgher 
educatIon IS concerned, each UnIversity 
through Its AcademiC BodIes recommended 
a number of books as text Reference books 
These books are published by the publishIng 
houses or by State Text Book Bureau or by 
Granth AcademIes In regIonal languages 

9 The Commission IS preparing model 
VideO lectures In 15 subjects of whlGh 6 Ie 
Chemistry MathematiCs PhYSICS Zoology 
Botany and Computer Science are In Science 
subjects These are for further transmission 
to and translation by UntversltleS/State 
Governments In regional languages 

Sugarcane Juice 

5340 SHRI GURUDAS KAMAT Will 
the Mtnlster of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whether sale 01 sugarcane JUIce has 
been banned In Deihl, and 

(b) If so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D K THARA DEVI 
SIDDHARTHA) (a) Yes, Sir 

(b) Sate of sugarcane JUICe has been 
banned both by MunICipal Corporation of 

Deihl and New Deihl MunICipal Committee 
for a limited penod as a preventive measure 
for the control of spread of gastroenterrtls 
and cholera In Deihl as the sugarcane JUICe 
IS mostly sold In unhygenlC conditions 

Export of Sawn Timber 

5340-A SHRI NAWAL KISHORE RAI 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether the timber Industry has 
urged the Government to encourage export 
of sawn tlmeber on pnorlty baSIS, 

(b) If so the details thereof along with 
the suggestIons made by tImber Industry In 
thiS regard and 

(c) the actIOn taken or proposed to be 
taken by the Government In the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) (a) and 
(b) RepresentatIves of the Tlrrtler Industnes 
have suggested that they may be allowed to 
export the Sawn timber processed from the 
wood logs Imported against advance IlCertceS, 

(c) The suggestion IS underexamJnat,on 

1200 hrs. 

[ Translation] 

SHRI LAL K ADVANI (Gandhi Nagar) 
Mr Speaker, Sir, dally we receIVe news from 
Punjab, yesterday also there was a news 
that 31 security personnel and thelrfamliJes 
were killed But today In Deihl, for nearly two 
hours In the morning bullets were excha'lged 
between terronsts and security personnel " 
was In Pasch 1m Vlhar the constituency of 
KhuranaJi The Government should give us 
the Information about the numberofcasuaHl8s 
In that area A major InCident has taken place 
whICh gIVes rise to the doubt that these 
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terrorists from Punjab have been making 
efforts for many days to expand the area of 
their activity to the capital and stnke In a big 
way here also I would Irke the Government 
to give detailed information In thiS regard 
The House should be Informed whether any 
remedial steps are being taken In thiS regard 

SHRI MADAN LAL KHURANA (South 
Deihl) Mr Speaker, Sir as per my information 
the encounter lasted for two hours, one 
police offiCial has been wounded and one 
lady and one gentleman were found dead In 
a house Perhaps they Consumed pOison 
The Government should take stne! action 
against the terronstswho are stepping outSide 
Punjab as well As AdvaOlJI has said a 
statement regarding thiS should be made 
today rtseH My Information IS thalthlS problem 
IS not confined to one State alone, thiS has 
become a nalional problem It IS my request 
that the Home MIOIster Sahib should call a 
meetmg of the Chief Ministers and take 
some firm steps to check terronsm 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur) Sir, thiS IS spreading everywhere 
now In West Bengal, thiS has happened In 
Plhbhlt thiS has happened Now thiS has 
happened Inthe capital ThiS IS a very senous 
matter I do not know what the.. Govemment 
IS dOing In thiS regard I do not know what IS 
their plan of action, which we have been 
asking for Merely saymg that there IS a State 
Government Will not do It does not matter 
now It IS no longer restricted there It IS now 
spreading all over tho country ThiS IS a very 
senous Situation I do not know what the 
Government s response to thiS IS and what 
they propose to do Let the Government 
make a statement on thiS Immediately 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura) 
There was a meeting of Chief MIOIsters 
What was the outcome of that meeting? 

( Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS(SHRIGHULAMNABIAZAD) Sir, 

I will discuss this matter with the hon H:>me 
MIOIster and come back to the House 

SHRI LOKANATH CHOUDHURY 
(Jagatslnghpur) Sir, In the inCident that has 
taken place In Punjab, not only the.secunty 
officers were killed but their family members 
were also killed Killing the family members 
of the secunty personnel IS an Important 
feature That should be taken Into 
conSideration ThiS was Intended to 
demoralise our security forces ThiS IS 
spreading now throughout the country, as 
others have said Innocent people are being 
killed I WOUld, now, propose In view of the 
fact that thiS has been done to demoralise 
the security forces, the House should express 
not only Its concern but rt should also mourn 
the death of the persons and krth and kin of 
the security persons We sympathise with 
them It Will be In the fitness of things that the 
whole House expresses rts condolence for 
those who died, which demoralises the 
security forces The House should extend ItS 
confidence to the securrty forces and their 
families 

( Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) Mr Speaker, Sir, I would like to 
say one thmg In thiS connection No one can 
deny that the actIVIties of terrorists are 
Increasing But It Isalsotruethatthe pressure 
on terronsts In Punjab IS Increasmg Dreaded 
terrorists have been killed and the remalOing 
terrorists are trying to take reverse As my 
fnend said, the personnel of the secunty 
forces and other workers have become their 
target The circumstances In whICh they are 
discharging their responSibilities In Punjab 
and other areas should be mentioned In thiS 
House Those terrorists should be 
condemned In thiS House and the firmness 
with which the secunty forces are faCing their 
challenge should also be praised After all, 
the family members of the personnel of the 
security forces are being killed, they are not 
worned about their Jobs, rather they are 
Partners In the elfors being made to protect 
the unrty and Integrity of the country I also 
want that when massacres take place, the 
House should not react In a routine manner 



385 Wfltten Answers SRAVANA 20,1914 (SAKA) Wfltten Answers 386 

We should ask the Governmentto make be praised They are fulfilling their duties 
a statement and If there IS any laxrty on the This problem cannot be solved If efforts are 
part of Government In checking terronsm, made to go to the root of the problem Without 
efforts should be made to remove It After any policy formulation and relYing only upon 
any inCidence of murder committed by the our secunty forces I have said this earlier 
terronsts such an atmosphere IS created, In and I say It today also 
which II appears that the Govemment IS 
being rendered feeble and II IS unable to do 
anything, then !tWill give Impetus toterronsm 
ThiS thing should not be done In thiS house 
If the Secunty Forces are being unjust 
somewhere, It IS a separate matter, about 
which Chandra Shekharjl IS worned 

SHRI CHANDRA SHEKHAR (Balha) I 
am not worned at all 

SHRI ATAL BIHARI VAJPAYF.:E If 
Chandrashekharjl IS not worned, then even 
Gurudev IS not worned (Interruptions) the 
houses Will agree With the pOint which I am 
trying to make They have started murdering 
people In large numbers, because In Punjab 
the pressure on them has Increased We 
should make our patrolling more Vigilant and 
prOVide all aSlstance to States ThiS should 
not be made a matter of party politiCS ThiS 
message should go from thiS august House 
It IS our responSibility to feel concerned 
aboutthefuture olthe offiCials and personnel 
who are being killed and we should make 
proper arrangements for their secunty II IS 
necessary to make arrangements to fully 
compensate the families of Innocent citizens 
who have been killed by terronsts 

SHRI CHANDRA SHEKHAR (Balha) 
Mr Speaker, Sir, I would not like to say 
anything on thiS Issue But I want to give a 
clarification to what Atal]1 has said I am very 
much worned about everything which IS 
happening In Punjab and I am opposed to 
terronsm I would also like to say that In the 
last few years the security forces and the 
police have been continuously striving to 
curb terrorism ThiS effort shall continue In 
future also The result shall be slmllarto what 
II IS at present I repeatedly affirm that death 
IS death whether II results from the bullet 
fired by the pollee or by a terronst and when 
someone dies an Indian dies I am equally 
worned about II as you are I understand that 
the work done by the secunty forces should 

SHRI GEORGE FERNANDES 
(Muzaffarpur) Mr Speaker, Sir, I would like 
to raise an Issue, which IS before you Some 
M Ps have left my party The nation does 
not break up, perhap~ there IS no party 
(Interruptions) 

MR SPEAKER You have given me a 
notice under Rule 184 and If I admrt thiS 
notice, you may diSCUSS n You should raise 
thiS matter here and tell me first of all, 
whether I can admit thiS notice or not 

[English] 

I am haVing the Rules Book In my hand 
You can also refer to the Rules Book and 
then tell me whether I can admit thiS matter 

[ Translation] 

It IS to be seen how the time IS to be fixed 
up I can say, for your informatIOn that you 
may check the follOWing provIsions 186 (2), 
186 (9), 186 (13),186 (14) and 190 

SHRI RAM VILAS PASWAN (Rosera) 
They are requesting for admitting thiS 

MR SPEAKER It IS not like that 

SHRI GEORGE FERNANDES I shall 
remind you of the InCident that happened on 
6th of June, 1951 In thiS very House In a 
Similar case In which a Member, struck a 
deal With a stock exchange board and 
received a cheque of Rs 10,000 Pandlt 
jawaharlal Nehru, who was the Prime Minister, 
stood up and moved a motion In the House 

MR SPEAKER You have given a 
notICe under Rule 184 whICh reads as under 

[English] 

" rt shall not contain arguments, 
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inferences, ironical expressions, [Translation]
imputations or defamatory
statements;"

certainly some part of the statement
which is there is going to be defamatory
against some Members.

Rule 186 (ix) says:

" if it contains a statement, the
member shall make himself
responsible for the accuracy of
the statement;"

I do not find from the notice that you
have made yourself responsible for the
statement.

Rule 186 (xiii) says:

" it shall not relate to a matter
which is not primarily the concern
of the Government of India."

This is a statement against Members.
Then, Rule 186 (xiv) says:

"it shall not raise/matter under
the control of bodies or persons
not primarily responsible to the
Government of India."

If you read Rule 190, it says:

"The Speaker may, after
considering the state of business
in the House and in consultation
with the Leader of the House or
on the recommendation of the
Business Advisory Committee,
allot adayordays orpart of aday
for the discussion of any such
motion."

Now, you have given me the notice and
I will consider it. I will put it in the Busines
Advise: v r:ommittee and if the Business
Advic,~'r, Sommittee approves that there
s~'·;:"e a discussion on this, I will certainly

'N .t

[Englis/J]

Written Answers

SHRI GEORGE FERNANDES: Kind
allow me to submit a few things.

SHRI MOHAN SINGH (Deoria): I h
also given a notice.

MR. SPEAKER: The samethingappli
to your notice also. I have no objection~tl
Business Advisory Committee says let
discuss it.

[ Translation]

SHRI GEORGE FERNANDES:
Speaker, Sir, this happens only incaseof
motion although I admit! .

MR. SPEAKER: You are a powe
Speaker. Once you start your speech,
force of your argument is so strong th
becomes difficult for me to contain thaf
It becomes a matter of record. Then
things have to be expunged. That iswhyl
telling You.

SHRI GEORGE FERNANDES: Iam
going to read that, I have neither rnenilo
the name of any person in my resolution
made any defamatory statement ag
anyone. I have said everything openlyi
and outside the House and everything
been published in the newspapers.
people of this country have now corrw
know the facts .....

MR. SPEAKER: There is a diffe
between the statements made inside
outside the House and the statements
in the court. If you discuss anything in
House you have to take the respons
and if you discuss anything in the court
are responsibleforit. But ifyou saysome
outside the House, the procedure
determining the responsibility is differe

SHRI GEORGE FERNANDES: I
moved this motion with full responsibillly:

MR. SPEAKER: There is a se!'
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Impediment for me that many members 
would start levelling charges at each others 
and there will be no end to It 

SHRI GEORGE FERNANDES If there 
IS any objection regarding the language of 
the motIOn, you may change It 

[English] 

Let me consider this notICe and let me 
put It In the BUSiness AdvIsory committee I 
Will diSCUSS It 

[ TranslatIOn] 

SHRI GEORGE FERNANDES If you 
want to put It before the BUSiness Advisory 
Committee It IS alright 

[English] 

MR SPEAKER I Will certainly put It up 
In the BUSiness AdvIsory Committee 

[ Translation] 

SHRI LAL K ADVANI (Gandhi Nagar) 
If the que~tIon IS raised In a manner keeping 
the Central Government In view the rules 
and regulatiOns would be a hindrance But 
the suggestion which Shn George Fernandes 
wants to make through thiS motion I have 
gone through hiS statement-Is perhaps the 
formation of an EthiCS committed In the 
House 

MR SPEAKER We would conSider It 

SHRI LAL K ADVANI In some 
Parliaments of the worldth6re IS acommlttee, 
known as Interests of Members Committee 
Today the Members are being denied the 
matters whICh Interests them Parhamentary 
democracy IS In a pitiable condition I do not 
know for certain whether money power has 
been used In thIS case but thiS IS a common 
presumption that there has been misuse of 
money power I would like that atlentlon 
should be paid to the usefulness of the ethICS 
Committee 

MR SPEAKER I would diSCUSS the 
matter of EthICS Committee with leaders of 
all partIes and see what can be done In thIS 
regard 

SHRI MOHAN SINGH Mr Speaker, 
Sir, we had also gIven a notICe that dlgntty 
and decorum of the House should be 
maintained The dignity of the House has 
received a set back from thiS Incident 

SHRI GEORGE FERNANDES Mr 
Speaker, Sir, I have put before you both the 
aspects of the argument Although I would 
not like to refer to the matter here yet I am 
of the op'nion that you would diSCUSS It with 
reference to E;thlCs Committee 

[English] 

MR SPEAKER I Will consider It I Will 
diSCUSS It 

[ Translation] 

SHRI MOHAN SINGH Mr Speaker, 
Sir, thiS House and the Members of thiS 
House are an ideal for people Therefore, a 
cod of conduct should be evolved for them 

MR SPEAKER Alnght 

SHRI MOHAN SINGH ThiS IS the 
question of the dlQnlty of the whole House 
My submiSSion IS that an EthICS Committee 
should be constituted to evolve a code of 
conduct for members within and outside the 
House 

MR SPEAKER I agree 

SHRI HARI KEWAL PRASAD 
(Salempur) Mr Speaker, Sir I demand 
secunty for myself (Interruptions) 

MR SPEAKER LISten, If you speak 
there would be no end to It Others would also 
lOin In You come and meet me In my 
chamber I would provide you securrty 

SHRt HARt KEWAL PRASAD Mr 
Speaker, Sir, I have a submisSion I have 
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come to knowthat my name IS being dragged MR SPEAKER Nitlsh JI. I have already 
by a group of people In the Incident I got this agreed Please listen to me I am trying to 
news yesterday night I would like these make a pOint regarding the security 
people to be exposed I therefore, demand arrangements 
protection 

MR SPEAKER No, no not like that 
( Interruptions) 

SHRI HARI KISHORE SINGH 
Government should prOVide security to the 
members whose life IS In danger 

SHRINITISHKUMAR(Barh) Thehfeof 
the member IS In danger and therefore 
secunty 

[EnglIsh] 

SHRI SOBHANADREESWARA RAO 
VADDE (VIJayawada) Sir, It IS a senous 
matter (InterruptIons) 

SHRI BASUDEB ACHARIA (Bankura) 
The Members life IS In danger 

[ Translation] 

SHRI NITISH KUMAR The hon 
Member has said specifICally that hiS life IS In 
danger 

SHRI RAM VILAS PASWAN If some 
member says that he has exposed some 
people who were Involved 10 misuse of money 
power and hiS life IS In danger would you not 
feel worned? 

MR SPEAKER You send It to me In 
wntlng and I Will make endorsement and 
send It to the police as well as the MInistry of 
Home Affairs and security would be 
provided (InterruptIons) 

SHRI RAM VILAS PASWAN Mr 
Speaker, Sir, he IS submitting In the House 
that hiS hfe IS In danger 

SHRI NITISH KUMAR Mr Speaker, 
Sir, When the hon Member IS pleading for 
security and you are holdmg the highest 
office In the House It IS your responsibility to 
prOVide him security 

SHRI RAM VILAS PASWAN Mr 
Speaker, Sir, you are the guardian of the 
House 

MR SPEAKER Please listen to me I 
am submittIng regarding the arrangement of 
secunty to the Member Whatever you want 
to submit kindly give It In writing I would send 
It to the Minister of Home Affairs With my 
endorsement and If he needs police protection 
that too would be prOVided 

( InterruptIOns) 

MR SPEAKER Prof Prem Dhumal 

SHRI NITISH KUMAR Mr Speaker, 
Sir, I would like to submit one mo~e thmg My 
party supports tr3 setting up of on an EthiCS 
Committee as suggested by Shn George 
Fernandes and Shn Advam We urge you to 
case a meeting of leaders of all parties In thiS 
connection dunng thiS week so that the 
process of constitution of such a committee 
Isexpedltad (/ntBrruptlons)Mr Speaker Sir, 
please call a speCial meellng of BUSiness 
AdVISOry Committee and take up thiS matter 
In that meeting today Itself It IS an urgent 
situation (Interruptions) 

PROF PREM DHUMAN (Hamlrpur) 
Mr Speaker, Sir, through you, I would like to 
draw Government s attention towards a very 
senous problem that has developed In the 
education system As per UGC Act 1956, 
every university has to seek recognition from 
the University Grants Commission In the list 
Issued by the UGC 27 Universities functiOning 
In the country have not been recognised 
These Universities are In UP, Bihar, Kerala, 
Tamil Nadu, M P and Nagpur (InterruptIons) 

SHRI SURYA NARAYAN YADAV 
(Saharasa) Please let me also speak 

MR SPEAKER Look, In thiS way, It will 
be an open diSCUSSion Don't complain later 
that your tOPICS have been left out If I allow 
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SHRI SURYA NARAYAN YADAV Mr 
Speaker, Sir, I support the matter which has 
been raised by Shn George and demand that 
a committe should be constituted to 
investigate whether the money has been 
used or misused Since 1991 Defection has 
taken place flrstfremthat Side These people 
commit all misdeeds and blame honest 
people I shall welcome appointment of a 
Parliamentary Committee from the core of 
may heart and demand that all the inCidents 
which have taken place up till now should be 
Investigated 

Th IS IS my requestto you (interruptions) 

[English] 

MR SPEAKER Okay Very good 

[ Translation] 

SHRI NITISH KUMAR Please call a 
meeting of the BUSiness AdVISOry Committee 
today (Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saldpur) Please constitute a Parliamentary 
Committee today Itself so that all these 
cases could be Investigated well In 
time (Interruptions) 

MR SPEAKE R Please take your teat 
It seems that formation of a committee IS 
acceptable to all the hen Members ThiS 
committee cannot be constituted Within a 
day or two We Will think over It and do the 
needfull It IS most welcome that there IS a 
demand for It from all of you (Interruptions) 

SHRI SURYA NARAYAN YADAV A 
committee must be constituted How many 
people have been charged (Interruptions) 
What happened 10 Bihar First, efforts were 
made to cause a split 10 the C P I Then the 
B J P, R P F and Jharkhand Party were 
split It has also been alleged that 

( Interruptions) 

MR SPEAKER What Shn Dhumal IS 

saying IS a very If1l>Ortant matter Please 
listen to that also 

SHRISURYANARAYANYADAV lam 
also raising a very Important 
matter (Interruptions) 

PROF PREM DHUMAL As per UGC 
Act, 1956 all the Universities have to seek 
recogOilion from the U G C In August the 
U G C Issued a list of 27 Universities In the 
country which are functioning Without 
recognition, they are ISSUing degrees up to 
Ph D level Thousands of students take 
admiSSion In them every year and are 
suffering losses Neither the Ministry of 
Human Resource Development nor the 
Education MIOIstnes of the States are taking 
any action In thiS regard Mr Speaker, Sir, 
you Will be surpnsed to know that universities 
have been named after Maharana Pratap, 
Sant Ravldas, Gandhljl, Subhash Chandra 
Bose and Mahadevi Verma etc Innocent 
students of the areas where educalion 
faCIlities are not available, are taking 
admiSSion In these unIVersities and the 
degrees they get do not prOVide them any 
employment While bogus certifICates are 
being Issued by these unlvensltles a 8111 to 
amend the U G C Act has been Introduced 
10 Parliament It IS stili pending The Bill 
prOVides that people who run such rackets 
would be pUnished A penalty up to Pts 10 
lakh would also be Imposed on them But the 
Bill has not so far been passed The hon 
preSident IS also an educatiOnist I ~ant that 
the Govemment should Issue an Ordinance 
If thiS Bill IS likely to be delayed so that such 
unrecognised uOlversltleS could be closed 
down People Who are plaYing With the career 
of lakhs of students should be awarded 
stnngent punishment 

MR SPEAKEH Please listen one 
minute "there are 27 unrecogonlsed 
universities, It IS In Itself a very big thing 
Please verify the fact and see what could be 
done In thiS regard? 

SHRI LAL K ADVANI It could be that 
there are some benaflde universities whICh 
have started and are trying for a recognition 
but delay IS being caused by the U G C 
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MR SPEAKER That IS Why I said that 
facts should be venfled 

RE GOLDEN JUBILEE CELEBRATIONS 
OF "AUGUST REVOLUTION" OF 1942 

[ Translation] 

SHRI RAM VILAS PASWAN Mr 
Speaker, Sir, we are celebrating August 
Revolution of 1942 In the entire country 
Yesterday a light diSCUSSion took place on It 
I would like to tell you that though August 
Revolution of 1942 was led by Congress 
party, It was not a revolution of Congress (I) 
Party Today there are leaders In both ruling 
as well as opposition parties who took part In 
the freedom struggle But today a propaganda 
IS being made as If It was a branch of the 
Congress (I) Party which lauched this 
revolution I took 11 senously with the hon 
Minister of Information and Broadcasting In 
today s Consultative Committee meeting 
attached to rls Ministry I fen proud of the 
manner In which tie conducted a function 10 

the Central hall of the pa:1lament The hon 
PreSident addressed the nation In t~e 

meeting The atmosphere was surcharged 
With such a feeling reminding us the martyrs 
of our freedom struggle and oeople who 
participated In It We remember the event as 
a national movement But II IS unfortunate 
that today It IS not being remembered as a 
nallonal movement It IS being polltlcallsed In 

such a mariner as If thiS movement had been 
launched by the Congress (I) Party and now 
also they are organising thiS celebration as a 
national movement and we h ave no concern 
With It 

That IS why, through you, I would like to 
say that Parliament IS Supreme There are 
several other people who are more PatnotlC 
than those In the Congress Party So It 
should not be projected as a movement of 
the Congress Party Instead, It should be 
projected as a national movement ThiS IS 
what I wanted to submit through you 

SHRI RAM NAIK (Bombay North) Mr 
Speaker, Sir, a programme was also held In 
Bombay In the programme, It was shown as 
If II was Congress (I)'s own programme The 

falg which was flying there was the flag of 
Congrees (I) party We people could not 
know All that was done In the programme 
was a propaganda of a single party 

MR SPEAKER NO,lIlsnotthequestlon 
as to which flag was flown In 1942 

SHRI RAM NAIK Then, what 
happened? It won't do like thiS 

MR SPEAKER Whose flag was that 
was held by Shnmatl Aruna Asaf Ali 

( Interruptions) 

SHRI RAlVEER SINGH(Aonla) Mr 
Speaker, Sir, National flag was not hOisted 
there, rather It was the flag of Congress 
Party (Interruptions) 

SHRI RAM NAIK I Will not mislead But 
It IS true that the flag of the Congress Party 
was hOisted while on such occasslons 
National flag should have been hOisted so 
that It may symbolise I'latlonal unity Mr 
Speaker, Sir, due to It people were annoyed 
there People who Visited that place to pay 
their homage, were lathlcharged Persons 
like Shnmatl Mnnal Gore were lathl-charged 
Later on the Chief Minister went there and 
sought apology but you canl'ot Ignore the 
fact that attack was made on them Such 
party-pOlitiCS stlould not have been allowed 

SHRI CHANDRA SHEKHAR Mr 
Speaker, Sir, I do not want that there should 
be any controversy on the occasslon of 
golden lubllee celebration of the Quit India 
Movement of 1942 But the way It all started 
IS very unfortunate On that day the speeches 
were made by dl9n1tanes In the Central Hall 
of the Parliament to mark thiS occassion I do 
not want to point out the speech of any 
partICular person But I beg your pardon for 
saying that In the speeches made to mark 
the occasslon of 1942 revolution there was 
no reference of Shn Jal prakash Narayan, 
Dr Ram Manohar Lohla and Acharya 
Narendra Dev Quit India Movement of 1942 

(Interruptions) 0 K you don't remember 
Shn Sub hash Chandra Bose (Interruptions) 
I do not mean to say that Subhash Chandra 



397 Re Golden Jubilee 
celebration of Aug 

SRAVANA20, 1914 (SAKA) Revolution of 1942 398 

Bose should no~ be remembered Do not 
mention his name But I say that In the 
function at India Gate an hon Minister 
addressed like this "The President of All India 
Congress Committee and Hon Prime 
Minister Shn Naraslmha RaoJI " He further 
addressed "The members of All India 
Congress Commltee "Mr Speaker. Sir. I 
was sitting beSide you At that time I thought 
of leaving that place H It would not have been 
the question of dlgnrty of the martyrs of 1942 
I would not have continued to sl! over there 
I would like to request you that no attempts 
should be made to change the History on 
such a big occasslon No attempt should be 
made to distort the history I would like to tell 
those people who do not know the History of 
1942 revolution that Shn Acharya Narendra 
Dev was the man who had drafted the 
resolution of 1942 and not the leaders who 
are considered that they had drafted It 
Therefore I would like to pOint out that the 
way Hon ble President remembered Shn Jal 
Prakash Narayan was very objectIOnable 
He said Shn Jal Prakash Narayan was lodged 
In the Hazanbagh Jail, until he did not abscond 
from there ThiS IS how Hon'ble President 
paid tnbutes to Shn Jal prakash Narayan 
while celebrating 1942 revolution Dr Ram 
Manohar Lohla was not remembered 
Fortunately name of Shn Subhash Babu was 
nottaken He was remembereclin the function 
organised In the Lal QUlla That was out of 
thecompulslon Thewaywe have celebrated 
the function shows our narrow-mindedness 
and It IS better not to celebrate the function 
of the QUit India Movement than to celebrate 
I! with narrow Indedness 

I would like to know as to how the 
programmes are chalked out I am also a 
Member of that Committee 

SHRI RAJVEER SINGH Some people 
has opposed these August Krantl 
celebrations 

SHRI CHANDRA SHEKHAR I do not 
want to go Into that because many peopl& 
who oppose many thmgs have reached 
everywhere Leave that thing aSide I do not 
want to go Into that But. Mr Speaker. Sir. 
when the Government asks us to attend 

such functions then It IS Its duty to care for our 
dignity Some persons may feel proud of 
attending the meeting of A ICC but I do not 
feel so I was the member of A ICC at a 
time when the persons occupymg h'9her 
offices In A ICC at present could not think 
of even reaching near to I! Therefore. I feel 
sorry when we people are treated In such a 
manner We attend such functions 
cO'1sldenng the national functions but we 
feel sorry when we hear such speeches 
there You can forget the names of great 
warriors of 1942 while making speeches but 
you can't remove their names from the pages 
of History Throug'1 you I would "ke to tell Shn 
Ghulam Nabl Azad that History IS the most 
cruel and the hardest judge The kind of 
History you are creating Will not be considered 
as history History IS the narration of past 
events based on truth 

SHRI NITISH KUMAR Mr Speaker. 
Sir, 50th anniversary of 
August Krantlls being celebrated alongwlth 
It an attempt IS being made to dIstort the 
history That IS deplorable Just now Shn 
Chandra Shekhar has nghtly said that when 
all the senior leaders of Congress. Includmg 
Gandhljl were In JaIl. at that time young 
leaders of the Congress SOCialist Party had 
taken the responsibility of leading the Quit 
India Movement on to themselves We people 
who have born after Independence allege on 
the baSIS of our knowledge of the History of 
QUit India Movement of 1942 or that of the 
Freedom Struggle. that dlscnmlnatton has 
been shown to Lok Nayak Jal Prakash 
Narayan as no reference of hiS name has 
been made 10 the speeches made on thIS 
occasslon Mr Speaker, Sir, at that time I bad 
succeeded In controlling myself when the 
speech was being delivered I became excited 
when only passing reference of Lok Nayak 
Jal Prakash Narayan was made At that time 
Lok Nayak Jal Prakash Narayan. Dr Ram 
Manohar Lohla and serveral other people 
had contnbuted a lot In the movement They 
had led the movement remaining 
underground They had also set up a secret 
RadiO statIon and kept the morale of the 
people high There IS no reference of any of 
these things in the literature being published 
on thiS occasslon And It IS nol good to show 
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dlscnmlnatlon In this way The whole country 
IS taking It s(!nously People's knowledge of 
history IS not limited to that what they are 
trying to propagate through live telecast, 
radiO and advertisements They know history 
and facts It IS a very cheap propaganda and 
It seems that today's Congress Party IS the 
real Inheritor of the congress party of that 
time Iwould like to saytheexlstlng Congress 
Party IS not like the Congress of pre
Independence era Barnng a few people all 
those who are sitting there were the members 
of that Congress Party but the diSCrimination 
which IS being made by the media IS 
conde men able 

The Government claims to run the 
country on baSIS of concensus I urge the 
Governnentto give up the policy of dlstotnng 
the History Leave aSide the poliCY of 
concensus lest people may not start 
boycotting your August Revolution 
programmes and start their own ,",cl'allel 
programmes Such a sltuallOn may also 
anse So If we want It to make a national 
programme, History should not be distorted 
and the contribution of all those leaders who 
took part In the August Revolution should be 
highlighted When Lok Nayak Jal Prakash 
Narayan was released from Jail It took him 12 
hours to cover 10 krn distance from Patna 
city to Gandhi Maldan Can you forget thiS 
thing? And can only make a passing reference 
about It? The World knows It, History IS 
wltlnes to It so no more such an attempt be 
made 

The people know what was the 
contribution of Dr Lohla ThiS fact cannot be 
falSified If you try to do that We have been 
witnessing that functions are organised by 
Government to highlight the only one family 
You have also forgotten Sardar Patel But 
you don't know, these people cannot be 
forgotten by the public even If you try to do 
so Birth annlversanesof J P Narayan, Lohla, 
Sardar Patel and Ambedkar are not 
celebrated by the Government Perhaps you 
do not know that public celebrates them and 
not for one day but for 15 days continuously 
So don't forget that the public can also 
organise these programmes on rts own level 
We stili want that the national programme 

should be celebrated as a national 
programme and everyone should partICipate 
In them So these programmes should be 
organised With honesty and put pure Intention 

[English] 

SHRI P C CHACKO (Tnchur) Sir, It IS 
most unfortunate that when we are 
celebrating such a glonous Chapter of the 
Indian HistOry, that IS, the Golden Jubilee of 
the QUIt India Movement whICh IS taken up 
by the Government With such great sincerity 
and commitment, that IS being distorted and 
being critiCised In thiS fashion I do not want 
to wound the sentiments of anybody I am 
not disagreeing With what Shn Chandra 
Shekhar has said In thiS House, there are 
some Parties which have got a pnck of 
conscience when they are looking back to 
1942 The Congress I;>arty has th(l natural 
and legitimate nght to celebrate the Golden 
Jubilee of the QUit India Movement because 
we are the Inheritors, the Congress Party are 
the Inhentors of that great party which led 
thiS country dUring the Freedom struggle I 
am not saying that any other party or any 
other leader or leaders do not have any role 
In thiS For Acharya Narendra Dev, Dr Lohla 
or for all these great leaders we have got the 
highest respect and regard In your presense, 
In the Central Hall, when the speeches were 
made, references were made to these great 
leaders In the speech made by the PreSident 
and In the other speeches, they were saluting 
the memory of these great leaders The 
Congress party, which ledthlscountrydunng 
the Freedom struggle, had conducted thiS 
programme In Bombay as also IS other parts 
of the country A number of programmes 
have been chalked out by us (InterruptIOns) 
Please here me I do not want to teach 
patriotism to any body But Shrl Ram Vilas 
Paswan's Party did not conduct a Single 
programme to celebrate thiS function 
anywhere In India I want to ask a 
question (Interruptions) 

[ TranslatIOn] 

SHRI RAM VILAS PASWAN (Rosera) 
I am also saying that the Congress-I IS 
conducting such programmes (Interruptions) 



401R~G~denJ~~ 
celebratIOn 01 Aug 

SRAVANA 20, 1914 (SAKA) Revolution of 1942 402 

SHHI GEORGE FER~ANDES: 
(Muzaffarpur) Both Mrlnal Gore and Pramlla 
Dandwate faced the lathls even then how rt 
IS said that the programmes are not 
conducted (Interruptions) They conducted 
such programmes and faced'the lathls Why 
do they speak about a thing, whICh they do 
not know (InterruptIons) 

[English) 

SHRI P C CHACKO Please listen to 
me The Congress Party IS conducting this 
programme to commemorate this occasslon 
as a one-year programme throughout the 
country Which party IS celebrating this 
programme Many parties are crrtlclslng the 
Congress Party In this regard H you are also 
really Interested, then your party should 
have a programme The function was 
conducted In Bombay They should 
understand that Mrs Aruna Asaf Allis not a 
Party member, Mr Aruna Asaf All IS not a 
Congress Party member But she partICipated 
In the Gwallor function too I would like to say 
here that we are proud and we are priVileged 
to celebrate this function I say that In every 
function the Congress party IS trying to 
associate the heroes of our Independence 
struggle There may be draw-backs 10 the 
Organisation You can cntlClse that But you 
are CritiCIsing, you are Insulting the history of 
thiS country You cannot write a new hlstoryl 
History of India, history of India's freedom 
struggle IS Invariably related to the Congress 
Party's history You should not forget that 
The Congress Party's resolution or the qUit 
Ind,a Movement's resolution was passed 
and on that date, a reference was made In 

the speech Can you deny the history? Can 
anyone WIthout referring to that, remember 
that occasIon? You should understand that 
The Congress party do not even have a 
distant thinking of Insulting ordenl9ratlng the 
memory of any national leaders We feel 
proud of respectIng the memory of all the 
national leaders So, Sir, I Wish that other 
politICal parties who are all responsible should 
not have denigrated the actions of the 
Congress Party to celebrate thiS golden 
Jubilee celebratiOn.. 

[ Translation] 

SHRI RABI RAY (Kendrapada)' Mr. 
Speaker, Sir, after listening to 
Chandrashekhar JI the speaker preceding 
me, It IS obVIOUS that he has started the 
factual position I was under the Impression 
that the Congress party which IS In power will 
not Indulge In politiCS In the celebrations of 
the 1942 movement's golden Jubilee. As 
Chandrashekhafjl has asserted that the way 
speeches were delivered In the Central Hall 
and the way In which the History of the 1942 
revolution was put forth In a deformed shape 
before the youth of thiS country IS very sad. 
I did not expect thiS thing from the party to 
whICh the hon Pnme MInister belong but I 
feel that they have learnt nothing from history 

Mr Speaker, Sir, I want to submit that 
everyone knows and rt has become a part of 
the history of the world's freedom movement 
that atter the arrest of GandhlJI In August 
1942 at Bombay, these four brave people, 
Jal Prakash Naraln, Dr Lohla, Aruna Asaf All 
and Achyut Patwardhan went under ground 
and took over the responslbllrty of 'do or die' 
movement I want to submit that at that time 
I was a student of hl9h school and may be 
Chandrashekar)1 was also a student of high 
school Since both of us are of the same age 
group and at that time we used to study In a 
Village high schOOl At that time these four' 
brave persons alongwlth Gandhl]1 had won 
the hearts of the youth and continued to rule 
their hearts for 10-20 years I want to submrt 
to all those who are SlUing here, speCially 
Shn Reddy) I who IS present here and who 
had been the Chief Minister of Andhra 
Pradesh as to whether they can prove the 
History wrong and If ~was not like so I want 
to mention the names of those persone who 
are holding high POSitiOns. Even these people 
have spoken but whether It was not 
appropriate for them to mention the names 
of all these four persons Inthelfspeech? May 
be, these four persons had left Congress 
atter Independence and started an aggreslVe 
movement against Congress but those were 
the freedom fl9hters and revolutlonales I 
want to bnng on the record whICh IS not 
mentioned here that after the last revolutIOn 
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of our country under the leadershIp of 

Gandhljl, If was decided by hom before two 
days at his death whIch I want to rmlnd all the 
Congressmen and Chako Sahib should ',sten 
II carefuly, that the work of Congress, whICh 
was formed for national revolution, IS over 
and Congress should be disband and a Lok 
Sevak Sangh should be formed 

He wanted to form Lok Sewak Sangh 
wllh the help of those who wished to work for 
othe Development of nation Do the 
Congressmen not know that It was the last 
wish of the Farther of the Nation to disband 
Congress? 

Today, I want to say somthlng about 
Netall Subnash Chandra Bose The words of 
NetaJi Subhash Chandra Bose's speech are 
stili echoing In my ears he was bringing 
together all the Indians In South East ASia for 
the revolution The national leaders should 
have made a reference of the words of Nata)1 
In their speech and Azad Hind FauJ should 
have been mentioned along with the 1942 
revolution but It was not mentioned at all, at 
least no reference was made to It In the 
Central Hall I hope that the Congress party 
Will be more Interested on heanng all thiS and 
Will not deny the things unnecessanly In a 
proudy manner The way In which the 
observations of 194? revolution should have 
been and the way these have been done are 
not upto the mark for a big country, where we 
are proud of malntalrlng parliamentary 
democracy 

My submiSSion IS thiS much only 

SHRI RAM LAKHAN SINGH YADAV 
(Arah) Mr Speaker, Sir, It IS not necessary 
for me to speak. since Shn Chandrashekher)1 
and my fnends have taken part In thiS debate 
I am not among those who have taken birth 
after August revolution I am also not among 
those who at the time of August revolution 
when Neta)1 fought hiS first battle In which he 
raised the slogan NA DENGE EK BHAI. NA 
DENGE PAl" did not take part In that 
movement While on the one hand I worked 
underthe gUidance of Gandhlll for months In 

Bihar on the other hand I took part In the antl
compromise conference by being a follower 

of NetaJI Subhash Chandra Bos8. lleamt a 
lot by bemg In the Congmss Socialist Party 
and under the leadershIp of JalpraJcash 
NarainJI When the people, under the 
leadership of Jalprakash NrainJI escaped 
from Hazanbagh Jail then two people had 
spent one night In the V,kram M L A Hostel 
All thiS History IS before me I faced bullets 
.... hlle unfurling flag on the Patna Secretanat 
to register my opposrtlon to British rule, when 
I was a student Today It has become an 
apple of discord here I think that II IS very 
painful for me Whosoever may be 
responslable for It and whatever may be the 
mistakes due to anyone, but I think thatlhere 
IS nothing more sad then thiS that It has taken 
the shape of a debate In thiS House All these 
things Will go In a the proceedings and Will be 
open for all. I understand that It IS more 
painful to me I understand that there IS no 
need at all of any debate on that after the 
speech of Bhal ChandrashekharJI. even then 
m~ submiSSion to the House IS to overlook 
tho misunderstandings at any level keeping 
In view the sanctity of the August revolullon, 
ItS History and everyone knows as to who 
were the partYlclpants In It Today August 
revolullon IS being celebrated all over the 
country by all the parties and everyone 
should co-operate In that Everybody, who IS 
In power In State or In Centre should co
operate and there should be co-operallon of 
all I think that If It IS made a bone of 
contention then It Will be a blot on the History 
of our country and on the History of the 
August-revolution There IS no need at all to 
pull It further 

With these words I beg pardon of my 
colleagues and the han Members Since my 
emotions are very strong That IS why I stood 
up before you to give vent to 
them (Interruptions) 

SHRI HARI KISHORE SINGH 
(Sheohar) Mr Speaker. Sir, I want to say a 
few words (InterruptIons) 

MR SPEAKER HIS assesment IS very 
good 

( InterruptIons) 
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SHRI HARI KISHORE SINGH Mr 
Speaker, Sir, I come of a family of freedom 
fighters There are freedom fighters In my 
own Village I belong to such an area, where 
In Just one Village In 1942 nine people became 
martyrs while faCing the European mllrtary I 
am surpnsed that Ram LakhanJI has stood 
up and that too on the occasion of the golden 
jublee of the August revolution of 1942, he 
has performed a revolullon 
act (Interruptions) I am ashamed at the 
diSCUSSion on It (Interruptions) 

SHRI RAM LAKHAN SINGH YADAV 
Piease talk sensibly by (Interruptions) 

SHRI HARI KISHORE SINGH Ram 
Lakhanjl I am In my senses while 
speaking (Interruptions) 

SHRI RAM LAKHAN SINGH YADAV If 
I say anything about you you Will feel bad 
about It 

SHRI HARI KISHORE SINGH You say 
anything you like about me I Will not feel bad 
about It (InterruptIOns) 

MR SPEAKER That IS why I said that 
one should not say anything against the 
other 

SHRI HARI KISHORE SINGH The 
Golden Jubilee Celetratlof's of 1942 that we 
are observing now IS a national lest Ivai But 
the manner In which the Government IS 
celebrating rt and the way statements are 
being made In thiS regard They link It With 
some offices (Interruptions) I am distressed 
f would specially like to make an appeal to 
Kesnjl who IS sitting here and who partICipated 
In the 1942 movement (InterruptIOns) 

MR SPEAKER Please do not stretch 
It too far (Interruptions) 

SHRI HARI KISHORE SINGH He 
supported the movement while In Hazanbag 
Jal It was dunng thiS penod that Shn 
Jalprakash Narayan escaped from the 
Hazanbag Jail (Interruptions) 

MR SPEAKER Different States have 

different Governmentg, Everyone car 
celebrate It 

( Interruptions) 

SHRI HARI KISHORE SINGH It should 
also be discussed I would like to request Shn 
Chandra Shekhar, at least, not to go Into It 
It was not a national movement of the 
Congress (I) Party as rt IS being presented 
and observed by the Govemment If there IS 
any further dispute, we would say that an 
effort IS being made to glorify such a leader 
who JOined the movement most reluctantly 

MR SPEAKER Nothlngshoulclbedone 
to minimiSe the glory of that Movement 

[English] 

SHRI CHITTA BASU (Barasat) I also 
want to express my resentment and 
unhappiness over the manner In which the 
Golden Jubilee celebration of the great 
August Revolution has been observed 

[ Translation] 

MR SPEAKER Look, such a talk may 
undermine rts dlgnrty 

( Interruptions) 

[English] 

SHRI CHITTA BASU Please listen to 
me and then you can answer Sir 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa) He belongs to Netajl Subhash 
Chandra Bose's party 

MR SPEAKER Yes, Netajl Subhash 
Chandra Bose IS the respected leader of the 
country and hiS memory Will be wntten In the 
golden letters 

SHRI E AHAMED (Manjen) There IS 
no mention of Maulana Mohammed All, 
Hakeem Ajmal Khan, Dr Fandl They were 
also leaders of the freedom movement 
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MR. SPEAKER: Do you want this kind of [Translation] 

discussion to go on? 

SHRI CHITTABASU:You cannot falsify 
the history. It is true and we admit that the 
AICC on the 8th of August, 1942 gave the call 
for a countrywide struggle for the liberation 
and independence of the country. Mahatma 
Gandhi gave a call to the people that the 
responsibility of every citizen of the country 
was "do or die'. h is not Congressmen alone, 
but there are other political formations and 
groups who responded magnificently to the 
call of the nation. it was Forward Block, an 
illegal party, it was RSP, another important 
revolutionary group of our country and there 
were a number of revolutionary groups 
working in the country and the Communist 
Socialist Party under the leadership of Lok 
Nayak Jayaprakash Narain, which had a 
very prominent and a virtal role to play. You 
should know that there were parallel 
Governments running in different parts of 
the country. 

MR. SPEAKER: On that day I would 
have allowed you to make a long speech on 
the Resolution. 

SHRI CHITTA BASU: I have got the 
privilege. I feel proud that Tamra Lipta was 
declared a free country underthe leadership 
of one of the former members of the House, 
Satish Kumar Samanta, Ajay Kumar 
Mukhopadhyay and other revolutionary 
leaders and Congress leaders of course of 
undivided Bengal. 

Therefore it is notthe question as to who 
gave the call. It is not the question whether 
the call was given by the AICC. Uhimately 
history has proved that is was the movement 
which was launched by the masses and 
fi...-e. :wk ~:.,;;; responsibility of properly 
launching it In the ... ay they liked. As a matte( 
of fact, the CCi .gress did not provide 
IGaJi,i:>ilip 100 ',lat is my grievance. They 
gave the ca, but the Congress did not take 
the respon ;ibility of coordinating the 
rnnverner.t, of leading the movement to the 
logical conclusion.(/ntelTuptions) 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker, Sir, please 
hold a separate discussion on it. Others 
should also get an opportunity to express 
their views during the Zero Hour. it is not 
proper that only one hon. Member should 
take so much of time ... (IntelTuptions) 

SHRI CHITTA BASU: Therefore, it would 
be the endeavour of this House that all these 
things shOUld be borne in mind so that in the 
August Revolution, they can be remembered 
by the younger generation of our country in 
its proper perspective and in its proper way. 
Ahhough very late, I think, the Government 
should take iOto account all these historical 
facets and see that it is really observed In a 
manner that the people can understand that 
it is a national festival and national 
responSibility discharged by the Congress. 

[ Translation] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABIAZAO): Mr. 
Speaker, Sir, I do not want to go into the 
whole dispute but il is a matter of glory forthe 
friends of my generation that we got this 
opportunity to observe the Golden Jubilee 
Celebration of the 'August Revolution'. 

it has been said here that an effort was 
made by the Congress Pa:1y to distort the 
history. I would like to assure the leaders and 
the hon. Members that there is no question 
of distorting the history by the Government 
and the Congress Party. The history of the 
Congress party is 106-107 years old. The 
question of distorting its history also does not 
arise. Efforts were made to distort the history 
of the Congress party but it did not 
succeed. ( IntelTuptions) 

Mr. Speaker, Sir, we respect Gandhlji, 
Subhash Chandra Bose, Jal Prakash 
Narayan, Jawaharlal Nehru, Khan Abdul 
Gatfar Khan, Maulana Azad, Rajendra 
Prasad, Achut Patwardhan, Acharya 
Narendra Dev, Dr. Ram Manohar Lohia, 
Aruna Asaf AIi.(lntelTuptions) 
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SHRI KALKA DAS (Karol Bagh) Dr 
Ambedkar has also made contnbutlons He 
has been forgotten 

SHRI GHULAM NABI AlAD Please lei 
me speak Mr Speaker, Sir, you can Just 
Imagine how several other names come up 
at my mention of some names It IS a matter 
:>f pride for our country that so many names 
associated with the freedom struggle of India 
3re coming up It can Just be Imagined how 
nany more names will the Han Prime 
Minister or any other hon Minister may 
mention If they do so (InterruptIOns) 

SHRI RAM VILAS PASWAN (Rosera) 
He IS trying to put a curtain on the wrongs 

SHRI HARI KISHORE SINGH It IS 
nothing (InterruptIOn'» 

SHRI TARA CHAND KHANDELWAL 
(Chandnl Chowk) Sardar Patel s name has 
been ne~lected by the Congress Party nght 
from the beginning (InterruptIOns) 

SHRI GHULAM NABIAZAD Yourparty 
IS new At least my teacher did not teach the 
history of trls party to me (InterruptIOns) 

Mr Speaker Sir, I have already made a 
submiSSion that I would not like to go Into thiS 
dlspu!e We have a regard for the leaders 
who participated In the movements of 47.42 
or In the movements that took place before 
that OurGovernment and our Party respect 
them and will continue to respect them We 
will celebrate thiS function on behalf of the 
Government and on beha~ of the Congress 
Party The Government will keep on 
celebrating It and nobody can stop It 

[English] 

SHRI A CHARLES (Tnvandrum) Sir, 
yesterday, when the hon MlnlsterforWelfare 
made a statement regarding non
Implementation of the Mandai Commission 
Report, you were klild enough to give me a 
few minutes for a short mterventlon Sir, In 
the course of the Intervention, the only pOint 
which I wanted to highlight was that all the 
controversy and delay In Implementing the 

Report of the Mandai Commission was 
because the then Government and the former 
Pnme Minister did not Include a list of 
communrty for whICh the reservation was 
eligible I made It very clear that the matter 
went to the court of law as there was no hst 
of commUnities But, qUite unfortunately, 
when Doordarshan had telecast the news at 
10 30 PM, there was not even a mention 
about that, when my speech was reported 
All that was said was that I wanted the 
Government to prepare a itst of communities 
including those communities that are omitted 
Sir, the whole text of my speech IS here I 
never mentioned about any community that 
has to be Included I only saldthatslncethere 
IS no list and since there has been delay, the 
list has to be finalised 

13.1J1 hrs. 

[MF1 DEPUTY SPEAKER In the Chair) 

Agam. I am personally wounded seeing 
today s newspapers I am not accusing either 
th& newspapers or the Government What I 
want 10 say now IS they should convey the 
message which I had tned to convey Sir, 
one of the newspapers has said 

"A Charles (Congress-I) 
accused the NF Government 
headpd by Shn V P Singh of not 
including any of the tribal 
communities among the 
Chns1lans In the reservation itst • 

But, Sir, there IS no mention of Christians 
In my speech In another newspaper. rt IS 
said 

"A Charlessblamedtheerstwhlle 
V P Smgh Govemment of not 
Includl1g Chnsllan In the hst of 
backward classes while 
accepting the Mandai 
Commission Report • 

Sir, thiS IS unfortunate Slrnply because 
I am a Christian they should not convey the 
message that I spoke for the Chnsllans In 

regard to the IInplementatlon of the Mandai 
CommiSSion Report Sir, I represent the 
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dlgOifled people of Tnvandrum and whenever 
I speak In this august House, I speak with 
convICtion and In good faith I have no 
confusion about my honesty If there IS a 
detailed diScussion on the Mandai 
Commission Report, I could expose as to 
who IS responsible for the confusion I can 
prove that there was political motivation 
when the orders were Issued and that It was 
not forgiVing the benefit of reservation to the 
backward communities Therefore, Sir, I 
would request you to convey the message of 
what I had said yesterday and I would appeal 
the fourth estate to go Into my speech I 
appeal to them to give the correct statement 
of what I have spoken yesterday In the 
House (Interruptions) 

[ Translation] 

SHRI D J TANDEL (DarPan and DIU) 
Mr Deputy Speaker, Sir, through you I would 
like to draw the attention of ali M Ps The 
M Ps belongln9 to all parties would listen to 
me I have been elected from Daman and 
DIU Earlier Daman, D,u and Goa constituted 
a Single unit After granting statehood to 
Goa, Territorial Council was formed In 
Daman Earlier we elected M L As to the 
Assembly The Terntonal Council has been 
set up four years ago 

Our Administration appoints the 
Terntorlal Council There are 12 members of 
Daman In the Terntopal Council, 8 members 
are Chairmen of Panchayats and one each 
from S C and S T ,one woman member and 
one M P , In all there are 12 members An 
Incident took place on 18th June, 1991 Our 
Temtonal CounCillor, Shn Ram Bhal Patel 
belongs to an agrlcultunst family He IS very 
SOCial The AdmlOistrator apPOinted him as 
Chairman of the CounCil But there has been 
no oath taking ceremony even after 11 months 
and our Home Mlnlsterwould not go there on 
the Scheduled lime The Territorial CounCil 
of Daman could not be formed But Territorial 
CounCil of Dadra and Nagar Havell was set 
up When territorial CounCil of Daman and 
DIU was formed, oath taking ceremony could 
not take place Our hon MInister of Home 
AffairS had made programme to preSide 
over the oath taking ceremony on 31 st July 

and all were Invited accordingly But on 24th 
July (Interruptions) Shrl Uttambhai H Patel, 
MInister of State 10 the MinIStry of Rural 
Development. who IS sitting here, and others 
wentto the han Mlnlsterof Home AffairS and 
complained against the appointment of Shn 
Ram Bhal as he belonged to Shn DeVJI Bhal 
group When he was appolOted Chairman In 
1990, he was In Independent Member, whei~ 
as he was the Chairman of Panchayat when 
he contested the elections dunng 1990 I 
was also elected as an M P in the elections 
held next time I have been elected an M P 
for the second time Some responSibilities 
and engagements are always there Many 
people complained In the State Home MinIStry 
and conspired that thiS M P was the man of 
DevJI Bhal and demarked hiS removal 
Immediately And on 24th July, the orders 
were cancelled and he was removed Agreat 
injustice has been done It was done under 
the Influence of false propaganda, Anything 
may happen tomorrow Can you solve It 
today? The situat,on In Daman IS such that 
forthe first time a farmer s son got thiS office 
The entire community and society are In 

favour of him On 17th Instant I gave notice 
to the MInistry of Home Affairs and the 
Administration to Sit on fast In front of the 
offICe of Administration I Will sacnflce my life 
forthe purpose of need arISes (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) "Ar Deputy Speaker, Sir, today I 
met the hon Speaker and sought hiS 
permiSSion to place the facts regarding 
whatever has been said In the House Tthe 
matter relates to Daman and DIU Since 
Daman and DIU IS a Union Terntory, the 
MInistry of Hams Affairs IS directly 
responslable fortt There IS an Administrator 
For the purpose of adVISing him, Terntoral 
CounCil IS constituted the declaration of 
appointment has been made through 
Gazette They have been Informed The 
Implementation process was started They 
were nominated as members of serveral 
committees, e g , Red Cross Committee 
Horne AdviSOry Committee It was deCided 
that oath taking ceremony would take place 
later on Its date was flnahsed as 3151 July 
The Invitation cards were distributed The 
concerned members were Informed to come 
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on 31st July to witness the oath taking 
ceremony But later on, the said ceremony 
was completed Why It was cancelled What 
IS the reason behind Insulting any cItizen like 
thiS after his appOintment? 

SHRICHANDRASHEKHAR Whatwas 
the reason given? 

SHRI ATAL BIHARI VAJPAYEE The 
reason IS that Congress members met the 
Administrator and asked him to cancel hiS 
appOintment as he seems to be associated 
With the Bharatlya Janata Party Would 
anybody be Insulted like this? Will the 
administratIOn of Union Territory be run like 
this at the Instance of the Central 
Government If any consultation was to be 
made It should have been made much earlier 
Was the appointment of Shn Patel 
necessary? But he IS a respected citizen and 
Chairman of group of Gram Panchayats He 
enJoys dlslingulshed place IS that partlcullar 
territory But It was not good to cancel the 
date of oath taking ceremony afterdlstnbutlon 
of invitation cards You see the position of 
Government of India The appointment was 
published In the Gazette of India Anything IS 
published In the Gazette of India Who IS 
responsible for It? What IS the attitude of the 
Ministry of Home Affairs In dealing With 
Daman and D,u and what sense IS there In 

treating a CitiZen of India like thiS? The 
government should come10rward and give a 
statement and place all the facts Qefore the 
House I would adVise my hon colleague 
that there IS no need to go on fast We Will set 
the Government right In thiS very House 

[English) 

SHRI PM SAYEED (Lakshadweep) 
Sir, I come from such an area where there IS 
a Similar set up Therefore, you may kindly 
give me two minutes to speak 

MR DEPUTY SPE:AKER How are you 
concerned? 

SHRI CHANDRA SHEKHAR (Bailla) 
Mr Deputy Speaker, Sir, the hon Member 
has raised a pOint and hon Atal JI has 
endorsed that pOint It IS a very shameful 

inCident No Government can share thiS 
view If a notification was there In the Gazetle 
of Government of India and It was 
subsequently changed, I would say that 
either the Government has not mind or the 
Government IS acting under extraneous 
Int luence Both the thmgs are senous enough 
to call for an explanation from the 
Government 

Union Territory IS directly under the 
charge of the Home Ministry and the 
Government of India No notdlCatlon about 
the union terntory can go Into the Gazette 
Without the consent and concurrence of the 
Home Minister The Home Minister should 
explain what were the circumstances whICh 
led to thiS inCident No Home Minister can 
say that he appointed a person without 
haVing full knowledge about he man or that 
he did It underthe Influence of certain quarter 
I do not know whether the man belongs to 
BJP or to the Janata Party, Janata Dal or to 
any other party, but If an honourable citizen 
has been appOinted by the Government 
there should be very valid reasons to cancel 
that appointment Under no other 
conSideration, unless and Until the man IS 
lunatic or the>re IS a charge of reason, the 
apPointment can be cancelled It IS a very 
serious matter and I fully endorse the 
statement made by Atal JI 

SHRI P M SA YEED Sir, I want to say 
something In thiS connection 

MR DEPUTY SPEAKER Nobody has 
dragged In your name 

SHRI P M SA YEED Sir, It IS not my 
personal explanation that I am oWing here I 
Just wanted to share the circumstances In 

which a situatIOn like thiS has arisen In 
Dadra-Nagar Haveli, Daman-DIU, 
Lakshadweep and Andaman there IS one 
and the same pattern, that IS a Pradesh 
CounCil IS there 

Two years back Similar elections were 
conducted In Lakshadweep Candidates were 
finalised on the baSIS of the politICal parties 
and the House was constituted Out of 21 
members elected 10 Lakhshadweep, 18 
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Members were elected under the Congress [Translation] 
ticket and three under the Janata Dal. 
According to the regulation all the elected 
Members are known as Pradesh Council 
Members. Out of this, three Members are 
appojnted by the Administrator as 
Counsellors. Their status is similar to that of 
the Deputy Minister in the State. 

Now, what happens is this. According to 
the strength of the majority party, the 
Members are nominated by the 
Administrator. Here, three members were to 
be appointed. The Administratorwanted one 
Member to be appointed from the Janata 
Dal. I said, you do it at your peril. I will sit in 
Dharna infront of your Bungalow. Then, he 
said. according to the democratic norms. the 
majority must be appointed. Similar is the 
situation here also. The House must know all 
thesethings before you come to any explosive 
situation. Before knowing all these things. 
you should not condemn the Government. 
Suppose. if a notification had been issued. 
then. I would say. that was wrong. If the 
majority party happens to be the Congress 
or any other Party. do you expect some other 
Party Member to be nominated? I am not 
holding any brief for Congress party alone. 
Suppose. Janata Dal is in a majority. then 
what will happen? So. this is what had 
happened. Ofcot..:rse.lcondemnit. Suppose. 
the Administrator notifies a person's name 
as a Counsellor, that was the mistake of the 
Administrator. For that act, he has to be 
hauled up and not the Gover~ment. So. Sir. 
before they know anything fully well, to 
condemn the Government is not good. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABIAZAD):We 
will ascertain the facts. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
We would like to have an explanation. 

[ Translation] 

I would like that the Minister of Home 
Affairs should make a statement on the 
speech made by Shri P.M. Sayeed. 

[English] 

It may have relevance to Lakshadweep. 

Prior to nomination, Shri P.M. Sayeed 
has asked him to nominate a particular 
person and not to nominate such and such 
persons. It is one kind of situation. I don1 
know whether any election has been held or 
not. Who is responsible for it? I only know 
that Shri Ramu Bhai Patel was appointed 
and it was notified in the Gazette. Later on, 
date of oath taking ceremony was announced 
seven days in advance, because four people 
visited the Ministry of Home affairs to change 
the Gazette. It is not tolerable. As has been 
said by Shri Chandra Shekhar ... 

[English] 

Was it without application of mind. 

[ Translation] 

If it was so it was wrong. But in this 
matter I would like to say that the Minister of 
Home Affairs should explain under which 
circu mstances the appointment was 
concelled. I realise that the plea made by the 
concerned M.P. is valid. The appointment of 
Shri Ramu Bhai Patel should remain as it is. 

[English] 

MR. DEPUTY -SPEAKER: Mr. Azad, do 
you want to say anything on this? 

SHRI GHULAM NABI AZAD: I will take 
up this matter with the Home Minister. 

MR. DEPUTY SPEAKER: Now, 
Message from Rajya Sabha. 

13.17 hrs. 

MESSAGE FROM RAJAYA SABHA 

[English) 

SECRETARY -GENERAL: Sir,l have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

"In accordance with the 
provisions of rule 127 of the Rules 
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13.19 hrs 

of Procedure and Conduct of 
Buslnes In the RaJya Sabha, I am 
directed to Inform the Lok Sabha 
that the RaJya Sabha, at Its sitting 
held on the 10th August, 1992, 
agreed without any amendment 
to the Capital Issues (Control) 
Repeal Bill, 1992, which was 
passed by the Lok Sabha at Its 
sitting held on the 5th August, 
1992 

COMMITIEE OF PRIVILEGES 

First Report 

[English] 

SHRI SHIV CHARAN MATHUR 
(Bhllwara) I beg a present the First Report 
(Hindi and English versions) of the Committee 
of Privileges 

COMMITIEE ON GOVERNMENT 
ASSURANCES 

Sixth Report 

[ TranslatIOn] 

DR LAXMINARAYAN PANDEYA 
(Mandsaur) I beg to present the Sixth Report 
(Hindi and English versions) of the Committee 
on Government Assurances 

COMMITTEE MON ABSENCE OF 
MEMBERS FROM THE SITIINGS OF 

THE HOUSE 

Thrid Report 

[English] 

SHRI PROBIN DEKA (Mangaldor) I 
beg to present the Third Report (Hindi and 
English versions) of the Committee on 
Absence of Members from the Sittings of the 
House 

13.20 hrs 

(I) 

MAnERS UNDER RULE 377 

Need to clear the proposals of 
Maharashtra Government for 
financing CooperativeSpinning 
Mills of that state 

[English] 

SHRI ANANTRAO DESHMUKH 
(Washlm) The Government of Maharashtra 
has sent proposals of 30 Cooperative 
spinning mills to the Union Government 
seeking assistance from financial institutions 
If these projects are financed, they would 
provide employment to at least 30,000 
persons In the State The Union Government 
have not responded on thiS Issue so far 
Government of Kuwait have also given a 
posl!tve Indication for finanCing cooperative 
spinning units of Mat,arashtra I therefore, 
request the Union Government to pursue 
thiS matter With the Government of Kuwait 
and clear the proposals of the State 
Government 01 Maharashtra 

(Ii) Need to ensure employment 
opportunities for the education 
youths of Bolangir, Orissa 

SHRI SARAT CHANDRA 
PA TI ANAYAK (Bolanglr) There IS no major 
Industry except an Ordnance Factory at 
80langlr Parliamentaryconstrtuency Despite 
the availability of natural resources there IS 
no Initiative taken by Central as well as State 
Governments to set up Industry In thiS 
region No scheme has been Introduced so 
far to ensure employment to urban educated 
youths Neither the District Industry Centre 
nor the financial institutions are prOViding 
techno-economlC support to these youths to 
be self-reliant by setting up of small scale 
Industnes Unless some drastiC steps are 
taken, there IS every POSSibility that the 
youths may be drifted away from mainstream 
of society 

I, therefore, urge the Central 
Government to take necessary steps for 
ensuring employment faCilities to the 
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Need to set up training Centres 
for Cottage Industries In Adlvasl 
dominated areas of Bihar 

educated youths of Bolangir without further (Iv) 
delay. 

(iii) Need to strengthen the Public 
Distribution System In h Illy areas 
of Uttar Pradesh 

[ Translation] 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI (Garhwal): Mr. 
Deputy Speaker, Sir, all the hill districts in 
northern Uttar Pradesh have peen covered 
under the new Public Distribution System. 
However, it is a matter of regret that despite 
this, the quantity of wheat and rice being 
supplied to the people has been restricted to 
600 gms. only per unit. 

Rain fed agriculture is the primary means 
of livelihood forthe people ofthese hill areas. 
The agricultural production is not adequate 
to meet the needs of the people even for 
three months. Therefore, people will have to 
depend on Public Distribution System to 
fulfill their requirements of foodgrains. The 
Government should, therefore, take the 
following measures to strengthen the Public 
Distribution System in these areas:-

1. Separatequota of foodgrains from 
Central Pool should be allocated in 
accordance with the requirements 
of these districts. 

2. The quota of rice should be 
increased to 6 kg and that 01 wheat 
to 8 kg per unit in these districts 

3. Foodgrains should be supplied 
adequately as per requirements 
on a regular basis through the 
Food Corporation of India. 

4. Keeping in view the geographical 
situation of the area more and 
more godownsoffoodgrainsshould 
be constructed. Besides, 
foodgrains should be stored in large 
quantities intheexisting godowns. 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, there is wide spread 
discontent in Adivasi dominated backward 
areas of Bihar. Poverty led exploitation and 
lack of development projects is the root 
cause of this discontent. The Central 
Government had formed a committee to 
study the matter during the last several 
months and the Committee had also 
submitted its report on May 18, 1990. The 
State Government has also allocated about 
25 per cent of the total budget allocation for 
the financial year 1992-93 for the 
development of this area. But the amount is 
very meagre. A proposal to connect Jamtara 
Dumka-Rampur Hat in Santhal Pargana and 
Ranji-Hazaribagh Giridih in Chhota Nagpur 
by railway lines is under consideration since 
long. It has not been approved so far. 
Therefore, through you,l would like to inform 
the Government that neither the soil of this 
area is fertile not there are ample irrigation 
facilities. Hence, the Govemment should 
encourage setting up 01 cottage industries 
there. The Government should not only set 
up training centtre for cottage industries out 
also provide financial assistance to the 
trained youth in order to provide job 
opportunities to them. 

(v) Need to protect and conserve 
ancient temples at Barasuaalo, 
in Dhenkanal district, Orissa 

[English] 

SHRI K. P. SINGH DEO (Dhenkanal): 
The 13th Centuary temples of Kapilas; 
Kapileswar Mahadev at Barasuaalo, 
Astasambhu at Kulals; Ananta Sagan - the 
27ft. sand stone reclining statue on the bed 
of Brahmani river in the district of Dhenkanal, 
are decaying, crumbling and are getting 
destroyed due to neglect and inadequate 
protection, restoration and repairs as well as 
abasence of any conservation measures 
may be due to financial reasons. They are 
under the State Archaeological care at 
present. 
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The Central Archaeological Survey must 
intervene ortake under intsptrotection these 
valuable cultural heritage in orderto prevent 
destruction of them and more specially 
preserve them for posterity as well respect 
the sentiments of the people. 

(vi) Need to ensure that workers 
engaged in cotton mills In Kanpur 
are not retrenched 

[English] 

SHRI JAGAT ViR SiNGH DRONA 
(Kanpur): Mr. Deputy Speaker. Sir. I would 
like too raise a matter of urgent public 
importance under Rule 377. I had drawn 
the attention of the Government to the 
diplorable condition of cotton mills in Kanpur. 
earlier too. But since the Government has 
not taken any effective measures in this 
connection sever~ discontent has spread 
among the workers. It has become a 
permanent problem for the Government. 
Not to speak of running the mills, even the 
labourers are not getting their salary. Due to 
cut in Budgetary provisions neither raw 
materials is being made available nor wages 
are being paid to the workers. Despite 
several announcements and assurances by 
the Government in the Lok Sabha the 
labourers working for more than last about 
15 years have been retrenched. Forwarding 
the cases of these sick mills to the Board of 
Industrial Finance and Reconstruction 
(B.I.F.R.) for examination is nothing but a 
step in the direction of closing these mills 
from labourers point of view. Thousands of 
labourers have been rendered unemployed 
thus leading their families on the Verge of 
starvation. An atmosphere of unprecedented 
uncetainty prevails and vague policy of the 
Government has given rise to feelings of 
resentment in labourers which they have 
been expressing time and again in one way 
orthe other. So mutth so that the joint efforts 
of the han. Minister of Finance and the han. 
Minister of Textiles have failed to find a 
solUtion to it. 

Therefore. I· would like the Central 
Government to fulfil the assurances al'ld 
announcements made on several occasions 

in the House and also ensure that no 
labourer is retrenched and those who have 
already been retrenched would be reinstated. 
It is the Government's responsibility to see 
that wages are paid timely and a lasting 
provision is made forthese payments. Atthe 
same time it should not only analyse the 
administrative and economic situation but 
also take effective measures to avoid the 
probable unprecendented labourers unrest. 

13.27 hrs. 

The Lok Sabha then adjourned for Lunch 
till thirty minutes past Fourteen of the 

Clock. 

14.37 hr.. 

The Lok Sabha re-assembled after 
Lunch at Thirty·seven minutes past 

Foqrteen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

PAPERS LAID ON THE TABLE 

Annual Report alongwith Audited 
Accounts and Review on the Working 
of the Rashtrlya Manav Sangrahalaya, 

Bhopal for the year 1989-90 etc. 

[English] 

THE DEPUTY MiNISTER IN THE 
MIN!STRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): On behalf of 
Shri Arjun Singh. I beg 10 lay on the Table:-

(1) (i) A copy olthe Annual Report (Hindi 
and English versions) of the 
Rashlriya Manav San'grahalaya. 
Bhopal. for the year 1989-90 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
Etlgiish versions) by the 
Government on the working of the 
Rashtriya Manav Sangrahalaya 
Bhopal, for the year 1989-90. 
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(2) 
Papers Laid 424 

The Food Corporation of India 
(Staff) (Second Amendment) 
Regulations, 1992 published In 

Notification No E P 36 (1 )/89 In 

Gazette of India dated the 16th 
July, 1992 

(2) A statement (Hindi and English 
versions) showing reasons fordelay 
In laYing the papers mentioned at 
(1) above 
[Placed In library See No l T 
2480/92]_ 

(3) (I) A copy of the Annual Report (Hindi 
and English versions) of the 
RegIOnal Englneenng College, 
Tiruchirapalll, forthe year 1989-90 

A copy of the Annual Accounts 
(Hindi and English versions) of the 
Regional Englneenng College, 
Tiruchirapalll, for the year 1989-90 
together With an Audit Report 
thereon 

(III) A copy of the Review (Hindi and 
English verslon$) by the 
Government on the working of the 
Regional Engineering College, 
Tiruchirapalll, for the year 1989-
90 

A statement (Hindi and English 
versions) shOWing reasons fordelay 
In laYing the papers mentIOned at 
(3) above 

(4) [PlacedlnLIbrarySeeNo LT-2481/ 
92J 

Notifications Under Food Corporations 
Act, 1964 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AHMED) I beg to lay on the Table a copy 
each of the follOWing Notifications (Hindi and 
English versions) under sub-section (5) of 
section 45 of the Food Corporations Act, 
1964 -

(1) The Food Corporation of India 
(Staff) (First Amendment) 
Regulations, "\ 9<:lZ published \{\ 
NO\lllca\lon No E P 16- 1/92 In 
Gazette of India dated the 18th 
May, 1992 

(3) The Food Corporation of India 
(Staff) (Third Amendment) 
Regulations, 1992 published In 
Notification No E P 2-6/91 In 

Gazette of India dated the 16th 
July, 1992 
[Placed In library See No l T -
2482/92] 

Statement Correcting reply, to U_S_C. 
No. 4662 dated 6th August, 1992 

regarding Government 
Accommodations to employees of 

political Parties 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM) I beg to lay on 
the Table a statement (Hindi and English 
versions) correcting the reply given on the 
6th August, 1992 to LJnstarred Question No 
4662 by Shn DeVI Bux Singh and Dr 
Ramesh Chand Tomar regarding 
Government accommodation to employees 
of Pollhcal Parties 

[Placed In library See No l T - 2483/92] 

Notification Under Delhi Municipal 
Corporation Act, 1957 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M M 
JACOB) I beg to lay on the Table a copy of 
the NohflcatJon No U-14011/160/89 - Deihl 
(Hindi and English versions) published In 

Gazette of India dated the 4th June, 1992 
making certain amendments to Notl11catlon 
No U -14011/160/89-Delhl(I), dated the 6th 
January, 1990 under sub-sechon (3) of 
section gO 01 the Deihl MUOIclpaiCorporatlon 
f:\c\,1957 

[Placed In Library SeeNo l T -2484/92) 



425 Papers Laid SR~ VA~ 20, 1914 (SAKA) Papers LaJd 426 

Memorandum of Understanding CULTURE) (KUMARi SELJA) I beg to lay 
between the Container Corporation of on the Table -
India and the Ministry of Railways for 

the year 1992·93 
o 

THE MINISTER OF STATE IN THE 
MJNISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) I beg to lay on the Table a 
copy of the Memorandum of Understandang 
(Handl and English versions) between the 
Container CorporatIOn of India and the 
MInistry of Railways for the year 1992-93 

[Placed In Library See No L T - 2485/92) 

Notification Under Prevention Food 
Adulteration Act, 1954 and reasons our 
delay in laying the papers mentioned 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM M 
JACOB) On behalf of Shnmatl D K 
Tharadevi Siddhartha, I beg to lay on the 
Table -

(1) A copy of the Prevention of Food 
Adulteration (Fourtr. Amendment) 
Rules 1990 (Hindi and English 
versions) published In Notification 
No G S R 281 (E) In Gazette of 
India dated the 29th May, 1991 
under sub-section (2) of seclion 23 
of the PreventIOn of Food 
Adulteration Act, 1954 together with 
a cOrrigendum thereto published In 
NotrtlcatlonNo G S R648 (E) dated 
the 25th October, 1991 

(2) A statement (Hindi and English 
versions) showing reasons fordelay 
In laYing the papers mentioned at 
(1) above 

[Placed In Library SeeNo L T- 2486/ 
92) 

Annual Report, Annual Accounts and 
Review on the working of Central 

Institute of Hindi, Agra tor the year 
1990·91 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENTI OF 

(1) (I) A copy of the Annual Report (Hindi 
and English versions) olthe Central 
Institute of Hindi (Kendnya Hindi 
Shlkshan Mandai), Agra, for the 
year 1990-91 . 

(II) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Centrallnstrtute of Hindi (Kendnya 
Hindi Shlkshan Mandai), Agra, for 
the year 1990-91 together With 
Audit Report thereon 

(III) A copy of the ReView (Hindi and 
English versions) by thq 
Government on the workang of the 
Central Institute of Hindi (Kendnya 
Hindi Shlkshan Mandai), Agra, for 
the year 1990-91 

(2) A statement (Hindi and English 
versions) shOWing reasons fordelay 
In laYing the papers mentioned at 
(1) above 

[Placed In Library See No L T -
2487/921 

(3) (I) A copy of the Annual Accounts 
(Hindi and English versions) olthe 
Jamla Mlilia Islamla, New Deihl, for 
the year 1990-91 together with Audit 
Report thereon 

(4) A statement (Hindi and English 
versions) shOWing reasons fordelay 
In laYing the papers mentioned at 
(3) above 

\Placed In Library SeeNo L T -24881 

92] 

(5) (I) A copy of the Annual Report (Hmdl 
and English versions) of the Central 
Institute of Higher Tibetan Studies, 
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(6) 

Sarnath, Varanasl, for the year 
1990-91 0 

(II) A Copy of the Annual Accounts 
(Hindi and English) versions of the 
Central Institute of Higher Tibetan 
Studies, Saranath, Varanasl forthe 
year 1990-91 together With an 
Audit Report thereon 

(III) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Central Institute of Higher Tibetan 
Studies, Saranath, Varanasl for 
the year 1990·91 

A statement (Hindi and English 
versions) shOWing reasons fordelay 
In laYing the papers mentioned at 
(5) above 

[Placed In Library See No L T- 2489/ 
92] 

(7) (I) AcopyoftheAnnualReport (Hindi 
and English versions) of the 
University Grants Commission, 
New Deihl, for the year 1990-91, 
under section 18 of the University 
Grants Commission Act, 1956 

(II) A copy of the ReView (Hindi and 
English versions) by the 
Government on the working of the 
University Grants Commission, 
New Deihl, for the year 1990-91 

(3) ! statement (Hindi and English 
\<. 'rslons) shOWing reasons fordelay 
In laYing the papers menlloned at 
(7) above 

,rllaced In Library See No L T -
2490192] 

14.39 hrs. 

STATUTORY RESOLUTION RE 
DISAPPROVAL OF FOREIGN 

EXCHANGE CONSERVATION (TRAVEL) 
TAX. ABOLITION ORDINANCE 

AND 
FOREIGN EXCHANGE CONSERVATION 
(TRAVEL) TAX ABOLITION BILL) 1992-

CONTO 

[English] 

MR DEPUTY-SPEAKER Shr! 
Sobhanadreeswara Rao Vadde 

SHRI SOBHANADREESWARA RAO 
VADDE (VIJayawada) Mr Deputy- Speaker, 
Sir, I beg to move 

• That thiS House disapproves of 
the Foreign Exchange 
Conservation (Travel) Tax Abolition 
Ordinance, 1992 (Ordinance No, 8 
of 1992) promulgated by the 
PreSident on the 29th May, 1992 " 

Sir, I feel that thiS measure of abolition 
of foreign' exchange conservation relating 
to the travel tax IS premature The reason 
astowhythlstravel tax was Imposed In 1992 
was to discourage the foretgn travel and 
aUeast to some extent conserve the precIous 
foreign exchange Now, abolition 01 thiS tax 
Will negate the objectives With which thiS 
was Introduced Now, the balance of 
payment's position has Improved to some 
extent deflnrtely from the srtuatlon whICh 
was there some time back, but stili It can be 
taken as a temporary phenomenon and stili 
we are not out of the woods We have to 
make aU-our efforts to Increase our foreign 
exchange reserves Even the targets for 
exports were not realised There IS some 
gap In the targets and the actual 
achievements ThiS year, unfortunately, the 
nature IS not kind enough In different States 
and a drought situation IS there In different 
parts of the country I fear that we have to 
Import food grains and some other 
agncultural products Including edible oils 
Because olthe good results olthe technology 
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mission en 011 seeds, In recent times out various delegations of trade organisations, 
Import bill has come down But, stili we may etc gOing abroad So there should be some 
have to spend some money So In these restraint on this The rule relating to the 
circumstances, I feel that abolition of this ceiling on release of foreign exchange for 
Foreign Exchange Conservation (Travel) Tax Import of eapltal goods was also withdrawn 
Bill IS not taken at a right time by the necessary Bank of India on 17th 

Now, the Government IS gOing ahead 
With the hberallsallon programme It has 
announced several polley measures In the 
econom,c, industrial and trade fronts But, 
when we examine the experience of some 
other countries where thiS Ilberalisation 
process has already been attempted one 
particular phenomenon that IS observed IS 
that their balance of payments posllion also 
has further worsened There were some 
gains In some sectors But at the same time, 
It IS also a fact that their balance of payments 
POSition has further accentuated We have 
to keep that also In mind 

As the hon Members are well aware, 
from 1985 onwards because of certa,n 
policy measures that have been taken by the 
then Government and the subsequent 
Governments our foreign eXChange 
reserves have gone down to the lowest ebb 
The value of the rupee also has gone down 
In 1980 81 while the rupee per US dollarwas 
Rs 7 89, by 1985-86 It has gone down to Rs 
121 From 1986-87 to 1991-92, It came 
down to Rs 25/-, that means more than 100 
per cent So, I hope, the Government will 
keep all these factors In mind The growth 
rate In foreign exchange earnings from export 
of goods and services by public sector 
undertakings was lower In 1991 It was 11 5 
per cent as compared to 30 per cent and 
17 1 percent respectively In the two 
proceeding years Now, theforelgnexchange 
reserve are nearly 6 billion It can only give 
some consolation that rt IS better than 
earlier But slill a small country like Taiwan 
IS now haVing eighteen billion dollars In 
foreign exchange reservessurpassmg Japan 
and USA Even our neighbour China IS 
haVing a huge volume of foreign exchange 
reserves the Government has some time 
back hberahsedthe Foreign Exchange Rules 
and may fear IS that With thiS relaxation the 
authonsed foreign exchange dealers can 
sell foreign exchange to the members of 

March, 1992 All these measures whICh 
have been taken by the Government may 
lead to depletion of our foreign exchange 
reserves 

I urge upon the movement to take all 
pOSSible steps to furthenncrease our export 
earnings No stone should be left unturned 
In that endeavour The Government may 
contemplate abolishing thiS Foreign 
Exchange Conservation (Travel) Tax only at 
the pOint of time when we have reached the 
stage where we need not bother any more 
about the balance of payments and where 
we have enough offorelgn exchange reserves 
with us 

With these words, I oppose the 
Ordinance that was promulgated as 
Ordinance No 8 of 1992 Thank you 

THE MJNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR TI-IAKUR) Sir, thiS IS 
regarding abolition of Foreign Exchange 
Conservallon (Travel) Tax 8111,1992 Thetax 
at the rate off If teen per cent was Introduced 
to the Finance Act, 1987 wrth a VieW to 
conserve foreign exchange and discourage 
foreign travel ThiS came Into force wrth 
effect from 15th October, 1987 The tax was 
applicable to foreign exchange releases for 
all types of travel, except traval,n connection 
With medical treatment, higher educatIOn 
and pilgnmage 

Government have been receiving 
representations from time to time for the 
abolition/exemption from the said levy In 
respect of foreign exchange releases for 
travel abroad under vanous schemes like 
Returning Indians Foreign Exchange 
EntrtlementScheme, Foregn Travel Scheme, 
as also foreign VISrtS for export promotion 
etc Wrth the Introduction of the lIberalised 
Exchange Rate Management System, the 
foreign exchange for travel abroad IS now 
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required at market rate The levy of fifteen 
per cent on foreign exchange obtained at 
market rate makes the effective cost of the 
foreign exchange so obtained qUite high It 
was, therefore, considered necessary In the 
general public Interest and In hne with the 
new economic poliCies of the Governmentto 
abolish the levy of fifteen per cent on foreign 
exchange releases for all types of travel With 
effect from 1 st June, 1992 

As Parliament was not In seSSion, the 
President promulgated the Ordinance 
abolishing the said Tax The Foreign 
Exchange Conservation (Travel) Tax 
AbolitIOn Bill 1992 IS to replace the said 
Ordinance 

I beg to move' 

That the Bill further to amend the 
Finance Act 1987 be taken Into 
consideration" 

MR DEPUTY SPEAKER Motions 
moved 

That thiS House disapproves of 
the Foreign Exchange 
Conservation (Travel) Tax abolition 
Ordinance, 1992 (Ordinance No 
8 of 1992) promulgated by the 
PreSident on the 29th May 1992" 

That the BI" further to amend the 
Finance Act, 1987 be taKen Into 
conSideration" 

There are amendments to 6he 
conSideration motIOn Shn Glfldharlal 
Bhargava may move hiS amendment 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jalpur) Sir I beg to move 

That Bill be Circulated to elICit public 
opinion thereon till November 4 
1992" (1) 

MR DEPUTY SPEAKER Shri Dau 
Dayal Joshi IS not here to move hiS 
amendment Shrl PrlthVlral Chavan may 
speak now 

SHRI PRITHVIRAJ D CHAVAN 
(Karad) Mr Deputy Speaker, Sir, I rise to 
support thiS Bill which seeks to abolish the 
foreign eXChange conservalion travel tax 
An ordinance was promulgated which had, 
In fact, abolished thiS tax With effect from 1 st 
June, 1992 

ThiS tax was Introduced In the Finance 
Act, 1987 when late Shn Rallv Gandhi 
presented the Budget The tax sought to 
levy a charge of 15 per cent for all foreign 
exchange purchased for purposes of travel 
abroad There were some exceptIOns and 
these were for persons gOing abroad for 
medical treatment including to an attendant 
If permitted by RBI for people gOing 
abroad for studies and for pilgrimage 
purposes, for people travelling for Haj 
pllgnmage, travel to Sikh shnnes In Pakistan 
and Bangladesh and also for people travelling 
for VISit to Mansarovar 

The purpose of thiS tax was two-fold 
One was to discourage unnecessary travel 
abroad, discourage ostensible spending 
abroad and also to earn some revenue In the 
process When the Finance Act was passed 
It was anticipated that a revenue of Rs 60 
crores would be earned Actually In 1990 91 
there was an earning of Rs 73 crores from 
thiS tax and In 1991-92 the earning was Rs 
81 crores In 1992-93 Budget the expected 
revenue from thiS source was Rs 88 crores 
Therefore, by abolishing thiS tax we stand to 
lose about Rs 88 crores 

But If you looK atthe ratIOnale forthls tax 
which was to discourage travel abroad, we 
have to look at the present situation In thiS 
year's Budget we adopted a system of 
partial convertibility of rupee and we brought 
In the system of hberallsed exchange rate 
management system, where we have gone 
ofliclallyto a duel exchange rate mechanism 

"Moved With the Recommendations of the president 
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We have a market rate which IS determined 
by day -to-day markettransactlons of demand 
and supply and we have an official rate 
Continuing thiS tax would make It a trlple
rate system, because, In effect we, will be 
haVing a third-ties of rate of exchange for 
people travelling abroad 

Already after the July, 1991 foreign 
exchange adjustments, ordevalualion, there 
was nearly 23 per cent devaluation with 
respect to U S dollar and Pound Sterling 
Subsequent to that there was a floating 
exchange ra!e mechanism which gradually 
raised the rate of exchange 

Let us nOI" see what was the rate of 
exchange In 1987 when thiS tax lirst was 
Introduced We Will know, dunng the years 
of Shn RaJiv Gandhi, 1985-1989, there was 
a substantial stability of exchange rate 
DUring the entire year 1987-88 the rate of 
U S dollar with respect to rupee was about 
Rs 12 90 That was stable about a year 
FromRs 12 90whenthisBiliwasmtroduced 
In 1987, what IS the situation today? 

As a result of devaluation In 1990-91 
and as a result of partial comtertlbility 
mechanlsmandLERMSmechamsm, where 
we Introduced the PCR regime, In April, 1992 
the market rate of U S dollar had gone to 
Rs 31 If you add the 1 5 per cent tax travel 
on thiS, It goes to Rs 36 per U S dollar So 
we conSider the anginal cost when thiS Act 
was Introduced to discourage unnecessary 
foreign travel The rate of dollar was Rs 
12 gOpalseandtodayapersongolng abroad 
has to pay Rs 36/- a dollar So, the pnmanly 
the purpose of discouraging unnecessary 
foreign travel has been at least achieved 

The next thing I'> some revenue Will be 
reduced Rs 90 crore revenue thiS year On 
the one hand we are gOing for slmplilicatlon 
of precedure We are SimplifYing every1hlng 
where the bureaucratic Interference In that 
day- to- day life and bUSiness IS sought to be 
eliminated What thiS Act did In fact was It 
had Introduced the whole regime of rules 
and there were powers to exemplthe tax and 
there were powers to waive the penalty All 
sorts of rules and regulations come whenever 

anyspeclalsystem IS Introduced Iwouldhke 
to ask the Government, was anyone 
conVicted of thiS Act because the penalty 
was only 100 per cent of the tax evasion? I 
do not think anybody was really conVicted 
under thiS We had a lot of rules and 
regulations under thiS Act So there IS full 
Justification both from the pOint of view of the 
need to aVOid unnecessary travel abroad, 
we have already raised the foreign exchange 
rate to a situatIOn where It IS almost prohibitive 
to travel abroad by paying Rs 36 to a dollar 
What the Government has done IS that It has 
removed thiS 15 per cent surcl-targe, people 
Will have to buy the foreign exchange at 
market rate which at present IS Rs 30 to a 
dollar for travel abroad 

Sir, when India wants to become a 
global player, we want to complete With the 
International manufacturers bUSinessmen, 
the need to travel abroad IS a necessity now 
and we cannot penalise foreign travellers 
who want to go for Justifiable purposes for 
dOing bUSiness and to promote exports 
Therefore, there IS absolutely full justlflcallon 
for Withdrawal of thiS tax which Simplifies the 
exchange rate mechanism also 

Sir, thiS Bill gives us an opportunity to 
examine the working of the partial 
convertibility of the rupee and the LERMS 
mechanism which came mto being In the 
budget of 1992 Sir, foreign exc'lange 
reserves as of June 1992 are nearly SIX 
billion dollars ThiS was up from a low of 1 2 
billion dollars In September 1 g90 dunng the 
Gulf war It had further gone down to about 
1 1 billion dollars In June 1991 But Sir, thiS 
IS deceptive The figure IS very healthy but 
It consists of about 1 6 billion dollars whICh 
has come In the form of India Development 
Bonds, 0 8 billion dollars are through the 
Immuntly scheme .... hlch we had launched 
last year and the net aid less the debt service 
and amortisation costs IS 1 8 billion dollars 
which Includes 300 million dollars of World 
Bank's structural adjustment loan So, the 
amount of nearly 4 2 billion dollars IS In terms 
of either India Development Bond forthe aid 
which IS a loan The net Increase In the 
foreign exchange by merchandise trade IS 
not very healthy, but slill the flgl.ores of SIX 
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billion dollars of foreign exchange shows 
very clearly the confidence In India's 
economy Unfortunately, Sir, wheneverthere 
IS trouble In the country either In the form of 
socially disturbed conditions due to the 
religious fevour, the mandlr agitation or 
whatever, the NRI depOSits tend to flow out 
of the country Last month we had serious 
problems on hand, thanks to the Prime 
Minister, we have resolved this problem and 
we hope to come out wlih an amicable 
solution to the mandlr Issue -there was a net 
outflow of foreign exchange, flight of capital 
from the country A lot of proposals for 
foreign Investment which were under way 
got stalled on the way It IS very Important, 
Sir, that this new policy seeks to attract 
foreign Investment, but If SOCial conditions 
are not conductive foreign capital Will not 
come and as a matter of fact, the NRI 
deposltswilifiyaway lalsowouldllketo take 
this opportunity to draw the attention of the 
House to anothertravel tax We have foreign 
travel tax which imposes a tax of Rs 300 on 
every ticket on travel abroad and Rs 150 on 
travel to neighbOUring countries 

15.00 hrs 

ThiS tax also needs to be reviewed I think If 
we are gOing to waive or abolish the Foreign 
Exchange Conservation Tax, even thiS 
foreign travel tax also naeds to be looked at 
We earned Rs 90 crores In 1990-91 
through thiS tax I think, there IS a full 
lustlflcatlon for withdrawal of thiS tax 

My last pOint IS about the partial 
convertibility problem We have a regime 01 
partial convertibility, but there are disturbing 
reports that the World Bank Will not release 
the next tranche of loan, unless we move to 
full convertibility Immediately Yesterday or 
day-before yesterday, there was a report In 

the papers that some high offiCial of the RBI 
has gone on record and told the people that 
we Will been moving to full convertibility very 
soon We need a clarification from the 
Government as to what the Government IS 
thinking on the full convertibility Are we 
working under pressure from somebody or 

to a regime of full convertibility very soon IS 
In the national Interest? 

Finally, I commend the Bill to the House 
and I except that there Will be universal 
support for thiS Bill which IS In the nature of 
simplification of procedure 

SHRI KARIYA MUNDA (Khuntl) Mr 
Deputy Speaker, Sir, on behalf of our group 
of Janata Dal, I want to know the time allotted 
to our group which consists of four hon 
Members of thiS House I also want to know 
the time allotted lor all the parties 

MR DEPUTY SPEAKER Thetotaltlme 
allottedfortl1ls Item IS two hours In that, the 
Congress (I) gets 51 minutes, BJP gets 25 
minutes, Janata Dal gets 12 minutes, CPI 
(M) gets 7 minutes, etc 

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) 
Mr Deputy Speaker Sir, today we had a 
meeting of the Whips of all the political 
parties and keeping In view the paucity of 
time and the number of Bills pending before 
the House, we have unanimously agreed 
upon to ftnlsh the bUSiness as per the time 
allotted by the BUSiness AdviSOry Commrt1ee 
That IS the unanimous deCISion of all the 
Whips (interruptIOns) 

[ Translation) 

SHRI GIRDHARI LAL BHARGAVA 
(Jalpur) Mr, Deputy Speaker, Sir, I am on 
my legs to express my opinion on thiS Bill In 
two respects First, I want to oppo&e the 
ordinance through which hon MInister has 
sought to abolish 15 per cent tax and 
secondly, I would like to support the Bill 
Introduced by the hon Minister I am 
submltllng that dUring 1987-88 the then 
Pnme MInister late Shn RaJlv Gandhi who 
was at that time holding the charge of 
Finance MInistry also had Imposed tax In 

thiS very Lok Sabha 

[English] 

"I propose to levy a modest tax of 15 per 
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cent on foreign exchange released In India persons who go abroad with view to earn 
for foreign travel revenue and save foreign exchange The 

[ Trans/atlon] 

Moreover concession was given to 
those who want to go abroad forthe purpose 
of medical treatment and education It was 
estimated that thiS tax would realise Rs 60 
crore Now, the hon Minister should tell us 
whether the amount of money recovered IS 
Rs 60 crare or more The hon Minister 
shouldclanfywhetherthe amount depoSited 
by the people In foreign exchange afteflssue 
of thiS ordinance Will be returned or Will be 
utilized 1'1 the national Interest after With 
draWing thiS ordinance 

If somebody Wished to seek foreign 
exchange work Rs 10,000 he hadto pay an 
extra amount of Rs 1500 Now the 
Government has decided to abolish thiS 
practice I support thiS Bill on behalf of my 
party B'1aratlya Janata Party, but I do not 
support the ordinance I am talking about 
the ordinance because the Government has 
said that It Will abolish It from June 1,1992 
ThiS tax was Imposed on 15th October 1987 
Th& Government continued to realise thiS 
tax from October 15 1987 to June 1 1992 
Now It says that 

15.06 hrs. 

[MR TARA SINGH In the Challj 

[English] 

The deCISion to abolish the tax has been 
taken follOWing the Introduction of partial 
convertlbllM of rupee and the hberallsed 
Exchange Rate Management System 
(LERMS) under which foreign exchange for 
travel has to be ootalned at market rate" 

[ Trans/allan] 

Therefore, you are gOlOg to abolish It A 
prOVISion has been made to charge fine 
from the defaulters Moreover, It has been 
said that the Government proposes to 
Impose a negligible 15percent tax of on the 
foreign exchange released In India to those 

foreign exchange released for the purpose 
of education and treatment Inforelgn country 
will be exempted from thiS tax ThiS 
notifICation Will be enforced from the date of 
rts Issue ThiS IS estimated to earn revenue 
of Rs 60 crore ProvIsion was made to 
charge fine from those who failed to pay It 
The foreign exchange became partially 
convertible and It was made obligatory for 
10relgn ViSitOrs to obtain foreign exchange at 
market rate From thiS pOint of view 15 per 
cent tax should have been abolished nght 
from the date the Government Issued thiS 
order In my view the amount recovered by 
the Go~rnment dUring that period IS 
Improper ThiS ordinance was Issued very 
late 

[English] 

. An ad hoc tax 15 per cent on foreign 
exchange drawn by Indian travellers was 
Introduced a couple of years back Wrth the 
partial convertlbllrty of the rupee and making 
It obligatory for travellers to buy foreign 
exchange In the open market. thiS tax should 
have been removed on the same day 

[ Translation] 

T'1ls tax should have been abolished 
With effect from the date of Its Issuing My 
submiSSion IS that In view of the convertibility 
of the rupee at devaluated market rate, If a 
foreign vIsitor or multi-national comes to 
India, he enJoys every sort of conceSSions, 
but Indian bUSinessmen enJoy no 
concessions It means that the Indian have 
no relaxation Inforelgnexchange Regulation 
Act but foreign VISitors who come to India 
enJoy It The conclUSion of thiS whole thing 
IS one should come her as a tounst only In 
my view thiS was the case My submiSSion IS 
that you have displayed lis liberallsed view 
regarding economIC policy In Its Budget
speech on the 29th Februat'y Voucontlnued 
to realise thiS tax even upeo the month of 
June In other words, the Govemme nt went 
on realiSing tax 'our months Whal happened' 
to It after all these declarations? If the 
Government was determined to do It as It 
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[Sh. Girdhari Lal Bhargava] would like to know from the Government as 

stated in the Budget, that it was going to 
abolish quota, permit and licence system, 
give exemptions in privatization and it would 
provide all sort of encouragement to private 

. sector and the public sectors too and not 
even this the Govemment permitted the 
NRI's to bring gold from foreign countries. 
What was the purpose to levy tax on foreign 
exchange? The Government should 
definitely clarify it. My submission now is 
whether the position of foreign exchange 
reserves has improved for which it ievied tax 
from October, 15, 1987 and promulgated an 
ordinance on June 1, 1992. It would have 
been better if all these things would have 
appeared in its Budget-speech r.~ade on the 
29th February. Its consequence too would 
have been better. Since the Government 
has declared all these things too late through 
its ordinances on 1st June. I have moved a 
motion to repeal this ordinance. Since, the 
Government introduced this ordinance after 
realizing tax four months, I oppose it. 
Moreover, has the position of foreign 
exchange reserves been improved due to 
collection ofthis tax in this period? Howthis 
money realised as the above said tax will be 
utilised? Will the Government return, the 
money, inform the persons concerned or 

• how you will utiise this money collected as 
tax through unfair way during four months,? 
it should certainly clarifY.111 this in its reply. 
The second thing is that since let of relaxation 
has been given in the foreign exchange 
rules, no person, whether he is a government 
official, public sector official, or an 
Organisation or an individual going abroad, 
should get foreign exchange at the control 
rate. A lot of discussion has been going on 
in the country regarding stock market. 
Foreign exchange worth Rs. 110 crore has 
gone out of the country. What is the 
government doing about the foreign 
exchange which is going out-this should also 
be clarified by the Government. That is why 
I oppose this ordinance. Through this Billthe 
honorable minister has made a provision of 
15% exemption which we also Itave been 
demanding. Several associations have also 
been making this demand. So we welcome 
it whole-heatedly, on hebalf of our party, I 

to how much amount has been received 
illegally during the period of four months, 
whether this amount would be returned to 
the people or it would be utlised in a better 
way. The hon'ble ministershouldclarifythese 
pOints in his reply in a positive manner. 

I think you for giving me time to speak 
and conclude my speech. 

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, I thank you for giving me an 
opportunity to speak on this bill, and I would 
like to express my views on this bill. What 
was the reason for imposing a 15% tax on 
those who used to go abroad after obtaining 
foreign tlxchange from the Government 
while presenting the Budget in 198?? The 
then Prime Minister and Finance Minister 
Shri Rajiv Gandhi had stated two reasons for 
imposing this 15% tax. The 1 [st reason was 
that persons going on foreiJil trips should be 
discouraged from going en foreign trips 
unnecessary, and augment the foreign 
exchange reserve of 0 u r co~ nt ry. The seco nd 
objective was that by imposing this tax, our 
foreign exchange reserve would increase to 
some extent and thus he env;saoed til at the 
country would gain 60 crore of rupees every 
year. But as per the la'est ruports, this 
amount has gone up to Fls. 90-91 crore 
instead of Rs. 60 crere. By :tbJIlshlng this tax 
now there maybetwo losses. Firstly. yo~ wlil 
lose the revenue of Rs. 9::J-91 crares In your 

. Reserve found and ser:or:dly t:>e foreign 
exchange Reserve of I:;Jlil Will decline 
automatically due to adverse balance of 
payment. The people shal13LJtomaticalll' get 
encouragement to go 0,1 foreign lOurs and 
they will try to get foreign eXChange from 
your Reserve. So at first, I would ilke to knew 
from the Government whether It h:JS any 
such plan, any cr:teria on 2ny method of 
control through which it COil introduce a 
system which may remove the difference 
between the official rate a.'d ihe market rote 
of foreign currencies. If . 'JlI are not able to 
remove this difference arid the market rate 
is 8-10 rurees mow thZlfl ~ho official rate of 
exchange, is it necf)ssalY to continue this 
scheme? If this is not so, the government 
should devise aprocess so that t:18re Sllould 
be no Clfference betweurl the official rate 
and the market rate 01 exchange and It 
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should be the same. If it is not like this, then dollars to Reserve fund. The third source of 
I suggest that this tax should be continued. contribution as due to certain relaxation 

Secondly. I would like to point out that 
the govemment is givin9. this argument that 
now the balance of payment position is all 
right. I would like to tell you in polite words 
that till a year back. our country sold abroad 
66 tons of gold to maintain the balance of 
payment position in return we got 600 
million U.S dollars. It shows our critical 
condition in this respect. and even at that 
time we had a reserve of only 3077 million 
dollars. The Government claims that within 
a period of one year the position of foreign 
exchange reserve has become all right and 
we have a reserve of nearly 5700 million 
dollars now in our foreign exchange reserve 
fund. " some people want to go on foreign 
trips and make request for releasing some 
foreign exchange. it will not have any effect 
on our foreign exchange reserve. 

In this connection. I would like to point 
out that it is not our hard eamed foreign 
exchange reserve. , which has increased 
from three thousand million dollars to 5.700 
miUion. dollars this is not the money ....... 

. by us through our hard WClIki~orby 
setting up industries 8I'Id ~ our 
occupations in foreign countries. If this 
govemment wants to create this kind of an 
atmosphere in the country. then I think it is 
absolutely wrong. What kind of money do 
you have today? This amount has been 
given as a loan by I. M. F. and you call it as 
aid. while we are paying interest on this 
amount. If the Govemment terms it asan aid 
I have strong objection to use of this word. 

The Govemment should state clearly 
under what extraordinary circumstances. it 
took so much loan from the Intemational 
Monetary Fund. what Isthe rate of Interest on 
it and In how many Instalments It has to be 
repaid. If we consider It as earned money. 
through our own hard wolt( or through 
certain schemes and take It as our foreign 
exchange reserve. then I think it Is wrong. 

Secondly. the other source was the 
money received through India Development 
Bonds which added a sum of 1605 million 

which we provided in some of our schemes 
i.e. Immunity Scheme etc. This source 
added a sum of 793 million dollars to our 
foreign Exchange Reserve. It means 
whatever reserve we have got today it Is not 
our hard earned money. If we consider it as 
our hard earned money and spend lavishly 
like this, then we will be taking a wrong step. 
If we borrow money from the Non-resident 
Indians through some schemes by giving 
them certain relaxations and inflate our 
reserve through these means and consider 
it as our own hard eamed money, and spend 
it lavishly. then it is certainly a wrong and 
immoral step. 

That is why I oppose this bill on two or 
three grounds and I would like to demand 
three things from the government that in the 
matter of spending foreign exchange. there 
is a need to create an atmosphere of 
simplicity in our country. Those people who 
go abroad for the purpose of certain special 
kind of enjoyment. should not be allowed to 
.... 'ONign exchange from the Govemment 
lit any cost. The Government should impose 
a ban on providing any amount from our 
foreign exchange Reserve. This Is my 
demand from the Government that If such 
people want to go abroad for enjoyment, 
they may take foreign exchange from the 
malt(et. If they do so we have no objection. 

A few days back a question was raised 
in this House. It was asked whether any 
ordinary person or a person who is living 
beiow the poverty line. had gone abroad in 
connection with his treatment. then we were 
told that no such person went abroad to get 
treatment. So such people are unable to get 
the benefit offoreign exchange release. This 
facility Is only given to those who belong to 
the elite class; they are the only ones who go 
to foreign countries for their treatment. 
Although aU kinds of treatment facilities are 
available In our country yet some marmars 
of the elite class go abroad for treatment. 
Thus to sent some people of the elite and 
affluentclass abroad and provide thernforeign 
exchange at cheaper rates for geuing 
treatment there is a bIa mockery ('f the 
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[Sh. Girdhari Lal Bhargava] administrative expenditure was being 

resources of our country. 

Mr. Chairman, Sir. thirdly I would like to 
say that there is a lot of difference between 
the market rate and the official exchange 
rate. Such arrangements should be made to 
remove the difference between these two 
rates so that the elite class of this country 
buys foreign exchange from foreign countnes 

• to go abroad for the purpose of enjoyment 
and extravagance. 

With these words I conclude my speech. 

[English] 

SHRI SUDHIR GIRl (Contai): Mr. 
Chairman. Sir. the other day. I charged the 
Government as the Government of 
Ordinances. I told that there were so many 
instances. There is the example of how the 
Government by passing or avoiding the 
Parliament has promulgated Ordinances and 
thereafter has come forward with a B ill. If the 
Govemment says that people's gnevances 
were being emphasised and expressed. in 
express terms, then I say that why did not 
the Government come forward earlier. 
However. tne Bill seeks to abolish the 15 per 
cent levey oftaxes on the persons who travel 
abroad. 

Sir. the provision of 15 per cent levy of 
taxes on the rupee equivalent of the foreign 

• exchange released to the persons travelling 
abroad was first introduced in 1987 as a 
monetary measure. Chapter Vofthe Finance 
Bill 1987. deals with that prOVision. What 
was the background of inviting such a clause 
in the Finance Bill? 

In the course of the debate on the 
budget proposals and on the Finance Bill In 

1987. the reasons for IntrodUCing such a 
provision have been given. 

In the year 1986-87. the Import was 
increased by 26 percent whereas the export 
was increased by 17 percent only. Therefore. 
balance of trade was unfavourable and It 
was below the expected level. The foreign 
debt was accelerating at a greater pace; 

incurred at a much higher level and this was 
criticed by the oposition in the Budget 
debate. The Budget deficit was to the tune of 
Rs. 5688 crores, although the actual deficit 
was of a much higher order. The service 
financial crunch was felt and the Government 
came forward with necessary steps for 
eaming more revenue. Further RajlvGandhl, 
while replYing to the-debate on the Finance 
Bill has said that "We are looking for a strong 
seH -reliant economy". Therefore these are 
reasons that the Government In those days 
tried to impose the tax In order to enhance 
the Government revenue I think the 
conditions have not disappeared. The 
conditions In which such a provIsions was 
made have aggravated. So I think It proper 
not to dispense with the provIsion. but to 
vigorously Increase the efforts to collect 
such taxes. 

We understand the psychology of the 
Government In abolishing the tax. The 
exporters and some other bUSiness 
magnates have brought pressure on the 
Government to abolish the 15 per cent levy 
of taxes In Its pursUit of Itberallsatlon the 
Government IS compelled to oblige the 
bUSiness magnates and traders. I say so 
because If the Government IS Willing to 
exempt some of the persons travelling 
abroad, then there IS the provIsion as laid 
down under Clause 101 of the Finance Act, 
1987. If any person travels abroad for the 
purpose of gaining education or haVing 
training In sCiences or other technologies . 
the Government was free to exempt such 
people from paying taxes, Even If anyone 
was travelling lor medical treatment. there 
was Ihe provIsion Ihallhe Government can 
exempt him from paying taxes But the 
Government did nol resort to enforCing those 
prOVISions, rather they have come forward 
to abolish the provIsion Itself It IS because 
the pressure brought by the nch people of 
our country has borne frUit 

Foreign currency IS very scaree In our 
country; It IS very Important, we all know. 
Even the prestige and sovereignty of our 
counlry have been mortgaged With the IMF 
and the World Bank for earning foreign 
exchanges. So II was a nght step to dissuade 
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the people from resorting to foreign travels at hon Members has revealed here that we 
the cost of the poor people of our country could have earned Rs 88crores as revenue 

ProductiVity IS hamoered because ImpOrt 
could not be made on time, pnces have gone 

-1'ip, rupee has been devalued, the need for 
the foreign currency at present IS very high, 
we want to conserve foreign exchange We 
should, therefore, restnctthe foreign currency 
spending All that we need at the present 
moment IS to conserve foreign currency for 
the dev&lopment of our country 

Many States have been compelled to 
forestall the development work because of 
dearttl of money But the Centre IS not 
prOViding them With money So I think thiS 
provIsion should not have been abolished, 
but rather Implemented In a vigorous way 

One of the principles of taxation IS that 
those who have the ability to pay, should pay 
the taxes Those who are travelling abroad 
are rich people They have the capacity, they 
have the ablhty to pay taxes Why should 
they be exempted at all? I do not understand 
the reasons or the rationale behind the 
abolition of thiS provIsion 

Sir, due to the abolition of thiS provIsion, 
the burden Will devolve on the comraon 
people In the form 01 collection 01 other 
taxes So, I think, It IS proper nol to burden 
the common people (Interruptions) The 
common people should not be burdened 
further and they should be relieved I, on thiS 
ground, oppose the Bill Those who want to 
travel abroad for medical treatment, I wal1t 
to allow them, but those who want to travel 
abroad to fulfil their own Wills at the cost of 
the common people, f oppose that So, I 
oppose the Bill and I hope that the 
Government Will WIthdraw the 8111 

[ Translation) 

SHRI ANNA JOSHI (Pune) Mr 
Chairman, Sir, although the proposal to 
reduce the tax IS a wel~me step but I can not 
appreciate the procedure adopted for bringing 
thiS proposal It shows that our Finance 
Ministry does not care much about lOSing or 
gaining crores of rupees Just now one olthe 

In the 1992-93 budget through thiS tax Mr 
Chairman, Sir, through you, I would like to 
know as to how you will adjust thiS expected 
earnings 01 Rs 88 crore or 90 crere after 
withdrawing thiS tax? The hon MInister 
should also reply to thiS query In hiS answer 
You are notgomgto prOVide any rehelto the 
poor by withdrawing thiS tax It will benefit 
only those people who have capacity to pay 
You are giVing thiS rehef to those people 
who go abroad not for the purpose of 
education, medical treatment or for 
pilgrimage but for trade, tourism or 
smuggling You are prOViding them 15 per 
cent tax 'cieductlon In the objects and 
reasons 01 the Bill the hon minister has 
stated that many demands and 
representations were made by the people to 
withdraw thiS tax Who were those people? 
There are so many other taxes lor which 
many people have requested you to 
reconsider the matter but you have not 
obliged them But you have acceded the 
demand of elitist class 01 the society and 
have Withdrawn thiS tax ThiS IS not gOing to 
benefit In a big way You promulgated a 
special ordinance I do not see any 
conSideration In 11 forthe poor the nation or 
fiscal policy of the nalion According to me 
relief In some other form could have proved 
more beneficial ratherthan lOSing Rs eighty 
eight crore as revenue At present Income
tax rebate has been granted to two categones 
of people on the profits that are earned by 
trading In any foreign country or launching 
any project or any such activity -the exporters 
and the project launchers People who are 
dOing the same type of bUSiness have not 
been given thiS concession In foreign 
countries I had submitted that foreign 
exchanges reserves can rise If sections 80 
H H 8 51nd 80 H H C and Income Tax Act 
are brought on par and that can prOVide a 
rehef to the country and It can raise the 
foreign exchange reserves But you are not 
ready to conSider It 

You are ready to bear a loss of elghty
eight crore rupees 50 revenue for a petty 
thing about which nobody bothers much 
The hon Mlntster may express hiS views In 
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this regard in his speech. 

This proposal providing relief in taxes 
so I welcome the step. But I request that it 
should be considered more seriously and a 
balanced approach should be adopted and 
it should be examined which of the taxes are 
more necessary and which can be reduced 
and where relief is needed more such 
proposals would benefit the Govemment as 
also the people. 

With this request I conclude my speech. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): Mr. Chairman, 
Sir hon. Members have welcomed the Bill in 
general but have sought clarification on two 
points. 

Firstly, why ordinance has been 
promulgated in this regard rather than 
introducing it in the form of a Bill in lok 
Sabha. Secondly, would the amounts which 
have been charges in the previous years be 
retumed? Thirdly, are the foreign exchange 
reserves to improve our currency. As the 
hon. Minister had said in his budget speech 
of 1992-93, the partial convertibility rate of 
rupee had been revised. The convertibility 
rate of foreign exchange was rescheduled 
forty percent at official rate and sixty 
percent at market determined rate. So for all 
foreign travel foreign exchange to obtained 
to market rate and there is no lbncession on 
that. Government has restricted foreign 
travel barring for two-three purposes, such 
as for holding consultations with foreign 
agencies for seeking economic aids or for 
participating in some international 
conferences or for negotiating some 
agreementfor trade and commerce. It is not 
allowed in other cases. It has been decided 
that the Indians who undertake foreign trips 
will have to get the foreign exchange at the 
market rate itself. The hon. Merrbers of 
Partiament go abroad and the Government 
delegations do also make foreign trips. They 
to used to buy foreign exchange at market 
rate. It was decided too bring about a 

in the market rate which was already more 
than the Government rate. n was considered 
to be very high and hon. Members of both 
the Houses as also several institutions sent 
representations tor reconsideration. The 
Government ultimately stopped charging 
this 15 percent tax after reconsideration. As 
the two Houses were not in session, the 
Govemment had to promulgate an ordinance 
which has now been placed before the House. 

It is right that foreign exchange should 
be saved and simplicity should be adopted. 
We have restricted foreign travel. Citizens 
get 500 dollars in three years. No 
concessions has been granted to them and 
all people have to buy foreign currency at 
market rate. This ban would indirectly make 
the people to spend least on foreign travel. 
As Shri Sudhir ji has submitted and has also 
asked a question whether we have improved 
our foreign exchange position to such an 
extent that we are in a condition to grant 
concessions. This is not a conceSSion, we 
have decided market rate. It has been 
decided to avoid other unnecessary taxes. 
When ourGovemment came into power the 
foreign exchange reserves were to the tune 
of 2300 crore Rupees, 1.1 billion dollar while 
hon. Merrber had mentioned the figures of 
three thousand. At present we have 
approximately seventeen thousand crore 
rupees from all sources and funds which 
Members have mentioned as Indian 
Developmant Bond Remitances Scheme, 
commerce and foreign assistance. This is 
equivalent to foreign exchange of about 6.8 
billion. The Government does not believe 
that our foreign exchange position is so 
sound that we can spend as we desire. There 
is need to ilTl>rove the foreign exchange 
position specially through foreign trade i. e. 
by increasing our exports. But we have not 
achieved desired progress in this direction. 
We accept that imports have increased in 
order to promote some core industries. We 
have to import those essential goods which 
are necessary for our agricuhure and 
industry. But we have to increase our exports 
also. We want cooperation from all sectors 
in this direction. We hope that exemption of 
15 per cent in the tax structure is a smaH 
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amount and now the people will not have to 
pay extra tax on this account 50 far as the 
question of the amount which was taken 
earllens concemed the hon Member might 
be aware It was neither an advance nor a 
deposit Hon Member 5hn BhargavaJI 
suggested that It should be utilised only In 
national Interest I would like to Intorm the 
hon MemberthatRs 23croreswerereahzed 
In 87-88, Rs crores In 88-89 Rs 60 crores 
In 89-90, Rs 73 crores In 90-91, Rs 81 
crores In 91-92 and estimated amount In 92-
93 IS Rs 88 crores The entire amount IS 
Included In our general account It has been 
utilised In activities on national Interest 50 
there IS no provIsion to get It back But 
people have got concession later and It will 
conllnue I hope that everybodywilicooperate 
In the endeavourof mobiliSing and Increasing 
foreign exchange and therefore I appeal to 
the people not to waste foreign exchange or 
Indulge In wreckless expenditure 

Wrththese words I hope that all Members 
Will support It 

[Engltsh] 

MR CHAIRMAN I shall now put the 
Statutory Resolution moved by Shn 
Sobhanadreeswara Rao Vadde to the vote 
of the House 

The question IS 

'That this House disapproves of 
the Foreign Exchange 
Conservation (Travel) Tax Abolition 
Ordinance 1992 (Ordinance No 8 
of 1992) promulgated by the 
PreSident on the 29th May. 1992 " 

The motIon was negatIved 

MR CHAIRMAN I shall now put 
Amendment No 1 to the conSideration 
Motion moved by Shn Glrdhan Lal8hargava 
to the vote of the House 

Amendment No 1 was Put and 
NegatIved 

lIAR CHAIRMAN Now I shall put the 

Consideration Motion to the vote of the 
House 

The question IS 

"That the Billfurtherto amend the 
Finance Act, 1987, be taken Into 
consideration" 

The motIOn was adopted 

MR CHAIRMAN The House Will now 
take up clause by clause consideration 

The questions IS 

''That Clauses 2 and 3 stand part of 
the 8111" 

"The motion was adopted 

Clauses 2 and 3 stand part of the a,II 

MR CHAIRMAN The question IS 

'That Clause 1, Enacting Formula 
and the long Title stand part If the 
Sill" 

The motion was adopted 

Clause 1, Enacting Formula and the long 
Title were added to the Sill 

SHRI RAMESHWAR THAKUR I beg 
to move 

"That the Bill be passed' 

MR CHAIRMAN Motion moved 

"That the 8111 be passed • 

[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur) Mr Chairman Sir I would 
like to pOint out two things regarding thiS Sill 
The hon MInister has Just told how our 
foreign exchange reserve position has 
Improved and how our position IS getting 
strong and sound 
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Mr Chairman, Sir, I want to express my 
concern about foreign exchange reserve 
The figures of last three months I e March, 
Apnl, May show that we have suffered a loss 
of Rs 3 25 thousand crore In foreign trade 
h IS many times more than the last year This 
IS causing us g rave concern The Rupee was 
not devalued last year It was devalued In 
July So from March to May we were getting 
foreign exchange at the normal value of 
Rupee before devaluation, for the goods 
exported Earlier the adverse trade balance 
used to be to the tune of Rs 700 800 crore 
but It touched Rs 3000 crore mark In May 
this year I want to know from the hon 
MInister the factual POSition In this regard I 
also want to know specially how he would 
face this challenge In the coming days 
because keeping In view the International 
trade and specially foreign trade situation It 
seems that we would have to suffer loss In 
several fields The 011 pnces are again gOIng 
up Keeping 10 view the forthcoming 
Presidential electIOns In America the 
Amencan President IS again trying to start a 
war With Iraq Two years back he had adopted 
the same tactics At that time It had 
devastating effect on our foreign exchange 
position I would like to know how the 
Government would overcome thiS situation 

My second concern IS related to NRI 
depOSits Since last year Ir\e are observing. 
that NRI deposits Instead of flOWing Into the 
country are flOWing out of the country I 
remember when Congress came to power 
agam last year the Pnme Minister and the 
Finance Minister called a n ,eetlOg of 
OPPOSition leaders In July I was present In 
that meeting The Hon Finance Minister has 
insisted upon thiS and later on In the House 
as well as outSide he repeatedly said to 
defame the opposition that due to Instability 
In the country NRI s were WithdraWing their 
deposltes trom country and now these NRl's 
are ready to Invest In India So much so, he 
also said that the representative of NRl's 
held diSCUSSions With him that they, are 
ready to Invest In India If stability IS ensured 
In the country I have detas of Apnl and May 
wrth me The reserve bank of India has Just 

These data shows that NRI outflow was 2 
crore 64 million dollors In these two months 
and this IS a cOntlneOU5process We would 
like to know from the Hon Finance Minister 
as to what situation of Instability has been 
created due to whICh today there IS more 
outflow of money from India by NRl's than It 
IS deposited by them 

Thethndthlngwhlch Iwould like to know 
from the Hon Minister To some extent thiS 
Issue IS related to that scam and has been 
discussed comprehenSively In the House I 
would like the reply on one Issue only which 
IS related to the Inflow of money from abroad 
There are two foreign banks 10 Bombay the 
first IS the Standard Chartered Bank and the 
other IS A N Z Gnndlays When thiS scam 
came to light these two banks tned to show 
that they have brough 1 billion U S dollar or 
3 thousand crores rupees of NRl's dePOSits 
from abroad as the repatnable depOSits of 
the foreign nationals But afterthe scam they 
have shown minimum deficit and to cover up 
that asked the Reserve Bank of India to 
bnng the moneyfrom abroad and that money 
should be brought here as capital money 
They said that thiS money should not be 
brought In India as deposlttemporarytransfer 
of resources a but as capital ThiS was an 
order Issued by the Reserve bank of India 
We would like to know from the hon Finance 
Mlnlsterwhether hiS order has been obeyed 
Is It not a fact that ANZ Gnndlays and 
Standard Chartered Bank brought foreign 
depOSits In India, disobeYing the orders of 
Reserve Bank of India Which IS repraltlable 
money after uSing sometime 10 India In thiS 
way these fonegn banks don't follow the 
rules formulated by the Government and 
orders Issued by the Reserve Bank of India 
I would like to know as to what IS the reply to 
thiS sltuallon with the Government You have 
said that thiS foreign money IS about 6 billion 
dollor 

SHRI RAMESHWAR THAKUR I have 
said 6 B billion dollor 

SHRI GEORGE FERNANDES The 
Hon Finance Minister IS saYing 6 8 billion 
dollor and the ruling party IS propogatlng that 
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everywhere With proud This whole amount 
IS a loan and the Government has to pay 
Interest on this loan Interest IS Increasing 
day by day and the country IS proceeding 
towards Indebtness In this situation the 
I M F Will also not be able to save the 
credlbltty of the country We want the proper 
reply of all these questions from the hon 
Finance Minister 

16.00 hrs 

SHRI RAMESHWAR THAKUR The 
Hon Member has naturally expressed hiS 
concern regardmg foreign money, In which 
he has drawn attention towards three things, 
foreign trade, people of Indian ongln hVlng 
abroad (N R Is) andforelgn banks working In 
India and their handling of foreign fundlngs 
In the beginning I havesald aboutthe situation 
of foreign currency I have also analysed the 
source of that money We do not consider :t 
more Unless our position In foreign trade 
has not become strong the export Will not 
Increase and we can't Increase our foreign 
reserve temporarily You have presented 
the datas of last two months It IS right that 
there IS decrease due to many reasons Hon 
Member know It well that there IS decrease 
In our rupee trade and bUSiness With the 
U S S R The han Finance Minister has 
already told the reasons 

On the other hand In comparison to the 
last year, at present there IS an Increase of 
6 per cent In our foreign trade In dollar area 
But that IS not enough But It IS worthy to nota 
that according to the economic condition of 
other countries there IS also dec'ease In the 
foreign trade of other countries, and we are 
also affected by thiS decrease But we are 
trying to Increase the foreign trade and 
making every pOSSible effort to promote 
export Our hon fmance MInister has also 
expressed hiS confidence that we will Increase 
our foreign trade dUring coming months of 
the current year while Will fecilitate us In 

regard to the foreign currency 

So far as the people of Indian ongln 
liVing In abroad (NRls) are concerned they 
have 11 billion dollar depOSits In India In 
different Items You have nghtly said that 

there IS a decrease of 260 million dollars 
dunng last two months ThiS decrease IS not 
a natural one Generally, decrease do occur. 
The first reason IS the dlfferenlial rate of 
Interest, there IS a decrease In the market 
rate The second reason IS that thel( money 
comes In various forms from time to time 
only one thing whICh IS worthy to note IS that 
there IS an Increase In N A I deposits In 
companson to last year's deposits on which 
we have to pay Interest II has also Increased 
There IS a twelve time Increase In foreign 
Investment In companslon to last year We 
hope that It Will Increase In the current year 
also for which we Will not have to pay any 
Interest ThiS IS the speCial feature of thiS In 
thiS direction we hope that there IS an Increase 
10 foreign currency from three sources Ie 
foreign trade, foreign Investment and N R I 
deposits Though, at present N A I's are 
Interested In purchaSing gold, I have already 
mentioned that N R Is bnng gold because 
they thlOk that It IS more profitable Now you 
can bring gold upto 5 kg In the country whIch 
you have possessed for SIX months In any 
foreign country We have made a good 
progress In thiS regard About 33 tonnes of 
gold has come In our country 35 tonnes of 
gold was expected to come In the country 
llptO March, 93 but we have got 33 tonnes 
only upto 7th August In the tax form As 75 
crore was expected to be receIved upto 
March, 93, but we have received Rs 78 
crore upto 7th August We have made a 
progress In thiS dlfectlon n,e amount 
received In foreign currency IS also high 

AN HON MEMBER Why are you not 
telling about Silver 

SHRI RAMESHWAR THAKUR The 
Government IS also consldenng seriously 
about Silver We have received the result of 
our new gold policy It IS helping us In receIving 
foreign currency You have also mentIoned 
some particular foreign banks I think the 
hon Member himself Will be a member of 
J P C where all these matters Will be 
discussed very minutely At present I would 
like to say only thiS that all the foreign banks 
which are dOing their bUSiness In our country 
Will have to do all their bUSiness according to 
ou r laws It IS not so thatthey Will be given any 
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special concessions and if any NRI who had 
brought money at that lime then naturally his 
deaUngs would have been through the foreign 
banks only. The money was broughtthrough 
these banks only. That is a different issue 
and to compensate them forthe loss incurred 
in this scam, which recently took place is a 
different thing. Money brought by Indian 
people is kept in separate account but I 
would like that it is not proper to say any 
decisive thing in this regard. All these things 
will be placed before the J.P.C. and the 
matters relating to data, money brought by 
N.R-I.,deficit, will be discussed bytheJ.P.C. 
and its decision will be accepted by the 
Government. 

SHRI GEORGE FERNANDES: I had 
said a concrete thing. It has no relation with 
J.P.C. The Reserve bank and two foreign 
Banks have conducted their business 
according to their will and suffered the so 
called deficit. In my opinion they do not suffer 
any loss. 

MR. ChAIRMAN: This is the statement 
given by the hon. Minister. 

SHRI GEORGE FERNANDES: The 
hon. Minister is not saying this. I would like to 
saythatthe Reserve bank has ordered them 
and said 

[English] 

You must go in for capital infusion. You 
bring in capital. 

[Translation] 

You have tried to augment your capital 
in India. Who is responsible for all that has 
been exposed? Now what happened is that 
they brought money into India. It is a 
controversial issue as to how much money 
they brought and at what tima they brought 
it; whether they bought enough money or 
less money. But it is certain that they did not 
bring the money as a capital infusion, it was 
brought in the form of repatriation and they 

In this regard. n Is the maUerto be Investigated 
by the Government and not by the J.P.C. 

SHRI RAMESHWAR THAKUR: Mr. 
Chairman, sir, I was saying that our J.P.C. 
will ponder over all the aspects. 

SHRI GEORGE FERNANDES: Then 
let the Government also be in our hands. 

SHRI RAMESHWAR THAKUR: Please 
listen what I say. I have said that all the 
foreign banks will have to abide by the 
directions of the Reserve Bank of India. The 
Reserve Bank will take the decision after 
going through the facts as to how much 
money was brought, how it was brought or 
whether it was invested in the capital or not. 

SHRIGEORGE FERNANDES: You give 
me the assuranC3 that it will be investigated. 

SHRI RAMESHWAR THAKUR: It is to 
be done by the committee now (Interruptions) 

SHRI ANll BASU: Can't the hon. 
Minister give an assurance. to hold and 
enquiry? 

SHRI GEORGE FERNANDES: It is an 
administrative matter of the Reserve Bank. 
( Interruptions) 

SHRI RAMESHWAR THAKUR: Please 
listen, I am saying to you only and I am not 
replying to him. 

[English) 

SHRIANllBASU:Heshouldtakthrough 
you, Mr. Chairman. He is speaking to all the 
Members. 

SHRI MUMTAZ ANSARI (Kodarma): 
There must be Internal audit and Inspection 
of accounts. 

SHRI RAMESHWAR THAKUR: I am 
aware of allthosethings.lwUl reply everybody. 
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(Trans/atlon1 George Femandes has asked whether YOL 

SHRI RAJESH KUMAR (Gaya): Are 
you informing to all the hon. Members or 
giving reply to tbe question of ont) hon. 
Member only. 

MR. CHAIRMAN: Everybody will be 
informed, please sit down. 

( Interruptions) 

SHRI RAMESHWAR THAKUR: As per 
the query made by the hon. Member I would 
like to state that the money was brought here 
on the directive of the Reserve Bank. I have 
just said that I have no detailed information 
whether the amount which has been brought 
wi!! have to be invested or should be invested 
and how much amount they brought and 
where it was invested. But I have said that 
our laws and the directives of the Reserve 
Bank must be followed by all the foreign 
banks. As soon as we have the detailed 
information the Reserve bank will take 
suitable necessary action on that. 
( Interruptions) 

SHRI RAJESH KUMAR: Every hon. 
Member has right to know whetherthe enquiry 
will be made or not. The answer given by you 
is not correct. 

SHRI RAMESHWAR THAKUR: I am 
giving the right answer, please listen. 
(Interruptions) Please ask you 
question.( Interruptions) 

SHRI RAJESH KUMAR: One of our 
hon. Members has asked whether you will go 
for the enquiry or not. The hon. Minister 
should have answered the question in one 
sentence. 

MR. CHAIRMAN: Yes, the answer will 
be given. Please sit down. The hon. Minister 
is giving reply. 

SHRI ANll BASU: The hon. Minister 
should give a clear cut reply.(/nterruptions) 

SHRI RAJESH KUMAR: I am on a point 
of order that just now the hon. Member Shri 

will go for the enquiry or not but the hon. 
Minister is not giving a clear reply. He is 
giving a vague reply and going into details. 
He should reply In one sentence whether he 
will go for an enquiry or not (Interruptions) 

SHRI RAMESHWAR THAKUR: What 
answer should I give, how should I reply, this 
is my responsibility. What I feel right I am 
doing the same. The hon. members are 
understanding the same. This is beyond 
your understanding. 

MR. CHAIRMAN: Hon. Minister, please 
address the chair directly while replying. 

SHRI RAMESHWAR THAKUR: I have 
given a straight forward reply to the question 
raised by Shri George Fernandes that all the 
Banks will have to abide by all the directives 
of the Reserve Bank under the laws. The 
Reserve Bank will take necessary steps 
after enquring into the facts about it. With 
these words I wantto give you the assurance 
that( Interruptions) 

SHRI GEORGE FERNANDES: You 
have not replied to one of my questions as to 
how much interest is being paid on the 
currency amount of 6.S million dollar which 
you have. This has not been told by you. 

SHRI RAMESHWAR THAKUR: I have 
said that the rate of interest is different at 
different amounts. All of you know that the 
rate of interest is fixed and our India 
Development Bonds ... (lnterruptions) There 
is a fixed amount for India Development 
Bonds, and there is no interest on the 
remittances which we have received. There 
is a service charge at the rate of 0.75 percent 
on the amount which receive from the other 
countries as foreign aid. It has to be repaid 
w-Ilh a period of 40 years and bears no 
interest. H the hon. Members like to know the 
details, it can be supplied to them, but it is not 
so that the rate of interest is the same on the 
whole of the amount. So you know that the 
amount is taken from different countries so 
the terms and conditions may be different. 
The rate of interest varies from 3 to 4 percent 
on the amount taken from sorTie countries 
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but It IS for long term In case of other 
amounts In most 01 the cases, there IS no 
Interest If the han Members wnat a detailed 
Information the same can It be placed before 
them 

SHRI GEORGE FERNANDES Yes, we 
would like to know the details 

SHRI RAMESHWAR THAKUR Give 
notice of a separate questl:Jn for that 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darohanga) Slr,lwant aclanllcatlon 
Just now the han Minister has made a 
reference to the bonds, I want to know that 
a bond scheme was started In 1988 named 
as' dollar bond" there was a condition In that 
scheme that at the time 01 maturity I e after 
6 or 7 years, the purchasers 01 dollar bonds 
will get the payment In rupees equal to the 
prevailing dohar convertibility rate 

Mr Chairman, Sir I would like to know 
as to who IS responsible lor the loss which 
has resulted from Issue (" thiS bond I want 
to put It In thiS way that In 1988 when thiS 
bonds were Issued, the rate oj dollar was 
t4 85 or 15 rupees, which IS at present about 
30 rupees per dollar which IS mo,e than 
double oj the then prevailing rate II the 
tendency oj and the rate at price rise goes on 
at the eXisting speed, It can be well Imagined 
that at the time Of the payment It will be more 
than 3 tmnes So what provISions have been 
made lor the accumulative Interest and the 
hike In the va ue oj dollar? At the time oj 
maturity when one will get the repayment In 
rupees, the value of dollar will be 50 55 
ruppes per dollar then how the Government 
will make the repayment of these bonds 

SHRI RAMESHWAR THAKUR Mr 
Chairman, Sir, since Independence, there 
has never been the slIghtest delay on our 
part, In making the repayment ollorelgn debt 
and whatever conditions were Imposed on 
us at the time of borrOWing, we have been 
complYing With those conditions and never 
any occasion arose when we did ask for any 
rescheduling of loans, we will make the 

payf'T19nt of the loans In time and on the very 
conditions on which we have got the dollar 
loans It IS difficult to say that the rate will be 
the same as you have calculated They will 
be paid at the then prevailing rates The 
Government has provIsions for that 

[English] 

MR CHAIRMAN The Question IS 

That the 8111 be passed" 

The motIOn was adopted 

STATUTORY 8ESOLUTION RE 
APPROVAL 0,... CONTINUANCE IN 

FORCE OF PROCLAMATION IN 
RESPECT OF JAMMU AND KASHMIR 

AND 
DEMANDS FOR GRANTS (JAMMU AND 

KASHMIR),1992-93 

[English] 

MR CHAIRMAN We Will take up Item 
no 16 Shrl S B Chavan Sir I beg to move 

THE ~INISTER OF HOME AFAIRS 
(SHRI S B CHAVAN) 

.. That thiS House approves the 
continuance In force of the 
Proclamation dated the 18th 
July, 1990 In respect of Jammu 
and Kashmir, Issued under 
Article 356 of the Constitution 
by the PreSident, for a further 
period of SIX months With effect 
Iromlhe 3rd September, 199? • 

As the House IS aware, In view of the 
then prevailing Situat'on In Jammu and 
Kashmir, a Proclamation under Article 356 of 
the ConstitutiOn In relation to the State of 
Jammu and Kashmir was Issued by the 
PreSident on the 18th July, 1990 on the 
recommendation 01 the Govemor Earher 
on 19 1 1990 the Governor, Jammu and 
Kashmir, assumed to himself the powers of 
the State Executive and Legislature plaCing 
the Legislative Assembly of the State under 
suspensIOn under the prOVISions of the 
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ConstitutIOn of Jammu and Kashmir A month 
laler, on 19.2.1990 the State Assembly was 
dissolved by the Govoemor, In exercise of 
his powers under the State Constltutton 

As the lawtheorderandsecuntysltuatlon 
in the State of Jammu and Kashmlrcontlnued 
to be gnm, aproval of both the Houses of 
Parliament was obtained for continuance In 

force of the Proclamation dated 18th July, 
1990, In relation to the State of Jammu and 
Kashmir for a further penod of SIX months, 
three times With effect from 3 3 1991, again 
from 3 9 1991, and once again from 3 3 1992 
The current spell of PreSident's Rule In the 
State Will expire on 2 9 1992 

In a recent report, the Govemor of 
Jammu and Kashmir has Informed that the 
overall situation In the State continued to 
remain difficult and challenging theterronsts 

'who appear to have better training In the use 
of automatic weapons and explOSives 
guerrilla warfare tactics and wlrless 
operations have managedto Inflltate Into the 
State of late With the opening of passes 
after of onset of summer, renewed efforts 
are being made by Pakistan to push In 
maximum numberof the remaining Kashmln 
Youth, from Pakistan occupied Kashmir 

The Governor has stated that while 
there have been successes of the operations 
of the security forces, largley due to the 
Improvement In Inteillgence collection and 
coordination and betterplanntng and tactiCS, 
the militants stili retain Significant stnklng 
capability and the fear of the gun persiStS 
among the people While the common people 
In the valley appear to be getting more and 
more tired of the milItants' activities and 
terrorist Violence, fear of the gun st,1I prevents 
people from coming out openly against the 
militants 

Referring to the political Situation In the 
State, the Governor has stated that there 
continues to be a political vacuum In the 
State The leaders of the traditional political 
parties have been unable to muster courage 
to come and activate their cadres In the 
Valley In spite of the repeated assurances of 
the government for prOViding reasonable 
security. A State AdVISOry Council composing 

(J & K), 1992-93 
selected public figures, cutting across party 
lines, was set up to Inform and adVise the 
Govemor on Important political, SOCial and 
economic and developmental Issues. 
However, the Impact of the Council has so 
far been limited and It has not yet led to the 
resumption of any meaningful political activity 
In the valley. 

There IS a political vacuum In the Valley 
There has hardly been any effort by the 
politICal elements to consolidate and build 
upon the earll6r change In tbe mood of the 
people and In the thinking of sections of the 
terronts While the admJrlstratlve channe's 
and the secuntyforces are trying to win back 
the confidence and cooper2t en of the peeple 
through developmental actiVities and rei ef 
measures, the sltuatlO'l IrI the State IS not 
condUCive to holding of elec1101s to the State 
Legislative Assembly a1d no demand for 
such election IS berng presen:ly VOiced by 
any major political party 10 the S'ate 
Moreover, the Governor has InforrT'ed that 
the Delimitation Comm,s310n has stili not 
completed the work of fresh dellmltatlC'l of 
constituenCies An amendment of section 47 
of the State Constitution Ircreaslng the 
number of Assembly seats by 11, has also 
made It legally untenable to hold Assembly 
elections on the baSIS of the e a'i erdelimltatlon 
of constituenCies 

According to the prOVISionS of Article 
356 of the Constitution 01 Ino a, as applicable 
to the State of Jaml""u Jnd Kashmir, the 
PreSident's Proclamation under Article 356 
may continue In the St"te for three years 
subject to SIX month approvvl of both Houses 
of Parliament 

Keeping In view tne stu," on pre,a ling 
In the State and takl'lg a'l rC'f'yant factors 
Into conSideration, trere ::;e8,11::, to be no 
alternative but to continue t[l€) PreSident s 
Proclamatlondatea18 71990 TheGoverror 
has also recommendea thiS course of action 
It IS therefore, proposed that Pres,dent s rule 
In Jammu and Kashmor may be contrnued for 
afurtherperrod of SIX mon,"s with e'fectform 
391992 . 

In view of the POSition explanled, I SOllC,t 
the approval of thiS august House to t'1e 
Resolution. 
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MR. CHAIRMAN: Motions moved: 

• Thatthis House approves tile 
continuance inforce of the 
Proclamation dated the 18th 
July, 1990inrespectof Jammu 
and Kashmir, issued under 
article 356 of the Constitution 
by the President, for a further 
period of six months with effect 
fromthe 3rd Septermer, 1992." 

• That the respective sums not 
exceeding the amounts on 

~soect of J & K and 464 
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(J & K). 1992-93 

Revenue Account and Capital 
Account shown in the Fourth 
column of the Order Paper be 
granted to the President out of 
the COf'lsolidated Fund of the 
State of Jammu and Kashmir 
to complete the sums 
necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31 st day of March, 
1993, in respect of the heads 
of demands entered 10 the 
second column thereof against 
Demands 1 to 27". 
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[ Translstlon] 

SHRI MADAN LAL KHURANA (South 
Deihl)' Mr. Chairman, Sir, Just now the Union 
Minister of Home Affairs talked about 
extensslon of the President's Rule for another 
SIX months under Article 356. A dISCUSSion 
on Budget Will also be held I thank you for 
gIVing me time to speak on thiS l"l>Ortant 
Issue I consider thiS Budget a joke I Will 
00 me to It later But Itlsa materofgratrflCatlon 
Ihat we are getting an opportunity to dISCUSS 
the deteriorating situation In Jammu and 
Kashmir on the pretext of diSCUSSion on 
Budget whICh was Initiated by the Minister of 
Home Affairs Now the time has come when 
w(' have to make clear talks on Kashmir 
cutting across party lines 11 IS not the question 
of scoring paints from politICal point of view 
We should have an open dISCUSSion In the 
House about the way the anti-national and 
foreign forces are hatching a conspiracy 
10lntly to secede Kashmlrfrom India Today, 
writ It of terronst IS running In Kashrrlr The 
Ka:.hmln newspapers only give Govemment 
advertisements but news In these papers 
come at the Instance of terrorists Today all 
political activitieS and the administration of 
the state have been paralysed In thiS part of 
our country and the recovery of taxes has 
been stopped The terrorists have not kept 
their actlvilles confined to Kashmir valley 
only but have spread It to Doda, Bhaderwah 
RaJaun and Poonch areas The past Incidents 
are a proof of It The traditional route for' 
Amarnath Yatra' had to be changed When 
the Union Mlnlsterforcommunlcatlons ViSited 
th~re, bombs were thrown at hiS convoy SIX 
Innocent people were killed n the attack 

I have definite information that the 
lerrorltsts have decided to shift their training 
~amps from Paki£tan to Kashmir Valley Is It 
a fact that the MInistry of Home Affairs has 
~onvened a JOint meeting of the offICial:; of 
both Punjab and Jammu and Kashmir 
Governments last week to diSCUSS thiS 
r>roblem? We should have a clear talk on 
such a grave situation In Kashmir. 

• Hlmmat Se Sacha Kaho To 
Bura Manate Haln Log, 
Ro-Ro Ke Bat Kame KI Adat 
Nahl Rahl." 

Where have the funds been spent by 
the govemment In Kashmir In last three 
years? I would hke to cite two or three 
examples 140 bndges were blown up by the 
terrorists These have not so far been 
constructed till now The B S F and the 
Army cannot reach there 250 school 
bUildings were set ablaze These have not so 
far been repaired The engineers prepare 
bogus bills and receive payment the terronsts 
movement IS being run With the help of 
Government funds Recovery of taxes has 
been stopped How much money has been 
collected In the valley by way of Income Tax, 
Sales Tax, EXCise Duty, Water and electricity 
charges? I think It IS negligible It proves that 
no recovery IS being made there But the 
Govemmentof India IS allocating huge funds 
which ar-e not utilised properly Now-a-days 
the Government has no authOrity IS the 
Valley but the writ of terronsts run there Ad 
Hoc apPOintments have been made In place 
of Government employees who have been 
d'splaced from Snnagar They have been 
appointed Without tests and Interviews They 
don t fulfil the requIsite quallfactlons But 
they are appointed atthe behestofterronsts 

16.29 hrs. 

[SHRI SHARAD D!GHE In the Chal,1 

A few days ago many people died In 
Snnagardue to collapse of a house roof The 
hon Minister VISited there he went there In 

abulletproofvan There were 30 40vehlcles 
for hiS secunty Even Innocent people were 
gunned down I don't want to repeat the 
InCident that took place on the 26th January, 
1992 In Snnagar, an attack was made on 
the family of Shn Sohan Lal, hiS Wife and 
daughter dunng June The daughter was 
raped In the presance of her parents and 
murdered thereafter Then her mother was 
murdered Mr SohanLalwasalsomurdered 
Everybody knows of the Incldentthat occurred 
In Doda and Bhaderwah In the month of July 
I have got the stat'stlcs DUring 1971 war, 37 
Army Jawans had become martyrs at Kashmir 
Front Thenumber of para-military Jawans 
killed In Kashmir IS 337 and about 600 
personne have become disable ThiS IS the 
report Today the Govemment does not 
have a clear cut policy on Kashmir The 
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situation In Kashmir IS very grave Our Pnme 
Minister, the Minister of Home Affairs and 
other Ministers Issue separate statements In 

Deihl First of all, I would like to know as to 
who IS the In charge of Kashmir Affairs Is he 
the hon Home Mlnlsteror some other Minister 
who VISitS there or the Governor, because 
different talks are being made Sometimes It 
IS said that elections are gOing to be held 
there now The Government has sought SIX 
month extension On the other hand, you 
have said that the Situation IS very bad and 
out of control As per the report received 
from the Governor, elections can't be held 
there Butl have read your statement some 
days ago You said that elections to local 
bodies would be conducted The you said 
that elections to Asembly would be held 
When the elections are gOing to be held 
actually? As per my Information you say that 
elections would be held, but the messages 
does not reach there On the other hand, the 
security personnel who are fighting at the 
risk of their life become demoralised 
Therefore, I would like to say that a clear-cut 
policy should be deVised In the regard 

Then, I would like to say that a step· 
motherly treatment IS being meted out to 
Jammu A sum of Rs 500 crores were spent 
on power dUring the Seventh Plan As per my 
Information, out of thiS amount only Rs 40 
core were spent In Jammu and remaining 
amount of Rs 460 crores were spent In 
Kashmir valley Every year Rs 125·150 
crores are spent on tourism The tOUrists are 
not vIsiting the '/alley forthe last three years 
But In Jammu, 40 lakh people VISit Valshno 
Devi every year The Government has spent 
10percent In Jammu while 90 percent have 
been spent In the valitlY Technical 
Instnutlons, E nglneenng Colleges are located 
In the Valley But the students of Jammu 
can't go there Agriculture college and 
university are In Snnagar There are a number 
of such cases The people of Jammu are 
annoyed and agitated Jammu IS attachedto 
national mainstream It IS not getting proper 
treatment 

I would like to ask two-three questions 
The Minister of Home Affairs has Just now 

(J & KJ, 1992-93 

Iniormed the House about the number of 
cases registered against the terrorists and 
challans In respect of terronsts' have been 
submitted I have got thiS information You 
please correct me About 300 cases have 
been registered Out of them only 10 cases 
were given to the C B I I want to have It 
confmed Out of these 10 cases, C B I has 
submitted only 4 challans, I e one IS Rubia 
Case, second IS Lasa Kaul case, third IS the 
case of Inspector Ishwar Singh and the 
fourth one IS relating to Vice-Chancellor, J & 
K University You have given only 4 cases 
What happend to Kashmir Cell to be 
constituted by the C B I I would like to say 
that the cases are not being pursued properly 
In the absence of a CBI cell In Kashmir 

I would like to say one more thing On 
24th January, 1991, there was a bomb blast 
and the Director General of Police and other 
senior officers were Injured Jt IS vary 
Interesting that It a office has been closed for 
everSlnCf> that incident The DlrectorGeneral 
carnes on hiS work from a bung low Please 
tell me whether we are afraid of terrorists 
We abandoned the office after their single 
attack? What does It Indicate? What does 
the manner In which the Director General of 
Police left the office show It IS a matter of 
great Significance that we have left our 
headquarters because of fearfromterronsts 
and we are operating from a bunglow If thiS 
message IS given to the terrollsts, It Will boost 
their morale 

Apart from thiS, I Will come to my 
suggestions after making two pOintS I would 
like to sc.y about I S I But time IS short I 
would like to say one thing about Laddakh I 
would like that the Government should 
declare that laddakh IS very Important from 
strategic pOint of view There has been no 
development, there IS no college there 
NehruJee promised the formation of a 
separate Ministry for Laddakh There were 
serveral recommendations of the Galendra 
Gadkar Commission In 1967 and the Sikri 
Commission In 1919 A tnpartlte agreement 
among the Central Government, the State 
Government and the Laddakh Buddhist 
ASSOCiation was reached on 20th October, 
1989 At that time Shn Buta Singh was In hiS 
place There was a propotal 01 constituting 
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acouncillikeGorkha HIli Council butthat was 
not Implemented I have heard Just now that 
the Government had given them an 
assurance In writing a few days or few 
months back They are making allegation 
that due to some pressure the Government 
IS not Implementing that decIsion There IS a 
deep resentment among them Their 
argument, that thelrpatnotlsm should not be 
treated as weakness, IS wrong The 
Government should announce and 
Implement the decIsion It has already taken 
It will have a very good Impact 

Secondly, I would like to submit 
something about the displaced persons One 
and a half lakh displaced persons of our own 
country have come from there and are leading 
an Infernal life In camps There have been as 
many as four Pnme MInisters, but none of 
them has so far gone to see their condition 
I would like to submit to you that either the 
hon Minister or the hon Pnme Minister 
should go to those camps to see as to how 
as many as three families are liVing In Single 
rooms and Single tents for years together 
The members of their family are dYing and 
thpy are meeting rUination The marnages of 
their wards are not being performed Their 
children are being denied admiSSion The 
Government had promised that these people 
leading an Infernal life would be rehabilitated 
on a semi-permanent level I would like to 
ask as to what IS the plan of the Government 
to rehabllrtate them I rememberthe promise 
of the then Home Minister while we were 
supporting the Janata Dal Government We 
have been listening that but there has bean 
no Improvement In their plight I would appeal 
to you that on humanltanan ground Justice 
should be meted outtothem Thelrdemands 
are qUite petty and they should be fulfilled 

Lastly, I would like to make some 
suggestions Myflrst suggestion IS that stern 
action should be taken against the terronsts 
I would like to refer to the cases when at 
times, directives are sent to lalls for the 
release of some detainees I am haVing all 
the reports as to how and which terronsts 
were released for haVing talks With them I 
can give their names but now they have 
become their leaders It should therefore, be 

(J & KJ, 1992-93 

ascertained well before the release whether 
the man being released Isslncereand helpful 
to bring about peace There IS an 
Indlscnmlnate release of terronsts and wrong 
Signals are given whether talks are being 
held With the terronsts, whether election IS 
being held or not There should be a direct 
announcement They challenged the unity 
and Integnty of the country The law and 
order Situation IS bad here and Government 
would control the sltuallon bravely But I 
would like to mention that their IntenllOn IS 
very clear They are trYing to diSintegrate 
India In collUSIOn With Pakistan They have 
taken thiS Issue to an International forum 
Therefore the Government should make an 
announcement that there cannot be any 
negotiation With them unless they agree to 
talk Within the frame work of the constitution 
and unless they surrender arms and renounce 
the path of Violence 

My second suggestion IS It has Just been 
stated by the Government that the world IS 
aware of what Pakistan IS dOing and at the 
same time the Government IS taking of Simla 
Agreement here ThiS double traffiC Will not 
do I would like to submit that now the time 
has come to talk In clear terms With Pakistan 
In Ihe Secretary level talks sheduled to be 
held on 16th August ThiS goody, goody Will 
not do There should be talk In clear terms 
There should a talk to remove the training 
camps operating IS Pakistan 

My third suggestion IS he has said that 
the democratic process should be begun I 
would like to submit that there should first be 
an election to the Corporation and the Dlstnct 
Council Instead of talking to hold an election 
to Assembly If thiS goes well, then the 
election to Assembly can be hold The 
frequent announcement for holding Assembly 
actions leaves a bad Impact 

Mytourth suggestion IS regional councils 
for Jammu, Laddakh and Kashmir valley 
should be established sothattheycan ensure 
the development of their respective regions 

The displaced persons should be 
rehabilitated on war footing on quasI 
permanent level A speCial cell should be 
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made for the heanng of their complaints and 
they should not be sentto the Kashmlrvalley 
unsless the situation there IS normal 

Next, a Coordination Committee should 
be made by calling the Chief MInisters of 
those States that are facing the problem of 
terronsm The hon Pnme Minister should 
himself go to Kashmir to the camps of 
displaced person That alone Will gIVe him an 
Idea of the senousness of the problem 

• I would like to say one thing 
about Kahsmlr 

Main Bepanah Andheron Ko 
Subah Kalse Kahoon, 
Main In Nazaron Ka Andha 
Tamashbln Nahrn" 

I would, therefore, like to submit that a 
clear cut reply should be given regarding the 
condition of Kashmir I amthankfulto you for 
lending ear to what I have said 

[EnglIsh] 

SHRI RAMESH CHENNITHALA 
(Kottayam) Mr Chairman, Sir, the hon 
Home MInister IS again In the House for 
seeking pe'lTlISSIOn for the continuance In 
force of the PreSident s RJle In Jammu & 
Kashmir for another SIX months I know that 
he IS not dOing a pleasant Job Actually, It IS 
very unfortunate that we are diSCUSSing the 
Budget of Jammu & Kashmir In thiS august 
House 

Sir, the situation In Jammu & Kashmir, 
though diffICult and challenging, has shoyvn 
some qualitatIve change for the better The 
SItuatIOn IS grim but there are certain 
sllverlrnmgs There are VISible signs of 
Improvement which warrants cautious 
optimism A growIng public awarencess 
whICh IS VISible even In the Valley, Antl
militant demonstrations are frequent In the 
State of Jammu & Kashmir Further, 
herghtened Inter-gang clashesd resulting In 
ClVllaan casualties and repeated calls for 
hartals definitely create trouble for the 

common man In the State In this troubled 
state, the Secutlty Forces are dOing a 
commendable Job The Security Forces, 
despite this gun-power and all these 
problems, are trying to create an atmosphe re 
of peace and amity They are giVing shelter 
and protection to the common, Innocent 
people of the State We have with us the 
newspaper reports By June thiS year, It 
states that 315 terrorists have been killed 
1266 were arrested These Include many 
top-leaders of the terrorists OUtfitS Further, 
large quantltl9sof arms, ammUnition Including 
about 216 A K Rifles, 125 machine-guns, 
417 pistols and revolvers, 342 rocket
launchers etc, 1356 bombs and 110 mines, 
besides large quantities of arms, ammunition 
and explosives have been recovered The 
Intelligence Agencies and other networks 
are also dOing a very commendable Job In the 
area Therefore, we are getting the tactical 
information so that we can be able to meet 
the challenges even t"ough It IS very d 'flcult 

I wanted to me'ltlon 01e Importlnt pOint 
to the hon Home Mlnl0ter There are certain 
cases of excesses done by the para military 
forces against the IWlocents peop'e of the 
State I want to know from the Home Mlrster 
how many Cases were reported about the 
excesses done by the para military forces? 
How many of them are punished? At the 
outset, I had mentioned about the 
comrlendable work done by the para ml':tary 
forces Bullhere are certain InCident where 
these para military forces are dOing some 
excesses It IS affecting the CO'lnmon man 
and they will definitely lose the confidence of 
these para military forces my request to the 
Government IS to take stringent measures 
and punish the gUilty so that people can get 
relief In thiS difficult Situation from the para 
military forces 

As Shrr Khuranajl mentioned, Pakistan 
IS creating trouble In HleJammu and Kashmir 
Indians are not cowards Recently I read a 
statement of the Prime Minister of Pakistan 
In the newspaper when he VISited Pakistan 
occupied Kashmir He made a statement, 
"Kashmir IS an Integral part of Pakistan and 
sooner Kashmir Will be With Pakistan" we 
are not cowards We have got strength to 
fight out Pakistan The bUSiness activity and 
the normal functlolng of the Government 
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offices Is very difficult In the State. We are all 
aware about the fact. But it is improving 
slightly. The programmes launched by the 
security forces of providing all civic services 
and medical aid in border areas have earned 
goodwill and confidence ofthe people. There 
is an Increased realisation among the people 
against the gun culture. So, lot of militants 
are coming forward and militants are 
surrendering and lot of parents are cOming 
out and they are forcing their children to 
surrender. Out ofthe reports appeared in the 
press, 612 of them have surrendered with 
arms in 1991-92 over 306 this year. However, 
we have to see this silver line. In this grim 
situaiton people are totally againstthis militant 
activities. They wanted to curb this terrorism. 
The innocent people, the common man 
wanted to isolate the terrorists and militants 
are .• reating havoc in the State of Jammu 
and Kashmir. 

One unfortunate part is, as the hon. 
, Home Minister mentioned here, the political 
parties are not in a position to muster courage 
to fight against terrorist and militant activists. 
We are all speaking about political initiatives. 
But unfortunately, we could not muster 
enough courage among our party workers all 
overthe State. And they are running camps, 
they are giving training to the Kashmiri Youth 
and then they are sending them across the' 
border and thus they are creating all these 
troubles. Actually, Pakistan is playing with 
fire. The Prime minister, the other day, 
mentioned that Secretary level talks are 
going to be held in the next week. What is the 
use of the Secretary level talks if the prime 
Minister of Pakistan is threatening India and 
if they are giving moretrainingtothekashmiri 
youth and are ~ring thai kashmir is an 
integral part of Pakistan? We want to know 
whether Pakistan is accepting the Simla 
Agreement and whetherthey will respect the 
Simla Agreement. Now, they are trying to 
internationalise the issue. So our endeavour 
must beta muster more international opinion 
on our side. Our hon. home Minister as well 
as the External Affairs Ministry should take 
care of this. Strong signals must be sent to 
Pakistan that they are creating all these 
troubles. And I do not know what is the use 
of the Secretary level meetings which will be 

(J & K , 1 92-93 
held in the next week when the Prime Minister 
of Pakistan is threatening India and 

. threatening the peace loving people of 
Jammu and Kashmir. So, India must muster 
internaitonal opinion and we must take care 
of all these activities and we must send 
strong signals to Pakistan authorities 
especially to the leadership of Pakistan that 
India's patience is not a coward's act andthat 
we want· a negotiated settlement only on the 
spirit of Simla Agreement. Our position must 
be strong and strong signals must go. 

Shri Khuranajust now mentioned about 
the elections. We are all welcoming the 
elections. Butthe only point is that conducive 
atmosphere should be created. Ademocratic 
government can only solve the issues and 
problems of the people. 

In Punjab elections were conducted. Lot 
of opinions are there on that and I do not want 
to go into those details. But now, the 
government of Punjab is doing a 
commendable work. Recently, i personally 
visited two or three districts of Punjab and I 
had also visited the Secretariat in Chandigarh 
where I saw with my naked eyes that 
thousands 'of people are pouring into 
Chandigarh for meeting Ministers and they 
are tyring to sort out theirgrievances through 
democratic ways. 

[ Translation] 

SHRI NITISH KUMAR (Bam): How many 
security guards were there with you. 

SHRI RAMESH CHENNITHALA: We 
had the Security Guards of youth Congress 
with us. There was therefore no need of 
police. The Youth Congress workers are 
working in Punjab. I would like to request the 
men of the C.P.I. and the C.P.M. to come 
forward for work. 

[English] 

So, I request the Home Minisier to 
please think about elections. The percentage 
of voting ,is not a question. All the political 

. parties should come forward and associate 
with the dem?cratic process because we are 
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all feeling now that no political initiative was 
taken by any political party. I am not blaming 
any political party because we could not 
muster any coUlage in our rank and file to 
meetthechanges of the militants. So, please 
think about the elections and try to create 
conducive atmoshpere to hold elections so 
that democratic process can be started there. 
People can represent theirgnevances before 
the Govemment and their problems can be 
settled. Of course, there is a lot of grievances 
w~h the people. The official mach inery can not 
solve all their problems. My eamest request 
to the Home Minister is that he should think 
about the election and take necessary steps 
on that score. 

Now the militants are trying to create 
more trouble in the Jammu area. They are 
extending their militant activities in the Jammu 
region. Recently there was a serious attempt 
on the part of Pakistan and terrorist outfits to 
extend the art of violence to Jammu region. 
There was an exchange of fire in Doda on 
July 18th in which two security personnel and 

, two civilians were killed and six houses and 
28 shops in the area were damaged. The 
incident generated serious tension in Doda 
and cur1ew was il1lX>sed. Now they are 
trying to create more confusion and more 
chaos in the Jammu region also. 

In another incident of explosion at the 
general bus-stand in Jammu on July 22nd, 
15 persons suffered minor injuries and five 
vehicles were damaged. Subsequently in 
Banihal town a patrolling party was attacked. 
These are all very serious incidents; I do not 
want to go into the details. 

The point is, now they are trying to 
extend their activities in the Jammu region. 
A lot of refugees are coming from the valley 
and they are settled down in the Jammu 
region. I personally Visited some of the tents. 
They are staying in a very fiHhy condition. 
Some of them are not getting ration prope:rty. 
Some of their children were not given 

admission in schools; some of them are n?t 
getting their pensions and salary regularly. 
there is a Relief Commissioner who is sitting 
in Jammu. I want to point out that the Relief 
Commissioner and other officials are least 
bothered about the problems of the people 

. who are staying in the tents in very filthy 
conditions .. There are certain Advisory 
Councils which were formed. Definitely these 
advisory Councils are helping to look after 
the refugees and their other problems. 

The Home Minister mentioned in his 
speech' that developmental activities are 
taking place. of course certian developmental 
activities 'are being carried out; but 
unfortunately corruption is at the peak. There 
is no democratic Governmentthere. There is 
nobody to cross-Check. At official level 
rampant corruption can be seen there. People 
are frustrated with this. So my request to the 
han. Home Minister is to take immediate 
steps, so that these officials who are corrupt 
and who are bungling with the people's 
money for developmental activities can be 
booked. 

Shri Khurana was saying that the 
. Government has no policy. Definitely, as the 
Home Mif)ister has mentioned the 
Government is reviewing the situation and 
the Government Is trying to isolate the 
militants and is trying to create a conducive 
atmosphere. But I want the communal 
elements to be kept away. EspeCially the 
BJP is playing havoc and is creating division 
among the people of the state. They are 
creating trouble and they are trying to divide 
the people of Jammu and Kashmir. In a 
turbulent State like Jammu and Kashmir 
please do not playyourpolitics. We all should 
come together. All the political parties should 
come together and work for a solution 
because this is an integral part of the country. 
so shed all your political differences and 
come forward. We should work together and 
find out a solution and prepare a condutive 
atmosphere for helding an early election. 
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STATEMENT BY MINISTER 
TURN AROUND STRATEGY FOR THE 
NATIONAL TEXTILE CORPORATION, 

AND THE BRITISH INDIA 
CORPORATIONS 

(English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT) Hon'ble Merrbers have onvanous 
occasions expressed thelrconcem regarding 
the mounting losses In National Textile 
Corporation and the Bntlsh India Corporation 
and have emphaSised the need for taking 
steps to reVitalise these undertakings The 
situation In both these Undertakings IS 
extremlygrave National Textile Corporation 
had Incurred accumulated' losses of fover 
Rs 23000 crores, while the cotton units of 
BIC had losses of Rs 155 crores It was 
therefore, essential to take some new 
initiatives, otherwise these companies would 
have come to a gnndlng halt entailing a loss 
of about 1,70,000 Jobs 

In VieW of the above background and 
with the hope of a bnght future for these 
undertakings, the Government have now 
given approval to a comprehensive 
turnaround strategy The key elements of 
thiS strategy would be selective 
modernisation, financial and managerial 
restructunng and rationalisation of surplus 
work-force through the Voluntary Retirement 
Scheme VRS Will also be offered to the 
officers, staff and workers of such chronICally 
sICk mills, whICh have no poSSibility of Viability 
and whICh may have to be closed down or 
merged wrth adjacent unrts to ensure vlabllrty 

In case of NTC the strategy envisages 
an Investment of Rs 532 crores In 
modernisation In Eighth Plan, most of the 
funds coming through the finanCial Institution, 
prOVISion of Rs 200 cores to prOVide for 
liqUidity dunng the penod of transition and 
under the Voluntary Retirement Scheme, 
Rs 689 crores would be made available 
through the National Renewal Fund to cover 

over 79000 offJCers, employees and workers 
gradually over the next three years The 
voluntary Retirement Scheme IS In vogue In 
NTC since 1988 and about, 7000 offICer 
employees and wrorkers have avail of thiS In 
the Past and a large number are even now 
Willing to availed of the same Due to the 
paucity of funds we had not been able to 
Implement thiS programme more effectively 

For the cotton units of BIC, Investment 
In modemlsatlonwouldbeRs 29crores, Rs 
44 crores would be made available for IOtenm 
liqUidity and under VRS over 6700 persons 
would be rationalised by spending aruond 
Rs 79 crores 

A very Significance feature of this reVival 
strategy IS the creation of a Rehabilitation 
Fund With a corpus of Rs 50 crores for 
rutraln Ing and redeployment of these workers 
of NTC and BIC The government have, 10 

prinCiple, also deCided on selective 
diSinvestment on a case to case baSIS, the 
timing pace and modalities of which Will be 
deCided In due course 

I am confident that With the support and 
cooperation of all Members of thiS august 
House and our Trade Unions and worker 
brethren and all other parties concerned, we 
shall he able to transform these ailing 
companies Into Vibrant economic entities 

17.04 hrs_ 

RE STATEMENT BY MINISTER ON 
TURN AROUND STRATEGY FOR THE 
NATIONAL TEXTILES CORPORATION 

L TO AND THE BRITISH INDIA 
CORPORATION 

[English] 

SHRI BASUDEB ACHARIA (Bankura) 
Sir. a speCial commlltee was formed to study 
the Viability of NTC Mills (Interruptions) 

MR CHAIRMAN I am not allOWing any 
question 

( Interruptions) 
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SHRI BASUDEB ACHARIA : Sir, I want 
to seek an important clarification 
( Interruptions) 

MR. CHAIRMAN: We do not allow any 
clarification. 

( Interruptions) 

SHRI BASUDEBACHARIA: Sometimes 
it is allowed, Sir. (Interruptions) 

MR. CHAIRMAN: We do not allow 
seeking any clarification, putting any question 
or statement etc. after the Statement is 
made. 

(Interruptions) 

SHRI BASUDEB ACHARIA: There are 
precedents, Sir. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, you are not allowing to seek 
clarification; I am asking for an 
information.( Interruptions) 

MR. CHAIRMAN: No information, no 
clarification and no question is allowed. You 
ask for a discussion. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Mohini Cotton Mills was run by NTC .. : 

MR. CHAIRMAN: Not allowed. 

( Interruptions) 

MR. CHAIRMAN: What can I do? The 
rule does not allow. (Interruptions) 

MR. CHAIRMAN: I do not allow any 
question. 

[ Translation] 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Chairman, Sir, it is alright if 
you are not allowing me to ask a question but 
please let nIB seekclarification.( Interruptions) 

·Not recorded. 

SHRI BA$UDEB ACHARIA (Bankura): 
A sub-committee has been constituted for 
N.T.C. Could you not wait till its report is 
submitted?( Interruptions) 

SHRI HARI KISORE SINGH: Mr. 
Chairman, Sir, there are many textile mills in 
Bombay and Indore. Where a large number 
of workers would be retrenched. What is 
this? (Interruptions) 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman, Sir, 80 thousand workers would 
be on the roads and you are not allowing us 
to .ask the question related to this matter. 
What should we do then? (Interruptions) 

SHRI HARI KISHORE SINGH: Mr. 
Chairman, Sir, all this is happening in your 
area. Most of the people who are being 
retrenched reside near Bombay. So you 
please allow a discussion on it. 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Chariman, Sir, What will be the 
Fate of these 80 thousand workers? 

SHRI NITISH KUMAR: Mr. Chairman, 
Sir, in reply to my question on this subject the 
Government had stated some days back 
that no decision has been taken yet. And now 
a statement has been made rendering 80 
thousand workers out of job. In spite of this 
you are not allowing us to ask a question. 
(Interruptions) 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
They are throwing out 80,000 
workers.(lnterruptions) A special tripartite 
committee has been constituted to study the 
viability of NTC also. (Interruptions) 

MR. CHAIRMAN: I know the procedure. 
(lnterruptions)As long as this rule is there, I 
would now allow. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Eighty 
thousand workers are being thrown out and 
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you are showing the rule. Sir. you allow a MR. CHAIRMAN: I am with you that a 
discussion. discussion should be held because my 

constituency is also affected. 
MR. CHAIRMAN: Discussion will be 

allowed. Give a notice of discussion. 

( Interruptions) 

SHRI BASUDEB ACHARiA: Who has 
prepared this report? (Interruptions)ln order 
to make the NTC mills viable, are you to 
throw out 80,000 worKers? 

MR. CHAIRMAN: That is all please. 

SHRI BASUDEE! ACHARIA: Why were 
the trade unions not consulted? We were 
told that sub-committee on textiles has been 
constituted under special tripartite committee 
and this sub-committee has to submit a 
report. Before that, why has he come out 
with this statement to throw out 80,000 
worKers? 

MR. CHAIRMAN: That's right. 
(lnterruptions)1 do not allow anything further 
now. 

SHRI BASUDEB ACHARIA: Why are 
you not allowing? 

MR. CHAIRMAN: Because of the rule. 

SHRI BASUDEB ACHARIA: There are 
precedents. 

( Interruptions) 

MR. CHAIRMAN: Mr. Sayeed, please 
sit down. 

( Interruptions) 

SHRI BASUDEB ACHARIA: You allow 
a discussion on this. 

MR. CHAIRMAN: Discussion will be 
allowed. 

SHRI BASUDEB ACHARIA: They have 
planed to throw out 80,000 worKers. 

( Intenuptions) 

SHRI SOMNA TH CHATTERJEE: When 
the future of 80,000 worKers is affected and 
so many undertakings are involved, con't the 
Minister give information on one or two 
paints? 

MR. CHAIRMAN: No please. I do not 
allow. 

SHRI BASUDEB ACHARIA: As you are 
in the Ghair, you should allow because you 
also raised that day the problems of textile 
workers. 

MR. CHAIRMAN: We do not want to la~ 
down another precedent. 

SHRI BASUDEB ACHARIA: As you are 
In the Chair, you should allow. 

MR. CHAIRMAN: I Sympathise with 
you. But I cannot allow. 

( Interruptions) 

SHRI BASUDEB ACHARIA: It pertains 
to your constituency also. 

SHRI SOMNATH CHATTERJEE 
Human lives have no value in this country. 
Parliament cannot sit like a sphinx. We are 
not here just to go by these dry rules. Wha1 
will happen to this? How do we answer 
them? This is not the way to deal with this. 
(Interruptions)Human lives have no meaning 
in this country. Jobs have no 
meaning( Interruptions) 

SHRI BASUDEB ACHARIA: When there 
was a bank robbery in Delhi, there was a 
statement form the Home Minister and we 
were allowed to ask questions (Interruptions) 

MR. CHAIRMAN: Nd allowed. 

SHRI BASUDEB ACHARIA: There are 
precedents. You can remember. 
( Intenuptions) 
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SHRI BASUDEB ACHARIA:We wantto 
know who has prepared this report? 
... (/nterruptions) ... The Labour Minister, Mr. 
Sangma told us .. (Interruptions) .. 

[ Translation] 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): Mr. Chairman, Sir, you are 
yourseH associated with the workers and 
you knowthe whole problem. In my statement 
I have nowhere said that we ale retrenching 
80 thousand workers. I have told that we 
have made this provision under voluntary 
retirement scheme. It is not a new 
thing. (Interruptions) 

(English) 

MR. CHAIRMAN: Why not ask for a 
discussion instead of shouting like this? 

(Interruptions) 

MR.' CHAIRMAN: Please ask for a 
discussion. I would also like to participate in 
it. 

( Interruptions) 

StiRI BASUDEB ACHARIA: Why can't 
you wait for the sub-Committe&'s report? 

MR. CHAIRMAN: Not like this. You give 
a notice for discussion . That is all. 

( Interruptions) 

MR. CHAIRMAN: Let us go according to 
rules. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Sir, the 
sub-Committee is seized of the matter but 
suddenly, the Textiles Minister has come out 
with a statement to throwaway 80,000 
WOIbrs out of their jObs.(lnterruptions) 

MR. CHAIRMAN: Please sit down. You 
have protested sufficiently. Let us go ahead 
now. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Sir, you 
had also asked a supplementary the other 
day. So, YQu can also rememebr what the 
Minister said on that day. We cannot expect 
this from the Textiles Minister. 

MR. CHAIRMAN: Please give a notice 
for discussion. 

SHRI BASUDEB ACHARIA: Why then 
the sub-Committae has been constituted? 
Why should there be a special Tripartite 
Committee? What are they doing? 
( Interruptions) 

( Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): There is a difference between 
word and deed of the Government... .... 
(Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): 
The labour Minister had made a statment 
that no employee would be retrenched. The 
Minister'of the same Government are making 
contradictory statement. The House is being 
misled ... ( Interruptions) 

SHRI NITISH KUMAR: In reply to my 
question last week the Labour Minister told 
that Tripartite Committee had not arrived at 
any conclusion so far. Only All India Trade 
Union Congress had expressed its opinion. 
The Central Trade Union Organisation is 
about to express its opinion. People are 
being retrenched in such a large number 
without taking the labour organisation into 
confidence. 

[English] 

SHRI BASUDEB ACHARIA: The other 
day, the Labour Minister had stated clearly, 
in reply to our supplementary, that a sub
committee has been constitUted under special 
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Tripartite Committee to study the viability of 
NTC mills and today, the Textiles Minister 
has come out with a statement to throwaway 
80,000 workers out of their lobs 
(Interruptions) 

MR CHAIRMAN IthlnkthlslssufflClent 

SHRI MANORANJAN BHAKTA 
(Andaman and Nlcobar Islands) Do not try 
to malign thiS Government 

MR CHAIRMAN Let us proceed now 
Mr Mumtaz Ansari 

( Interruptions) 

SHRI SOMNATH CHATIERJEE How 
does this Governmentfunctlon, SIr? There IS 
no Indication In the list of bUSiness that there 
wll be a statement to be made today And you 
are confronting us suddenly at 5 PM On the 
other hand, the Information was that It Will be 
conSidered by the Tnpartlte Committee and 
also that the Central Trade Union should be 
consulted on thiS matter Nothing IS there 
Suddenly the thalr allows the statement to 
be made and we are confronting with the 
statement where thousands of workers, 
future IS Involved Is thiS the way thiS 
Government IS functioning here? 
( Interruptions) 

[ TranslatIon] 

SHRI MADAN lAL KHURANA (South 
Deihl) Mr Chairman, Sir, I am on a POint of 
order There was no indication that a 
statement would be made In today's agenda 
whICh has been Circulated We did not know 
that he had to make a statement otherwise 
we would have sent In writing earlier 
According to the rules the MInister has to 
submit hiS statement which he has to make 
In the House, to the Speaker first In writing 
( InterruptIons) 

Have you received that statement In 
writing or not, and have you gone through It 

( InterruptIOns) 

[EnglIsh] 

MR CHAIRMAN It IS the order of the 
Speaker The Speaker has allowed II 

SHRI SOMNATH CHATIERJEE But 
there IS no supplementary hst 

MR CHAIRMAN I am bound by the 
order of the Speaker and the Speaker has 
allowed II 

SHRI SOMNATH CHATIERJEE We 
have not been Informed about It The 
supplementary list of bUSiness IS not 
Circulated 

SHRI BASUDEB ACHARIA Please do 
not treat thiS House In thiS fashion They 
have scant respect for the House We 
demand that the Minister should Withdraw 
the statement 

SHRr SUDARSAN RAY CHAUDHURI 
(Seraupore) The statement IS invalid Only 
last week, the Labour MInister has stated 
that the Central Trade Union Leaders'vlews 
have to be ascertained, before arnvlng at a 
deciSion (Interruptions) 

SHRI BASUDEB ACHARIA The 
MInister should withdraw the statement 
Where IS the supplementary list of buSiness? 

SHRI SUDARSAN RAY CHAUDHURI 
The Textiles MInister IS gOing against the 
assurance given by the labour Minister 
Moreover, thiS news has already appeared 
In loday's EconomIC Times The MInister has 
disclosed the news to the 
press (Interruptions) 

MR CHAIRMAN Order please What 
do you want now? 

SHRI BASUDEB ACHARIA Sir, you 
please expunge the entire statement We 
Will not allow the House to continue until the 
statement IS wlthdrawn(/nterruptlons) 

On Fnday, the Finance Minister was 
here We met him and he assured us that no 
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sick Industry or mill would be closed down. of the statement? 
He told us that they would wait for the . 
recommendations of the Special Tripartite SHRI BASUDEB ACHARIA(Bankura): 
Committee. A Special tripartite committee h is still bom! 
was constituted to study the viability of NTC 
mill. Without waiting for the report of the 
special tripartite committee, how did the 
Government come out with an orderto close 
down the mill? some 80,000 workers have 
been thrown out of job( Interruptions) 

Why could not the Government wait for 
the report of Hie special tripartite 
committee?( Interruptions) 

[ Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, B.J.P. has 
repeatedly said that the condition of N.T.C. 
should be improved. Instead of improving, it 
was closed down. It is not proper. This 
question relates to the fate of 80 thousand 
erJ1)loyees.( Interruptions) 

MR. CHAIRMAN: The House stands 
adjourned for fifteen minutes. 

17.21 hrs. 

The Lok Sabha then adjourned till 
thitty-six minutes past Seventeen of the 

Clock. 

The Lok Sabha re-assembled at fatty 
minutes past seventeen of the clock. 

[SHRI SHARAD DIGHE in the Chait] 

MR. CHAIRMAN: The hon. Speaker 
has agreed to allow a discussion on this as 
early as poSSible. That will be decided in the 
Business Advisory Committee tomorrow. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): It 
will be discussed in the Business Advisory 
Committee tomorrow viz. the time to be 
allotted for this discussion. 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): Till then, what will be the fate 

SHRIMATI MALINI BHATT ACHARA YA 
(Jadavpur): I hope, the Government is not 
sending' an order before Monday. 

MR. CHAIRMAN: It is a long drawn out 
process. 

SHRI GHULAM NABI AZAD: This is a 
voluntary scheme. It is spread over a period 
of three years. So, I do not think anybody is 
so keen about this (Interruptions) 

MR. CHAIRMAN: Why should. we 
discuss it now? 

SHRI GHULAM NABI AZAD: You will 
excuse me. We have already decided to 
have a discussion on this. There is no fun in 
having a discussion now. 

MR. CHAIRMAN: Please don't open 
discussion now, then, there will be further 
trouble. 

SHRI CHITTA BASU (Barasa!): No. 
Order should be transmitted. 

17.42. hrs. 

STATUTORY RESOLUTION RE. 
APPROVAL OF THE CONTINUANCE IN 

FORCE OF THE PROCLAMATION IN 
RESPECT OF JAMMU AND KASHMIR 

AND 

DEMANDS -CONTD.FOR GRANTS
JAMMU AND KASHMIR 1992-93 

[English] 

SHRI MUMTAZ ANSARI (Kodarma): 
Mr. Chairman, Sir, I am very much thankful 

. to you that time and again you are calling my 
name when the House is very much turbulent 
and disturbed. it looks as if a very stormy Bill 
has been placed before the House regarding 
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the ResolullOn which IS gOing to be passed 
for the extension of the President's rule In 
Jammu and Kashmir So, It IS a very stormy 
Bill Afterthe placement of thiS Bill, the whole 
House has become very much turbulent and 
disturbed 

50,1 nse to support thiS Bill With a heavy 
heart and With all vaCillations and all doubts 
and hesitations 10 my mind There IS no 
together way out There IS no otheralternatlve 
but to support his Bill But, at the same time, 
I must POint out, Sir, that Jammu and Kashmir, 
which was earlier conSidered to be Just like a 
paradise on earth rt has now become very 
much turbulent and disturbed as a result of 
militants' outf,t, disturbances and stormy 
situation prevailing In that part of thecountry 

Sir, everybody IS afraid of that situation 
Even the tounst are very much afraid of the 
situation The VISitors, the Innocent people 
liVing In that part of the terntoi) are very 
much afraid there So, people are afraid of 
the state of affairs In that part of the country 
Foreign exchange which was the main source 
of Income forthat part of t,le country, that has 
also depleted and that has gone down also 
conSiderably That has come to a nougat 
So It IS a very senous matter But, there IS 
one question Who IS responSible for such a 
sorry state of affairs prevailing In that part of 
the country? ThiS I would like to ask fromthe 
hon Home MInister It IS because, now he 
has also come to know ..julte reasonably the 
pOints and also understcodthe Implication of 
holding elections It IS because, on 6th May, 
the hon Home MInister had announced that 
General Election Will be held In that part of 
the country and on the same day, 
Simultaneously, once inCident too', place VIZ 
an attempt on the life of Shn Pilot was made 
So, rt IS very much Ironical and a matter of 
confUSion that the Government IS very much 
confused on thiS pOint what to do and what 
not to do The government IS suffenng from 
Hamlet's complex It Is because, the 
Government IS not clear In Its mind what 
steps should be taken In thiS regard 

Sir, I must say thiS thing openly that 
Congress Government must be held entirely 

and squarely responSible for such a sorry 
state of affairs prevailing In that part of the 
country because a popularGovernment was 
unsettled and remol/ed That Government 
was headed by Shn Farookh Abdullah 

And the puopet Government Yfas 
Installed by the Congress Government here 
at the Centre (Interruptions) ThiS was a 
fundametalist Government, I must say so, 
as myfnend IS telling here, thiS IS a fact; and 
II has been corroborated by all the facts and 
figures afterwards that the popular 
Government headed by Farooq Abdullah 
was unsettled, It was removed by the 
Congress regime (InterruptIOns) 

SHRI GHULAM NABI AZAD When 
Farooq Abdullah was removed we were In 
Opposition (Interruptions) 

SHRI MUMT AZ ANSARI That was the 
source of trouble (/nterruptlons)The 
Congress Government must be held 
responSible forthat thing because the puppet 
Government was Installed and tt"oe Popular 
Govemment was removed headed by F arooq 
Abdullah 

After that, on 18th July, 1990, on that 
day PreSident's Rule was promulgated and 
proclaimed, and since that day the 
Government IS asking for extensIOn of the 
PreSident's Rule In that part of the country 
time and again But there IS no way out, I 
must say frankly here Btlt I must appeal to 
the Government and the hon home Minister 
that, fordemocratlsallon and decentralisation 
of power and for restoration of normalcy and 
all the democratIC set up of that State, must 
be done by the hon Home minister and by 
the Government of the country because If 
the democratic set up Will not be restored, If 
all the decentralisation of the power Will not 
be restored In that part of the country, we 
cannot think of normalcy, as has been 
advocated by my fmends sitting on that side 
As ilwas stated by Shn Ramesh Chennrthala, 
esteemed colleague of the Congres:; Party, 
that situation IS Improving In that part of the 
State, it might be 'I11>rovlng In hiS heart and 
mind, but, actually the situation IS not 
Improving on the SOil of that State 
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I must cite certain examples In this 
regard For example, on 5th may, BSF DIG 
and IG, high offICials ofthls para mlhtarywlng 
were Involved In misappropriation and 
embezzlement of certain artICles recovered 
from the militant OUtfits of hideouts and they 
were taking all the booty and shares of that, 
and I must thank the Government that one 
enqUiry was set up Into the whole affairs and 
high offiCials were also removed from these 
sensitive places So, thiS IS a state of affairs, 
thiS IS an Inactivity on the part of the 
Governement, how the Central Government 
IS handling the whole affairs prevailing In that 
part of the State, It IS clear form such 
circumstances because such high offiCials, 
who are holding the high pOSitions, who are 
at the helm of affairs, they are mlsunng and 
mlsexensmg and mishandling the whole 
affairs, thiS IS not Just gOing to Improve the 
sltuaton, rather the situation prevailing In 
that part of the State Will further deteriorate 

I must say frankly that the Home Minister 
declared on 6th May that election Will be held. 
but, now, he has come to hiS senses and In 
hiS own statement he has said that election 
cannot be held In such an atmosphere I 
thank him, but, at the same time, I must say 
that unless and untlll the government 's 
makmg a dialogue With all the militants and 
terrorist OUtSfltS, the situation cannot be 
restored, normalcy cannot be restored, peace 
and tranqUillity cannot be restored, and It IS 
useless to talk about election 

Myfnends, who were Just now speaking 
on thiS very Bill told the house that thiS IS nght 
and npe tlmeto hold election but Idlfferhere, 
election IS a must because no military rule 
can be allowed to perpetuate for ever, and 
we can Just take a lesson from the 
nelghbounng countnes also Just like Pakistan, 
Just like Bangladesh, Just like Nepal, Just 
recently, all these States were declared 
democratic and the misrule of the military 
regime collapsed like a house of . cards 
Similarly, the sltualton and the military rule 
and the police rule cannot be allowed to 
perpetuate In that part of the State The 
condition of the people IS also not Improving 

(J & K), 1992-93 

The people are very much unpeaceful The 
people are teased by the polICe and the 
military actions. 'Military actions are not 
Impartial. MIlitary actions are taken 
Indlscnmlnately and that become as very 
much partial. Sometimes Innocent people 
are put to let of harassment and troubles. 
That IS why, sooner you go forthe restroatlon 
of democratisation and decentralisatIOn of 
power In the part of the State, better It Will be 
forthefate of the people who are livlrg mthe 
part of the State 

Similarly, I must say that certain 
conditions must be made condUCive for the 
peaceful political climate and which must be 
created by the hon Home MInister and the 
Central Government For example, I must 
suggest that there must be a of some MPs 
which must be sent to that part of the State 
and that MPs delegallon must make on the 
spot venflcatlon, must go Into the details of 
tile malady, must go Into the details of all the 
aspects which are there In that part of the 
State, they mu::,t come to a conc.luslon and 
they must make and render valuable 
suggestions to thiS House 

Similarly those persons who have been 
harassed or who were put behind the bars or 
whose lives were lost or whose properties 
were lost, for them there must be certain 
compensatory method, which must be 
adopted by the Government here at the 
Centre and an adequate compensation must 
be paid to the persons suffered 

So far as article 370 IS concerned, lime 
and again. the people have cast an eye of 
suspIcion on thiS article But we must 
remember that thiS speCial status for that 
part of the country was created under speCial 
circumstances which were created at the 
time of the partition and which were created 
under certain agreement reached between 
the late Shn Abdullah and the Central 
Government here at Deihl So, I must suggest 
that let us try to maintain thiS artIcle 370 also 
and there should not be any sort of doubts 
and confUSion In the minds of the people 
liVing In that part of the valley 

As Shn M L Khurana has Cited certain 
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examples,you are earmarking huge amount
olmoneyand you are just making budgetary
provisionsfor the development, and for the
ameliorationandforthe welfare of the people
livingin that part of the valley. He has also
franklyadn·,::;.,j that t1.0:;8 amounts are
beingeaten a.vcty Lt thp. ,ristocratsand
bureaucratsand those persons who are just
rulingthe roost. So naturally, there must be
somesort of power which must devolve to
theregional and autonomous bodies.

Ultimately, there must be certain/ steps
fordemocratisation because there is no
alternativeto the democratic set up. Police
rulecannot be allowed to continue for ever;
militaryrulecannot be allowed to continuefor
ever;President's rule cannot be allowed to
perpetuatefor ever. That is why the Home
Ministermust consider that this step which
hasbeen taken and this appeal which has
beenmadeto the House forthe extension of
thePresident's Rule, must be a final steps
andafter that a peaceful dialogue and
negotiationsmust be started between the
terroristsand militant out-tits and the bosses
sittinghereat the Central government. Once
theprocess of democratisation is delayed,
thesituationwill be going out of hand and this
willgoout of your control. You cannot put a
checkaflerdeterioration and after going and
crossingcertain limits.

This is my appeal that certain
amelioratorymeasures should also be taken,
certaindevelopmental measures should also
betakenand certain concrete steps must be
takenbytheGovernment forthe development
anupliftment01 the people living in that part
olthecountry.

I must say with all humility that the
peopleare harassed there; their economic
conditionis deteriorating; the fruits are also
not selling and thus not bringing forth
appropriateforeig'nexchange; the income is
notaccruing to the needy people.

The benefits of development are not
leachingthe downtrodden and those who
areliving in the higher reaches of the Valley
andthose who are living in the mountains,

resgect of Y,. &l,and 502
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are deprived and are very much in need of all
these benefits. These benefits are not
perocolating to those downtrodden people.

tmust appeal to the Central Government
that whatever money that is being asked for
the Government has asked for certain
budgetary provision of Rs. 3070 crores of
rupees or something like that to defray the
daily expenditure on that part of the State
should be spent properly. It is a right thing

. and it must be spend out of the Consolidated
Fund of the State. I must nOI dispute but at
the-same time the Government must see to
it that all the amount which is being spent
should be spent for the improvement of the
living conditions of the people. The benefits
should reach the needy people, the real
beneficiaries, the downtrodden and the poor
people who are living in that part of the
Va!ley.

Secondly, I must appeal to the Home
Minister that those people who are coming
form that part of the Valley as a result of the
agreatturbulence and disturbances, as also
the grtatese harassment. should be looked
after properly, by the Central Government
without any consideration of caste or colour
or creed. The people must be treated alike
and they should not be discriminated against
on grounds of colour. caste or creed. Those
people who are coming from the Valley to
Jammu are now living in very crowded tents.
Theirwelfare and well-being must be looked
after by the Central Government and proper
relief should reach them at the proper time.

I must also say that certain
developmental schemes or certain
developmental plans should also be launched
and the Government should concentrate on
them. Because, unless and untill certain
developmental schemes are put through,
executed and implemented nothing is going
to happen. The people who are living in that
part of the Valley, all of them, should not be
considered as militants, all cannot be
considered insurgents, and all cannot be
considered as disturbers of peace. Rather~~
90 per cent of the people living in that part of
the Valley want peace and tranquillity and
they want to live with India.
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examples, you are earmai1<lng huge amount 
of money and you are Just making budgetary 
provIsions for the development, and for the 
amelioration andforthe welfare of the people 
liVing In that p 1 of thp valiGy He has also 
frankly adr j Ihal II amounts are 
being eaten 0 \ Oly ," rlstocrats and 
bureaucrats and Ihos& P( Juns who are Just 
ruling the roost So n-,<"rally, there must be 
some sort of power which must devolve to 
U,e regional and autonomous bodies 

Ultimately, there must be certalnl steps 
for democratisation because there IS no 
alternative to the democratic set up Police 
rule cannot be allowed to continue for ever, 
military rule cannot be allowed tocontlnuefor 
ever, President s rule cannot be allowed to 
perpetuate for ever That IS why the Home 
MInister must consider that thiS step which 
has been taken and thiS appeal which has 
been made to the House for the extension of 
the President s Rule, must be a final steps 
and after that a peaceful dialogue and 
negotiations must be started between the 
terrortsts and militant out·flts and the bosses 
sitting here at the Central government Once 
the process of democratisation IS delayed, 
the situation Will be gOing out of hand and thiS 
Will go out of your control You cannot put a 
check after deterioration and after gOing and 
crossing certain limits 

ThiS IS my appeal that certain 
amelloratory measures should also betaken, 
certain developmental measures should also 
be taken and certain concrete steps must be 
taken by the Government forthe development 
an upllftment of the people liVing In that part 
of the country 

I must say with all humility that the 
people are hara~sed there their economic 
condition IS deteriorating, the frUits are also 
not seiling and thus not bnnglng forth 
approprtate foreign exchange, the Income IS 
not accruing to the needy people 

The benefits of development are not 
reaching the downtrodden and those who 
are hVlng In the higher reaches of the Valley 
and those who are hVlng In the mountains, 

are deprived and are very much In need of all 
these benefits These benefits are not 
perocolatlng to those downtrodden people 

I must appeal to the Central Govemment 
that whatever money that IS ¥Ing asked for 
the Government has asked for certain 
budgetary provIsion of Rs 3070 crores of 
rupees or something like that to defray the 
dally expenditure on that part 01 the State 
should be spent properly It IS a nght thing 
and It must be spend out olthe Consolidated 
Fund 01 the State I must not dispute but at 
the same time the Government must see to 
II that all the amount which IS being spent 
should be spent for the Improvement 01 the 
hVlng conditions 01 the people The benefits 
should reach the needy people, the real 
benefiCiaries, the downtrodden and the poor 
people w'FlO are hVlng In that part of the 
Valley 

Secondly, I must appeal to the Home 
Mtnlster that those people who are coming 
form that part of the Valley as a result of the 
a great tu rbu lence and dlstu rbances, as also 
the grtatese harassment, should be looked 
after properly, by the Central Government 
Without any consideration of caste or colour 
or creed The people must be treated alike 
and they should not be diSCriminated against 
on grounds of colour, caste or creed Those 
people who are coming from the Valley to 
Jammu are now liVIng In very crowded tents 
Their welfare and well·belng must be looked 
after by the Central Government and proper 
rehef should reach them at the proper time 

I must also say that certain 
developmental schemes or certain 
developmental plans should also be launched 
and the Government should concentrate on 
them Because, unless and untill certatn 
developmental schemes are put through, 
executed and Implemented nothing IS gOing 
to happen The people who are hVlng In that 
part of the Valley, all of them, should not be 
considered as mlhtants, all cannot be 
conSidered Insurgents, and all cannot be 
considered as diSturbers of peace Rather. 
90 per cent 01 the people hVlng In that part 01 
the Valley want peace and tranqUillity and 
they want to live With India 
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The Kashmir Issue cannot be Just taken 
away It has been finally declared that Kashmir 
IS an Integral part of the country and no 
power on earth can change the status of the 
Kashmir Valley 

So, this IS my humble submiSSion to the 
Home Mlnslter tilat certain developmental 
measures should be taken and the lot of the 
Kashmlns should be Improved Agncultural 
activities should be set nght There must be 
proper Industrialisation In that part of the 
Valley Educational and literacy miSSion 
schemes should be executed orlmplemented 
to filII stature and to the full sextent 

All the persoOis who are Involved In 
mlltancy and Insurgency should b~ called to 
the negotiating tabie and peace must be 
ensured at the negotlallngtable I find a Silver 
~ntnq to lile clouds that one oay we shall be 
In a position to achieve peace and tranquillity 
In that part olthe State Oncewe achieve thiS 
peace and tranqUilly then we can hold the 
electIOns there We are never afraid Of 
elections Our party IS neller afraid of 
e,ections All the opposlt'on parities also 
wellcome e,ections and I am su e that the 
ruling party IS 31so interested In 
democrat'satlon and holding of elections 
But fake elections should not be hold as It 
happened In Punjab In Punjab elections 
were held which were not worth the name 
and we are very much ashamed of that That 
type ofeleclions should not be held ,'1 Kashmir 
also 

Everybody knows, we also know, you 
also krow, that under certain military press IJ re 
elections were held In Punjab So, a $Imllar 
things shculd not be done and resorted to In 
that part 01 the Valley also There must be 
free and fair elections We also welcome 
them First let us try to restore normalcy, 
peace and tranqUillity The we can hold the 
elections We welcome that measure We 
welcome such steps We welcome them and 
we shall be extending our fullest cooperation 
to you 

(J & K , 1 92-93 
18.00 hrs. 

But before holding elections, you Will 
have to resort to all these measures, whICh 
I have pOinted out one by one 

MR CHAIRMAN Are we extending the 
time of the House? 

SHRI PAWAN KUMAR BANSAL 
(Chandlgarh) Sir, In the meeting of Whips of 
vanous parties thattook place In the mom lng, 
II was deCided that In view of the long Itst of 
pending bUSiness, which has to be disposed 
of In the remaining three or four days of thiS 
SeSSion, we Will Sit up to 8 p m So, let us 
extend the time of the House by two hours 

MR CHAIRMAN So, the time of the 
House IS extended upto 8 0' Clock shn 
Masudal Hussain 

SHRI SYED MAS UDAL HUSSAIN 
(Murshgldabad) Mr Cnalrman, Sir, a 
diSCUSSion IS gOing on such an Issue which 
cannot be supp:lrted by my party and myself 
as a matter ot prinCiple ThiS Government 
and ItS party IS responslbleforthedetenoratlng 
Situation there In the Interest of the country, 
we haveto support you against ourpnnclples 
We are opposed to Art,cle 356 The 
Government has come here to extend the 
penod of PreSident's rule We are supporting 
thiS, keepl'1g In mind thiS Situation, On the 
one hand, you want to extend your intention 
IS to hold elections You want to get elections 
concucted In Jammu-Kashmir, but underthe 
present condition, If you get elections 
conducted In Kashmir, It may perhaps 
engender a more precanous situation If the 
m.!ltants boycott the elections, then only 1 or 
2 per cent people Will cast vote and the 
representatives Will form the Government 
butthat Government Will not be a Government 
of people If the militants partiCipate In the 
elections, then they Will capture 90% votes at 
gun pOint and they Will grab all the seats In 
Kashmir al"d eight seats In Jammu and then 
they will dominate the valley I believe that 
you should not get electtonsconducted under 
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You say that the situation has Improved 
I would not like to reiterate what I had said 
earlier otherwise Gulam Nabl!1 will get 
displeased After removing the Farooq 
Abdullah Government, when you got Gul 
Muhammad Installed In power, he sowed 
thorns In the entire valley Instead of dOing 
something good He got the members of 
Jamalt-e-Islam Inducted Into police and 
administration We are having to face the 
consequences Whether you agree to that or 
not this IS a reality No matter If you get 
displeased, but I am compelled to speak that 
If Gul Muhammad had not taken over rule In 
Kashmir Kashmir valley would not have 
faced such a bad situation Now you say that 
the condition In Kashn IIrvalley has Improved 
I would hke to tell you howfar It has Improved 
I would also like tl) tell you one by one as to 
what extent your political process has 
succeeded or IS succeeding 

I shall begin my first pOint with food 
Food IS most essential for the hfe of an 
IndiVidual You are well aware of the growth 
rate ollood production In the valley The food 
which goes there form the Central pool 
Indicates howfarthecondltlon has Improved 
In 1988, the allocation of nce and wheat, 
which you had made, was 4 lakh 52,000 
metnc tonnes In 1989 you Increased that 
allocation and made It 4 lakhs 92,000 metnc 
tonnes In 1990, It was futther Increased and 
made 6 lakhs, 60,000 metrIC tennes and In 
1991 you made the allocation of 5 lakh, 
17,000 metrIC tonnes It means the total 
allocation, which you Increased, was one 
lakh eight thousand metnc tones, but the 
figures of lifting that foodgralns are 71akhs 
71 000 metnc tones In 1988, It reduced to 3 
lakhs 69,000 metnc tonnes In 1989, In 1990 
It further reduced to two lakh 75,000 metrIC 
tonnes and In 1991 It further reduced to 2 
lakh 46,000 metrIC tonnes, Ie, the off-take 
reduced to 2 lakh 25,000 metnc tonnes In 
four years, In other words, your off -take was 
reduced to 50% 

ThiS leads to two things - firstly, 10 the 
valley, where most people reside, your goods 
are not reaching the Godowns of F C I and 

secondly, the Financial condition of those 
people IS so bad that they are not able to buy 
any goods, which go from there, and In my 
understanding, both the conditioned are 
correct The rations whICh you are sending 
there, do not reach the valley, It only reaches 
Jammu, It IS not able to reach the valley and 
whatever IS gOing there, IS beyond the 
purchaSing power of the people of that area 
and thiS IS the reahty 

In the apple seas on I have myself seen, 
I had gone there, In Anantnag diStrict, there 
was no one to buy apples for one ru')ge a kg 
The condition of walnuts IS that for four 
rupees 1 00 walnuts are available, the prICe 
of which must be at least 60 rupees here In 
Deihl what I mean to say IS that first of al you 
have not made proper arrangements for 
marketing of the produce, whICh are being 
grown there, even today there IS no 
arrangement The handicraft of that area It's 
qUite famous but today IS condition IS 
completely worsening The tounsm has come 
to a standstll for the past one year I am 
telling you the remedy for It 

I Just told you the condition of food and 
fruits, other than thiS, are you aware that 
contractors are cutling down the tress In 

forests In that area, and what has happened 
to the money you are sending there, do you 
know who has taken the contract of the 
development, for which you sent s". much 
money from here Do you know as to who 
has taken contract for the development In 
whose hands the contract IS? It IS In the 
hands of the enllre militant group The entire 
contract has been taken by the militant group 
and no work IS being done No one IS there 
to check It The Govemor never gets out of 
the Raj Bhavan to se the condition and he IS 
not even aware of It 

Recently, money came from the World 
Bank for the development ofthe Dallake, but 
It was not utilized for any wori< there, do you 
know that (Interruptions) 

A lot 01 money IS sent from here for 
setting up new Industnes, many sUbsldtes 
are gIVen to set up new Industnes, can you 
tell whether even a SIngle new Industry has 
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been set up there Where did that money go? 
Where are the money, given for new 
Industries, as well as the subsidies are gOing? 
The problem of unemployment eXists there, 
butthe most sad thing Isthat although we talk 
about sealing fhe border In the House, but 
the border IS lYing open How many militants 
have you caught by now on the border, how 
militants are coming from across the border 
after getting training In Pakistan, have you 
arrested them There IS some difference 
between the groups which come after being 
trained In Pakistan to Kashmir and Punjab It 
creates doubts In my mind You are not able 
to apprehend the militants In Punjab They 
never give a statement before the T V But 
the Kashmir mlillant IS apprehended They 
maKe a statement before the T II They 
confess to their crime There IS a secret 
behind thiS In reality either the PaKistani 
militants are killed, orthey are not caught In 
my OpiniOn, the figures given by you are not 
correct There IS a some bungling In It Your 
military B S F and the C R P F are there 
The military and the para military are the two 
wings of It What kind of mutual coordination 
do they have? No one coordinates These 
three forces perform their duties In their own 
ways We do not have any Information 
whether there IS any mutual co-ordination 
among them If It eXists, you must tell us At 
the same time, the military also Indulges In 
some cases !-lad It not been Involved In nay 
case, then there would have been no 'Bandh' 
In Kashmir on the 9th of the last month What 
Was the question of Kashmir Bandh on the 
9th of last month? A case of rape was behind 
II h means the personnel of military, C R P F 
and B S F certainly Involve themselves In 

some case You should tell us how many 
cases are registered against them There IS 
no arrangement for their prosecution You 
say that If mllrtarypersonnel are proedsucuted 
In open courts then, the morale of the military 
personnel Will come down I accept thiS fact, 
but I also want to say that If thiS takes place 
In a certain locality, and people do not come 
to know as to what pUnishment was given to 
the gUilty, It Will bring down the morale of 

~ those people then 

come to Deihl from Kahsmlr I am not aware 
of the number, but my B J P members 
sometimes give the figures as one and a half 
lakh, and sometimes two lakhs I understand 
that their number IS on high Side What 
faCilities have you given to those refugees? 
I am not talking of relief What have you 
deCided about rehabilitating them In their 
localtles? When Will you rehabilitate them 
and how Will you do so-do you have any 
concrete plan In this regard? How long they 
Will live 10 tents? They Will suffer from rainy 
season and from heat In summer season It 
should not be allowed to go on You have to 
seek Its solution as soon as possible I 
request you and hope that you Will certainly 
pay your attentIOn In this regard 

Just now shn Indarjlt Gupta was sitting 
here He asked me as to what IS ItS solution 
I cannot tell ItS solution I am not In the Govt 
You are In the power so you have to seek lis 
solutIOn I can only ask question from you 

The government has constituted the 
State AdvlsoryCouncl1 How many meetings 
of thiS counCil have taken place and what 
were ItS recommendations and out of them 
how many recommendations have been 
Implemented I would also like to know 
whether the government IS cooperating with 
the Councilor not or the State AdVisory 
Council IS cooperating With the Government 
or not Political process Will not be stdle 
rmerely uttenng the words, It needs action 
Along With the pOlitICal process, the econory'c 
process should also be started ' 

In the end, I would like to appeal to my 
calleagues of B J P sitting by my right Side 
that It IS better not to raise certain POints To 
raise vOice against Article 370, In the eXisting 
Situation of Kashmir, IS not out of danger 
Keeping In view the Interests of the country 
you have to stop II In your words Ekta-Yatra 
organtsedbyB J P has been very successful 
h IS your claim 8 J P knows as to how It 
completed Its Ekta-Yatra I Will not level 
allegations against any leader However, I 
Will definitely pOint out whether this Ekta
Yatra has been successful or not In uniting 
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the country or your party, butthese Yatra has 
decidedly helped In uniting the two militant 
groups I e Hlzbul group and J K L F In this 
way your Ekta-Yatra certainly made two 
militant groups united 

I Will request you that there IS a time 
when some works should not be undertaken 
I would like to tell the Government that so 
much craze for power IS not a good thing 
DismiSSing the Governments of Punjab and 
Kashmir, the Government has created 
restlessness In these States And the 
Government IS stili conllnulng this process 
Since yesterday we are also witnessing uproar 
In the House, and outSide as well Lest the 
sltuallon In Bihar should not become like that 
of Punjab and Kashmir It appears that your 
Intention IS to dismiSS the Bihar Government 
also I am openly telling you that such actlvrtles 
should be stopped and follow some pnnclples. 
My suggestion IS that In the eXisting 
circumstances, If you have any Intention of 
holding elections In Kashmir please leave 
that Idea for the present and take Initiatives 
to Improve the economic and political 
condition of the State If you adopt these 
measures then only the situation In Kashmir 
may Improve 

In the end, I would definitely like to 
mention about our relations With Pakistan 
Pakistan IS deSigning against India on the 
Issue of Kashmir and you make statements 
In the House about It Sometimes you make 
such a strong statement as we afraid of It 
But you never take any positive action In this 
regard 

What IS your response to the statement 
made by the Prime Minister of Pakistan Will 
they agree to the provIsions of Shlmla 
Agreement or not? Will they stop Imparting 
training to the militants or not? What concrete 
steps the Government IS taking In thiS rli9ard? 
You Will have to tell It to the people of the 
country If you fall In giving the details of 
these Issues, we Will have to think thallhe 
Government IS weak and inactive and afraid 
of dealing With any Issue strictly, You should 
work In the Interest of the country Contrary 
to the pnnclples, I am supporting the 
Government In the Interest of the nation. we 

(J & KJ, 1992-93 
Will always support the Government In need 

18.19 hrs. 

[EnglIsh] 

SHRI LOKANATH CHOUDHURY 
(Jagatslnghpur) Mr Chairman, Sir, we are 
again gOing to extend the PreSident's rule In 

Kashmir I think nobody Will oppose It, But we 
only ask one question - how long Will It 
continue? I want to know whether the 
Government Will break the way they have 
been behaVing orwlll they continue to behave 
and keep Kashmir under perpetual 
President's rule That IS the quesllon 

The Kashmir quesllon IS not the question 
that relates to the whole country's politiCS It 
also relates to the international Situation It 
also relates to Pakistan Pakistan has aclear 
strategy Pakistan-not today but from the 
beginning -wants to grab Kashmir With that 
obJective. Pakistan IS consistently working 
and our Government of India has not taken 
this aspect Into cons Iderallon We are creating 
conditions everyday In Kashmir to give an 
opportunltyto Pakistan to exploit the situation 
Onlyonthe 1stof August, thePnme Minister 
declared In Vlshakhapatnam that there Will 
be elections In Kashmir and the Home MInister 
alsosaKHhattherewl1i beeiectlons In Kashmir 
But, what was their assessment? Have their 
assessment proved true? Their assessment 
IS comple~ly not true But, even then they 
are saying that the condition has Improved 
there I do not agree w,th the Government's 
view because the Home MInister himself 
admits that there IS a guerilla-war like 
situation Since our policy and strategy could 
not Win over the people of Kashmir. they 
have been alienated and It has created 
favourable conditions for the militants and 
also for Pakistan We should not forget that 

It IS not the quesllon of Pakistan only, 
recently, the AmerICan PreSident, Mr Bush 
has said In Washington that there IS ethniC 
and communal stnfe In Kashmir for fifty 
years and the Government of India must 
respect the human rights I want to know 
whether It IS a fact there IS ethniC and 
communal strife In Kashmir for the last 50 
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years ThiS IS what Mr Bush says and that 
means the Americans also want to show that 
there IS stnfe for the last 50 years The stnfe 
was never there, the stnfe IS rather our 
creation 

Therefore, In order to bnng normally 
there, we Will have to think differently We Will 
have to understand the problem In depth No 
doubt, our military expenditure IS Increasing 
Now, you have Increased the number of 
secunty forces Can you bnng normally In 

Kashmir With the help of the Army and With 
the help of the secunty forces? If you do not 
change your policy, then you Will not be able 
to win over Kashmir Now, the alienation of 
the peop:e of Kashmir IS almost complete 

In our country, some political parties are 
saying that Article 370 of the Constitution 
should be scrapped As the hon Member 
has said, the Ekta Yatra might have helped 
only the militants. the Congress Government 
In orderto diffuse the situation alrhftedJoshljl 
to Snnagar to hOist the National Flag They 
have gIVen a wrong Signal to the people of 
Kashmir by dOing thiS The Government 
should senously think about It When the 
Instrument of AcceSSion was Signed. rt was 
stated clearly-1hat three SUbjects Will remain 
with Central Government I e External Affairs, 
commlJl'ltCC1flons and Defence The other 
subjects, and the other Indian laws would be 
Implemented Ir. consultallon wrththe Kashmir 
Government That was a speCial type of 
autonomy given to Kashmir But since 1956, 
wlthour consuiling the Kashmir Assembly or 
the Constituent Assembly there, we have 
been Implementing the Indian laws there 

THE MINISTER OF AFFAIRS (SHRI 
S B CHAVAN) It IS not correct Please 
verify tour facts 

SHRI LOKANATH CHOUDHURY It IS 
true The way Congress Government 
dismissed the Govts There IS the one Simple 
Important fact of their practICe Therefore, I 
want to submit that our first approach should 
be to win over a secftlon of the militants How 

Government of India gives a clear declaration 
that Article 370 would be respected, all their 
laws would be respected and the autonomy 
that has been given to the Kashmm people 
Will continue and With the coming up of the 
popular Government, the Government Will 
Implement It In consultation With the 
Government there I think this assurance 
should be given as a first thing but the 
Government of India has not so far done It 

My second question IS How long Will the 
secuntyforces be there? No doubt, they are 
bold In checking the militants They should 
be bold enough to face the militants But at 
the same lime, thelftralnlng, their approach 
should be a different one They should not 
think that they have gone to conquer the land 
or diSCipline the people there The other part 
of their understanding should be that they 
have gone there to Win over the people of 
Kashmir ThiS sense, thiS motive should be 
there With oursecunty forces, with our Army 

The next pOint that I want to make IS that 
you are thinking of election tn Kashmir But 
there are two lakhs of Kashmln people hVlng 
outSide valley In Jammu and Deihl These 
Kashmir! people have come out from 
Kashmir No doubt, there were not so much 
of communal nots there In 1989, when Shn 
Jagmohan wentthere, he created acondltlon 
there What mistake has Shn Jaghmohan 
committed? The history Will say about It 
Without consolation, Without anything, those 
who are responSible have dismissed the 
Farooq Abdullah Government there Even 
Shn Jagmohan went to the extent of saying 
certain things It IS alleged that ShnJagmohan 
also camed campaign forthe Hindus, coming 
to Jammu and Deihl It IS also said that It IS 
Shn Jaghmohan who said Kashmlnl 
Musalman IS a potential Pakistani That 
ahenated the Kashmtrl people and wounded 
the feelings of the people of Kashmir With 
thiS end In VieW, I wanllo say one thing 

SHRIE AHAMED (ManJ8f1) MaylJust 
put a question? 

Is that why the Janata Dal Government 
nominated him to the Ralya Sabha? 
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SHRI LOKANA TH CHOUDHURY That 
IS a question that should be addressed to 
them I come to my pomt now There should 
be elections In Kashmir. For creating such 
conditions, I suggest thatflrstthe Govemment 
of India should clearly announce that all the 
provIsions of ArtICle 370 will be Implemented 
and Kashmir will gIVen the autonomy that 
has been assured to them when Kashmir 
Signed the Instrument of accession There 
should be negotiation With those sections of 
the militants who are scanty We know 
militants are divided The Govemment of 
India has failed to utilISe the difference Why 
they havefalledtodothlSshould be analysed 
Among the militants there are two sections -
one Which wants the Kashmir should go to 
Pakistan and the second section IS the one 
whICh wants that Kashmir should remain In 
India That IS a section With whom we should 
carry out negotiations 

Thirdly, correct atmosphere should be 
created Lot of things have been said The 
BJP In Jammu, I would say, IS further 
complicating It They are saying that more 
money IS being gIVen to Kashmir Valley -the 
Jammu region I have seen the allotment of 
money Rs 97 crores was given to Kashmir 
Valley In 1991-92 Budget and the smae 
amount was gIVen to Jammu DIVISion and 
Rs 30 crore was gIVen to ladakh Therefore 

, by propagating the B J P IS dividing Jammu 
and Kashmir and thereby complicating the 
situation further and alienating the people of 
Kashmir Therefore, I request the B J P 
fnendsthatlnthepresentlntematlonalcontext 
they should give up their slogan to abrogate 
ArtICle 370 and the tactICS of diViding the 
Kashmir valley and Jammu Therefore, a 
national consensus should be there and all 
national parties should come together to 
give the assurance to the Kashmir people 
that their autonomy Will be respected That 
will create a favorable condition Pakistan 
Will exploit It No doubt but we have to deal 
with Pakistan at a different level We should 
reply to the Pakistan correctly In ourcountry 
Itself, we must create that psychOSIS, that It 
is no more an issue which the Government 
will solve alone I say the ISSue has come to 
such a point that It should it should be treated 
as a national Issue, it should be treated as If 

It IS the duty of every party to see that 
Kashmir remains with India and every party 
should saCrifICe to win overthe confidence of 
the Kashmlrpeople Therebywe must create 
a favorable conditions for elections 

As regards development works, I think 
developmental work will be there Butt the 
only question IS to Win overthe minds of our 
Kashmir people because It IS those Kashmir 
people who remain In India Will have to be 
remembered We have to respect them 
That IS lagging Therefore, I request that In 
the changlrlg sltuallon, the Government 
should not continue In the same way that 
started from 1989 from the time of Shn 
Jaghmohan The Govemment's strategy and 
approach and everything should undergo a 
change so that there Will be a break through 
and the political situation Will be created for 
elections, In whICh case, Kashmir Will be With 
us With these words, I thank you 

[ Translation) 

SHRI AYUB KHAN (JhunJhunu) Mr 
Chairman, Sir, I nse here to support the Bill 
Introduced by the hon Minister regarding 
extension of the President s rule In Jammu 
and Kashmir 

First of alii would liketo congratulate the 
hon Home Minister for haVing VISit of such a 
sensitive area With full zeal He has hlITISelf 
exammedthe sltuatJon byvlSrtlngthese places 
and created a sense of confidence among 
the people Thus he has done a commandable 
Job But what 'Ras the condllion of Shn Mufti 
Mohammad Sayeed. the then Home Minister 
10 the Janata Dal Govemment, when hiS 
daughter had been kidnapped by the militants 
He did not care forthe Interest of the country 
for the sake of the Irte of hiS daughter At that 
time If he would have taken thiS stand that I 
have not only one daughter but crores of girls 
of thiS country are also my daughters If I had 
to sacnflCe crores of my daughters even 
then, t would not bow down If he had taken 
thIS stand, perhaps, the present condition 
would not have ansen In Kashmir 

The second POlOt I would like to state 
that It was a wrong step to dismiSS the 
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elected Government of Farukh Abdula by 
the then GovEij'nor Shn Jag Mohan He 
divided the Kashmir! people He forced the 
people belonging to a particular community 
to go to Jammu and adopted a policy that 
they commit on mistake, you should commit 
hundreds of mistakes and torture the 
hundreds of people for one mistake 

Iwould like to tell to Khurana Sahebthat 
he talks of Kashmir by silting inside an alr
condllioned room I am aware of every Inch 
of land of Kashmir He talks only sitting under 
a fan and In an air-conditioned room We 
have defended Kashmir by sacnflclng our 
lives I would like to tell you how faithful the 
Kashmln people are In companson to you 
people The IlVIng In the cities In Kashmir 
supported our country In the wars of 1948, 
1965 and 1971 They are for this country I 
am also a Muslim ar'\d It IS a charactenstlc of 
muslims that they cannot be traitors We 
nave our Integnty you merely believe In 
talKIng Our religion teaches us to be a 
falthfulloone scountry Ifwethlnkof any bad 
Inlng for our country Our IslamiC may 
excommunicate us 

You teil me whether this one IS not an 
Incllirg speech? Does It rot plncn he people 
when you speak In fav()ur of abolishing the 
article 370? What Will be the use of the Ekta 
Ya'ra and Rathyathra undersuch conditions? 

Some people come here clad In Bhagwa 
dresses and they dellve;- the inciting 
speeches Does the Const~utlon of our 
country allow anyone to attack on someone's 
soul In thiS way? They compel others that 
either they SllOUld do so or go to Pakistan 
Are we not the cItizens of thiS country? Why 
should anyone speak With us In thiS way? 
While the Shlla-Pooja was gOing on in every 
nook and corner of the country, what sort of 
the tapes were being played and what sort of 
speeches were being delivered? Does the 
Constitution of our country allow all these 
things? Does the constitutIOn allow to deliver 
such speeches while undertaking the Rath 
Yatra? It IS only because of Shah I Imam and 
your people are sitting here In such (II large 

number In 1984, only two persons belonging 
to your party were elected - one from Andgra 
Pradesh and the otherfromGujarat It IS only 
because of them that you have come In such 
a large number It IS only because of them 
that you have come In such a large number 
You always explOit the Situation through 
which people could be united 

My submiSSion to you IS that our country 
should be saved from being diSintegrated 
The supporters of Mandlr -Masjld Issue shou Id 
tell If the country IS diSintegrated where 
would they go? Today we should understand 
that for us the temple IS as holy a place as IS 
a Masjld If someone dlscnmlnates between 
a Mandlr and Masjld, then difference cannot 
be created We are Indians and we converted 
our religion In India Take the case at my 
dynasty we are Kankhanls and Khankhahls 
were Chauhan RalPuts till the 7th generallon 
of Pnthvi Raj Today the Bhats go from 
Village to Village and recite sougs related to 
ourforefathers, thiS does not mean that If we 
have changed our religion, we have changed 
our blood We stili have the same Indian 
blood In our venls 

But what IS gOing on today They are 
trying to inCite the people and are trying to 
dlslrtegrate the country Please note that 
dUring the 1962 war, none of us ran away 
from the field Khurana Sahib, I am the same 
Ayub Khan who had defeated the Pakistan's, 
Ayub Khan Wnen we entered the boundary 
of Pakistan we had prayed to God to 
safeguard us and to grant vICtory to our 
country Khurana Sahib we did not say 
anything as you say In your speeches and as 
your big leaders say In their speeches You 
try to harass a particular community You try 
too de such things But I appeal you to leave 
such things and nse above all such things for 
the umty and Integrrty of the country 

Mr Chairman, Sir, at least I Will submit 
to the hon Home Minister that last year Rs 
1400 crore were allocated In the budget but 
today the position Is that the employees are 
not getting salanes I hope thaI you Will pay 
attention towards It and the budget allocation 
Will be made at the earliest so that the 
employees, can get their wages My other 
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submission IS that corruption IS rampant 
there The money, which goes there IS 
swallowed by the engineers and the 
extremists there My appeal IS thatthe money 
which IS allotted for development should be 
utilised properly and education upto B A 
should be given free and arra"gements 
should be made to provide free food and 
clothing to each and everyone You create 
such a situation that the local people could 
mal<e progress and youth could gel 
employment If you succeed ~m providing 
employment to the youth. you will win their 
confidence I think that 0 one can ever Win at 
the gun pOint I think tf-Jat the police force 
deployed there should also be reduced since 
the State Government has to bear their 
burden The local people should also not be 
harassed Theyshould notbetortured PeoPle 
may not be compelled to feel that injustices 
IS being done to them The Hindu brothers, 
who have come from there to Jammu should 
be sent back They should be given full 
protection and their houses and places of 
WOrship, which have been damaged, should 
be repaired All these arrangements should 
be made by the Government I appeal to the 
hon Home Minister I had also submitted to 
the former Home Minister Shn Mufti 
Mohammed Sayed that we can sacrifice not 
O'1e but crores of girls for the sake of the 
country (interruptIOns) 

I would like to submit that the people of 
BharatlYa Janata Party should not be allowed 
In future to undertake any Sort of Ekta Yatra 
or Rath Yatra or any other Yatra so that the 
condilion of the country may not detenorate 
further (Interruptions) 

Khurana Sahib, It has been the culture 
of our country That the commander of 
Akbar's army was a RaJPut, Maharana 
Pratap's commander was a Muslim, the 
Chief of the C I D of ShivaJI s army was a 
Muslim and the Chief of the gunmen of Rani 
Jhansl was also a Muslim, If the same tradition 
IS followed, only then we Will be able to save 
the country 

At last, I support these demands and 
hopethat the conditIOn of Kashmlrwlllimprove 

(J & K , 1 92-93 
and God Will grant Wisdom to the people of 
Bhartlya Janata Party (Interruptions) 

PROF PREM DHUMAL (Hamlrpur) 
Mr Chairman, Sir, the Minister of Home 
Affairs has brought a statutory resolution 
and diSCUSSion IS gOing on regarding It and 
on the budget of Jammu and Kashmir After 
hearing dellberallons of the hon Members 
who spoke before me, It seems as If Jammu 
and Kashmir IS not being discussed Our 
colleq.gues whether they are communists or 
Mr Ayub Khan, are not worned about the 
actiVities of militants there They are not 
worned as to what extent the Pakistan IS 
Involved In the matter They are repeating 
only one thing that what the Bhartlya Janata 
Partyhasdoneforlt Fromtheverybeglnnlng 
we havd been saying that there IS a difference 
between the Ideology of ours and yours You 
were against the Ekta Yatra You are In 
favour of continuance of Article 370 whereas 
we are against It In a democracy you have 
full nght to express your views and we have 
also full right to express our views The 
matter can be discussed but what IS the real 
Issue? Would you like to diSCUSS leaVing 
aSide the real Issues? 

I was listening to my friend who IS an ex
servicemen also I thought that he Will say 
something about Pakistan and actIVIties of 
terrorists But he did not menlion anything 
about It, rather cnticised ' Ekta Yatra' Has 
the Ekta Yatra created thiS problem? Has 
thiS problem been created due to Imposition 
of Article 370? If It IS so, then only you are 
responSible for It You have Imposed It What 
IS our demand? We are 'lot In power today 
and thiS Article 370 IS not gOing to be revoked 
on our demand The people of India will 
deCide It If they give us maJonty, we will 
revoke It The people have given you maJorrty 
you continue It But you are not WOrried about 
the actiVities of Pakistan and terronsts, you 
can attack on Bhartlya Janata Party only 
Some poet has rightly said 

"Mana KI Tabahl Me Kuch Hath Hal 
Dushman Ka, 

• Par Kuchh Kayamat KI Chal Aap Bhl to 
Chatte Ham· 
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It would not be proper to hold BJP 
responsible every time One thing IS being 
said repeatedly by your Side that a great 
qualitative changes has come What 
qualitative change has developed Would 
you please Spell It out? The Kashmir VISit of 
the MInister of Home Affairs has been referred 
to Aftenmposlng curfew forthree consecutIVe 
days, he vIsited three areas there Earlier 
too, when the Mlnlsterof Home AffalrS-VISited 
that area SIX Innocent persons were killed 
after that, the DIG (CID) was kidnapped and 
you could noltrace him fortwo months What 
happened In June, 1990 In Doda district 
After a VISit to Doda Qlstnct the three MP's 
belonging to Bhartlya Janata Party wrote to 
you that the situation there IS very bad We 
had gone to Bhaderwah, Dada proper and 
Klshtwar Our report has been proved true 
word by word But according to the reports 
which came afterwards that the lawans of 
para military force had conducted a rail to 
arrestthe terronst He was unarmed He was 
asked to come out hiS house but Instead of 
that a girl came with a tiffin box In which she 
was carrying a hand-grenade She threw 
that grenade on the pohce force The police 
personnel ran In a mad, helter-skelterfashlon 
and thus could not control the Situation In 
the meanwhile the terronst escaped through 
the roofs of adJacent houses Mr 0 P Yadav, 
Commandant, B SF, was murdered near 
Nlshat lake last days byterronsts The bUilding 
of J &K Assembly was attacked by the rocket 
laucher But you are conlinuously saying a 
qualitative change has come there The 
terronsts are controlling the administration 
there Budget IS bemg olscussed now There 
has been an Increase In salary bills last days 
as compared to estimated budget Why It 
has been Increased Because you are not 
aware of the total number of your employees 
there 

Some employees have been recruited 
at the Instance of terronsts The things whICh 
have been said by the speakers who spoke 
pnor to me must be conSidered You are 
gettmg more reports You have more 
resources The money whICh has been 
released from here, the terronsts utilise It It 

must be looked Into All money Is going In the 
hands of militant forces and recruitment IS 
being made at the Instance of terronsts You 
should hold your control over administration 
and It must be mamtalned Last days, a 
D S P was killed When the security people 
were coming back alter hiS creamatlon 
another D S P was killed despite heavy 
security Even If you see a quahtatlvechange 
there then It IS very strange Some colleagues 
have said that some military and para-military 
personnels are Indulged In commlttmg 
atrocities If It IS true then action should be 
taken against them But you can not blame 
the whole forces because they are working 
there In a very difficult situation They are 
fighting there for the unity and Integrity of the 
country A message should go from here In 

thiS regard because It IS very diffICult to fight 
when there IS Internal sabotage also You 
can't hold the entire force responsible forthls 
sltuallon 

I would like to request that the 
Government IS gOing to extend the penod of 
PreSident's Rule for another SIX months I 
have been repeatedly raising thiS problem 
Hon Shn Loknath Chaudhary was saying 
that Shn Jagmohan had said to leave the 
valley and corne to Jammu or DeIhl I asked 
him to come to Punjab We Will allot a big 
piece of land to him Who would like to leave 
hiS house You may ViSit the refugees tents 
In DeIhl It IS very easy to deliver a lecture In 

ParlialT'ent But nobody leaves hiS house at 
the Instance of any Governor If my hon 
colleague passes two nights In the tent In 

Jammu or Deihl, he would come go know 
why these people have left their houses It IS 
wrong to say about a partICular class of 
people thatthey have come here atthelrown 
Will because Governor had said so I would 
like to ask my colleagues of the Congress 
party that why they always startthelrtalk with 
the name of Shn Jagmohan every time by 
saymg that Jagmohan had done so He was 
sent there dunng 1983 at the Instance of the 
Congress party Government First of all the 
Government of Gulam Mohammad was 
suspended The same Farukh Abdullah who 
was branded as a traitor earlier had become 
greatest patnot now You change the 
deftnitlon every time Owing to It, a great loss 
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has ~n (ncurr The father of Farukh on, but at such a tinle when these talks are 
Abdullah was Sheik Abdullah He was 
arrested as Chief MInister and was detained 
for 13 years Then a compromise was made 
First you compromise and then make arrest 
The results of your polICieS are coming 
before you I would like to draw the attention 
of the han MInister of Home Affairs to the 
problems of refugees Their first problem IS 

the admiSSion of their children In schools 
Some of them have appeared In the 
examinations of Kashmir University It IS said 
that there the terronsts are running the 
administration and they are not allOWing to 
declare results and Issue the certifICates 
Shn RaJesh Pilot has come here The people 
of hiS Department are also present They 
have not been able to provide salanes to the 
number of employees of Post and Telegraph 
Department particularly the extra 
departmental employees have not been 
adjusted The main problem IS of rehabilitation 
of dlspl?ced persons We Wish that you may 
get success In restonng normaly In the valley 
and people may go back to their homes It Will 
be a great achievement But, upto when thiS 
situation IS not created there you Will have to 
make sincere effforts In thiS regard so that 
those may be rehabilitated 

I would like to reiterate our party's and 
my personnel stand regarding ArtICle 370 
that It should be revoKed You may continue 
It so long as you are In power One thing has 
been said by Mohmmad Ayub Khan He said 
that he was the Ayub Khan who made the 
Ayub Khan of Pakistan to lICk the ground I 
would like to request you to ask Mr Shanef 
who IS In your Cabinet to give the same 
treatment to NawaJ Shanef of Pakistan He IS 
the Prime MInister of Pakistan Whenever 
our Pnme MInister holds talks With him 
whether It IS In Davos or anywhere else a 
message comes from there that negotiations 
were held In a very cordial atmosphere But 
on the other hand the Government of Pakistan 
declares from there complete stnke In 
Pakistan Slogans are raised near the border 

gOing on thiS type of statement given by the 
Pnme MInister of Pakistan and our Pnme 
Minister's repeated statement that the talks 
Will continue and friendly relations Will be 
established are contradictory to each other 
How long thiS one way traffic would continue 
Until and unless you Will not take a definite 
stand against Pakistan they Will continue to 
give training to the terronsts and keep on 
giVing support to them and subverSive 
activitieS You musllell them clearly that they 
must refrain from these actiVities, otherwise 
we Will not hold talks With them Pakistan will 
not understand the language other than thiS 

Hon Minister of Home Affairs, I don't 
kflow how far It IS true that diSCUSSions are 
being Initiated to change, the present 
Governor as I have read In the newspapers 
last days A lobby IS working behind It A 
proposal to bring General Hoon IS being 
conSidered If It IS so, you kindly expla n us 
the factual posItIOn Are you again gOing to 
appoint a Governor on experimental baSIS 

I would like to repeat once agal'l that 
military and para-military forces are 
performing their duties and faCing great 
diffICulties there No such thing should happen 
from our Side which may help to demoralise 
them Control the administration Your 
politICianS give few statements Whenever 
situation Improves, the elections should be 
held The Government have full right to hold 
elections But you should not act upon like 
thiS 

With these words I conclude 

18.59 hrs. 

SPECIAL COURT (TRIAL OF OFFENCES 
RElATING TO TRANSACTIONS IN 

SECURITIES, BILL 

[English] 

The Pnme MInister of Pakistan says that THE MINISTER OF FINANCE (SHRI 
Kashmtr should be annexed to Pakistan MANMOHAN SINGH) I beg to move •• for 
Now Secretary level negotiations are gOIng leave to Introduce a Bill to prOVide for the 

·PubllShed In Gazette of India, Extraordinary, Part-II, Section 2, dated 11 8 92 
··Moved with the RecommedatlOns of the President 
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[Sh Manmohan Singh] perrTilttlng me to participate In the discussion 

establishment of a SpeCial Court forthe tnal 
of offences relating to transactions In 

securities and for matters connected 
therewith or inCidental thereto 

MR CHAIRMAN The question IS 

That leave be granted to Introduce 
a Bilito provldfoforthe establishment 
of a SpeCial Court for the tnal of 
offences relating to transactions In 
secuntles and for matters connected 
thereVllth or inCidental thereto .. 

The motion was adopted 

SHRI MANMOHAN SINGH Iintroduce 
the Bill 

18.59112 hrs. 

STATEMENT GIVING REASONS FOR 

Immediate Legislation by the Special 
Court (Trial of Offences Relating to 

Transactions in Securities Ordinance, 
1992 

[tngllsh] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH) I beg to lay on the 
Table an explanatory statement (Hindi and 
English versIOns) giving reasons for 
Immediate leglslallO[1 by Ihe Special Court 
(Tnal of Offences Relating to Transactions In 
Securities) Ordinance, 1992 

~ATUTORY RESOLUTION RE 
APPROVAL OF THE CONTINUANCE IN 

FORCE OF THE PROCLAMATION 
DATED THE 18TH JULY, 1990 IN 

RESPECT OF JAMMU AND KASHMIR 

AND 

DEMANDS FOR GRANTS JAMMU AND 
KASHMIR 1992·93 (CONTO ) 

[English] 

SHRI B RAJARAVIVAAMA (Pollachl) 
Mr Chairman, Sir, thank )IOu very much for 

on the Jammu and Kashmir Budget on behalf 
of AIADMK 

Sir, the PreSident's Rule In Jammu and 
Kashmir IS continuing for the last tNO years 
and before that the State was under 
Governor's rule of SIX months 

Today the biggest threat to the nallon's 
Integnty IS terronsm Terronsts are infiltrating 
Into the country In large numbers from 
across the border, Pakistan IS actively 
engaged In assisting terronsm In India Unless 
India takes specifiC steps to cou nterterronsm, 
one by one, all the States Will be failing 
VICtims to terronsm 

In Jammu and Kashmir " democratic 
inStitutions are also In danger because of 
terronst actiVities The Government must 
take up mass awareness programmes In 

Jammu and Kashmir to preach Hindu . 
Muslim unity and to spread seculansm In the 
Valley Special TV programmes should be 
telecast In the Valley emphaSISing the need 
of the fellow countrymen to be always united 

SpeCial funds and grants should be 
maae available to the Governor and 
particularly children should be the targets for 
teaching national Integration The 
Government should take steps to remove 
unemployment problem In the Kashmir Valley 
so that the unemployed youth do [1ot take to 
terronsm out of frustration 

Sir, In thiS connectIOn, I would like to 
pOint out that the dynamiC leader Puratchl 
Thalalviin Tamil Nadu has taken a senes of 
steps to Wipe out L TIE militants In Tamil 
Nadu Several steps have bee(l taken to 
remove unemployment among the masses 
and she has effectively used the laws of the 
country to suppress the forces of 
diSintegration. Her job deserves 
commendation and all the States In India 
should follow Puratchi Thatalvi 

Sir, lastly, I would like to appeal to the 
Govemment to provide the necessary speCial 
assistance sought by the Tamil Nadu 
Government for tackling terrorism I hope 
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the Government would consider my request 

With these words, I support the Jammu 
& Kashmir Budget 

SHRI SOBHANADREESWARA RAO 
VADDE (VIJayawada) Mr Chairman Sir, 
while supporting the proposal for extension 
of the PreSident's Rule for a furtherpenod of 
SIX months with ellee! from 3 September 
1992, I would like to say a few words 

19.03 hrs. 

[SHRI PE:TER G MARBANfANG In the 
Chair! 

Sir, ! do ilOt agree With the statements 
made by the hon Pnme MInister and the 
hon Home Minister that the situation m 
Jammu & Kashmir has Improved 
conSiderably The very fact that the militants 
could attack the Assembly BUilding and the 
Secretanat In capital city Snnagar by 
launching rockers Itself IS a clear indication of 
the extent to which the militants have gamed 
ground and strength In spite of the presence 
of our military Sir, the sltuatJon IS stili very 
grave I suggestthatthe Government should 
continue the efforts to curtail the actiVities of 
the militants, If necessary, by further 
strengthening the para military forces In the 
valley and by prOViding much more 
sophisticated arms to them to fight the 
militants wno are receiving arms and 
ammunition most probably, from Pakistan 
and also from other sources These militants 
are already In pos3essJOn of very 
sophisticated arms 

I also appeal that this IS nolthe nghttlme 
for conducting elections In that State 
Elections should be conducted only when 
the Situation IS quite conductive for holding 
elections In a fair manner Meanwhile what 
all efforts could be made to create such an 
atmosphere must be made The Government 
should give an Impression to the people In 

the Valley that they Will not tinker With Article 
370 It Will protect ArtICle 370 and that It Will 
take all pOSSible ~teps to Inculcate confidence 
In them Over a penod of time because of 
some omiSSions and commissions of either 

the State Governments which were In power 
In Kashmir or of the Central Government, a 
good number of Kashmln people have come 
to feel that the Government of India IS not 
stnctly Implementing Article 370 ArtICle 370 
keeps thelrJdentlty Intact, whICh theychansh 
more than anytnmg else 

In thiS context I may be pardoned by my 
BJP fnends for appealing to them to deSist 
from the view which they proless for dOing 
away With Article 370 I came across a good 
number of youths In my area, who Without 
knOWing the historical background whICh 
necesSitated the In(.orporatlon of Article 370 
say that Kashmir IS the part and parcel of our 
country and for thiS why do you need Article 
370 They are qUite unaware of the situation 
When one partition took place, the veteran 
Kashmlfl leader, Shere-e Kashmir, Sheikh 
Abdullah and the than ruler Shn Han Singh 
agreed to accede Kashmlrto India A written 
agreement was Signed In thiS regard Many 
youths do not know thiS and they Hunk that 
It IS right to do away With Article 370 A good 
number of Kashmln people, leave alone the 
militants who are Inspired by Pakistan fer It 
want to spilt the country and take some 
political advantage out of the disturbed 
condition In Kashmir, feel that Article 370 IS 
not Sincerely Implemented 

So, under these circumstances abolition 
of Article 370 Will not be In the Interest of the 
nation and In the Interest of the unity and 
Integnty of thiS country The Kashmlfl people 
should remain With our country I request the 
BJP fnends to give up their demand for the 
abolition of Article 370 

Shn Ayub Khan was refernng to the 
release of some militants by Shn Mufti 
Mohammad Sayed when hiS daughter was 
captured by some militants I would like to 
ask my hon fnend which party has 
encouraged such types of elements In our 
country Is It not a fact that the Congress 
party has given tickets to some persons who 
hijacked the plane? Is It not a fact that It was 
your party which had encouraged Mr 
Bh Inderawalle to weaken own the Akali party? 

So, what I want to say IS that Instead of 
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ISh. Sobhanadreeswara Rao Vadde) should be done in this regard. What is required 
is to have control over Jammu and Kashmir 
then to play politics. It is the politics bGing 
played there that is responsible for 
woresening the situation. 

criticsing the various political parties let us 
put our heads and hearts together, do some 
heart searching and speak the truth. Let us 
desist from such criticisms and try to do 
something good for the country's future. 
Forgetting the mistakes which we had 
committed earlier, simply for our own narrow 
patrisan ends, we should give the first priority 
to the cause of national interest. 

I hope, the Government will do away 
with such type of wrong deeds and create 
positive circumstances in Jammu and 
Kashmirinfutureto hold elections andtosee 
that the militancy is put an end to. 

I Translation) . 

SHRI PIUS T IRKEY (Alipurduars): Mr. 
Chairman, Sir, there has been a proposal to 
extend the President's rule In Kashmir. This 
is not good. But the situation has taken such 
a turn that every countrymen and all the 
parties have to accept this decision. This is 
simply because the Government has not 
been able to generate a congenial 
atmosphere for holdingelections. 

Mr. Chairman, Sir. all the three parts of 
Kashmir have their own different problems. 
There is one occupied Kashmir about which 
rt has not so far been ascertained whetherit 
will be a part of India or it will go to Pakistar.. 
The countrymen do not know even this 
much. I would therefore like to submit that if 
this occupied Kashmirhas not been annexed 
to Pakistan what then the Government is 
doing to take it back. The next issue relates 
to Jammu. There is not much problem in 
Jammu. It is a bit peaceful. The third part of 
Kashmir is laddakh. The situation in lddakh 
is different. The people living there have their 
own cuHure. In this way taking laddakh, 
Jammu and Kashmirtogether aU these three 
parts have their own different problems. 

The whole area of Jammu, Kashmir and 
laddakh is not disturbed. It is the duty of the 
Government to provide help in the areas that 
are disturbed and where there are problems 
in carrying out development work. Something 

Reportedly the border is to be sealed 
there. But the Government has not been 
able to do rt so far. It is good that we should 
maintain a good relation with the neig hbouring 
countries; but the way Pakistan is inflicting 
troubles toourcountry and is sending militants 
and is running training camps for them is 
causing concern. Keeping these facts in 
mind what are the steps being taken by the 
Government to prevent such activities of the 
Government of Pakistan. People should also 
be informed as to by what time the boarders 
will be sealed. Then comes the problem of 
laddakh. The people there have their own 
customs, language and culture. They are 
tribals. What are the steps taken by the 
Government to protect their culture, language 
etc. There is a danger of losing the whole of 
Kashmir just for the cause of Jammu and 
Kashmir issue. Care should be taken to 
prevent the spreading of one am:! the same 
trouble in all the areas of Jammu. Kashmir 
and laddakh. 

I WOUld, therefore, like to say that special 
attention should be paid by the Government 
in the sensrtive areas. Special training should 
be imported to the employees and then they 
should be sent in those areas to prevent the 
chances communal riots and to spread an 
atmosphere of fellOW feeling. The problem 
will not be solved there unless that 
atmosphere is generated and unless Pakistan 
is beaten by its very weapon. It is the 
responsibility of the Government to dispel 
soon the kind of atmosphere taking shape in 
India. If the Government likes, the members 
of Parliament can extended help, they can 
be consulted. Frequent extension of its period 
will not serve any purpose. There should be 
a limit to it. 

I would like to submit to the hon., Home 
Minister that the period should now be 
extended for the last time and such an 
atmosphere should be created in the six 
months that electronics may be held there to 
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form a popular Government 

[EnglIsh] 

SHRI E AHAMED (ManJerl) Mr 
Chairman, without fear of contradiCtion, I 
submit before the House that Kashmir IS not 
merely a law and order problem which can 
bee solved by wielding a big stick or with 
some bullet against the trigger happy 
militants, the problem IS more of a political 
nature and also one of the alienated psyches 
of the KashmIO people 

My hon colleagues have been 
menllonlng about election There was also a 
proposal to conduct election In Kashmir 
May I submit here before gOing In for an 
election the Government should take all 
steps to create a congenial political 
atmosphere In Kashmir In thiS connection, I 
may mention what the hon Prime Minister 
has observed In an interview With the 
Hlndustan Times It reads as follows 

If some people think that within the 
Indian Constitution an amount of 
autonomy which meets With the 
aspirations IS pOSSible, then that IS 
what we have to explore" 

The Prime Minister has menlloned that 
he has to diSCUSS With the milrtants or those 
who have the aspirations of a certain amount 
of autonomy for the people of Kashmir IS 
prepared for It ThiS IS the crux of the matter 
Therefore, the first thing, according to me, IS 
that the Government of India should convince 
the people of Kashmir the bonafldes of the 
Government of India IS to proVide a certain 
amount of autonomy 

The Government should also convince 
the fact thattheywill protect there Kashmlrate 
of Kashmir society by the effective 
Implementation of ArtICle 370 and bring back 
the misgUided youthS who have been misled 
by the trigger happy militants, who have 
been the supporters, of Pakistan 
Government Pakistan IS really dOlOg a great 
harm to their own country, according to me, 
because the people of Kashmir wanted to 
Identify with the rest of the country We shall 

not stand '"theIr way and we should also give 
them correct Signal that the people of the rest 
of the country Will always stand by them In 
thiS connectlon,l would like to urge upon the 
hon Home Minister to make an enqUiry 
about the reported conflict between the 
securrtyforces and the clvllilan people there 
Here I am mentioning about It only for the 
Home Minister to make necessary 
Invesllgatlon That one woman In a locality 
nearSnnagarlwho delivered a baby a couple 
of weeks ago has been arrested by the 
security persons There was a scuffle 
between the local women and the secunty 
forces and as a result of which 20 women 
have been Injured Later thiS young woman 
was released on humanitarian grounds It 
was reported that she has been descnbed as 
a Pakistan trained terronst, but she has 
dented It The local people told the press 
people that It was her husband who was a 
militant Even a woman has been arrested by 
the police talking every other Kashmln as a 
mIlitant ThiS IS a matter to be deplored 

Another matter whICh I would like to 
bnng to the attention of the hon MInister IS 
that one of the Members has referred about 
the corruptIon In some offICeS It IS said that 
some of the offIcers have mlsapp'ropnated 
nfles, machine guns and a lot of gold which 
they gotered while making raids on Ikhwanul 
Muslim hideouts Of course the Government 
have taken prompt action by plaCing these 
people under suspension So these are the 
problems whICh we have to look IOtO 

At the same time, I urge upon the 
Government to take care of those migrants 
who have been forced to go out of the 
territory I would also urge upon the 
Govemmentthat the people should be gIVen 
a convlncmg message that the Government 
of India IS sincere to respect their feelings, 
their aSpirations, their honour, their Wishes 
and the psyche of the KashmlOs 

At the same time, I also urge upon the 
Government to constitute a Parliamentary 
Committee to go to Kashmir and enqUire Into 
the grievances or any excesses If any that 
have been committed on the people of 
KashmIr The KashmIr! people will always 
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stand for India and Kashmir IS a testing 
ground for secular India 

No doubt Kashmln people Will realise 
that India's secular democracy IS much better 
forthe people of Kashmlrthan the hegemonIC 
regime of Pakistan I hope all the people In 

thiS country WII nse to the occasion to do 
whatever necessary so that people of the 
Kashmir valley be With rest of India, If India 
has to be the real secular India 

With these few words, I conclude hope 
that the han Home MInister Will take 
appropriate steps In thiS matter 

SHRI CHITTA BASU (Barasal) With 
much reluctance, I rise to support the mollon 
moved by the han Home Minister The 
reason for my reluctance IS two folds, which 
I have been articulating wheneveropportunrty 
IS prOVided 10 speak on the problem of 
Jammu and Kashmir 

One olthe reason IS thatthe Govern ment 
suffers from absolute lack of firm Kashmir 
Policy I do not ~now whether the Home 
MInister himself knows what have been the 
policy contours of Government of India In 

regard to Kashmir 

Second ground of my reluctance IS that 
the Government's actions very often emrt 
conflicting sl9nals both to the people of 
Kashmir, to our hostile nation and also the 
international opInion It IS high time that the 
Government of India formulated ItS Kashmir 
PolICY In avery comprehensIVe and Integrated 
manner, so that the people of Kashmir can 
understand us properly so that out enemies 
can understand us properly, so that the 
International commun rty can also understand 
us properly and make appropriate response 
to India's pecular stance 

I suggest and I am conVinced, that 
India's Kashmir policy should be based on 
two fundamentals One IS, we are not to 
conquer militarily a particular part of India 
We have to win the mind, head and heart of 
the Kashmln people It IS not our objective to 

(J & K • 1 92-93 

keep under occupation a partICular territory 
belonging to India The fundamentals of 
India's KashmlrpollCyshould be to recognise 
to the psyche of the Kashmm people, to 
recognise the distinctive personalrty of the 
people of Kashmir ThiS should be the major 
area of the two pillars of India's Kahmlr 
polICY 

I have not got much time, therefore, I 
shall haten 

DUring these two months - I mean 
June and July - conflICting Signals have 
been emltling from here I quote only two 
sentences 

'The Governor of Jammu and Kashmir 
said on June 20 last 

"Militancy has been on the slrde forthe 
last eight months' 

Again In July he said 

" The militants are lOSing ground The 
trend IS Irreversible" 

But If you allow me to quote certain 
figures available from the Government and a 
very Important figure which has been 
published today In the Times of India which 
gives graphically and comparatively figures 
of InCidents of Violence, number of persons 
killed, number of Innocents killed number of 
militants killed, they Will prove that the 
InCidence of Violence has ,ncreased over the 
months 

Therefore, the statement or the claim 
which has been made by the Governor of 
Jammu and Kashmir and the Home Minister 
IS to based on the ground reality of the 
Situation as IS obtaining there 

My last pOint and that IS my final pOint 
The Kashmir policy should not be the policy 
oftngger-happy police personnel orsecunty 
personnel It has got certain international 
ramifications and unless we conSider the 
Kashmir problem In the context of the 
International ramifications and our response 
IS not appropnate to that I, think we are gOing 
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to lose the battle In Kashmir Of course, I 
shall not use the word, we may lose the I?;>ttle 
but I convinced that we shall not lose the war 
of Kashmir 

A section of the Army has assessed, I 
am told, that Pakistan In heading for a more 
direct and open support to the militants 
Naturally, there should be an appropnate 
response from India and In orderto have an 
Internationally proper response, 
internationally we have to activate our 
diplomatiC efforts I think there are 
shortcomings In that regard Pakistan has 
made Its pOint very mJch clear It says, only 
InJune, that Pakistan extends moral, political 
and diplomatiC support for the Kashmlrls In 
their struggle for self-determinatIOn 

Therefore, so far as Pakistan's policy IS 
concerned It IS clear and for that I tnlnk 
diplomatically we should mobilise the 
Internallonal communttyto seethat Pakistan 
IS Isolated and the people of Kashmir are 
won over so that the national unity and 
Integrity are preserved and wecan ultimately 
Win the war In Kashmir properly 

[ Translation] 

SHRI CHHEDI PASWAN (Sasaram) 
Mr Chairman, Sir, there has been ademand 
to keep In force the proclamation Issued on 
1 OJuly, 1990fora furtherpenod of 6 months 
lew e I 3rd December, 1992 BeSides, I 
nse to speak In support 01 the Demands lor 
Grant, 1992-93 

Although, I support thiS budget, but I 
would strongly question as to how long the 
Government would keep passing thiS budget 
Why the democratic process has not begun 
In Jammu -Kashmir so that the people there 
may pass their own budget The penod of 
PreSident's rule IS extended again and again 
It IS not good We are supporting the budget 
under forced circumstances PlaCing of thiS 
budget IS Just a formality, because now we 
can only repeCi\ what was said by the him 
Members while peacmg the last budget I 
would like to know from the Government 
about the performance report of the last 
budget The performance report of any 

(J & KJ, 1992-93 

budget shows as to how much of allocated 
money IS spent and for what purpose It IS 
spent ThiS diSCUSSion Will be meaningful 
only when we obtain that performance report 
I would therefore like to know from the han 
MInister as to how much money was spent 

Mr Chairman, Sir, I would like to cite a 
few examples The han Minister IS sitting 
here As has been told by Shrl Madan Lal 
Khurana, 140 bndges and 250 schools were 
either blown up orset on fire by three terronsts 
In the last the years Now Will the hon 
Mlntster make It clear In hiS reply as to how 
the money allocated for It In the last budget 
was spent? Why those schools have not 
been repaired sofar? Moreover, terrorism IS 
ramp In the valley of Jammu-Kashmir If we 
go Into ItS background we Will find that It IS a 
state of total terrorism ThiS IS all because of 
the wrong poliCies 01 the Congress The 
example of It IS the spread of terronsm In 
Punjab So long the Congress were getting 
benefit Irom the Akali Dal, Bhlls the situation 
thndrawale was called a pat not but when 
Bhlndrawale went out of their control, the 
same person started to be called a terronst 
The same IS the Situation that prevails In 
Jammu-Kashmir Ghulam Mohammad Shah 
was Installed as Chief Minister by replaCing 
Farookh Abdulla In 1983 It was dUring thiS 
period terrorism Increased Similarly, the 
leader of the opposition In Bihar sold the 
Gandhi Maldan, Patna Railway Junction and 
now they are demanding dismissal 01 the 
Government 01 Bihar II even by mistake the 
Government of Bihar IS dismissed by the 
Central Government, the Situation there Will 
become the same as prevails In Jammu
Kashmir and Punjab The same situation 
may erupt In Bihar, I wouldtherelore demand 
to the Central Government that It must 
conSider all these factors before declaring 
the preSident rule In Bihar by dismiSSing the 
Government of Bihar so that It does not give 
way to terrorism Thanks 

SHRI RAMASHRAY SINGH 
(Jahanabad) Mr Chairman, Sir, there In no 
way out except supporting the resolution 
presented by the Minister for extending the 
President's Rule In Jammu and Kashmir I 
would like to say that for how long thiS 



535 Stat. RflS. reo arJ()fOval AUGUST 11, 1992 
of contmuance'jh force of proclamation 

ISh. Ramashray Prasad Sin!rlhj 

process of extending the President's Rule 
would continue. Listening to all these 
speeches made by the members of all the 
parties was very painful for me because 
Kashmir does not belong to any partia 
Kashmir belongs to the entire nation. In such 
a situation, if we intend to solve the problem 
of Kashmir, all political parties should pave a 
way to this effect untidely. We should 
condemn outside interference maximum. 
We should suggest as to what measures are 
required to be taken which would prove 
helpful in solving the problem of Kashmir. 
Our army personnel's are fighting bravely 
against the terrorists there. But the 
Government has to keep a vigil on them, so 
that they may not commit mistake so that the 
situation may not be deteriorated further 
because there the war is going on in a critical 
situation. 

Thirdly, I would like to say that we 
should not be in a hurry to hold the elections 
there. There is no use of holding elections 
there unless normal situation is restored. 

I would like to urge upon the Minister of 
Home Affairs to look into the problem and 
ensure that Kashmir may remain an integral 
part of India forever. It should not be 
disintegrated. The provision of Article 370 in 
the Constitution was made after much 
deliberations. Thus, all clauses of the Article 
should be followed. I conclude with these 
words. 

[English] 

THE MINISTER OF HOME AFFAIRS ( 
SHRI.S.B. CHAVAN): Mr. Chairman, Sir, I 
wish to express my gratitude to all the hon. 
Members who spoke while supporting this 
Resolution for extension of President's Rule 
in Jammu and Kashmir. Every hon. Member 
has his own suggestions to offer as to how 
this Jammu and Kashmir problem needs to 
be solved. Every hon. Member has been 
speaking here that we should have a national 
approach to this problem. The problem cannot 
be cor'"idered from a partisan point of view. 
But, at the same time, most of the hon. 

Members who have spoken have reminded 
us of some of the old stories wherein they 
have been asking all kinds of questions to 
me. I do not think that I will be able too 
maintain the atmosphere in the House, if I 
were to reply to some of the points which the 
hon. Members have made. We have to 
forget all the past and approach the problem 
in a realistic and in a national spirit. But, atthe 
sametime, we have also to remind ourselves 
that there are some fundamentals involved. 
If you say that' we agree with you that this 
has to be solved as a national problem, but 
our party's point of view is that we had taken 
a decision that we are going to follow this line 
and we are not going to depart from it' , if that 
be the case, then, 01 course, I have my own 
doubts as to whether you will be able to 
contribute to the extent possible because 
some olthe hon. Members, who spoke here, 
have diametrically opposite views. One is 
abrogation of Article 370 and another is 
giving a full autonomy. When Article 370 was 
incorporated in the Constitution, whatever 
was the position you have to restore the 
position. I do not know whether the hon. 
Members have been able to appreicate it. 
Some of the hon. Members have made 
submissions that in spirit of the Article 370 
the Government has been deeparting from 
the spirit of the Article 370, and has made 
applicable all the laws which were passed in 
India. I do not think that this is borne out of 
those facts. If the hon. Members who spoke 
at great length that in spite off Article 370 we 
made certain laws which were passed by this 
Parliament. applicable to Jammu and 
Kashmir, without following procedure which 
has been laid down, I would like to be 
enlightened on that. According to my 
information there is not even a single case 
wherein the procedure, which has been laid 
down in the' 954 order, specially meant for 
Jammu and Kashmir, has been violated. 
According to this, if a law is passed by 
Parliament, the President has to issue a 
special order andbeforethe Pl8aident issues 
that order, the Jammu and Kashmir 
Government has to beconducted. Attertheir 
concurrence only, we ISIUe lie order. This 
procedure has been propertrfollowed so far. 
I do not think that there has been even a 
single case wherein there has been a 
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departure from the kind of procedure that I 
have just now stated. But, when some of the 
responsible hon. members made their 
submissions, I was myself perplexed and 
surprised. 

Now, these are the two diametrical 
opposite views that we have on this problem 
and still we say that we would like to approach 
this problem with a spiritto maintain the unity 
and integrity of this country and we are trying 
to find a solution to the problem. You have to 
a spirit of give and task. Without that I do not 
think we can ever think in terms of finding a 
solution to the problem. 

There was another of view which was 
placed very forcefully by some of the hon. 
Members that are we going to speak to the 
militants and try to find a solution to the 
problem. Certainly we are not averse to 
having any kind of dialogue provided the 
dialogue is witt:in parameters of the 
Constitution. Constitutional provisions are 
essential before we have any kind of dialogue. 
Also, those who would like to have the 
dialogue, should give an undertaking that 
they will abjure violence. These are the two 
basic fundamentals on which certainly we 
are going to el"f'4)hasis. We are not against 
any kind of dialogue. I know there are large 
number of youths who actually have been 
forced to go out of Jammu and Kashmir. 
They have been trained there. They are 
given money, They are provided weapons 
and also the logistic support. Pakistan so far 
has been denying this, saying that they 
never done such a thing, that they have 
never encouraged terrorism in either Punjab 
or Jammu and Kashmir. Fortunately for me, 
the Pakistan Prime Minister has made a 
statement and that statement clearly brings 
out what is the policy of Pakistan. He as 
clear1y and openly said that those who are 
agitating for self-determination will get full; 
support, both moral and material. 

SHRIINDER JIT (Darjeeling): Political 
also. 

SHRIS.B.CHAVAN: So,thisstatement 
is very unequivocal. There is no ambiguity 
left ... (Interruptions) But when Shri Chitta 

Basu says' haan', I am also tempted to put 
that question to him. 

Some hon. Members said that we know 
very will that cal"f'4)S are being conducted by 
Pakistan and they wanted to know what is 
the policy of the Govemment of India in this 
respect. Shri Chitta Basu, or for that matter 
any othGr Member, has bear pleading that 
we have to take very effective steps to see 
that these c;amps are demolished. But how 

. to bring aboutthat is the main point. I am sure 
that hon. Members are not trying to force the 
Government of India to take steps which will 
unnecessarily create a situation which we 
would like to avoid. Pakistan and India would 
like to be every good friends, very good 
neighbours each one trying to understand 
the difficulty of other. But there are countries 
which have their own problems. Whenever 
Pakistan has a problem and a very major 
problem, Kashmir issue comes very handy 
forthem. I know the problems which they are 
confronted with. I would not like to go into the 
details of the same but our position is 

. absolutely clear on this point. Shri Bhutto, 
the then Prime Minister of Pakistan, and 
Shrimati Indira Ghandi entered into an 
agreement in Shimla. So, that Shimla 
Agreement is a binding on both 
parties ... (Interruptions). 

SHRI MADAN LAL KHURANA (South 
Delhi): Not one-way traffic. 

SHRI S.B. CHAVAN: Of course, itcannot 
. be one-way traffic. When we say agreement, 

agreement has to be between the two parties. 
So, when both the parties ~ave agreed, 
according to my interpretatior:, this has an 
overriding effect on the previous Resolution 
of the Security Council. So, the latest position 
is that we are bound by Shimla Agreement' 
and Shimla Agreement contemplates that 
this is a bilateral issue which we have to 
bilaterally decide. The efforts of Pakistan 
have always been to internationalise the 
issue. They have been pleading with the 
OIC. They have been pleading with all the 
other countries. 

But even American Govemment also 
has been clearly stated that this issue has to 
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be solved according to the Shlmla 
Agreement That IS the first policy statement 
that they have made Similar kind of statement 
was also made by U K Government and 
they have come out pOintedly that this Issue 
needs to be solved only according to the 
Shlmla Agreement So, we have to consider 
It and apply our mind and create necessary 
atmosphere so that bilaterally we are In a 
position to find an amicable solution to thiS 
problem 

When we begin any exercise and If 
provocative statements are made and 
provocative actions are being taken -I would 
not like to refer to any particular action - thiS 
goes agalnstthe atmosphere which we would 
like to generate, I. therefore, appeal to all the 
pOlitICal parties You have the rest of India 
where you can fl9ht all kinds of political 
Issues and diSCUSS them and fully exploit 
them for political purposes But let us 
approach thiS Jammu and Kashmir problem 
-Which, In fact, IS a very delicate problem and 
which needs tobe handled very dellcately
wrth all senousness Please do not try to give 
an ImpreSSion to the world that we are not 
one I am sure that everyone of us IS 
motivated with a national Spirit Every one of 
us believe In the Integrity of the country I do 
not accuse any political party that some of 
the political conSiderations are sought out of 
thiS Issue (Interruptions) 

SHRI AA CHARLES (Tnvandrum) WhaL 
about the B J P ?(Interruptlons) 

SHRI S B CHAVAN Please do not try 
to vitiate what I am saying My only appeal to 
all the political parties wll be that we are all 
Interested In the solution of the problem of 
Jammu and Kashmir According to me 
Jammu and Kashmir IS a symbol of 
seculansm Seculansm In a symbolic form IS 
being prOjected In Jammu and Kashmir And 
from that point of VieW we h ave to approach 
thiS problem and try to find a solution to It 

A POint was raised thatthe Government 
has been giving conflICting Signals In thiS 
matter I must say, Without any fear of 

contradiction, that there has been no conflICt 
at all 

[ Trans/atlon] 

We have been approaching the problem 
With all senousness as one 

SHRI MADAN LAL KHURANA Your 
MInister makes a different statement 

[English] 

SHRIS B CHAVAN Sir, as regards the 
Situation In Jammu and Kashmir I Will say 
that there has been a qualitative change 
Even one I assert It I have gone there so 
many times and thiS IS my assessment of the 
situation that there has been a qualitative 
Improvement 

Take the case of Punjab When we 
declared that we are holding elections In 
Punjab, the dictates olthe masters 01 militants 
from across the border was that the 
Govemment of India should not be allowed 
to hold elections In Punjab If they were to 
succeed In holding the elections In Punjab, 
they Will not get the money and all other 
matenal support that they have been getting 
ThiS was the dictate They were responsible 
lor almost foreseeing Akali Oal not to 
partICipate In the election 

Similarly, In Jammu and Kashmir also, 
as far as my Information goes, there IS no 
harm In informing thiS August House- that 
the militants have very clear instructIOns not 
to allow elections to be held In Jammu and 
Kashmir also 

If we can hold elections In Punjab, I do 
not find any reason as to why we should not 
be able to hold elections In Jammu and 
Kashmir also I hold the view that there IS no 
difficulty In holding the elections In Jammu 
and Kashmir The only pOint Will be, we will 
have to choose a proper time for the same 
It IS a question of chOOSing a proper time 
because whatever people ml9ht say, I hold 
the view thaI In spite of all the best efforts thai 
the Governor and hiS Advisers and all other 
officers are making, they might be attending 
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to the problems of the local people. After all 
there is a kind of remote control. 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): What is the percentage of 
polling you expect in Kashmir? 

SHRIS.B. CHAVAN: Whatever bethe 
percentage, if you do not participate in the 
elections in Jammu and Kashmir, I will not be 
responsibleforthesame.ln Punjab elections, 
if you were not to participate, who was 
responsible? I cannot force upon you to go 
and participate in the elections. In Jammu 
and Kashmir also if you think you cannot win 
the elections and decide not to participate, 
you cannot hold me responsible. In Punjab 
the percentage had gone down because you 
did not participate. That is not my concern. I 
wilr give an undertaking. Unfortunately 
Jammu and Kashmir has been having a 
history wherein people have very grave doubt 
whether the elections are going to be fair in 
that area and I can assure all the hon. 
Members and through this HousetheJammu 
and Kashmir people arge that here is a 
Government which takes the full responsibility 
or having a fair and very objective election, 
nobody should have any doubt about it. 
Similarly, I must say that in Jammu and 
Kashmir .... (Interruptions). Please. I do not 
want any interruption .. (Interruptions). No 
interruption please. I have to finish my speech. 
I am not yieiding .. {Interruptions}. After I 
finish my speech, you can ask me. If any 
clarification is sought.. I will try to give the 
clarification. But in Jammu and Kashmir also 
we would like to hold the election in a proper 
atmosphere. It is the responsibility of all the 
political parties to create congenial 
atmosphere in which elections can be held. 

Now, the State Advisory Committee has 
been appointed, District Committees have 
been appointed, one of the hon. Members 
was quick to ask. How many meetings have 
been held? What was the decision, I do not 
have all the details with me: I can merely say 
that there was a time when people were not 
prepared to come to the Advisory Committee 
meetings, but now they are regularly 
attending the meetings; the meetings are 
being held, matters are being discussed and 

last time when I had been to Baramulla and 
other areas,lfoundthalthere was a qualitative 
difference as what I said, people did not ask 
me that ' this was the atrocity which was 
committed by para military forces.' This time 
the question was, as some hon. Members 
said, that some of the bridges have been 
destroyed, some of the bridges have been 
damaged and the money which has been 
provided in the Budget should be utilised for 
the repairs of these bridges or school 
buildings. They we interested in having good 
roads, they were interested in having the 
electricity in that area. So, there has been a 
definite change in the attitude of the people, 
but unfortunately no political party is prepared 
to go over there, take the responsibility and 
take tho courage in both the hands and go 
and mix with the people. H they do, I am sure 
they will find that there is a tremendous is 
change. 

One more point and I have done, Sir, 
and that is about the human rights aspects 
which ras been raised by some of tne hon. 
Members. I must say that this is a kind of 
proxy war and in very difficult conditions our 
Armed Forces, the para military forces have 
been discharging their responsibility and we 
feel quite proudthatthese Forces have been 
doing their work excellently, nobody should 
have any doubt about it. But I can also say 
that there have been stray incidents. As 
Pakistani Forces or some of the militants 
have been raising this issue, they have been 
only emphasising the atrocities committed 
by some of the militants. I will not rule out the 
possibility of such stary incidents happening; 
incidents do happen, but the only point is, if 
the incidents happen and if we are trying to 
cover it up, then certainly we are responsible 
for the same. The Army is having their own 
course, the para-military forces have been 
also subjecting their officers to all the trials 
which are laid down under the Act. They 
have been punished, some of the officers 
have been removed from the service, some 
officers have been plowered in rank and 
punishments have been awarded. But, even 
then nobody is prepared to accept that this 
thing had happened, but they are merely 
going on reporting that atrocities have been 
committed. . 
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Sir, the incident was mentioned by some 
hon. Member. I would not like to go into the 
detailS, but the fact remains that when in a 
hide out if you try togo and find out where the 
militants are hiding, after getting the 
information and if they were to raid the 
house, in the cross firing some innocent 
people are bound to be killed. There is no 
doubt about it. I can understand if purposely 
and deliberately some innocent people are 
killed. The, of course, those officers are 
responsible and we are not going to spare 
them. Definitely,l can assure you thaI. But in 
the cross firing if somebody comes in and 
merely to safegua~d that person if we allow 
the dreaded terrorist to run away from that 
area, then that officer will be held guilty of 
dereliction of duty. He cannot behave the 
way in which we ask him to behave. He has 
a particular responSibility and he as to 
discharge his duty. I am quite sure the way 
in which the armed forces, the para-military 
forces and the police have been discharging 
their duties, it is commendable in the 
atmosphere in wh ich they have been working. 

Then, our friends, the Amnesty 
International, I do not know why they are 
interested in maligning the Government of 
India and creating an atmosphere as if there 
is a law of jungle prevailing in India; there are 
no Courts, there is ·no Assembly or there is 
no Parliament and nobody seems to bother 
about it; this is the kind of atmosphere which 
some of these people would like to create. 
But, at the same time, I understand that 
some of these people have become so 
powerlul that it has become a powerful lobby 
that it is difficult to improve the opinion of 
some of the major countries. So, we are 
trying to find a way out as to low either set up 
a Human Rights Commissiol', or form the 
Amnesty. International itself, if some of the 
t'Tl8mbers who are not so much prejudiced as 
some of the members who are not so much 
prejudiced as some of them are and if they 
are objective and impartial, certainly we 
have no objection in asking them to come 
over and visit Kashmir. There are a large 
number of foreigners who are going to 
Kashmir. So, there is no reason why we 

Jammu and Kashmir and try to find the 
situation as it is prevailing. For the time 
being, we hav been allowing only in Punjab, 
but so far as Jammu and Kashmir is 
concerned, we do not like to get the existing 
situation aggravated further. That is the only 
thing that we have in our mind. Otherwise, 
there is no reasons as to why some of the 
Amnestry International people should not go 
there. If they were to go there, my only 
request to them is, if they go there and come 
across any kind of atrocity, then they should 
at least have the decency to discuss the 
matter with the Governor there or the 
Government of India. They can just bring it to 
our notice that these are the things which 
have come to out notice that and what have 
you for to say about it? So, afte~ listening to 
what the Jammu and Kashmir Government 
has to say or the Government of India has to 
say, thereafter they are free to publish their 
report. I do not have any objection to it. But 
if it is a totally one-sided report within giving 
an opportunity to the other side to put forth 
its point of view, then it will be considered as 
a kind of prejudicial report which, according 
to me, will not be in the interest of the 
Amnesty International itself. So, my request 
to them will be that if they are prepared to 
follow all these conditions, certainly we can 
consider as to how we can bring them here. 

20.00 hrs. 

We are not interested in hiding anything 
from anyone. Those people who would like 
to come there, let them come overthere and 
see things for themselves an~ if we have 
committed a mistake, certainly we .are 
interested in corrected the same. We are not 
interested in covering up anything which, in 
fact, has happened and which requires some 
kind of corrective action in our lives. 

There have bE'en some other issues 
which have been raised . . (Interruptions) J 
have finished. 

MR. CHAIRMAN: Do I take itthatitisthe 
sense of the House that the House will 
continue to listen to this issue whatever be 
the time? 
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SEVERAL HON MEMBERS Yes taken note andtothe extent possible, IWIlitry 

SHRI S B CHAVAN There are two 
points raised by Shn Madan Lal Khurana 
One was about the step-motherly treatment 
gIVen to Jammu area I have not been able 
to qurte understand Jammu Ladakh and the 
Valle ys In these three parts and let me make 
poSition abSOlutely clear that we would not 
like to encourage any kind of rivalry among 
thli! people Problems are there I understand 
the problem Problem needs to be solved 
Some of the gnevances have to be attended 
to I have no gnevance on that pOint In 
regard to Ladakh also, In fact, I was on the 
pOint of almost coming to a conclUSion on.a 
partICular matter But unfortunately they are 
not trying to help us In the situation In which 
that problem has to be solved But I have 
been requesting the Buddhist ASSOCiation 
They have been haVing a SOCial boycott and 
I have been to Leh So, I know what kind of 
boycott IS there In that area If thiS kind 01 
communal atmosphere IS being spread, that 
Will not be In the Interest olthe people of Leh, 
the Buddhist AsSOCiation and also, for that 
matter, even Kargll Kargll and Leh have to 
live together 10 a SPirit of amity and 
understanding If communal hatred IS being 
spread and In that atmosphere, If I would say 
that a hili Statehood IS being granted In spite 
of what the other people might be saying, my 
condition precedent Will be, you first remove 
thiS SOCial boycott create a feeling of amrty 
between different communrtlec; and there 
should be flO problem WhateverGovemment 
of India has accepted, certainly there Will be 
no problem In Implementing It We Will 
definitely Implement whatever we have 
promised them 

There have been some Issues which 
have been raised by some hon Members 
Our Youth Congress PreSident raised certain 
Issues I have covered Ih a general way 
almost all the pOints which he had raised 
(Interruptions) 

SEVERAL HON MEMBERS All points 
are covered 

SHRI S B CHAVAN I understand you 
are now In the hurry The other POint I have 

to attend to the same I quite appreciate the 
diffICulties of the refugees 1947 regugees 
and those who have fled from Valley and who 
had to come over to Jammu or to Deihl 
Conditions need to be Improvedandcertalnly 
Government Will apply Its mind to see that we 
create conditions In which permanent 
rehabllrtatlon so ruled out I Will never think In 
terms of permanent rehabllrtatlon But the 
kind of rehef that we can give them are that 
sanitatIOn COndittonS Will have to be ImproVed 
The students have been given all the facdtleS 
If there IS any problem of Implementation of 
the same, certainly we Will attend to them so 
thdl the students at large should not feel that 
they have not been properly treated 

There are some of the Issues that n 
thougnt necessary that I should reply I 
would request the House to give assent to 
thIS 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAMPOTDUKHE) M~ Chairman, 
SIr, after the hon Home MinISter has replied 
to thiS debate, I have nothing more to say 
aboul II Only one Ihlng I would like 10 say 
that Kashmir IS gOing through tremendous 
finanCial strains and there are financial 
diffICulties also I want to tell the honourable 
House that the Planning COmlTllSSIOn has 
approved the Eighth Five Year Plan for 
Kashmir to the tune of Rs 4000 crores 
Central AsSistance to thiS Plan IS Rs 3256 
crores The Jammu and Kashmir Annual 
Plan for the currenl year IS to the tune of Rs 
800 crores that IS Rs 100 crores- more than 
last year 

Sir, Jammu and Kashmir has come under 
the Spacial Category Since 1991-92 The 
Central grant IS 90 per cent and the loan 
portion IS to the tune of 10 per cent 

About Ladak, I want to say that underthe 
Eighth Plan, an allocation of Rs 100 creres 
has been provided for the development of 
Khargll and Leh 

With thIS I would like to request the hon 
House to pass the Budget of Jammu and 
Kashrnr 
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MR. CHAIRMAN: The question is: moveforleavetointro<iuce aBillto authorities 

• That this House approves the 
continuance in force of the 
Proclamation dated the 18th July, 
1990 in respect of Jammu and 
Kashmir, issued under article 356 
of the Constitution by the President, 
for a further period of six months 
with effect from the 3rd September, 
1992 " 

The motion was adopted 

MR. CHAIRMAN: I shall now put the 
Demands for Grants in respect of Budget 
(Jammu and Kashmir) for 1992-93 to vote: 

The question is: 

That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown 
in the Forth column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Jammu and Kashmir to 
(..~mplete the sums necessary to 
cefraythe charges that will come in 
course of payment during the year 
ending the 31 sf day of March, 1993, 
in respect of the heads of Demands 
entered in the second column 
thereof against Demand Nos. 1 to 
27 ". 

The motion was adopted. 

MR. CHAIRMAN: The Demands for 
Grants in respect of the Budget - (Jammu 
and Kashmir) for 1992-93 are passed. 

20.00 hrs. 

JAMMU AND KASHMIR 
APPROPRIATION (NO.2) BIll" 

[English] 

payment and appropriation of certain sums 
from and out of the Consolidated Fund of the 
State of Jammu and Kashmirforthe services 
of the financial year 1992-93. 

MR. CHAIRMAN: The question is: 

"That leave be granteclto introduce 
a Bill to authorise payment and 
appropriation of certain sums from 
and out of the Consolidated Fund 
of the State of Jammu and Kashmir 
forthe services of the financial year 
1992-93 ". 

The motion was adopted. 

SHRI SHANTARAM POTUDKHE: I 
introduce the Bill. 

Sir, I beg to move. 

"That the Bill to authorise payment 
and appropriation of certain sums 
form and out of the Consolidated 
Fund of the State of Jammu and 
Kashmirforthe services of financial 
year 1992-93, be taken into 
consideration ... 

MR. CHAIRMAN: The question is: 

"That the Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Jammu and 
Kashmir for the services of the 
financial year 1992-93, be taken 
into consideration" 

ThE: motion was adopted. 

MR. CHAIRMAN: The House shall now 
take up clause by clauses consideration of 
the Bill. 

The question is: 

THE MINISTER OF STATE IN THE Bill. : That Clauses 2 and 3 stand part of the 

MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): Sir, I beg to The motion was adopted· 
'Published in Gazette of India Extra ordinary Part -fl. Section 2. dated 11.8.92 
-Introduced Moved with the recommendations of the President. 
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Clauses 2 and 3 were added to the Bill 

MR. CHAIRMAN: The question is 

"That the Schedule, Clause, I, Enacting 
formula and the Long Title stand part of the 
Bill" 

The motion was adopted 

The Schedule, Clause " Enacting 
Formula and the Long Title were added to 

the Bill 

SHRISHANTARAMPOTDUKHE:lbeg 
to mov~: 

" That the Bill be passed .. 

MR. CHAIRMAN: The question IS: 

"That the Bill be passed ". 

The motion is adopted 

MR. CHAIRMAN: Is the House in any 
mood to take up the next item? 

SEVERAL HON. MEMBERS: No, 
please. 

CHAIRMAN: The House stands 
adjourned to meet tomorrow at 11.00 a.m. 

20.11 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, August, 12, 

19921Sravana 21, 1914 (Saka) 
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